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in OA No. 360 of 2018 in the matter Shree Nath Sharma Vs Union of India & Ors and
other Environmental issues,
{OfMicinl Address: Tower No.5, 48 Floor, Forest Complex,
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The Registrar,
Hon'ble National Green Tribunial,
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Dated: 25.3.2022

Subject: Final report of the eight member Joint Committee, constituted by
Hon'ble National Green Tribunal, under the Chairmanship of Justice
Pritam Pal, former Judge of Punjab and Haryana High Court and now as
Chairman of the Monitoring Committee regarding verification of the
facts with regard to illegal mining in forest- area, mining area and
unscientific mining in mining area by M/s Govardhan Mines and
Minerals, Tosham, District Bhiwani in compliance to order dated
20.07.2021 and 18.1.2022 in OA No. 169 of 2020 in the matter of
Kuldeep Singh V(s State of Haryana & others.

It is submitted that the Hon'ble National Green Tribunal vide its order dated 18.1.2022 in CA
no. in OA no, 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors has
considered the interim report submitted by Joint Committee, constituted by the Hon'ble National
Green Tribunal, vide its order dated 20.7.2021 vide no. CMC/2021/390 dated 13.10,2021 and
nas directed in para no. 7, 8 and 9 as under:

Para no. 7

As found by the Committee, there has been ilegal mining including in the
forest area and also beyond the permitted depth. Though the Committee has
observed that there was no illegal mining in the mining area, the said
observation appears to refer to the time of inspection as the Committee has
recorded its conclusion about earlier illegal mining. The Committee has
observed that there was no ground water extraction but explanation of the
PP that the ground water was privately procured but it is difficult to accept
explanation in absence of such private sources being identified. As found in
‘the order dated 20.07.2021 and in the report of the Committee, there was
mining even beyond depth of 150 mtrs. Closure plan have not been given by
the predecessor of the PP which is to be ensured by the Chief Secretary of the
State. There is order of the Mining Department dated 05.08.2020, requiring
the PP to close deep mining pits,




Para no. 8

Thus, while directing recommended remedial action against illegal mining in
the light of report of the Committee and in pursuance of order dated
20.07.2021 by the State PCB and Mining Department, to be overseen by the
Member Secretary CPCB, we find it unnecessary that the joint Committee may
wait for procurement of satellite imagery, if the same is not readily available
and can make its final conclusions by undertaking ground truthing and
drawing inferences from the available material,

Parano. 9

Let the joint Committee give its final report by March 31, 2022. The Chief
Secretary, Haryana may also file action taken report in pursuance of order of
this Tribunal dated 20.07.2021 and report of the joint Committee by March
31, 2022, The reports may be filed by email at judicial-ngt@gov.in preferably
in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF.

In compliance: to order dated 18.1.2022 of Hor'ble National Green Tribunal in A no.
169 of 2020 in the matter of Kuldesp Singh Vs State of Haryana & Ors, the Joint
Committee and sub committee, constituted by the Chairman of the Joint Committee, has
held 07 meetings on 27.1.2022. 12,3007, 11.2.2022, 21.2.2022, 7.3.2022, 14.3.2022
and 19.3.2022. These meetings have been hald to resolve the pending issues along with
compliance of observations of the Hon'ble National Green Tribunal as mentioned in para
Me. 7 of its order dated 18.1.2022 ‘and the same are mentioned as under.

i. Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.

i Illegal mining in Dadam mining area done up to depth of 109 m.
i Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.

v, Procurement of ground water from private agency by M/S Govardhan
Mines & Minerals for suppression of dust and plantation ete. in Dadam
mine area,

V. Implementation of mining closure plan by the predecessor of the
project proponent i.e M/s Sunder marketi ng Associate Pvt, Lid.

vi.  Closing of deep mining pits as per order dated 5.8,2020 of Department
of Mining.

Therefore, based on the data, record, reports of various departments viz., Department of
Mining and Geology, Department of Forest, Department of Irrigation, Jul Water Services, high
resolution satellite imagerdes for Dadam Stone mine and analysis report of the imageries
submitted by HARSAC, Hisar vide no. HARSAC/4m/2022/171-174 dated 17,3.2022 and detailed
discussions held with the officers of concerned departments on 27,1.2022, 1,2,2022, 11.2.2022




and 21.2.2022, 7.3.2022, 14.3.2022 and 19.3.2022 by the subcommittes/Joint Committee,
eight member Joint Committee has prepared its final report, which is enclosed herewith and is
sent through email at judicial-nat@gov.in for kind consideration of Hon'ble Mational Green
Tribunal.

It is further submitted that the above said report Is also being sent through email at judicial-
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Final report of the eight member Joint Committee, constituted by Hon’ble National
Green Tribunal, under the Chairmanship of Justice Pritam Pal, former Judge of
Punjab and Haryana High Court and now as Chairman of the Monitoring Committee
reqarding verification of the facts with regard to illegal mining in forest- area,
mining area and unscientific mining in mining area by M/s Govardhan Mines and
Minerals, Tosham, District Bhiwani in compliance to order dated 20.07.2021 and
18.1.2022 in OA No. 169 of 2020 in the matter of Kuldeep Singh V/s State of
Haryana & others.

1.0

Background

Mining area of 55.50 hectares of village Dadam, Tehsil Tosham, District Bhiwani was
earlier allotted by the Mining and Geology Department, State of Haryana vide letter No.
161 dated 03.01.2014 to Mfs KJSL Sunder (JV) and the Environmental Clearance {EC)
was granted by MoEF & CC vide letter dated 3.7.2015 for an area of 55.50 Hectares {0
the said firm. Further, mining lease was transferred from KJSL Sunder (V) to M/s
Sunder Marketing Associate by Mining & Geology Department, State of Haryana vide
lottor Mo. 3864 dated 17.6.2015. Consent to Establish (CTE) under the provisions of
Water Act, 1974 and Air Act, 1981 was granted by Haryana State Pollution Centrol Board
(HSPCE) to Mjs Sunder Marketing Associate vide letter No. 2811915BHICTE2179882
dated 24.7.2015 and consent to operate (CTO) under the provisions of Water Act, 1974
and Air Act, 1981 was granted to the said firm vide letter No. 313100417 BHI CTO
4578505 & dated 28,11,2017 for the period 01.10.2017 to 30.11,2017,

M/S Sunder Marketing Associates filed a petition before the Hon'ble Supreme Court of
India as special leave to appeal (C) No.19166 of 2017 with an appeal to the Hon'ble
Apex Court for allowing it to surrender the mining lease at Dadam mine site granted o
it. The Hon'ble Supreme Court of India vide order dated 11.8.2017 permitted the
petitioner to continue its mining operation il 30.11.2017 and on and before that date, it
shall ensure the implementation of mine cdosure plan to the satisfaction of the
concerned authorities In the State of Haryana including clearing of all the dues.
Accordingly, the mining activity by M/s Sunder Markeling project had been dosed on
1.12.2017 in compliance of order dated 11.8.2017 of the Hon'ble Supreme Court of
India.

The Hon'ble Punjab & Haryana High Court vide order dated 4.12.2018 permitted M/s
Govardhan Mines and Mingrals, 51, Urban Estate-If, Hisar for mining. on the same
environmental clearance (EC) previously granted to M/s KJ5L- Sunder (V) M/s Sunder
Marketing Associate subject to final appraisal by the State Environment Impact
Kssessment Authority (SEIAA) in this regard. Thereafter, in compliance of Haon'ble
Punjab and Haryana High Court order dated 4.12.2018, the Director General, Mines &
Gedlogy Department, Haryana vide their letter No. 6009 dated 21.12.2018 aliowed the
said firm (Govardhan Mines and Minerals) to operate mining activity at Dadam mining
site having an area of 48.87 hectares failing in khasra MNo. 132 on the basis of
environmental clearance already granted to M/s KISL Sunder (JV) by MoEF & CC vide
letter dated 3.7.2015.



2.0

2.1

The consent to establish and consent to operate under the provisions of the Water Act,
1674 and Air Act, 1981 was granted to M/s Govardhan Mines 8 Minerals by HSPCB vide
letter No. 313100419BHICTEG267995  dated 10.2.2019 and letter No.
313100419BHICTOR356744 dated 25.2.2019. M/s Govardhan Mines & Minerals started
mining operation at Dadam mine hill, Dadam, Tehsil Tosham on 25.2.2019. The SEIAA
Haryana was constituted by MoEF&CC on 30.1.2019, The public hearing for the said
mining project was held on 28.7.2020 and Emvironment Clearance was granted to the
said project by SETAA vide letter No. 638 dated 21.12.2020.

Filing application by Sh. Kuldeep Singh, village Dadam, Tehsil Tosham before
the Hon'ble National Green Tribunal and taking into record by Hon'ble
Tribunal in terms of OA No. 169 of 2020

The application, regarding illegal mining in forest area, unscentific mining in minable
area, deep mining done in mining ‘area and withdrawal of ground water.in mining area
without permission by M/s Govardhan Mines & Minerals, was submitted by Sh. Kuldeep
Singh before the Hon'ble National Green Tribunal and the same was taken into record in
terms of OA No. 169 of 2020 and the issue was considered by the Hon'ble Tribunal on
20.8.2020 and observed as under,

“The Grievance in this application is against alleged illegal mining in forest
area by M/s Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham,
District Bhiwani. The applicant has relied upon FIR, complaints and letters in
support of the allegation. Before considering the matter, we find it necessary
to require a factual and action taken report from a joint committee
comprising the State PCB, Divisional Forest Officer, Bhiwani and the
Additional District Magistrate, Bhiwani within two months by e-mail at
judicialngt@gov.in preferable in the form of searchable PDF/OCR support PDF
and not in the form of image PDF.

Compliance of order dated 20.8.2020 of Hon'ble National Green Tribunal by
the District Administration and concerned departments of District Bhiwani.

In compliance to order dated 20.8.2020, in OA No. 169 of 2020 in the matter of Kuldesp
Singh V/s State of Haryana & others, a Joint Committee was constituted by DM,
Bhiwanl. The Committee was headed by Additional Deputy Commissionar, Bhiwani as
representative of District Magistrate, Bhiwani including Mining Officer, Bhiwani, Associate

eologist, Ground Water Cell, Bhiwani, Addl. District Forest Officer, Bhiwani, Regional
Office HSPCB, Bhiwani and SDO, Nigana Water Service Sub Div., Bhiwani. The
Committee members visited the site of mining project on 6.10.2020 and made the
following observations.

i) Ways in the forest area created illegally without having any valid
permission, The mining equipment’'s/machines were found standing in the
non-minable area.

The 'Dadam hills minor’ is a projected forest area under IFA, 1927 and
same was found illegally mined.



il) The mining is done at the site about 200 feet depth, but actual depth of the
mining pits will be assured by the inspection of the mining surveyor from
Mining Department, Head Officer, Panchkula.

ili} The concerned Mining Officer stated that an approved mining plan as well
as a progressive closure plan of same are already submitted by the said
mining project proponent. The mining project is still in progress and
closure plan will be implemented after closure of the mining.

iv) Inthe progressive closure plan, the depth is shown to be up to 42 meters.

v} During the inspection, the concerned Mining Officer stated that the said
mining project has given following dimensions of mining pit as per
approved mining plan:

(i) Length: 536 meter (ii) Width : 528 meter (iii) Depth: 78 meter (from
the ground level). But no record provided at the site during inspection
in this regard.

vi) The mining is not done in scientific manner.

vii) The concerned Assistant Geologist, Ground Water Cell reported that no
bore well found in the lease mining area. The project is meeting water
requirement for plantation, dust suppression & domestic purpose efc.
through tankers from outside the mining area and also using the water

-stored within mining pits and water stored in pits cannot be identified at
spot whether it is ground water or rain water and same will be identified
within 7 days as assured by the concerned Assistant Geologist, Ground
Water Cell.

Due to above non compliances, a show cause notice for the closure under section 5 of
EP Act, 1986 was issued by Haryana State Pollution Control Board, Bhiwani to the
mining lease holder i.e M/s Govardhan mines & Mineral, village Dadam, Bhiwani vide
letter nio. 2633 dated 8.10.2020. The said mining lease holder submitted reply of show
cause notice vide letter dated 22.10.2020.

In the meanwhile, Regional Officer, Haryana State Pollution Control Board, Bhiwani vide
[ . 5235 dated 6.11.2020 recommended the closure action against the said firm
under section 5 of Environment (Protection) Act, 1986 to the Chairman, Haryana State
Pollution Control Board, Panchikula.

Representation dated 17.11.2020 given by M/s Govardhan mines & Mineral
and examination of the same by the concerned departments.

M/s Govardhan mines & Mineral made representation dated 17.11.2020 to the
Chairman, Haryana State Pollution Control Board, Panchkuls, which was forwarded to
the Environmental Engineer, Regional Office, Bhiwani on 18.11.2020 with the request to
get the representation dated 17.11.2020 of the mining lzase holder examined from
officers of all the departments who inspected the site and submit comprehensive report.

Mining Department, Forest Department and Assistant Geologist, Ground Water Cell
examined the issues concerning to them thoroughly and submitted their reports. These



2.2.1

2.2.2

reports. were considered in the meeting dated 1.12.2020 convened by the Deputy
Commissioner, Bhiwani with all ‘concermned departments and in the said meeting, the
reports submitted by the concerned departments are mentioned as under:

Mining Department

Joint Committee consisting of Sr. Geologist Head Office Panchkula, Mining Officer
Bhivani, 5r. Surveyor and officials of HARSAC inspected the area on date 3.11.2020.
The detailed survey of the mine area was carried out with the help of DGPS instrument
in the presence of concerned revenus officlals l.e Halka Girdaver and Patwari. The
detailed survey was carried out with the help of DGPS for confirming the boundary
coordinates of the mining lease area. The committes observed as under:

1. Boundary pillars around the mining lease area were found in order with- GPS
coordinate. Total 32 numbers of pillars were found to be established as per
appraved mining plan.

2. The maximum depth of the mining pits was found to be 109 meters from surface
level at the time of inspection.

3. Some seepage water was seen in this pit during the inspeckion,

4. Systematic and scientific mining is requlated by the office of Director Mines Safety
Ghaziabad and in case any violation is found in method of mining, they take the
action- accordingly and inform to the office of concerned Mining Officer, District
Coliector, Director General, Mines and Geology, Haryana. But no such type of
information Is received from the Director, Mines Safety, Ghaziabad as reported by
Mining. Officer, Bhiwani,

5. Out of lease area in khatauni No. 67/f62min, Khasra no. 16//20/1 min, 21/1 min,

17//1 min, 9min, 10min, 12min, 13min, 14min, 16min, 17min, 1B//6min, 7min,

14min haul road is being created and used by the contractor having approximate

length 460 meters width 20 mtr and depth 0-15 mir and DGFS reading of the haul

road is N 28" 53" 12.46" E 75°51" 24,0537, N 28753 14.350% E 75° 51'28.133", N

28" 53’ 10.851", E 75" 51" 34.937". But, no stone has been extracted from these

Khasra numbers because the said area is consisting of ordinary clay/earth. Rest of

the alleged area is found to be virgin area. It was also confirmed by the local

revenue department too,

. During the inspection, it was also found that no illegal mining was noticed in the

forest area of Aravali plantation.

Forest Department

Additional Deputy Commissioner, Bhiwani submitted a letter bearing no, 1860 dated

17.11.2020 of DFO, Bhiwani. In the said letter, DFO has clarified that the illegal mining

was ‘done in Dadam hills area by M/s Sunder Marketing Associated. Iiegal mining

noticed on 22.12,2018, an FIR No. 587 dated 23.12:2019 was lodged at Palice Station,

Tosham against Sandeep etc. In the letter dated 17.11.2020 of DFQ, Bhiwani, it has

been stated that the said project proponent is now not using any Aravali plantation area

for ways and not made any fllegal mining and the same fs also examined with the help
of Google Images obtained from HARSAC, Hisar, It appears that the illegal mining and

a



iegal ways are created by previous project proponent and not by present mining
project ke, M/s Govardhan Mines & Minerals, Village Dadam, Bhiwani.

The Deputy Conservator of Forests, Bhiwanl vide letter dated 21.12.2020 stated that
illegal mining and illegal ways are created by previous project proponent M/s Sunder
Marketing, Dadam and not by M/s Govardhan Mines & Minerals, Village Dadam, Bhiwani.

2.2,3 Asstt. Geologist, Ground Water Cell

According to report dated 3.11.2020 of Asstt, Geologist, Ground Water Cell, the water
table data of selected wells available In surrounding alluvial formation is varying from
9.41 m to 18.52 m, whereas, the depth of mining pit is approx. 109 mtrs. as measured
by the officials of mining department. This shows that presently, the surrounding water
level is having no interconnectivity with mining pits as the water table has not been
encountered upto the depth of 109 m. So it is concluded that the water accumulated in
mining pits is seepage from the cracks and fissures of the quartzite rock of Aravali

system.
2.2.4 Department of Irrigation

The Executive Engineer, Jul Water Services, Bhiwani submitted a report dated
20.11.2020 stating that as per available records in the case of Omparkash & others V/s
Raman & others in the Hon'ble Court of Sh. Sunil Kumar Dewan, ACJ (5D} Tosham, the
Tehsildar, Tosham was appointed as Local Commissioner who had mentioned in his
report dated 6.1.2016 that from RD 21100 to RD 22800 of Dadam distributary in a
length of 1700 ft., the channel was damaged/ not existing for the last 10 years. It was
further stated that the channel was mostly damaged by earlier mining operations.

2.2,5 Director, Mines Safety, Ghaziabad

The Deputy Commissioner, Bhiwani requested the Director, Mines Safety, Ghaziabad to
verify whether said project i.e. M/s Govardhan Mines and Minerals, Bhiwani Is doing
scientific mining or not. Subsequently, Mining Officer, Bhiwani vide letter no. 1201 dated
18.12.2020 also requested the Director, Mines Safety, Ghaziabad to verify the facts. The
Director, Mines Safety, Ghaziabad vide its letter dated 28.12.2020 submitted the
observations and concluslons as under:

2.2.5,1 Observations of the Deputy Director, Mines Safety, Ghaziabad

i) There were 25-30 number of pits dug within the lease hold area. The pit name
was locally numbered for Identification and convenlence. The size of this pit was
about 80-200m » 100m-200m.

i) The size of pit no. 38 was about 80m x 60m x 18m. The height of benches were
5-9m and width was about 5-7m. A haul read leading te benches was provided.
The Aravali forest land was located on the western part of excavation. Men and
machinery were deployed by contractor. The size of pit no. 35 was about 60-
Bom{L)x40-45m{Wx8-9m(D). The height of bench was about 8-9m. Adjoining to
this pit, forest land of Aravall was located on western side. The size of pit no. 31

5
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i)

(i)

(i)

(i)

()

()

was about 100-110m(Ly80-90m{W)x16-18m(D). The height of bench was about
8-10m. Adjoining to this pit, forest land of Aravali was located on southemn side.
Loading of stone was being carried on in these pits.

The size of pits no. 22 was about 200m » 200m x 200m(D). The height of
benches were about 9-10m. Drilling of holes were being carried on the bottom
bench. The drill machine was provided with wet drilling arrangement,
Management informed that the drill machine are provided with wet drilling
arrangement. Some of the drill machines whose wet drilling mechanism was out
of order were under repair.

There were three portable fogger machines installed near the pit where loading
operation was being carried out to settle the: dust being generated during
loading. It was informed that these foggers are moved to different pits where
loading operations are carried on two to three dedicated tractor mounted water
tanker was available for supplying water to these fogger machine.

Three water tankers with water spraying arrangement on the tap (whitling type)
were provided for wetting the haul roads and benches. Water spraying was being
done on the haul roads and benches.

The danger zone was demarcated by means of red flag. The lease boundary was

fenced by barbed wire. During inspection, it was observed that all staffs and
wark persons were found with safely gadgets like helmet and shoes.

An order under section 22(3) of the Mines (Development and Regulation) Act,
1952 was imposed In- pit Mo, 12 vide directorate’s letter No. 2169 dated
28.6.2019. No work was being carried out at in this pit. Men and machinery were
not found deployed in this pit.

The records of attendance in form D were kept maintained. The employment
register in Form B was kept maintained.

The deep hole drlling and blasting was carried out under the personnel
supervision of assistant manager and foreman, The blasting time was reported
between 1-4 PM. A signage of blasting time was displayed on board at several
places, Transpoert of explosive in licensed van for blasting in the mine was done
by the explosive supplier that was in agreement with owner of mine. The records
of explosive used-and return in RE 13 were being maintained by the explosive
suppiier and firing or shot were done by statutory persons appointed by the
awner of mine.

An efficient means of signaling by siren within the radius of 300 m from the place
of firing was provided and in use.

High mast tower consisting of duster of bulb was found instafled in the haul
roads around the quarry of the mines for lighting arrangements towards beyond
day light hours.



(xfi) There were crushers not belonging to owner of mine within' the danger zone In
North Eastern and North Western side. However, the crushers were located
outside the danger zone from active working face. The fiy rocks generated
during the blasting was towards free face. It was informed by the management
that in the adjoining fields, the leases were acquired by the lessee on rental
basis. Mo signs of fly racks were seen near the adjoining fields to the lease.

2.2.5.2 Conclusions made by Deputy Director Mines Safety, Ghaziabad

(iy Itisto be noted that Mining lease for Dadam stone mines, Khasra No. 132, M/s
Govardhan Mines & Minerals was granted by department of Mines & Geology,
Government of Haryana. Consent to operate, consent to establish and
emdronmant clearance was granted by the State Authority,

(i) Inspection of Dadam mines, M/s Govardhan Mines & Minerals was carmied out in
accordance with Mines, Act, 1952,

(iil}) Under constitution of India, safety welfare and health of workers employed in the
mines is regulated by the Mines Act, 1952 and subordinate legislations framed
under it. The Directorate & subordinate office under Ministry of Labour &
Employment, Government of India and oversees the compliance of the provisions
of the Mine Act, 1952 & the Rules under certain regulations for specific mining
operations fike deployment of heavy earth moving machinery & deep hole blasting.

(iv) Inspections are carried out in accordance with Mines Act, 1952 to oversse
compliance.

(v} Sdentific study is not carried out by the Directorate. ‘However, Department of
Mines & Geology may engage recognized scientific organization or institutions to
carry out sclentific study of the mine.

Action taken report based on report of Joint Committee dated 6.10.2020 and further
reports submitted by the various departments in the meeting of Deputy Commissioner,
Bhiwani in his meeting held on 1.12.2020 as mentioned above, was submitted by

Gﬁ( HSFCE, Regional Office, Bhiwani to the Hon'ble National Green Tribunal vide Mo. 538
: dated 16.7.2021.

2.3 Consideration of report submitted by HSPCB vide No. 538 dated 16.7.2021 by
Mﬁ the Hon'ble National Green Tribunal.
[

ion Taken Report submitted by HSPCB, Regional Office, Bhiwani vide No. 538 dated
16.7.2021 was considered by the Hon'ble National Green Tribunal vide its order dated
20.7.2021 in OA No. 169/2020 In the matter of Kuldeep Singh v/s State of Haryara and
others, wherein, Hon'ble National Green Tribunal-in Para nos. 1, 3, 10 and 12 has

directed as under,
Paral.

Grievance in this application is against illegal mining in forest area by M/s
Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, District
Bhiwani and also unscientific mining outside forest area in violation of EC



conditions. It is stated that there are FIRs, complaints and letters pointing
out such illegalities.

Para 3.

Accordingly, the joint Committee has filed its report dated 16.07.2021
interalia stating that another application on the same subject being OA No.
132/2020, Rakesh Dalal v. State of Haryana, has been dealt with by this
Tribunal vide order dated 02.06.2021, therein, 2 report was similar to the
report now furnished that damage was found but the present project
proponent (PP) was not responsible but it was the predecessor of this PP who
had caused the damage. The report now filed states that inspection was first
conducted by the Committee on 06.10.2020 finding violations by the PP.
Based thereon, show cause notice dated 08.10.2020 was issued by the State
PCB under Section 5 of the Environment (Protection) Act, 1986 and after
considering the reply, the Regional Officer, State PCB recommended closure
on 06.11.2020, However, the scenario underwent change after the meeting
convened by the Deputy Commissioner, Bhiwani on 01.12,2020. Therein
differing stands were presented by the mining, forest and ground water
departments at variance with the findings in the site inspection report of the
joint Committee. Such differing stands were noted by the Deputy
Commissioner, Bhiwani, who directed the stakeholder Departments to
examine the presentation of the project proponent for sending a report to the
Chairman, State PCB. Accordingly, the Forest Department vide report dated
21.12.2020 and the Mining Department vide report dated 31.12.2020 sent
their observations to the Deputy Commissioner, contrary to the findings in
the site inspection report dated 6.10.2020. Based on later reports, the
present report has been filed to the effect that no illegal mining has been
done by the present PP. Illegal mining had been done by the predecessor of

the project proponent,

Para 10.

After referring to the above, it is pointed out on behalf of the applicant that
the conclusion in the report that no illegal mining has been done by the PP is
perverse for the following reasons:i. On inspection of the site on
06.01.2020 by a six-member Commitiee, encroachment of the protected
forest area has been found. Further, mining has been found to have been
‘ done even beyond depth of 150 meters. Closure plan has not been given by
the predecessor of the PP which was the responsibility of the Chief Secretary
of the State. If mining closure plan has not been filed, the Chief Secretary of
the State must explain or the successor i.e the PP must be held responsible in
terms of the EC conditions and as required in terms of order of the Hon'ble
Supreme Court in order dated 11.08.2017 in SLP (C) No. 19166/2017. M/s.
Sunder Marketing Associates v. State of Haryana & Ors. inter alia directing:




"33, Keeping in view the prayer made;

(i) ~ We permit the petitioner to continue its mining operations till
30th November, 2017 in accordance with the Mining Plan. On or
before that date, it shall ensure implementation of the mining
closure plan to the satisfaction of the concerned authorities in
the State of Haryana.
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(iv)  All the laws applicable to the petitioner shall be strictly enforced
by the State Government regardless of its apparent influence in
high places. We make it clear that we will hold the Chief
Secretary of the State of Haryana responsible for any lapse in
this regard.”

Mining was not being done in scientific manner. Ground water was being
illegally extracted. Mining equipments were found in the non-mineable
forest area. In IA No. 76/2021, which has been allowed by a separate
order today, the applicant has inter alia filed a copy of order of Mining
Department dated 05.08.2020 directing the project proponent to close
deep mining pits along the Eastern Boundary of the Mine, which also
contradicts the report that the PP is not responsible for the violations.
Further, report of the Assistant Geologist, Ground Water Cell, Bhiwani is to
the effect that water table data of selected wells available on record in
surrounding alluvial formation is from 9.41 mtrs to 18.52 mtrs., whereas
the depth of mining pits is approx. 60 mtrs, as told by mining officer at the
site. (iii) The report of the investigating officer in the FIR, exonerating the
PP is unacceptable as equipments were seized on the spot in the mining
area during the currency of the mining operations by the present project
proponent.

Accordingly, while issuing notice to the PP - M/s. Govardhan Mines and
Minerals, Hisar, we direct further inspection by eight-member joint
Committee to be headed by Justice Pritam Pal*, former Judge of Punjab and
Haryana High Court and comprising Ms. Urvashi Gulati,* lformer Chief
Secretary, Haryana, Regional Officer, MoEF&CC, Chandigarh, nominees of
CPCB, Indian Institute of Soil and Water Conservation, Research Centre,
Chandigarh, Haryana State PCB, SEIAA Haryana and District Magistrate,
Bhiwani. The CPCB and State PCB will act as nodal agency for coordination
and compliance. The first meeting of the Committee may be convened within
two weeks. The Committee may peruse the record, undertake visit to the site
{by such of the members as may be decided by the Chairman) and conduct
other proceedings online. The Committee may interact with the stakeholders
and take assistance from any other individual/institution. The Committes
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may also study the satellite imagery maps, in coordination with the
concerned authorities. The report of the Committee may be furnished within
two months by email at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF with a
copy to the Chief Secretary, Haryana for remedial action in the light of the
said report following due process of law.

2.4 Compliance of order dated 20.7.2021 of Hon'ble National Green Tribunal as
mentioned in para No.12 by the eight member Joint Committee.

In compliance to order dated 20.7.2021, eight member Joint Committee held its
meetings with its members, meeting with District Level Officers of District Bhiwani on
3.8.2021, 10.8.2021, 4.9.2021 and 17.9.2021 and also made field visits to the Dadam
mining site; Tehsil Tosham, District Bhiwani en 20.8.2021 and 1.10.2021 and submitted
its interim report to the Hon'ble Maticnal Green Tribunal vide its letter No.
CMC/2021/390 dated 13.10.2021. A copy of the interim report of the eight member
Joint Committee submitted on 13.10.2021 to the Hon'ble National Green Tribunal is
annexed as per Annexure-1,

3.0 Consideration of interim report of the Joint Committee by the Hon'ble
National Green Tribunal in its order dated 18.1.2022.
The Hon'ble National Green Tribunal considered the interim report of the joint
Committee, submitted on 13.10.2021 in its order dated 18.1.2022 and directed In para
no.7,8 and 9, which are reproduced as under:

Para no. 7

As found by the Committee, there has been illegal mining including in the

forest area and also beyond the permitted depth. Though the Committee has

Pﬁl/ observed that there was no illegal mining in the mining area, the said

observation appears to refer to the time of inspection as the Committee has

’km,__ recorded its conclusion about earlier illegal mining. The Committee has

that there was no ground water extraction but explanation of the

PP that the ground water was privately procured but it is difficult to accept

explanation in absence of such private sources being identified. As found in

the order dated 20.07.2021 and in the report of the Committee, thera was

mining even beyond depth of 150 mtrs. Closure plan have not been given by

the predecessor of the PP which is to be ensured by the Chief Secretary of the

State. There is order of the Mining Department dated 05.08.2020, requiring
the PP to close deep mining pits.

Para no. B

Thus, while directing recommended remedial action against illegal mining in
the light of report of the Committee and in pursuance of order dated
20,07.2021 by the State PCB and Mining Department, to be overseen by the
Member Secretary CPCB, we find it unnecessary that the joint Committee may
wait for procurement of satellite imagery, if the same is not readily available
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and can make its final conclusions by undertaking ground truthing and
drawing inferences from the available material.

Para no. 9

Let the joint Committee give its final report by March 31, 2022. The Chief
Secretary, Haryana may also file action taken report in pursuance of order of
this Tribunal dated 20.07.2021 and report of the joint Committee by March
31, 2022. The reports may be filed by email at judicial-ngt@gov.in preferably
in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF.

A copy of order dated 18.1.2022 of Hon'ble National Green Tribunal in OA no. 169 of
2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors is annexed as per
Annexure-2,

3.1 Issues resolved in compliance to order dated 20.7.2021 of Hon'ble National
Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State
of Haryana & Ors by the Joint Committee.

The issues resolved by the Joint Committee, in compliance to order dated 20.7.2021 of
Hon'ble National Green Tribunal in QA no. 169 of 2020 in the matter of Kuldeep Singh
Vs State of Haryana & Ors and mentioned In the interim report submitted on
13.10.2021, are reproduced as under:

3.1.1 Illegal mining in forest area (non mineable area) in 300 m? area in Dadam
mines hills in village Dadam, Tehsil Tosham, Bhiwani

During the visit to the site by the eight member Joint Committee on 1.10.2021, District
Forest Officer (DFQ), Bhiwani informed that on the receipt of information about iliegal

%( mining in Aravali Plantation area on 22.12.2019 at 9:00 PM, the officers of Forest

Department and Police inspected the area and 3 trucks, 01 poclain and 01 drill machine

Pi/ were found engaged in doing illegal mining in Aravali Plantation area. The truck owner

and his other companions ran away from the spot and only 01 person was caught and

.u)j FIR was lodged in the police station, Tosham. The area, where the illegal mining was

found, was near to 06 m wide road for passage of vehicles and the permission for the
diversion of 0.504 hectares of forest land in favour of M/s Govardhan Mines and
Minerals for access to mining area bearing Khasra No. 132 in village Dadam for use of
forest land was granted by Ministry of Environment, Forest and Climate Change vide No.
GHRBOG0/2019 CHA dated 25.9.2019 but illegal mining was found in Aravali plantation
area (forest area) between approach road line marked as AB and BC,

The subcommittes constituted by the Chairman of the Joint Committee during its visit
to Dadam mining stte on 20.8.2021, visited the pathway, which has been constructed in
the forest area with the permission of the department of forest; as informed by District
Farest Officer, Bhiwani. The width of pathway as approved by Forest Department is 6 m,
whereas, pathway has been constructed beyond the width of 6 m for which the present
project proponent (M/S Govardhan Mines and Minerals) accepted their fault on the site,
Moreover, deep drill holes were found constructed within and beyond 6 m width of the
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path, which lead to apprehension that the present project proponent namely Mfs
Govardhan Mines and Minerals had intention to conduct iilegal mining in the forest area.
However, due to catching of the persons on the spot for doing such ilegal activity w.rt
mining on 22.12,2019, fiing FIR against the persons and seizure of vehides, found
indulged in illegal mining, the work of mining in forest area was stopped and the
pathway in forest area remained unconstrected at the site. However, lllegal mining has
been done In an area about 300 m? as informed and the map shown by the department
of forest.

Also, during the meeting held on 17.9.2021, the Joint Committes has perused the record
and it was observed that information regarding iMlegal mining in Aravall plantation area
(forest area) was recefved by the Department of Forest on 22:12.2019 at 9:00 PM and
the officers of Forest Department and police inspected the area on 22.12.2019 and 03
trucks, 01 Podlain and 01 drill machine were found engaged in doing illegal mining in
Aravali plantation area and FIR was lodged vide No. 587 dated 23.12.2019 at
Police Station, Tosham. The area, where the illegal mining was found, was near to 6
m wide road for passage of vehicles and permission for use of & m wide road has been
granted by MOEF & CC vide MNo. SHREOBD/2019 CHA dated 25.9.2019 but illegal mining
was found in plantation area between approach road line marked as AB & BC
(Annexure-3) and a report in this regard was sent by the Dept. of Forest to Deputy
Commissioner, Bhiwani, Superintendent of Police, SDO (Civil), Tosham, Mining Officer,
Tehsildar Tosham and SHO, Tosham stating that illegal mining was found in the
plantation area between AB & BC and FIR of the same has been lodged vide No.587
dated 23.12.2019 in the police station, Tosham. The record also indicated that
Administrative officer, Thana Tosham has prepared progress report dated 19.8.2021
regarding theft of stone mined material from Dadam mining site and the facts
%%( mentioned in the report are mentioned as under:

‘M The officials of Forest Department and Police, Tosham visited the mining site at Dadam
=il hased on telephonic message received at 9.00 PM on 22.12.2019 and it was observed
\ " that 01 truck bearing No. HROG1C 4044 loaded with stones and 02 trucks No. HROB1D
\’ 1411, and HR 061D 6014, 01 poclain and drill machine were found engaged in doing
iflegal mining in forest area. The persons who were doing illegal mining ran away from
the spot and 01 person was caught. FIR No. 587 dated 23.12.2019 ufs 379 IPC and
section 21(1) of Mines & Minerals (Development & Regulation) Act, 1957 was lodged.
The vehicles No. HR 61C 4044, No. HR 610 1411 and No. HR 61D 6014, respectively,
were released on 6.1,2020, 7.1.2020 and 7.1.2020 on Superdari on the directions of
Hon'ble Court of SDIM, Tosham. Poclain machine and drill machines were released on
18.1,2021 and 8.4.2021, respectively, on Superdari on the directions of Hon'ble Court of

SDIM, Tosham. The case Is still pending in the court of SDIM, Tosham.
Therefore, keeping in view the facts mentioned above, the eight member
Joint Committee has concluded the issue regarding illegal mining in forest

area in 300 m? in Dadam mines hills as under:

12



3.1.2

M/s Govardhan Mines and Minerals has done illegal mining in forest area
(non-mineable area) in 300 m® area between approach line (Pathways) AB
and BC.

Illegal abstraction of ground water in Dadam mining area.

The Joint Committee has perused the record and report of the Asstt. Geologist, Ground
Water Ceil and observed that the depth of mine pit was approximately 109 m from
around level as measured by the. officials of mining department and as per the report
dated 3.11.2020 of Assistant Geologist, Ground Water Cell and version of CGWA, there
is hard compact quartzite formation with some cracks and fissures. The ground water
occurs in permeable geological formation known as aquifer. The aquifer is the water
bearing formation having structure that permits appreciable water to move through it
under ordinary field conditions. The ground water existence depends upon porosity,
permeability and saturation with in any formation.

During field investigation by the Ground Water Cell, it was concluded that water table
data of selected wells avallable in surrounding alluvial formation is from 9.41 m to 18,52
m, whereas, the depth of mining pit is approximately 109 m as measured by the officials
of Mining Department. This shows that presently, the surrounding water leval is having
no inter connectivity with mining pits, as the water table has not been encountered up
to the depth of 109 m and the water accumulated in mining pit is seepage from the
cracks and fissures of the quartzite rock of Aravali system,

Based on the above data/information, the Joint Committee had concluded the
issue as under:

The water accumulated in mining pit having depth of 109 m is seepage from
the cracks and fissures of the quartzite rock of Aravali system and no ground
water abstraction in mining area has been made.

Unscientific mining in the mining area by the project proponent

The Joint Committee had perused the record and observed that the Deputy Director of
Mines. Safety, Ghaziabad vide his report dated 04.01.2021, which was based on the
ade on 28.12.2020, has submitted his report, which Is briefly mentioned as

There were 25-30 no. of mining pits dug within mining lease area.

The pits have different sizes and height of the benches have been found

between 5-9 m, 5-7 m, 9-10 m etc.

» Three portable fogger machines were found installed near the pits which: are
moved to different pits. Besides, three water tankers, with water spraying
arrangements on the top, have been provided for wetting the haul roads and
benches.

= The danger zone was found demarcated by means of red flag. The lease
boundary wall was fenced with barbed wire, During inspection, It was observed
that all the staff and work persons were wearing safety gadgets like helmats and
shoes.

» The deep hote driling and blasting was carried out under the personal

supervision of Assistant Manager and Foreman. The blasting fime was reported
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to be between 1-4 PM and a signage of blasting time was displayed on the board
at 7 places.

» High mast tower consisting of clusters of bulb was found installed on the haul
roads.

+ Simplified mining scheme for working the mine in a scientific way by method of
opencast mining has been approved by the department of Mines and Geology,
Haryana.

However, it has also been mentioned that sclentific study is not carried out by the
Directorate and Department of Mine and Geology may engage recognized scentific
arganization or institution to carry out scientific study of the Mining area.
Based on the report and observations of the Deputy Director of Mines Safety,
Ghaziabad who has visited the mining site on 28,12.2020, it was concluded
that no wunscientific mining was done in Dadam Mine area and it was
recommended that project proponent shall continue to conduct scientific
mining at all the times based on the recommendations/report submitted by
the Department of Mines Safety, Ghaziabad.
Now, the Joint Committee has perused the mining plan submitted by Department of
Mines & Geology and it has been observed that the benches of size 10m x 10m, as
mentioned in the mining plan, have not been maintained by the mining lease holder.
Moreover, as per latest report of Deputy Director, Mines Safety, Ghaziabad submithed to
Haryana State Pollution Control Board, Regional office, Bhiwani vide letter no.
DDMS/GR/2022/162 dated 2.3.2022 (Annexure-4), which is based on field visit made
on 4.2.2022, the following violations of regulation were observed under the Mining Act,
1952:
i} The sides of the open cast working were not kept adequately beniched, sloped
ang-secured so as to prevent danger from fall of sides. Only_single bench of
~height about 30m-40m was formed on the Eastern and Western side of the pit
ne. 37 and 38.
The height and width of the benches were found not formed as per the
guidelines mentloned in permission issued for use of HEMMS under regulation
106(2)(B) of Metalliferous Mines Regulation 1961 issued vide letter no.
516936/NZ/Gaziabad region/perm/2021/9178 dated 29.5.2021, These guidelines
are mentioned as under:

= Height of the benches in aliuvium shall not exceed 3m and in overburden
as well as in hard and compact mineral formation shall not exceed 6m or
the maximum digging helght/depth of the machine deployed there at for
digging, excavation or removal, whichever is fess.

« Width of any bench shall not be less than (i) width of the widest machine
plying on the benches plus 2m or (ii) if dumpers ply on the bench, 03
times the width of the dumper or (Iii) the helght of the bench, whichever
is more,




3.2

The sides in overburden and mineral benches shall be kept sloped to
prevent danger from fall of sides. Overall slope carry face towards hang
wall shall not excead 45°,

Further, the following safety measures to be undertaken by the project
proponent in the mining lease area to avoid re-occurrence of such
incidents in future:

i)

i}y

iv)

wil)

The sides should be adeguately benched, sloped or secured so as
to prevent danger from fall of sides. Helght of the bench in hard
and compact ground should not exceed &m and sides of the
bench should be sloped at angle of not more than 60 degree from
the “horizontal. Width of the benches should not be less than
height.

No loose stone or debris should be allowed to remain  within a
distance of 3m from the edge or side of excavation.

Undercutting of face or side should not be allowed.

Formation of benches and slopes of sides in mine should be done
from top downwards only.

All approaches to the bottom of high sides should be kept securely
and effectively fenced so as to prevent any inadvertent entry of
persons.

Safety management plan/risk assessment should be prepared to
identify the potential hazards in the mine. Based on the risk
assessment,  mitigation measures should be evaluated -and
adopted,

Sclentific study to design, control and monitoring of pit by
scientific agency of repute should be carried out for scientific and
gafe mining.

In view of the above, the joint Committee concludes that M/s Govardhan
Mines & Minerals is carrying out unscientific mining in Dadam mining area
and mining is not done as per mining plan.

Pending issues in compliance to order dated 20.7.2021 of Hon'ble National
Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh vs State

of Haryana and ors.

The following 03 issues, which are pending due to which final report in the matter could
nat be submitted were due to non-availability of high resclution satellite imageries of
Dadam stone mines for the year 2015 to 2020 by HARSAC Hisar, are as under:

il
iii.

Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.

Iilegal mining in Dadam mining area done up to depth of 109 m.
Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.
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Compliance of order dated 18,1,2022 in QA no. 169 of 2020 in the matter of
Kuldeep Singh Vs State of Haryana & Ors by the Joint Committes

In order to comply with the order dated 18.1.2022 of Hon'bie National Green Tribunal in

OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors, the Joint

Committee and sub committee; constituted by the Chairman of the Joint Committee,

have held 07 meetings on 27.1.2022, 1.2.2022, 11.2.2022, 21.2.2022, 7.3.2022,

14.3.2022 and 19.3.2022. The minutes of the meetings of the Joint Committes/ sub

committee are annexed as per Annexures-5 to 11. These meetings have been held to

resolve the pending issues alongwith compliance of ebservations of the Hon'ble National

Green Tribunal as mentioned in para No. 7 of its order dated 18.1.2022, which are

mentioned as under.

i Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.

iii. Illegal mining in Dadam mining area done up to depth of 109 m.

iii. Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.

iv.  Procurement of ground water from private agency by M/S Govardhan
Mines & Minerals for suppression of dust and plantation etc. in Dadam
mine area.

V. Implementation of mining closure plan by the predecessor of the
project proponent i.e M/s Sunder marketing Associate Pvt. Ltd.

¥i. Implementation of Mining Plan by M/s Sunder marketing Associate and
M/s Govardhan Mines & Minerals.

vii. Closing of deep mining pit as per order dated 5.8.2020 of Department
of Mining.

The report on all the above issues is submitted as under:

tll'ﬂe-gal mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.
The Joint Cornmittee has perused the record of Department of Forest and Department
of Mines & Geology and it was observed that officials of the Forest department were
reporting from fime to time about illegal mining by the mining lease holder in Aravall
plantation area (outside mining lease area). The reports in this regard were submitted
by the officials of forest department on 29.07.2019, 31.07.2019, 14.08.201%9 and
10.9.2019 and letter dated 23.9.2019, 4.11.2019, 20.11.2019,
In the mesting held on 17.9.2021, District Forest: Officer had shown Google earth
images showing 0.8 hectares of forest area illegal mined in the year, 2019, whereas, Dr.
Sultan Singh, Principal Scientist, HARSAC was of view that images of Google earth
cannot be considered for establishing the actual time of period of illegal mining in 0.8
hectares of forest area. There is need to get the satellite imageries of the area.
As per the record of the Department of Mines & Geology, the Mining Inspector has
stated in his report dated 10.9.2019 that joint inspection of the mining area was carried
out on 10.9.2019 and illegal mining was found between Pillars A and C In front of pillar
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4.1.2

4.1.3

B having an area with length and depth as 20-25 ft. (copy of report dated 10.9.2019 of
Mining Inspector, Department of Mines & Geology, is annexed as per Annexure-12).
In the meeting of the sub Committee, constituted by the Chairman of the Joint
Committee, held on 21.2.2022, the sub committee had taken the Google Earth Images,
submitted by District Forest Officer, Dept of Forest, vide letter No. 2548 dated 18.1.2022
for the period 22.5.2016, 9.1.2020 and 8.2,2019 of Dadam Store mining area on record
and it was declded that these Google Earth Images shall be analyzed after the
submission of high resolution satellite imageries by HARSAC Hisar.

District Forest Officer, vide his letter No. 1470 dated 7.10.2019, letter No, 1811 dated
20.11.2018, letter No. 2055 dated 23.12.2019 has informed Mining Officer, Bhiwani that
mining has been done in between pillar A &C in front of pillar B in an area having length
and depth as 20-25 ft in the Aravali plantation area.

Mow, Dr. Sultan Singh, Principal Scientist, HARSAC, Gurugram vide letter no.

HARSAC/44m/2022/171-174 dated 17/3/2022 has submitted his report on high

resolution satellite imageries for Dadam stone mines and analysis report of these

imageries for the years, 2016 to 2020, containing 35 pages (page 1 to page 35) (copy

enclosed as per Annexure-13 } on the following 03 issues:

i. Illegal Mining in forest area (hon minable area) in 0.8 hectares area in Dadam
mining Hifls in village Dadam, Tehsil Tosham.

il. lllegal mining In Dadam mining area done up to depth of 109 m.

. Abandoned/damaged Dadam Distributaryf minor constructed by the Department
of Irrigation.

satellite imagery study for Dadam Stone mine and analysis report of
ese imageries for the year 2016 to 2020, submitted by HARSAC Hisar w.r.t
illegal mining done in forest area (non mineable area) in 0.8 hectares is
mentioned as under:

Analysis data of date 16.5.2016

It was observed that mining of 0.180 hectares {1?&1?.95 m®) has been done within the
boundary of 0.8 hectares area. The map showing mining within boundary of 0.8
hectares area on satellite imagery of dated 16.5.2016 has been mentioned in figure-3,
page 14 of report.

Analysis data of date 24.11.2017

It was observed that 1.061 hectares (10611.31 m®) of illegal mining area has been
increased within and outside of the boundary of 0.8 hectares area. The map showing
iflegal mining done within and outside of the boundary of 0.8 hectares on sateliite
Imageries of 24.11.2017 has been mentioned in figure-5, page 15 of the report.
Analysis data of date 16.2.2018

It was observed that 0.072 hectares (720.36 m?) of lllegal mining area has been
increasad within and outside of boundary of 0.8 hectares area. The map showirg mining
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within and outside the boundary of 0.8 hectares area on satellite imageries of 16.2.2018
has been shown in figure-5, page 16 of the report.

4.1.4 Analysis data of date 2.2.2019

It was observed that 0.123 hectares (1227.78 m®) of illegal mining area has been
increased within and outside the boundary of 0.8 hectares area. The map showing
above mining Is mentionad in figure-6, page 17 of the report.

4.1.5 Analysis data of date 16.2.2020

(A-F

It was observed that 0.097 hectares (972:438 m?) of mining area has been increased
within and outside of boundary of 0.8 hectares area. The map showing above mining is
mentioned in figure-7, page 18 of the report.

As per the record submitted by Department of Mines & Geology, M/s Sunder Marketing
Associates, a mining lease holder, has carried out mining in Dadam mining area from
25.10.2015 to 30.11.2017 and M/s Govardhan Mines & Minerals started its mining
operation-in the mining lease area on 25.2.2019 and still it is continued.

In view of the above, the year wise illegal mining done has increased to 1.533 hectares
instead of 0.8 hectares, as mentioned in the complaint, is summarized in the Table-1
givien below:

Table-1: Satellite imagery data for illegal mining done in forest area from
2016 to 2020.

S.n | Name of mining lease holder Satellite Illegal mining done
0. imageries date | in the area
1. | M/s Sunder Marketing Assaciates 16.5.2016 0.180 hectares
2. | M{s Sunder Marketing Associates 24.11.2017 1.061 hectares
| 3. | Non lease period 16.2.2018 0.072 hectares
4, | Non lease period 2.2.2019 0.123 hectares
5. | M{s Govardhan Mines & Minerals 16.2.2020 0.097 hectares
Total area where illegal mining done in forest area | 1.533 hectares

Based on the satellite imagery data as mentioned in the above Table, the
Joint committee concludes the issue as under:

M/s Sunder Marketing Associates has done illegal mining in forest area
in 1.241 hectares (0.180 hectares + 1.061 hectares) as the said mining
lease holder had carried out the mining in Dadam Mining area from
29.10.2015 to 30.11.2017.

M/s Govardhan Mines & Minerals has done illegal mining in forest area
in area of 0.097 hectares as the said mining lease holder started its
mining in Dadam mining area on 25.2.2019 and still it is continued.

iti. Illegal mining in forast area in an area of 0.195 hectares (0.072
hectares + 0.123 hectares) has been done during non lease period
{1.12.2017 to 24.2.2019) by unknown persons.
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4.2

Illegal mining in Dadam mining area done up to depth of 109 m

The Joint Committee has perusad the record of Department of Mines & Geology and it

has been aobserved as under:

i) The Mining Officer, Department of Mines & Geology has informed that M/s
Govardhan Mines and Minerals has done mining In the Eastern, North Eastern
and South Eastern area of mine situated along boundary pillar no. 13 to 19 upto
depth of 300 ft and it was further informed that if the mining lzase holder will go
further deeper, the water table may be touched at any time. Accordingly, the
mining lease holder was issued show cause notice vied no, 718 dated 5.8.2020.

i) As per the survey conducted by the Senior Geologist, Head Office, Panchkula,
Mining Officer Bhiwani and officials of HARSAC on 3.11.2020, the maximum
depth of mining pit was found to be 109m from the surface level at the time of

inspection.

The Joint Committee has further studied the high resolution sateliite imageries report for
Dadam Stone. mine and analysis report submitted by HARSAC, Hisar vide letter no.
HARSAC/44M/[2022/171-174 dated 17.3.2022, wherein, the year wise analysis through SOI,
DTM 2017 and DGPS (Nov, 2021 to Feb, 2022) for mining done upto depth of 109 m has been
done and the analysis study is mentioned in the Table-2 given below:

Table-2: Yearwise analysis done SOI, DTM, 2017 and DGPS (Nov, 2011 to 2022) for

mining done upto depth of 109 m.

Sr.
No.

Parameters

SOI
Topo
sheet
(m)

DT™M

Elevation

Now,

2017 (m)

Elevation
provided by
mining
department
MNov, 2020
(m)

Elevation
by DGPS
Survey
Feb,
2022 (m)

Remarks

Top (msl)

215

213

*227

213

Bottom (msl}) in

127

*119

103

Elevation difference
with overburden

86

*109

110

Elevation difference
without overburden

69

a2

a3

As per record of
Department of
Mines & Geology,
mining was started
by M/s Govardhan
Mines & Minerals in
Dadam stone
mining araa on
25.2.2019 and still
it is continuing and
as per mining pian
submitted by the
said mining lease
holder, it was
assured to
maintain depth of
78 m. Mining plan
further shows that
the depth of
mining pit had not
gone deep to: 78 m
till the start of the
mining by M/s
Govardhan Mines &
Minerals, As such,

the illegal mining
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upto depth of 93 m
has been done by
Mis Govardhan
Mines & Minerals,

On the query raised by one of member of Joint Committee, Dr. Sultan Singh, HARSAC,
Gurugram vide his e-mail dated 23.3.2022 (Annexure-14) has mentioned the reasons for
considering 97 m depth instead of 109 m depth, which is mentioned as under:

s After the subtraction of instrumental tolerance of 12 m, the depth was estimated of
estimated as 97 m, However, this is not reliable reference and cannot compare with
the depth of the year 2017, The details have been mentioned in the table given below:

Table-2A: Elevation difference taken to be 97 m instead of 109 m.

N

1 2 | 4 5 3] )
Parameter Elevatioc | Remarks 1 | Derived Remarks 2 Derived Remarks 3
;] im Elevation Elevation
meters | from the data
Source : data during
bBTM) provided 2021- 22
2017 by Mining {mot in
{m} Depertme the
nt (2020) mandate
of  the
. analysis)
Minimum Elevation of | 143 iDTH
mf:m“t',[umra_rs} . gmmﬂ The average variation in the bottom undulations of 10-12
= Pit m and thies the rest of analysis is based on this comection
Masimim  Elewation | 133 DTM
of Bottom {m) with | : faction. However, this is not comparable/ applicable with
reference ta msl of  bottom | the daka of 2017.
Fit
Elevation Difference | 21 Difference af
Betweend Minimem {Maximurm
Deptih- Maximum and
Depth ) Minirnasem
ehevation of
pit )
Average  Elevation | 11 Average
/ﬁﬁtmewaﬁaﬁun} Difference
due o
Undulation
of  bottom
pit
Average Elevation | *B6 Top =109 e ===110
Difference Top to Elevation of | 97
Bothom OTH (213
) -
Average of
fowest b
contours
127
Maximum Depth | 97 Variation of | 108.00 Reported top | 121.00 Reported
{rm}-+\Variation despth by and  Botbom top and
Minimum Depth (m}- | 75 averaging BE.00 Elevation 99.00 bottom
Variation topography difference By elevaticn
undulation mining difference Is
departrent 110 m with
97 m with {+) (%) Limeter
1imeter avarage
Average undhaation
Lindulaticn measurer
measured from DTM
from DT data
data
Met Minable Depth | 68 1] G93.00
after removal of
wvarburden (17 m)
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from: average depth
values

10 | *Remarks: Botlom elevation estimated is ranging
bebween 75 to 97 with -an  awerage  elevation
difference of 86 m for the year 2017 due to
bettom surface undulation of 10-12 .,

"¥Depth values of mining
department as reported to be
0% m should be 97 m ([Le.
109-13 m). Though this is a
point  dakla  and oot
comparable/applicable with
the year 2017

Tk There |15 minimal
vaniation In e depth as
compared [ the wear
2000, Thoush this is a
point  datz and  not
comparable/applicable
with the year 3017

The data mentioned in Table-2 as above indicate that as per record of Department of
Mines & Geology, mining in Dadam mining area was started by Mfs Govardhan Mines &
Minerals in Dadam stone mining area on 25.2.2019 and stll it is continuing and as per
mining plan submitted by the said mining lease holder, It was assured to maintzin depth
of 78 m. Mining plan further shows that the depth of mining pit had not gone deep to 78
m till the start of the mining by M/s Govardhan Mines & Minerals.

The data mentioned in Table-2A indicate that the net mineable depth after removal of
overburden of 17 m from average depth value has been mentioned as 80 m, whereas,
the derived elevation data during year 2021-22 mentioning the net mineable depth after
removal of overburden of 17 m has been mentioned as 93 m, whereas, as per the report
submitted by Department of Mining, the depth of mining pit has been mentioned as 109
m. Therefore, it is concluded that illegal mining has been done by the mining lease
holder i.e. M/5 Govardhan Mines & Minerals, which is 02 m (80 m - 78 m) as an
average value and 15m (93 m — 78 m) at one point.

It is further mentioned here that going beyond the permissible depth of 78 m even at

one point; is unscientific and illegal mining, even if, the average depth of mining done is

on the lower side. Further, as per EIA report submitted by M/fs Govardhan Mines &

Minerals, ultimate pit imit has been drawn up t© 150 mRL and the maximum depth of
W the mining pit has been mentioned as 78 m.

h Eam facts indicate that mining excluding the overburden has been done
L by M/s Govardhan Mines & Minerals at an average depth of 80 m and depth of

mining even at single point upto depth of 93 m (without overburden) against

‘\’\)\}’; 93 m at one point against the permissible depth of 78 m. As such, the illegal

the permissible depth of 78 m has been done by M/s Govardhan Mines &

Minerals.

4.3 Abandoned/damaged Dadam Distributary/ minor constructed by the

Department of Irrigation.

The Executive Engineer, Department of Irrigation, Jui W/S Division, Bhiwani has
informed that Dadam distributary was constructed in the yvear 1976-77 from RD O to RD
20500, Later, it was extended upto RD 23500 during the year 1987-88. Tts total length is
23500 ft. and it passes through the Dadam mining area from RD 20500 te 23500. Its

water carrying capacity is 19 cusecs.

Further, as per the record available, in case of Om Parkash 8 others Vs Raman & others
in the court of ACI (SD), Tosham as directed by the Hon'ble Court, Tehsildar Tosham has
reported that 1700 ft of canal has been damaged for the last 10 years.
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The Department of Irrigation has further informed that on 06.10.2020, during the joint
inspection, 500, Nigana W/S stated that the said mining project is using the land of
Dadam distributary/minor llegally for mining purposes and the land of distributary/minor
was being used as carriage way by the vehicles of mining company and the same was
also reported by the Executive Engineer, Department of Irrigation, Jui W/S, Division,
Bhiwani in his report dated 20.11.20230.

In the meeting of the sub-committee, constituted by the Chairman do the Joint
Committee held on 21.2.2022, the Department of Irrigation & Water Resources (JUI
W/5 Division Bhiwani) submitted the survey report carried out by Mfs BDN surveyor
solution on 9.2.2022. The sub committee had perused the survey report submitted by
the department and it was observed that only the length and breadth of the various
sections of Dadam distributary, where mining has been done, have been marked,
whereas, the volume of material extracted during mining done in the Dadam distributary
was not assessed. Moreover, the volume of the material extracted in the mining lease
area, I’ailing within the Dadam distributary, was also not assessed,

In the meeting dated 21.2.2022, the sub committee desired that the Department of
Irrigation & Water Resources (JUI W/S Division Bhiwani) shall measure the volume of
the material extracted from the portion of Dadam distributary, where mining has been
done and volume of material extracted in the mining lease area, falling within the
Dadam distributary and submit the report by 28.2.2022.

Department of Irrigation and Water Resources (JUI) Water Supply Division, Bhiwani vide
its letter no. 163-164 dated 8.3.2022 has assessed the volume of the material extracted
fram the portion of the Dadam distributary, where mining has been done and the
volume of the material extracted from the mining lease area, falling within Dadam
distributary, It has been mentioned that the volume material extracted from the Dadam

stributary was assessed as 545,109.65 m® (14,44,540.57 MT) and the material
extracted in the mining lease area, falling within the Dadam distributary, was assessed
as 3,53,126.27 m"® (9,18,128.30 MT).

o

The copy of the site plan of Dadam distributary situated at village Dadam, Tehsil
Tosham submitted vide latter No. 846-847 dated 19.2.2022 and copy of the letter no.
163-164 dated 8.3.2022 of Departmient of Irrigation and Water Resources (JUI) Water
Supphy Division, Bhiwanl mentioning the assessment of volume of the material extracted
from the portion of Dadam distributary and volume of the material extracted from
mining lease area, falling within the Dadam distributary, are annexed as per
Annexures- 15 and 16.

The Joint Committee has further studied the high resolution satellite imageries for
Dadam Stone mine and analysis report submitted by HARSAC, Hisar vide letter no.,
HARSAC/44M/2022/171-174 dated 17.3.2022 for Dadam distributary.
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The satellite Imagery data of dates 29.5.2011, 16.4.2016, 24.11.2017, 16.2.2018,
8.2,.2019 and 16.2.2020 has been used for analysis of Dadam Distributary and the
analysis study is mentioned as under:

+ In the year, 2011, it has been observed that neither over burden is removed nor mining
is there. The Imageries data has been mentioned in figure 6, page 25 of the report.

« In the year, 2016, it has been observed that overburden is partially removed in private
Khasra land. Mining is started in private land but no mining is visible in Dadam
distributary / miner. The imagery data is mentionad in figure 18, page 27 of the report.

= In 2017, no mining was observed in Dadam Distributary but it seems to be converted

into pathway within khasra no. 29//7/2, 29//4/2, 18//24/2, 18//17/1, 18//14/2, and
18//17/1 at RD 21700-22200-22400-22800. The total length of pathway was observed
as 55m. The mining is visible on private land (Khasra No 29//4/1, 18//17/2, 18//24/2)
and there is damage of Dadam distributary in 55 m length due to development of
pathway as visible on 2017 satellite imageries,
The documents submitted by Department of Irrigation, Jui Water Services, Bhiwani
indicate that the illegal mining from Dadam distributary at village Dadam was done  and
the volume of material was assessed as 545109.65 m® and volume of material mined in
khasra no. 132, falling in Dadam distributary, was assessed as 353216.27 m", whereas,
material extracted from mining (illegal mining) in Dadam distributary till 2017 mentioned
by HARSAC, Hisar through satellite imageries was found as 558593 ft° (15830 m?)

The matter was discussed in detail in the meeting of Joint Committee held on 19.3.2022
and it was observed that there is variation in the data as analyzed by HARSAC, Hisar
q%\ through-satellite imagery study and survey conducted by Department of Irrigation, JUI

Wa

Services, Bhiwani as per the report submitted by said department vide: letter no.
-47 dated 19.2.2022 and no. 163-64 dated 8.3.2022. Therefore, Dr. Sultan Singh,

Principal Scientist, HARSAC, Gurugram was requested to submit a note clarifying the
variation in data measured through satelfite imageries as compared to the data
measured by Department of Irrigation, Jul Water Services, Bhiwani w.rt Dadam
Distribirtary by 21.3.2022,

Dr. Sultan Singh, Principal Scientist, HARSAC, Gurugram vide its mail dated 23.3.2022
(Annexure-14) has submitted the clarification w.r.t variation in the data mentioned by
Department of Irrigation, Jui Water Services, Bhiwani and the satellite imagery study
report submitted by HARSAC, Hisar and has submitted as under:

i}

It Is observed that GPS point of RD-20500 is falling above the RD-21150 that seems
irredevant, but the fact is that the RD-20500 should fall befow the RD21500. Similar
shift pattern is visible in all the GPS points received from the irrigation department.
[ts seems that the survey done by the irrigation department is in- private ownership
or In Khasra no. 132 because the ownership of some khasra number (i.e., 18//14/1,
1712, 24/1; 29//4/1, 18/3, 23/1; 36//2/1) that are falling under Dadam Distributory
as per the RoR (i.e., Jamabandi and Sajra) is under private ownership which is
marked as distributary/minor (Figure 23).
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iliy The alignment created from the GPS points of RDs received from the Department of
Irrigation, is shifted as compared to the alignment of Dadam Distributory Khasra RD
of the RoR (Figure 23).

v} This shows that the survey done was not as per the Record of Revenue (RoR) which
is the enly authentic source of land record deeply scrutinized by the Halka Patwari/
Kanungo.

v) The Estimates of volume excavated from the vicinity of distributary represents the
year 2017 and the surface area of Khasra no. 29/4/2 estimated represented the
year 2020 which is not comparable,

Thus, it has been concluded by him that the survey done by the Department of
Irrigation is not as per the RoR which is the only authenticated source of land record
and thus major error is there in the evaluation done by irrigation department. The
outputs of the analysis done by the irrigation department is not applicable as these are
not on the actual geo-location as per the RoR. Most of the excavation in the form of
overburden extraction and pathway creation is visible on satellite images over the part
of the private land.

Therefore, the Joint Committee has considered the satellite imagery study for
Dadam distributary done by HARSAC, Hisar and concludes the issue as under:

In the year, 2017, no mining was observed in the distributary but it was
converted into pathway and there was a damage of 55 m length along the
Dadam Distributary due to development of path as visible on 2017 image and
it has also been mentioned that 558593.91 ft’ (15830 m") overburden is
extracted from the distributary.

P rement of ground water from private agency by M/S Govardhan Mines &
nerals for suppression of dust and plantation etc. in Dadam mine area,

In the meetings of the sub committee held on 11.2.2022 and 21.2.2022, the Mining
Officer, Department of Mines and Geology, Bhiwani was directed to get the details of
each of truck tankers and tractor tankers with registration number of each vehicle and
capacity of these truck tankers and tractor trolleys deployed by each agency alongwith
their agreement made by mining lease holder with private agencies for procurement of
groundwater and details of the payments made to the private agencies for -supplying
water from 25.2.2019 to date.

The Mining Officer, Department of Mines and Geolegy, Bhiwani vide his office letter No.
BWN/DADAM 248 dated 4.3.2022 has submitted the details of each of the truck tankers
and tractor tankers with registration number of the vehicles deployed by each agency
(M/s Pal & Pal Group, Shri Rajesh sfo Shri Tara Chand and Shri Rajat Sharma) and the
agreement made by these agencies with mining lease holder{M/s Govardhan Mines &
Minerals). (A Copy of details of truck tankers and tractor tankers with registration
number is annexed as per Annexure-17).
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4.5

It was pointed out In the meeting of Joint Committee held on 14.3.2022 that since the
private agencies, who are supplying water to M/s Govardhan Mines & Minerals for
suppression of dust and plantation from the tube well outside mining area, as such,
these private agencies are required to obtain NOC from CGWA.

The Joint Committee concludes that the officer of Groundwater Cell, Bhiwani
may look into the issue of NOC to be sought by the concerned agency in the
matter at his own level.

Implementation of mining closure plan by the predecessor of the project
proponent i.e M/s Sunder marketing Associate Pvt. Ltd.

The Joint Committee has perused the record of Department of Mines & Geology and it
was observed that the Hon'ble Supreme Court of India in order dated 11.8.2017 in
special leave to appeal (C) no. 19166 of 2017 has directed Mjs Sunder Marketing
Associates for implementation of Mine closure plan on or before 30.11.2017. A meeting
to review the action taken for compliance of order dated 11.8.2017 of the Honble
Supreme Court of India in spedial leave to appeal no. 19166 of 2017, was held under
the Chairmanship of Chief Secretary, Haryana with the officers of the various
departments of State of Haryana on 1.12,2017, wherein, it was pointed out that as per
the decision taken in the earlier meeting, the advice of the Advocate General, Haryana
was obtained on 17.10.2017. On the basis of the same, initially it was decided to file an
1A and bring the factual position to the notice of the Hon'ble Apex Court, Howewver, due
to fresh court matter relating to compensation to the private land owner, the matter is
under consideration of the Hon'ble High Court and related facts have been placed before
the Hon'ble High Court in CWP no. 26094 of 2017 and action as per order In this writ will
be taken (copy of the advice given by Advocate General, Haryana dated 17.10.2017 and
minutes of the meeting held on 1.12:2017 under the Chairmanship of Chief Secretary,
Haryana is annexed as per Annexures- 18 and 19)

The Joint Committee has aiso perused the record of Deépartment of Mines & Geology and
it has been observed that In the legal opinion given by Additional Advocate General,
Haryana dated 17,10.2017, with regard to implementation of Mining Closure Plan, it has
been ‘mentioned at page no. 34 that the Department of Mines & Geology has observed
that Mining Closure Plan are made and implemented for mining areas where entire
mineral deposits are extracted and area cannot be used for further mining. The
directions of the Hon'ble Supreme Court in para no. 33 (i) is that the petitioner shall
ensure the implementation of mining cdosure plan to the satisfaction of the concerned
authorities on or before 30.11.2017. The predicament of the department is as to how
the sald directions cannot be complied with when no-mine dosure plan can be prepared

at this stage.
However, the said matter was conduded by Department of Mines & Geology stating that
initially it was decided to file an IA and bring the factual position to the notice of the

Hon'ble Apex Court, However, due to fresh court matter refating to compensation to the
private land owner, the matter is under consideration of the Hon'ble High Court and
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related facts have been placed before the Hon'ble High Court in CWP no. 26094 of 2017
and action as per order in this writ will be taken.

Therefore, the Joint Committee concludes that the Department of Mines &
Geology may finalize the issue in light of the directions of the Hon'ble
Supreme Court of India in order dated 11.8.2017, order dated 18.1.2022 of
Hon'ble National Green Tribunal in OA no. 169 of 2020 in the matter of
Kuldeep Singh Vs State of Haryana & Ors and pending fresh court matter in
CWP no. 26094 of 2017 before the Hon'ble Punjab & Haryana High Court
relating to compensation to private land owners.

4.6 Non implementation of mining plan by M/s Sunder Marketing Associates and

M/s Govardhan Mines & Minerals

As per the mining plan including progressive mine closure Plan of Dadam Stone mines,
District Bhiwani, submitted by M/s KISL- Sunder {JV), which was later on taken
over by M/s Sunder Marketing Associates, it has been mentioned that a 7.5 m
wide barrier shall be left along the boundary of lease area. This barrier will be developed
into a green belt by planting trees of suitable verities and keeping the surface green by
planting grass and bushes.

Similarly, as per the mining plan including progressive mining dlosure plan of Dadam
stone mine, Bhiwani submitted by M/s Govardhan Mines & Minerals, it has been
mentioned that the plantation shall be done in the statuary barrier of 7.5 m within the
lease area and at the conceptual stage and rest of the plantation will be done in the
piece of land purchased outside the lease area.

In the meetings of the sub committee heid on 11.22022 and 21.2.2022, the
Department of Mines and Geclogy, Bhiwani was directed as under:

Officer, Department of Mining and Geology shall submit the report regarding

plementation of the mining dosure plan, report regarding leaving 7.5 metres wide

barrier along the boundary of the lease area which was to further developed into
green belt by planting trees of suitable varieties and keeping the area green by
planting grass and bushes by the Sunder Marketing Assocciates.

i} The Mining Officer, department of Mines and Geology has also not submitted the
report regarding implementation of the progressive mining dosure plan, providing
benches of 10mx10m, providing green belt of 7.5m width at the periphery of Dadam
mining area and steps taken to maintain 33% of the total area [.e. 16.1271 hectares
to be covered under plantation along the lease period by M/s Govardhan Mines &
Minarals, The said documents may be submitted by 17.2.2022,

The Department of Mines & Geology, Bhiwani vide letter no. BWN/DADAM/248 dated
4.3.2022 (Annexure-17) has submitted the reply as under:

“The present prect proponent i.e. Mys Govardhan Mines and Minerals has left 7.5 m wide
barrmer afong the boundary pitfar no. 3 to 8 and 20 to 25 of the mining lease area of Dadam
sfome mine. witich is using for green belf for plantimg trees of suitale vareties and keeping
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the surface grean. However, no 7.5 m wide barrier along boundary piflar nos. 1 and 2 100
19 and 26 to 32 of miring lease area of Dadam stone mineg has been left for development of
green belt by both the project proporrents fe. M Sunder Marketing Associates, who has
conductad mining in Dadam stone mining area from 29.10,.2015 to 30.11.2017 and M/s
Govardhan Mines and Minerals from 25.2.2019 to date. However, M/s Govardhan Mines and
Minerals fias planted 15000 plants in about 15.5 acres (6.2 Hactara]",

In the meeting of the Joint Committee held on 14.3.2021, it was informed by Mining officer,
Department of Mines and Geology that survey of area has been started and it shall be
completed on 17.3.2022 and the same shall be submitted on 18.3.2022. The Joint
Committee noted the commitment made by Department of Mines and Geolegy.

The Department of Mines & Geology, Bhiwani has informed vide letter no. BWN/DADAM/319
dated 17.3.2022 {Annexure-20) that the survey of Dadam mining area was conducted to
measure 7.5 m barrier along the mining lease boundary line of Dadam stone mine, the
details of the broken/encroachment area in 7.5m barrier has been mentioned as per Table-3
given below:

Table-3: Survey of Dadam mining area to measure plantation made or illegal

mining done in 7.5m barrier along the periphery of mining area to be
left for plantation as per mining plan.

' Sr. | Location Total area | Brokenfencr | Balance | Plantatio | Tentative
No. | between of 7.5m | oachment are left ' n done  gquantity of
boundary | barrier area betwee | between | mineral
pillars (BP- | area between n pillars | pillars extracted
BP) between pillars in 7.5 7.5 m|(inhect) |in 75 m
pillars m barrier barrier barrier area
{in hect.) | (in hect.) (in {in M.T.)
hect.)
1 BF1 to BP2 0.28 0.10 0.18 - 26,250
2 BPZ to BP15 | 1.17 - 1.17 1.17 --
3 BP15 to BP17 | 0.13 0.03 0.10 - 3750
4 |BPI7toBP19 |0.14 : 0.14 = Z
5 f.BF‘.['E? to BP20 | 0.07 0.024 0.05 = 2400
L BP20 to BP28 | 0.61 - 0.61 0.61 -
7 BPZ8 to BP29 | 0.17 0.024 0.14 - 6000
8 BP2O to BP30 | 0,11 . 011 - e
g | BP30toBP31 |0.15 0.02 0.13 . 2730
10 | BP31to BP3Z | 0.15 0.01 0.14 - 2100
11 | BP32toBPL | 0.08 0.06 0.02 & 6000
12 | A-B 0.21 0.03 0.18 - 3125
13 | BC 0.08 0.02 0.07 - 3937
14 |C-1 0.55 0.05 0.50 - 7875
Total 3.91 0.37 3.54 1.78 64,167

The data mentioned in the above Table-3 given above, indicate that total area of 7.5 m
barrier to be maintained along the mining lease boundary Is 3.91 hectares, out of which
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encroachment ‘area (illegal mining  area) in 7.5 m barrler Is 0.37 hectares and the
guantity of lllegal mined material in 7.5 m barrier area has been assessed as 64,167
M.T. Plantation has been done in 1.78 hectares of area (plantation done between pillars
2 to 15 and 20 to 28) against the total plantation to be done in 7.5 m barrier in an area
of 3.91 hectares.

Further, as per EIA report submitted by M/s Govardhan Mines & Minerals, it has been
mentioned that mineable reserves have been estimated by excduding the total volume of
Quartzite (stone), the reserves blocked under 7.5 m statutory barriers, which indicates
that safety zone was not mined at the time of conducting EIA report in the year 2019
and there is commitment to make plantation In the safety zone of 7.5 m, which further
indicates that safety zone was available at that point of time. In the EIA report, nowhere
has been mentioned that the plantation was made by the previous mining lease holder.

In view of the above, the Joint Committee has made conclusion in the matter
as under:

Both the project proponents i.e. M/s Sunder Marketing Associates and M/s
Govardhan Mines and Minerals, are responsible for not leaving 7.5 m barrier
all along the boundary of the mining lease area and has maintained
plantation in an area of 1.78 hectares against the requirement of 3.91
hectares and illegal mining has been done in 0.37 hectares and the quantity
of illegal mined material was quantified as 64,167 MT. Therefore, both the
project proponents have violated the provisions of the mining plan submitted
by them.

Closing of deep mining pits as per order dated 5.8.2020 of Department of
Mining.

In the meetings of the sub-committee held on 11.2.2022 and 21.2.2022, the
Department of Mines & Geology was directed as under:

ning Department shall submit the report regarding closing of deep mining pit-as
per letter dated 5.8.2020 of the department, as mentioned in para No. 7 of order dated
18.1.2022 of Hon'ble National Green Tribunal, It was desired that report on the said

issues may be submitted by 8.3.2022.

It was further reguested that the Mining Department shall submit the response of
Department on the reply of show cause notice submitted by M/s Govardhan Mines &
Minerals vide its letter dated 16.11.2022 and action taken regarding closing of deep
mining pit as per letter dated 5.8.2020 of the Department, as mentioned in para na. 7 of
order dated 18.1.2022 of Hon'ble National Green Tribunal. The matter may be taken up
with Sh. PK Sharma, State Mining Engineer, Department of Mines & Geology,
Panchkula.

The miatter was discussed with Sh. P.K. Sharma, State Mining Engineer, Department of
Mines & Geology telephonically on 14.3.2022 and again on 19.3.2022 and the Director,
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Department of Mines & Geology has also been requested through e-mall: dated
19.3.2022 to submit the report in the matter on 21.3.2022.

Now, the Director General, Department of Mines & Geology, Haryana vide letter no.
DMG/HY/Comp/Rakesh Dalal/Dadam/2073 dated 22.3.2022 {Annexure-21) has
submitted the action taken by the department of Mining on the reply of show cause
notice submitted by M/s Govardhan Mines & Minerals letter dated 16.11.2020, whergin,
it has been mentionad as under:

An inspection team of the department on 12.2.2020 has observed that the depth of
old pit in the southern side of lease area was about 109 m and in the bottom, no
working was found/noticed, The sald part/side was not having any bench formation,
The team noted that the sald part of the lease area/pit was being used for
transportation of mineral using existing read network of this pit.

Team found partial benches in operation lease hold area of Dadam mine, depth of
other pit no, 8, 11, and 12 on northern western side of lease area was found to be
30 m from surface level.

The team noted that as per the mining plan, plantation was not found satisfactory
and survival rate was reported to be very low.

The team found boundary pillar as per the lease map but suggested the same to be
surveyed to fix boundary pillars using total survey station,

A show cause notice dated 26.6.2020 was issued to them directing them to explain
their position on above,

AME, Bhiwani having noted that between pillar no, 13 to 19 of the lease holder ares,
where the depth was already about 300 feet directed them to stop any further
mining in apprehension that water table may be touched and also to fence the area.
He also informed that there were benched in the past but the same were demolished
vide letter dated 5.8.2020 directing to stop mining operation,

M/s Govardhan Mines & Minerals in response to said notice dated 26.6.2020 vide
their letter dated 16.11.2020 stated that the pit whose depth is stated to be 109 m ,
they are using the existing roads for transportation of minerals excavated from the
mines. As per the lease holder, the position of said pit was same as was aliotted to
them in auction and at the time of inspection held in February, 2020, there operation
were only 01 year old. With regard to partial benches on the other side, it was
claimed that in mining operation, the formation and breaking of benches is regular
process and the same is being ensured as per the regulating authority Director
General, Mines Safety, Govt, of India for scientific mining and safety. Even about
plantation they claimed that within 01 year they planted more than 10000 trees in
the leased area as well as on the land purchased by the firm and a special team of
workers have been deployed exdusively to look after the trees planted and they
continuous planting the trees as per condition of Environmental Clearance.

In view of the above, it has been clarified that the issues raised under notice dated
26.6.2020 issued by department based on the inspection dated 12.2.2020 and letter
dated 5.8.2020 of the then AME, Bhiwani and further report dated 3.11.2020 came
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under legal scrutiny of the Hon'ble National Green Tribunal in QA no. 132 of 2020,
The Hon'ble National Green Tribunal has disposed off OA no. 132 of 2020 vide order
dated 2.6.2021.

It has been concluded by Department of Mines & Geology, Bhiwani that the issues
raised in the show cause notice dated 26.6.2020 issued by the department and letter
dated 5.8.2020 of the mining officer, Bhiwani were/are under examination so no
further action could be taken as the matter could not have been concluded.

In view of the above, the Joint Committee concludes that the Department
of Mines & Geology may finalize the action taken on the show cause notice
issued to M/s Govardhan Mines & Minerals vide letter no. 718 dated
5.8.2020 and closing of deep mining pit.

4.2 Steps taken by M/s Govardhan Mines and Minerals to control dust omission
generated during drilling and other mining operation.

In the meetings of the sub committee held on 11.2.2022 and 21.2.2022, Haryana State
Pollution Control Board, Regional Office, Bhiwani was directed to submit the report
regarding steps taken by Mfs Govardhan Mines and Minerals to control dust cmissions
generated during drilling and other mining operations.

The Environmental Engineer, Haryana State Pollution Control Board, Regional Office,
Bhiwani vide his office letter no, HSPCB/BHI/2022/2364 dated 23.2.2022 (Annexure-
22) has reported that M/s Govardhan Mines and Mingrals, Bhiwani has installed the dust
suppression sources through HEMM and other equipments i.e. better drilling process at
the time of drilling, 03 nos. foggers to control harmful fumes and dust, deployed the
water tankers sprinklers on the haul roads to controf dust due to dumpers activity and
planted trees at the lease boundary for control of dust suppression,

In view of the above, the Joint Committee has observed that M/s Govardhan
%}( Mines & Minerals has taken steps to suppress dust emission, generated
M during drilling and other mining operations and Haryana State Pollution
A Board, Regional Office, Bhiwani may continue to inspect the Dadam
mining area on quarterly basis to ensure that proper and effective steps are
li‘ﬁm\ﬂv) taken to suppress the dust generated during mining operation and other
activities in the mining area.

5.0 Overall conclusions drawn by the Joint Committee

In totality of the facts and circumstances as discussed in the preceedings paragraphs of
the report and taking into consideration the entire material consisting of record/
documents/ information/ data of the departments concerned, the Joint Committee has
come to the conclusions as under.

5.1 Illegal mining in forest area(non minable area) in 300 m” area in Dadam
mines hills, village Dadam.

+ The perusal of the documents/information/data available with the
Department of Forest and Department of Mines & Geology indicates that M/s
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Govardhan Mines and Minerals has done illegal mining in forest area (non-
mineable area) in 300 m? area between approach line (Pathways) AB and BC.

Illegal abstraction of groundwater in Dadam Mining area

During field investigation by the Ground Water Cell done on 3.11.2020, it was concluded
that water table data of selected weils available in surrounding alluvial formation is from
9.41 m to 18.52 m, whereas, the depth of mining pit is approximately 109 m as
measured by the officials of Mining Department. This shows that presently, the
surrounding water level s having no inter connectivity with mining pits, as the water
table has not been encountered up to the depth of 109 m and the water accumulated in
mining pit is seepage from the cracks and fissures of the quartzite rock of Aravali
system,

Based on the above data/information, the Joint Committee concludes the
issue as under:

The water accumulated in mining pit having depth of 109 m is seepage from
the cracks and fissures of the quartzite rock of Aravali system and no ground
water abstraction in mining area has been made,

Unscientific mining in mining area by the project proponent
Based on the latest report submitted by Deputy Director, Mines Safety, Ghaziabad
submitted to Haryana State Pollution Control Board, Bhiwani vide [etter no.
DDMS/GR/2022/162 dated 2.3.2022, the violations of regulation were observed under
the Mining Act, 1952, which have been mentioned at pages 14-15 of the report.
Based on the said violations, the Joint Committee concludes that M/fs
Govardhan Mines & Minerals is carrying out unscientific mining in Dadam
mining area and mining is not done as per mining plan.
Illegal mining in forest area (non mineable area) in 0.8 hectare area in
Dadam mining hills in village Dadam, Tehsil Tosham.
Based on the documents, as submitted by Dept. of Mines & Geology and Dept of Forest,
the sub committee had come to conclusion that illegal mining in an area of 0.8 hectares
in Aravall plantation (Forest Area/ non minable area) has been done by M/s Govardhan
Mines & Minerals as the said mining lease holder started mining operation in Dadam
ining area on 25.2.2019 and mining in the forest area (non minable area) was
observed by the Mining Dept. during the visit of the Mining Inspector to the area on
10.9.2019.
But now, based on the satellite imageries and its analysis done by HARSAC Hisar, the
Joint Committee concludes as under:

i) M/s Sunder Marketing Associates has done illegal mining in forest area (non-

mineable area) in 1.241 hectares of area.
i} Mfs Govardhan Mines & Mingrals has done illegal mining in forest area {non-

mineable area) in 0.097 hectares of area.
il Megal mining in an area of 0.195 hectares in forest area (non-mineable area)
has been done in the non lease peried by unknown persans.
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iv) As per satellite imagery report of HARSAC, illegal mining in forest area (non-
mineable area) has been done in total area of 1.533 hectares instead of 0.8
hectares, as mentioned in the complaint.

5.5 Illegal mining in Dadam mining area done upto depth of 109 m
As per the report of the Mining Department, mining upto depth of 300 ft was observed
in mining area along boundary pillar no. 13 to 19 for which the department has issued
shiow cause notice to M{s Govardhan Mines & Minerals vide no. 718 dated 5.8.2020.

Further, now based on the study conducted by HARSAC, Hisar, mining upto depth of
110 m with overburden and 93 m without overburden has been observed through SO,
DTM, 2017 and DGPS { Nov, 2021 to Feb, 2022) surveyed points, It is mentioned here
that the depth upto 93 m was observed during the period November, 2020 whereas,
M/s Govardhan Mines & Minerals started mining in mining lease area on 25.2.2019,

The data mentioned in Table-2A (pagse 21 of the present report) indicate that the net
mineable depth after removal of overburden of 17 m from average depth value has
been mentioned as 80 m, whereas, the derived elevation data during year 2021-22
mentioning the net mineable depth after removal of overburden of 17 m-has been
mentioned as 93 m, whereas, as per the report submitted by Department of Mining,. the
depth of mining pit has been mentioned as 109 m. Therefore, it is concluded that illegal
mining has been done by the mining lease holder i.e. M/S Govardhan Mines & Minerals,
which is 02 m (B0 m — 78 m) as an average value and 15 m (83 m — 78 m) at one

paint,

It is further menticned here that going beyond the permissible depth of 78 m even at
one point, is unsclentific and fllegal mining, even if, the average depth of mining done is
on the lower side. Further, as per EIA report submitted by Mjs Govardhan Mines &
Minerals, ulimate pit imit has been drawn up to 150 mRL and the maximum depth of
the mining pit has been mentioned as 78 m.

F"S‘r The above facts indicate that mining excluding the overburden has been done

by M/s Govardhan Mines & Minerals at an average depth of 80 m and depth of
at one point against the permissible depth of 78 m. As such, the illegal
_ mining even at single point upto depth of 93 m (without overburden) against
\) the permissible depth of 78 m has been done by M/s Govardhan Mines &
Minerals.

5.6 Abandoned/damaged Dadam distributary/ minor constructed in the
Department of Irrigation.
Department of Irrigation and Water Resources (JUI) Water Supply Division, Bhiwani vide
its letter no. 163-164 dated 8.3.2022 has assessed the volume of the material extracted
from the portion of the Dadam distributary, where mining has been done and the
volume of the material extracted from the mining lease area, falling within Dadam
distributary. Tt has been meritioned that the volume of material extracted from the
portion of Dadam distributary was assessed as 5,45,109.65 m° {14,44,540.57 MT} and
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the material extracted in the mining lease area, falling within the Dadam distributary,
was assessed as 3,53,126.27 m? (9,18,128.30 MT).

The Joint Committee has further studied the high resolution satellite imageries for
Dadam Stone mine and anabysis report submitted by HARSAC, Hisar vide letter no.
HARSAC/44M/2022/171-174 dated 17.3.2022 and the satellite imageries study done for
abandoned/damaged Dadam Distributary/ minor and indicate that in the year 2017, no
mining was cbserved in Dadam Distributary but it seems to be converted into pathway
within khasra no. 29//7/2, 29//4/2, 18//24/2, 18//171, 1B//14/2, and 18//17/1 at RD
21700-22200-22400-22800. The total length of pathway was observed as 55m. The
mining is visible on private land (Khasra No 29//4/1, 18//17/2, 18//24/2) and there is
damage of Dadam distributary in 55 m length due to development of pathway as visible
an 2017 satellite imageries.

The documents submitted by Department of Irrigation, Jui Water Services, Bhiwani
indicate that the illegal mining from: Dadam distributary at village Dadam was done and
the volume of material was assessed as 545109.65 m® and volume of material mined in
khasra no. 132, falling in Dadam distributary, was assessed as 353216.27 m®, whereas,
material extracted from mining (illegal mining) in Dadam distributary till 2017 mentioned
by HARSAC, Hisar through satellite imageries was found as 558593 ft™ (15830 m®)

The matter was discussed in detail in the meeting of Joint Committee held on 19.3.2022
and it was observed that there is variation in the data as analyzed by HARSAC, Hisar
through satellite imagery study and survey conducted by Department of Irrigation, JUI
Water Services, Bhiwani as per the report submitted by sald department vide lether no.
846-47 dated 19.2.2022 and no. 163-64 dated 8.3.2022. Therefore, Dr. Sultan Singh,
Principal Scientist, HARSAC, Gurugram was requested to submit a note clarifying the
variation in data measured through satellite imageries as compared to the data
measured by Department of Irrigation, Jui Water Services, Bhiwani w.rt Dadam
Distributary on 21.3.2022.

Dr. Sultan Singh, Principal Scientist, HARSAC, Gurugram vide its mail dated 23.3.2022

has submitted the dlarification w.r.t variation In the data mentioned by Department of

Irrigation, Jul Water Services, Bhiwani and the satellite imagery study report submitted
HARSAC, Hisar-and has submitted as under:

i) It is observed that GPS point of RD-20500 is faling above the RD-21150, that
seems irrelevant, but the fact is that the RD-20500 should fall below the
RD21500. Similar shift pattern is visible in all the GPS points received from the
irfigation department.

i)  Its seems that the survey done by the irrigation department is in private
ownership or in Khasra rno. 132 because the ownership of some khasra number
(i.e., 18//14/1, 1772, 24/1; 29//4/1, 18/3, 23/1; 36//2/1) that are falling under
Dadam Distributory as per the RoR (i.e., Jamabandi and Sajra) is under private
ownership which is marked as distributary/minor (Figure 23).
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iy  The alignment created from the GPS points of RDs recelved from the Department
of Irrigation, is shifted as compared to the alignment of Dadam Distributory
Khasra RD of the RoR (Figure 23),

v} This shows that the survey done was not a5 per the Record of Revenue (RoR)
which is the only-authentic source of land record deeply scrutinised by the Halka
Patwari/ Kanungo.

V) The Estimates of volume excavated from the vicinity of distributary represents
the year 2017 and the surface area of Khasra no, 29/4/2 estimated represented
the year 2020 which is not comparable.

Thus, it is concluded that the survey done by the Department of Irrigation is not as per
the RoR which is the only authenticated source of land record and thus, major ermor is
there. in the evaluation done by irrigation department. The outputs of the analysis done
by the irrigation department is not applicable as these are not on the actual geo-location
as per the RoR. Most of the excavation in the form of overburden extraction and
pathway creation is visible on sateflite images over the part of the private land.

Therefore, the Joint Committee has considered the satellite imagery study for
Dadam distributary done by HARSAC, Hisar and concludes the issue as under;

« In the year, 2017, no mining was observed in the distributary but it
was converted into pathway and there was a damage of 55 m length
along the Dadam Distributary due to development of path as visible on
2017 image and it has also been mentioned that 558593.91 ft* (15830
m’) overburden is extracted from the distributary.

5.7 Procurement of groundwater from private agency by M/s Govardhan Mines
and Minerals for suppression of dust and plantation of trees in Dadam stone

mining area.
Mining Officer, Department of Mines and Geclogy, Bhiwani vide his office letter No.
F"’( BWN/DADAM/248 dated 4.3.2022 has submitted the detalls of each of the truck tankers
V7 and tractor tankers with registration number for the vehicle deployed by each agency
F‘\ {M/s Pal & Pal group, Shri Rajesh s/o Shri Tara Chand and Shri Rajat Sharma) and the
—_ t made by these agencies with mining lease holder,

It was pointed out that since the private agencies, who are supplying water to M/s
Govardhan Mines & Minerals for suppression of dust and plantation from the tube well
outside mining area, as such, these private agencies are required to oblain NOC frem
COWA.

The Joint Committee concludes that the officer of Groundwater Cell, Bhiwani
may look into the issue of NOC to be sought by the concerned agency in the
matter at his own level.

5.8 Implementation of mining closure plan by the predecessor of the project
proponent i.e. M/s Sunder Marketing Associates.

The record submitted by Department of Mines & Geology, Bhiwani indicate that the
Hon'ble Supreme Court of India in order dated 11.8.2017 in special leave to appeal (C)
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no. 19166 of 2017 has directed M/s Sunder Marketing Associates for implementation of
Mine closure plan on or before 30.11.2017. A meeting to review the action taken for
compliance of order dated 11.8.2017 of the Honble Supreme Court of India in special
leave to appeal no. 19166 of 2017 was held by the Chief Secretary, Haryana with the
officers of the various departments of State of Haryana on 1.12.2017, wherein, it was
pointed out that as per the decision taken in the earlier meeting, the advice of the
Advocate general Haryana was obtained on 17.10.2017. On the basis of the same,
Initialty it was decided to file an IA and bring the factual position to the notice of the
Hon'ble Apex Court, However, due to fresh court matter relating to compensation to the
private land owner, the matter is under consideration of the Hon'ble High Court and
related facts have been placed before the Hon'ble High Court in CWP no. 26094 of 2017
and action as per order in this writ will be taken,

In view of the above, the Joint Committee concludes that the Department of
Mines & Geology may finalize the issue in light of the directions of the Hon'ble
Supreme Court of India in order dated 11.8.2017, order dated 18.1.2022 of
Hon'ble National Green Tribunal in OA no. 169 of 2020 in the matter of
Kuldeep Singh Vs State of Haryana & Ors and pending fresh court matter in
CWP no. 26094 of 2017 before the Hon'ble Punjab & Haryana High Court
relating to compensation to private land owners,

Closing of deep mining pit as per order dated 5.8.2020 of Department of
Mines and Geology.

Director General, Department of Mines & Geology, Haryana vide letter no.
DMG/HY/Comp/Rakesh Dalal/Dadam/2073 dated 22.3.2022 has submitted the action
taken by the department of Mining on the reply of show cause notice submitted by Mfs
Govardhan Mines & Minerals letter dated 16.11.2020, wherein, it has been mentioned as

under:

An inspection team of the department on 12.2.2020 has observed that the depth of
old pit in the southern side of lease area was about 109 m and in the bottom, no
working was found/noticed. The sald part/side was not having any bench formation.
team noted that the said part of the lease area/pit was being used for
transportation of mineral using existing road network of this pit.

Team found partial benches in operation lease hold area of Dadam mine, depth of
other pit no, 8, 11, and 12 on northern westemn side of lease area was found to be
30 m from surface level.

The team noted that as per the mining plan, plantation was not found satisfactory
and survival rate was reported to be very low.

The team found boundary pillar as per the lease map but suggested the same to be
surveyed to fix boundary pillars using total survey station.

A show cause notice dated 26.6.2020 was fssued to them directing them to explain
their position on above.

AME, Bhiwani having noted that between pillar no, 13 to 19 of the lease holder area,
where the depth was already about 300 feet directed them to stop any further
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mining in apprehension that water table may be touched and also to fence the area,
He also informied that there were benched in the past but the same were demolished
vide letter dated 5.8.2020 directing to stop mining operation.

M/s Govardhan Mines & Minerals in response to said notice dated 26.6.2020 vide
their letter dated 16.11.2020 stated that the pit whose depth is stated to be 109 m,
they are using the existing roads for transportation of minerals excavated from the
mines. As per the lease holder, the position of said pit was same as was allotted to
them in auction and at the time of inspection held in February, 2020, there operation
wera onby 01 year old. With regard to partial benches on the other side, it was
claimed that in mining operation, the formation and breaking of benches is regular
process  and the same Is being ensured as per the regulating authority Director
General, Mines Safety, Govt. of India for scientific mining and safety. Even about
plantation they claimed that within 01 year they planted more than 10000 trees in
the leased area as well as on the fand purchased by the firm and a special team of
workers have been deployed exclusively to look after the trees planted and they
continuous planting the trees as per condition of Environmental Clearance.

In view of the above, it has been darified that the issues raised under notice dated
26.6.2020 issued by department based on the inspection dated 12.2.2020 and letter
dated 5.8.2020 of the then AME, Bhiwani and further report dated 3.11.2020 came
under legal scrutiny of the Hon'ble National Green Tribunal in QA no. 132 of 2020.
The Hon'ble National Green Tribunal has disposed off OA no. 132 of 2020 vide order
dated 2.6.2021.

It has been concluded by Department of Mines & Geology, Bhiwani that the issues
raised in the show cause notice dated 26.6.2020 issued by the department and letter
dated 5.8.2020 of the mining officer, Bhiwanl were/are under examination so no
further action could be taken as the matter could not have been concluded.

In view of the above, the Joint Committee concludes that the Department
of Mines & Geology may finalize the action taken on the show cause notice
issued to M/s Govardhan Mines & Minerals vide letter no. 718 dated
5.8.2020 and closing of deep mining pit.

5.10 Steps taken by M/s Govardhan Mines and Minerals to control dust generated
during drilling and other mining operations.

The Environmental Engineer, Haryana State Peliution Control Board, Regional Office,

Bhiwani vide his office lether no. HSPCB/BHI/2022/2364 dated 23.2.2022 has reported

that M/s Govardhan Mines and Minerals, Bhiwani has installed the dust suppression

sources through HEMM and other equipments |.e, better drilling process at the time of
drilling, 03 nos. foggers to control harmful fumes and dust, deployed the water tankers
sprinklers on the haul roads to control dust due to dumpers activity and planted trees at

the lease boundary for control of dust suppression.

In view of the above, the Joint Committee has observed that M/s Govardhan
Mines & Minerals has taken steps to suppress dust emission, generated
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during drilling and other mining operations and Haryana State Pollution
Control Board, Regional Office, Bhiwani may continue to inspect the Dadam
mining area on quarterly basis to ensure that proper and effective steps are
taken to suppress the dust generated during mining operation and other

activities in the mining area. /
oy
A\
Dr. Harei:ﬁlg\

harma, Dr. K.K Garg, Dr. Babu Ram = = &%
Additional Director, CPCE Sclentist-C/Deputy Director, Technical Expert,

l M MOEF Manitoring Committee

Dr. 0P, Khold! |7 °

ICAR-TISWC, Regional Station,
Chandigarh
i ]
L’ffqﬂﬁ?qfk_ % _G'U’J.-—-——
Ms. Urvashi Gulati, Justice Pritam Pal
Former Chief Secretary of —— Former Judge, Punjab and Haryvana
Haryana and now as member of High Court, Now as Chairman of

the Monitoring Committes Monitoring Committes

ar




ANNE XURE — 1

OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon’ble National Green Tribunal in OA

No.916/2018 (earlier OA No.101 of 2014) OA No.606 of 2018

[Official Address: Tower No.5, 4** Floor, Forest Complex,
Sector 68, BAS Nagar) Tel. No. 0172-2298001
Email: cecswmb06@gmail.com

To

The Registrar,

Hon'ble National Green Tribunal,
Faridkot House, Copernicus Marg,
Near India Gate,

New Delhi- 110001

Mo.CMC/2021/ 3%0
Dated: 13.10.2021

Subject:  Interim report of the eight members Joint Committee, constituted by

Hon'ble National Green Tribunal, under the Chairmanship of Justice
Pritam Pal, former Judge of Punjab and Haryana High Court and now as
Chairman of the Monitoring Committee regarding verification of the
facts with regard to illegal mining in forest- area and unscientific
mining outside forest area by M/s Govardhan Mines and Minerals, Hisar
at Dadam Hills, Tosham District Bhiwani in compliance to order dated
20.07.2021 in OA No. 169 of 2020 in the matter of Kuldeep Singh V/s
State of Haryana & others.

It Is submitted that the Hon'ble National Green Tribunal vide its order dated 20.7.2021 In OA
no. in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors has
considered the action taken report submitted by Haryana State Pollution Control Board,
Regional Office, Bhiwani vide no. 538 dated 16.7.2021 and directed in para no. 1, 3 and 12,
which are mentioned as under:

Paral.

Grievance in this application is against illegal mining in forest area by M/s
Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, District
Bhiwani and also unscientific mining outside forest area in violation of EC
conditions. It is stated that there are FIRs, complaints and letters pointing
out such illegalities.

Para 3.

Accordingly, the joint Committee has filed its report dated 16.07.2021 inter
alia stating that another application on the same subject being OA No.
132/2020, Rakesh Dalal v. State of Haryana, has been dealt with by this
Tribunal vide order dated 02.06.2021, therein, 2™ report was similar to the
report now furnished that damage was found but the present project
proponent (PP) was not responsible but it was the predecessor of this PP who
had caused the damage. The report now filed states that inspection was first
conducted by the Committee on 06.10.2020 finding violations by the PP.
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Based thereon, show cause notice dated 08.10.2020 was issued by the State
PCB under Section 5 of the Environment (Protection) Act, 1986 and after
considering the reply, the Regional Officer, State PCB recommended closure
on 06.11.2020. However, the scenario underwent change after the mesting
convened by the Deputy Commissioner, Bhiwani on 01.12.2020. Therein
differing stands were presented by the mining, forest and ground water
departments at variance with the findings in the site inspection report of the
joint Committee. Such differing stands were noted by the Daputy
Commissicner, Bhiwani, who directed the stakeholder Departments to
examine the presentation of the project proponent for sending a report to the
Chairman, State PCB. Accordingly, the Forest Department vide report dated
21.12.2020 and the Mining Department vide report dated 31.12.2020 sent
their observations to the Deputy Commissioner, contrary to the findings in
the site inspection report dated 6.10.2020. Based on later reports, the
present report has been filed to the effect that no illegal mining has been
done by the present PP. Illegal mining had been done by the predecessor of
the project proponent.

Para 12.

Accordingly, while issuing notice to the PP - M/s. Govardhan Mines and
Minerals, Hisar, we direct further inspection by eight-member joint
Committee to be headed by Justice Pritam Pal*, former Judge of Punjab and
Haryana High Court and comprising Ms. Urvashi Gulati,* 1former Chief
Secretary, Haryana, Regional Officer, MoEF&CC, Chandigarh, nominees of
CPCB, Indian Institute of Soil and Water Conservation, Research Centre,
Chandigarh, Haryana State PCB, SEIAA Haryana and District Magistrate,
Bhiwani, The CPCB and State PCB will act as nodal agency for coordination
and compliance. The first meeting of the Committee may be convened within
two weeks. The Committee may peruse the record, undertake visit to the site
(by such of the members as may be decided by the Chairman) and conduct
other proceedings online. The Committee may interact with the stakeholders
and take assistance from any other individual/institution. The Committee
may also study the satellite imagery maps, in coordination with the
concerned authorities. The report of the Committee may be furnished within
two months by email at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF with a
copy to the Chief Secretary, Haryana for remedial action in the light of the
said report following due process of law,

In compilance to order dated 20.7.2021 of Hon'ble Netional Green Trbunal in QA no, 169 of
2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors as mentioned in para no. 12 of
the said order, aight member joint committee held its 1™ meeting on 3.8.2021 throtgh Video
conferencing, wherein subcommittee was constituted to visit the stone mining site at Dadam
Hill, Tehsil Tosham, District: Bhiwani. The subcommittee held its 1¥ meeting on 16.8.2021 and
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thereafter, Dadam mining site, village Dadam, Tehsil Tosham, District Bhiwani was visited by
the subcommittes on 20.8,2021, The subcommittes held its 2™ meating on 4.9.2021. Also, the
eight member joint committee held its 2™ meeting on 17.9.2021 and visited the Dadam mining
site on 1.10.2021.

Therefore, based on the data, record, reports of varicus departments viz., Department of
Mining and Geolegy, Department of forest, Jul Water Services and Departmient of Ground
Water Cell, District Bhiwani, detailed discussions held with the officers of concermned
departments on 16.8.2021, 4.9.2021, 17.9.2021 by the subcommittes and Joint Committee and
field inspection camied out by the subcommittee on 20.8.2021 and Joint Committee on
1.10.2021, eight member joint committee has prepared its an interim report, which 15 endlosed
herewith and I sent through emall at judidal-ngt@agovin for kind consideration of Hon'ble
National Green Tribunal.

It is further submitted that the above said report is also being sent through email at judicial-

Dﬁfﬁsa:ﬂve —)j‘“\—-’i

Justice Pritam Pal
Former Judge,
Punjab & Haryana High Court and
now as Chairman of the
Manitoring Committes

Endst. No. CEC/2021/ 2] Dated: 13.10.2021

A copy of the above Is forwarded to the Chief Secretary, Haryana for information and necessary
action please.

DA/-as above —/\MJL/D ‘

Justice Pritam Pal
Former Judge,
Punjab & Haryana High Court and
now as Chairman of the
Monitoring Commitiee
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Interim report of the eight member Joint Committee, constituted by Hon'ble
Mational Green Tribunal, under the Chairmanship of Justice Pritam Pal, former
Judge of Punjab and Haryana High Court and now as Chairman of the Monitoring
Committee regarding verification of the facts with regard to illegal mining in forest-
area and unscientific mining outside forest area by Mfs Govardhan Mines and
Minerals, Hisar at Dadam Hills, Tosham District Bhiwani in compliance to order
dated 20.07.2021 in OA No. 169 of 2020 in the matter of Kuldeep Singh V/s State of
Haryana & others.

1.0 Background

Mining area of 55.50 hectares of village Dadam, Tehsil Tosham, District Bhiwani was eariier
aliotted by the Mining and Geology Department, State of Haryana vide letter No. 161 dated
03.01.2014 ko Mfs KISL Sunder (V) and the Envircnmental Clearance {(EC) was granted by
MoEF & CC vide letter dated 3,7.2015 for an area of 55.50 Hectares to the said firm. Further,
mining lease was transferred from KISL Sunder (V) to M/s Sunder Marketing Associate by
Mining & Geology Department, State of Haryana vide letter No, 3864 dated 17.6.2015. Consent
to Establish (CTE) under the provisions of Water Act, 1974 and Air Act, 1981 was granted by
Haryana State Pollution Control Board (HSPCB) to M/s Sunder Marketing Assodiate vide letter
No. 2811915BHICTE2179882 dated 24.7.2015 and consent to operate {CTO) under the
provisions of Water Act, 1974 and Air Act, 1981 was granted to the said firm vide letter No.
313100417 BHI CTO 4578505 & dated 28.11.2017 for the period 01.10.2017 to 30.11.2017,

M/5 Sunder Marketing Assotiates filed a petition bafore the Hon'ble Supreme Court of India as
special leave to appeal {(C) No.19166 of 2017 with an appeal to the Hon'ble Apex Court for
allowing it to sumrender the mining lease at Dadam mine site granted to it. The Honble
Supreme Court of India vide order dated 11.8.2017 permitted the petitioner to continus its
mining operation till 30.11.2017 and on and bafore that date, it shall ensure the implementation
of mine closure plan to the satisfaction of the concerned authorities in the State of Haryana
including clearing of all the dues. Accordinigly, the mining activity by M/fs Sunder Marketing
project had been closed on 1.12.2017 in compliance of order dated 11.8.2017 of the Hon'bie
supreme Court of India.

The Hon'ble Punjab & Haryana High Court vide order dated 4.12.2018 permitted M/s Govardhan
Mines and Minerals, 51, Urban Estate-II, Hisar for mining on the same environmental clearance
(EC) previously granted to M/s KISL- Sunder (JV)/ M/s Sunder Marketing Assaciate subject to
final appraisal by the State Environment Impact Assessment Authority {SEIAAY in this regard.
Thereafter, in compliance of Hon'ble Punjab and Haryana High Court order dated 4,12.2018,
the Director General, Mines: & Geology Department, Haryana vide their letter Mo, 600% dated
21.12.2018 allowed the said firm (Govardhan Mines and Minerals) to operate mining activity at

dam mining site having an area of 48,87 hectares falling in khasra No. 132 on the basis of
environmental clearance already granted to M/s KJSL Sunder (IV) by MoEF & CC wvide letter
dated 3.7.2015,

The censent to establish and consent to cperate under the provisions of the Water Act, 1974
and Air Act, 1981 was granted to M/s Govardhan Mines & Minerals by HSPCE vide letter No.
3131004 19BHICTES267995 dated 10.2.2019 and letter No, 313100419BHICTOS356744 dated
25.2.2019. M/s Govardhan Mines & Minerals started mining operation at Dadam mine hill,
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Dadam, Tehsil Tosham on 25.2,2019. The SEIAA, Haryana was constituted by MoEF&CC on
30.1.2019, The public hearing for the said mining project was held on 28.7.2020 and
Environment Clearance was granted to the said project by SEIAA vide letter No. 638 dated
21.12.2020.

2.0 Filing application by Sh. Kuldeep Singh, village Dadam, Tehsil Tosham before
the Hon'ble National Green Tribunal and taking into record by Hon'ble
Tribunal in terms of OA No. 169 of 2020

The application, regarding illegal mining in forest area, unscientific mining in minabie area, deep
mining done in mining area and withdrawal of ground water in mining area without permission
by M/S M/s Govardhan Mines & Minerals, was submitted by Sh. Kuldeep Singh before the
Hon'ble National Green Tribunal and the same was taken into record In terms of OA No. 169 of
2020 and the lssue was considered by the Hon'ble Tribumal on 20.8.2020 and observed as
under,

"The Grievance in this application is against alleged illegal mining in forest area by
M/s Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, District Bhiwani.
The applicant has relied upon FIR, complaints and letters in support of the
allegation. Before considering the matter, we find it necessary to require a factual
and action taken report from a joint committee comprising the State PCB, Divisional
Forest Officer, Bhiwani and the Additional District Magistrate, Bhiwanl within two
months by e-mail at judicialnat@gov.in preferable in the form of searchable
PDF/OCR support PDF and not in the form of image PDF,

2.1 Compliance of order dated 20.8.2020 of Hon'ble National Green Tribunal

In compliance to order dated 20.8.2020, in OA No. 169 of 2029 in the matter of Kuldeep Singh
Vfs State of Haryana & others, a Joint Committee was constituted by DM, Bhiwani, The
Committee was headed by Additional Deputy Commissioner, Bhiwanl as representative of
District Magistrate, Bhiwani including Mining Officer, Bhiwani, Associate Geologist, Ground
Water Cell, Bhiwani, Addl. District Forect Officer, Bhiwani, Regional Office HSPCB, Bhiwani and
SDO, Nigana Water Service Sub Div., Bhiwani. The Committee members visited the site of
mining project on 6.10.2020 and made the following observations.

i) Ways in the forest area created illegally without having any valid

non-minable area.
The ‘Dadam hills minor’ is a projected forest area under IFA, 1927 and

same was found illegally mined.
if} The mining is done at the site about 200 feet depth, but actual depth of the

mining pits will be assured by the inspection of the mining surveyor from
Mining Department, Head Officer, Panchkula.

/ permission. The mining equipment's/machines were found standing in the

% iii) The concerned Mining Officer stated that an approved mining plan as well

as a progressive closure plan of same are already submitted by the said

mining project proponent. The mining project is still in progress and
closure plan will be implemented after closure of the mining.
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iv) In the progressive closure plan, the depth is shown to be up to 42 meters,

v) During the inspection, the concerned Mining Officer stated that the said
mining project has given following dimensions of mining pit as per
approved mining plan:

{i} Length: 536 meter (ii) Width : 528 meter (iii) Depth: 78 meter (from
the ground level). But no record provided at the site during inspection
in this regard.

vi} The mining is not done in scientific manner.

vii) The concerned Assistant Geologist, Ground Water Cell reported that no
bore well found in the lease mining area. The project is meeting water
requirement for plantation, dust suppression & domestic purpose etc,
through tankers from outside the mining area and also using the water
stored within mining pits and water stored in pits cannot be identified at
spot whether it is ground water or rain water and same will be identified
within 7 days as assured by the concerned Assistant Geologist, Ground
Water Cell.

Due to above non compliances, a show cause notice for the dlosure under section & of EP Act,
1986 was issued by Haryana State Pollution Control Board, Bhiwani to the said unit i.e M/fs
Govardhan mines & Mineral, village Dadam, Bhiwani vide letter ng. 2633 dated 8.10.2020. The
said project poponent submitted reply of show cause notice vide letter dated 22.10.2020.

The Regional Officer, Haryana State Pollution Control Board, Bhiwani vide letter no, 5235 dated
6.11.2020 recommended the closure action against the said firm under section 5 ol
Environment (Protection) Act, 1986 to the Chairman, Haryana State Pollution Contral Board,
Panchkula.

M/s Govardhan mines & Mineral made representation to the Chairman, Haryana State Pollution
Control Board, Panchkula. Accordingly, the Regional Office, Haryana State Pollution Control
Board, Bhiwani was asked to get the representation of M/s Govardhan mines & Mineral
examined from all the departments who inspected the site and submit comprehensive regort.

Mining Department, Forest Department and Assistant Geologist, Ground Water Cell examinied

the Issues ‘concerning to them thoroughly and submit their reports. These reports were

considered in meeting dated 1.12.2020 convened by the Deputy Commissioner, Bhiwani with all

ncermed departments and in the said meeting, the reports submitted by the concemed
/'d;partrnents are mentioned as under:

2.1.1 Mining Department
Joint Committee consisting of Sr. Geologist Head Office Panchkulz, Mining Officer
Bhiwani, Sr. Surveyor and officials of HARSAC inspected the area on date 3.11.2020.
~ The detailed survey of the mine area was carried out with the help of DGPS instrument
%1 in the presence of concerned revenue officials i.e Halka Girdaver and Patwar. The

detafled survey was carried out with the help of DGPS for confirming the boundary
coordinates of the mining lease area. The committee observed as under:




1. Boundary pillars around the mining lease area were found In order with GPS
coordinate. Total 32 numbers. of pillars were found to be established as per
approved mining plan.

2, The maximum depth of the mining pits was found to be 109 meters from surface
level at the time of inspection.

3. Some seepage water was seen in this pit during the inspection,

4. Systematic and sclentific mining Is regulated by the office of Director Mines Safety
Ghaziabad and fn case any vielation is found in method of mining, they take the
action accordingly and inform to the office of concerned Mining Officer, District
Collector, Director General Mines and Geology, Haryana. But no such type of
Information is received from the Director Mines Safety Ghaziabad as reported by
Mining Officer. Bhiwani.

3. Out of lease area In khatauni No. 67//62min, Khasra ne. 16//20/1 min, 211 min,
17/t min, Smin, 10min, 12min, 13min, 14min, 16min, 17min, 18//6min, 7min,
14min haul road is being created and used by the confractor having approximate
length 460 meters width 20 mbr and depth 0-15 mtr and DGPS reading of the haul
road fs N 28" 53’ 12.46" € 75 51 24.053", N 28”53’ 14.350", E 75° 51° 28,133", N
128" 53'10.851, E 75° 51 34.937", But, no stone has been extracted from these
Khasra numbers because the sald area is consisting of ordinary clay/earth. Rest of
the alleged area is found to be virgin area: It was also confirmied by the local
revenue department too.

6. During the inspection, it was also found that no illegal mining was noticed i the
forest area of Aravali plantation.

2.1,2 Forest Department

Additional Deputy Commissioner, Bhiwani submitted a letter bearing no, 1860 dated

17.11.2020 of DFC, Bhiwani. In the said letter, DFO has dlarified that the illegal mining

was done in Dadam hills area by Mfs Sunder Marketing Associated. Illegal mining

noticed on 22,12.20219, an FIR No, 587 dated 23.12,2019 was lodged at Police Station,

Tosham against Sandeep etc. In the letter dated 17.11.2020 of DFO, Bhiwani, it has

been stated that the said project proponent is now ndt using any Aravali plantation area

for ways and not made any illegal mining and the same is also examined with the help

of Google images obtalned from HARSAC, Hisar. It appears that the illegal mining and

tegal ways are created by previous project proponent and not by present mining
/ project Le. M/s Govardhan Mines & Minerals, Village Dadam, Bhiwani.

\7"/@{ The Deputy Conservator of Forests, Bhiwan| vide letter dated 21.12.2020 stated that
: illegal mining and illegal ways are created by previous project proponent M/fs Sunder
@ Marketing, Dadam and not by M/s Govardhan Mines & Minerals, Village Dadam, Bhiwani.

2.1.3 Asctt. Geologist, Ground Water Cell

G’K According to report dated 3.11.2020 of Asstt. Geologist, Ground Water Cell, the water

table data of selected wells available in surrouriding alluvial fermation is varying from
941 m to 18.52 m, whereas, the depth of mining pit is approx. 109 mtrs. as measured
by the officials of mining department. This shows that presently, the surrounding water
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2.1.4

2.1.5

level is having no interconnectivity with miining pits as the water table has not been
encountered upto the depth of 109 m. So it is concluded that the water accumulatad in
mining pits is seepage from the cracks and fissures of the quartzite rock of Aravali

sysbem,
Department of Irrigation

The Executive Engineer, Jul Water Services, Bhiwani submitted a report dated
20.11.2020 stating that as per available records in the case of Omparkash & others Vs
Raman & others in the Hon'ble Court of Sh. Sunil Kurmar Dewan, AC) (5D} Tosham, the
Tehsildar, Tosham was appeinted as Local Commissioner who had mentioned in his
report dated 6.1.2016 that from RD 21100 to RD 22800 of Dadam distributary in a
length of 1700 ft., the channel was damaged/ not existing for the last 10 years. Tt was
further stated that the channel was mostly damaged by earfier mining operaticns.

Director, Mines Safety, Ghaziabad

The Deputy Commissioner, Bhiwani requested the Director, Mines Safety Ghaziabad to
verify whether said project i.e. My/s Govardhan Mines and Minerals, Dadam Stone Mine Is
doing sdentific mining or not. Subsequently, the Mining Officer, Bhiwani vide letter
mema no. 1201 dated 18.12.2020 also reguested the Director Mines Safety Ghaziabad
to verify the facts. The Director Mines Safety Ghaziabad vide its letter dated 28122070
submitted the obsarvations and condusions as under:

2:1.51 Observations

i) There were 25-30 number of pits dug within the ‘lease hold aréa. The pit name

was focally numbered for identification and convenience, The size of this pit was
about 80-200m x 100m-200m.

Y The size of pit no. 38 was about 80m x 60m x 18m. The helght of benches were
5-9m and width was about 5-7m. A haul road leading to benches was provided,
The Aravali forest land was located on the western part of excavation. Men and
machinery were deployed by contractor. The size of pit no, 35 was about 60-
B5m{L)x40-45m{W)x8-9m(D). The height of bench was about 8-9m. Adjoining to
this pit, forest land of Aravali was located on western side. The size of pit no. 31
was about 100-110m(L)x80-90m{W)x16-18m(D). The height of bench was about
8-10m. Adjoining to this pit, forest land of Aravali was located on southern side.

/ Loading of stone was being carried on in thase pits,
iii)

The size of pits no. 22 was about 200m x 200m x 200m{D). The height of

arrangement, Some of the drill machines whose wet drilling mechanism was out
of order were under repair.

iv}  There were three portable fogger machines installed near the pit where loading
operation was. being carried out to- settle the dust being generated during

benches were about 9-10m. Drilling of holes wera being ¢arried on the bottom
SQF bench. The drill machine was provided with wet drilling arrangement,
Management informed that the drill machine aré provided with wet drilling
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(vi)

i)

(i)

(%)

()

(a1}

(i)

loading, It was informed that these foggers are moved to different pits where
loading operations are carried on two to three dedicated tractor mounted watar
tanker was avallable for supplying water to these fogger machine.

Three water tankers with water spraving arrangement on the: top (whirling type)
were provided for wetting the haul roads and benches. Water spraying was being
dane on the haul roads and benhches,

The danger zone was demarcated by means of red flag. The lease boundary was
fenced by barbed wire: During inspection, it was observed that all staffs and
work persons were found with safely gadgets like helmet and shoes.

An order under section 22(3) of the Mines (Development and Reguiation) Act,
1952 was imposed in pit Mo, 12 vide directorate’s letter No. 2169 dated
28.6.2019. No work was being carried out at in this pit. Men and machinery were
not found deployed in this pit.

The records of attendance in form D were kept maintained. The employment
register in Form B was kept maintained.

The deep hole driling and blasting was caried out under the personnel
supervision of assistant manager and foreman. The blasting time was reported
between 1-4 PM. A signage of blasting time was displayed on board at several
places. Transport of explasive in licensed van for blasting In the mine was done
by the explosive supplier that was in-agreement with owner of mine. The records
of explosive used and return in RE 13 were being maintained by the explosive
supplier and firing or shot were done by statutory persens appointed by the
owner of mine,

An efficient means of signaling by siren within the radius of 300 m from the place

~of firing was provided and in use.

High mast tower consisting of cluster of bulb was found installed in the haul
roads around the guarry of the mines for lighting arrangements towards beyond
day light hours.

There were crushers not belonging to owner of mine within the danger zone in
North Eastern and North Western side. However, the crushers were located
outside the danger zone from active working face. The fiy rocks generated
during the blasting was towards free face. It was informed by the management
that In. the adjoining flields, the leases were acquired by the lessee on rental
basis. No signs of fiy rocks were seen near the adjoining fields to the lease,

Conclusions

It is to be noted that Mining lease for Dadam stone mines, Khasra No. 132, M/s

Govardhan Mines & Minerals was granted by department of Mines & Geology,
Government of Haryana. Consent to operate, consent to establish and environment
clearance was granted by the State Authority.

(4]
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(i) Inspection of Dadam mines, M/s Govardhan Mines & Minerals was carried out in
accordance with Mines, Act; 1952,

(i)  Under constitution of India, safety welfare and health of workers employed in the
mines is regulated by the Mines Act, 1952 and subordinate legislations: framed under
it. The Directorate a subordinate office under Ministry of Labour & Employment,
Government of India and oversees the compliance of the provisions of the Mine Act,
1952 & the Rules under cerfain reguiations for spedfic mining operations like
deployment of heavy earth moving machinery & deep hole blasting.

{iv) Inspections are carried out in accordance with Mines Act, 1952 1o oversee
compliance.

(v)  Sclentific study is not carried out by the Directorate. However, Department of Mines
& Geology may engage recognized scientific organization’ or institutions to carry out
scientific study of the mine.

Action taken report based on report of Joint Committee dated 6.10.2020 and further reports
submitted by the wvarious departments in the meeting of Deputy Commissioner, Bhiwani in his
meeting held on 1.12.2020 as mentioned above, was submitted by HSPCE, Regional Office,
Bhiwani to the Hon'ble National Green Tribunal vide No. 538 dated 16.7.2021.

2.2 Consideration of report submitted by HSPCB vide No. 538 dated 16.7.2021 by
the Hon'ble National Green Tribunal.

Action Taken Report submitted by HSPCB, Reglonal Office, Bhiwani vide No. 538 dated
16.7.2021 was considered by the Hor'ble Mational ‘Green Tribunal vide its. order dated
20.7.2021 in-OA No. 16972020 In the matter of Kuldesp Singh v/s State of Haryana and others,
wherain, Hon'ble National Green Tribunal in Para nes, 1, 3, 10 and 12 has directed as under.

Paral.

Grievance in this application is against illegal mining in forest area by M/s
Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, District Bhiwani and
also unscientific mining outside forest area in violation of EC conditions, It is stated
that there are FIRs, complaints and letters pointing out such illegalities.

Para 3.

Accordingly, the joint Committee has filed its report dated 16.07.2021 inter alia
stating that another application on the same subject being OA No. 132/2020,
akesh Dalal v. State of Haryana, has been dealt with by this Tribunal vide order

'ﬂf dated 02.06.2021, therein, - iy report was similar to the report now furnished that

\r)'_J

by

damage was found but the present project proponent (PP) was not responsible but
it was the predecessor of this PP who had caused the damage. The report now filed
states that inspection was first conducted by the Committee on 06.10.2020 finding
violations by the PP. Based thereon, show cause notice dated 08.10.2020 was
issued by the State PCB under Section 5 of the Environment {Protection) Act, 1986
and after considering the reply, the Regional Officer, State PCB recommended
closure on 06.11.2020. However, the scenario underwent change after the meeting




convened by the Deputy Commissioner, Bhiwani on 01.12.2020. Therein differing
stands were presented by the mining, forest and ground water departments at
variance with the findings in the site inspection report of the joint Committee. Such
differing stands were noted by the Deputy Commissioner, Bhiwani, who directed the
stakeholder Departments to examine the presentation of the project proponent for
sending a report to the Chairman, State PCB. Accordingly, the Forest Department
vide report dated 21.12.2020 and the Mining Department vide report dated
31.12.2020 sent their observations to the Deputy Commissioner, contrary to the
findings in the site inspection report dated 6.10.2020. Based on later reports, the
present report has been filed to the effect that no illegal mining has been done by
the present PP, Illegal mining had been done by the predecessor of the project

proponent.
Para no,. 10

After referring to the above, it is pointed out on behalf of the applicant that the
conclusion in the report that no illegal mining has been done by the PP is perverse
for the following reasons: i. On inspection of the site on 06.01.2020 by a six-
member Committee, encroachment of the protected forest area has been found.
Further, mining has been found to have been done even beyond depth of 150
meters. Closure plan has not been given by the predecessor of the PP which was the
responsibility of the Chief Secretary of the State. If mining closure plan has not
been filed, the Chief Secretary of the State must explain or the successor i.e the PP
must be held responsible in terms of the EC conditions and as required in terms of
order of the Hon'ble Supreme Court in order dated 11.08.2017 in SLP (C) No.
19166/2017, M/s. Sunder Marketing Associates v. State of Haryana & Ors. inter alia
directing:

*33. Keeping in view the prayer made:

(i) We permit the petitioner to continue its mining operations till
30th November, 2017 in accordance with the Mining Plan. On or
before that date, it shall ensure implementation of the mining
closure plan to the satisfaction of the concerned authorities in

the State of Haryana.
g{* b 4. i (RS CISEE. g  (IRPTRRR TR, & 4 ST
.#7’“ {iv)  All the laws applicable to the petitioner shall be strictly enforced
by the State Government regardless of its apparent influence in
g% high places. We make it clear that we will hold the Chief
/ Secretary of the State of Haryana responsible for any lapse in
this regard.”

: : il ii. Mining was not being done in scientific manner. Ground water was

being illegally extracted. Mining equipments were found in the non-
mineable forest area. In IA No. 762021, which has been allowed by a
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separate order today, the applicant has inter alia filed 12 a copy of order
of Mining Department dated 05.08.2020 directing the project proponent to
close deep mining pits along the Eastern Boundary of the Mine, which also
contradicts the report that the PP is not responsible for the violations.
Further, report of the Assistant Geologist, Ground Water Cell, Bhiwani is to
the effect that water table data of selected wells available on record in
surrounding alluvial formation Is from 9.41 mtrs to 18.52 mtrs., whereas
the depth of mining pits is approx. 60 mtrs, as told by mining officer at the
site. (iii) The report of the investigating officer in the FIR, exonerating the
PP is unacceptable as equipments were seized on the spot in the mining
area during the currency of the mining operations by the present project
proponent.

Para 12.

Accordingly, while issuing notice to the PP - M/s. Govardhan Mines and Minerals,
Hisar, we direct further inspection by eight-member joint Committee to be headed
by Justice Pritam Pal*, former Judge of Punjab and Haryana High Court and
comprising Ms. Urvashi Gulati,* 1former Chief Secretary, Haryana, Regional Officer,
MoEFE&CC, Chandigarh, nominees of CPCE, Indian Institute of Scil and Water
Conservation, Research Centre, Chandigarh, Haryana State PCB, SEIAA Haryana and
District Magistrate, Bhiwani. The CPCBE and State PCE will act as nodal agency for
coordination and compliance. The first meeting of the Committee may be convened
within two weeks. The Committee may peruse the record, undertake visit to the site
(by such of the members as may be decided by the Chairman) and conduct other
proceedings online. The Committee may interact with the stakeholders and take
assistance from any other individual/institution. The Committee may also study the
satellite imagery maps, in coordination with the concerned authorities. The report of
the Committee may be furnished within two months by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF with a copy to the Chief Secretary, Haryana for remedial action in the
light of the said report following due process of law.

Eﬁ A copy of the order dated 20.7.2021 of the Hon'ble National Green Tribunal is annexed as per
Annexure-A

M Compliance of order dated 20.7.2021 of Hon'ble National Green Tribunal as
mentioned in para No.12 by the eight member committee.

T") The eight member Joint Committee under the Chairman of the Justice Pritam Pal, former Judge,
Punjab and Haryana High Court and now as Chalrman of the Monitoring Committee,,

constituted by Hon'ble National Green Tribunal, perused the order dated 20.7.2021 of Hon'ble
G{X National Green Tribunal and decided to hold its first meeting on 3.8.2021 through VC.




2.3.1 First meeting of the eight member Joint Committee on 3.8.2021 through VC

In compliance of order dated 20.7.2021 of the Hon'ble Mational Green Tribunal, as mentioned in

Para No. 12, the elght member Joint Committee under the Chairmanship of the Justice Pritam

Pal, former Judge, Punjab and Haryana High Court and now as Chairman of the Monitoring

Committee, held its first meeting on 3.8.2021, wherein, the Chairman of the Joint Committes

directed as under.

1. Dr. Babu Ram, who has already been appointed as technical expert, Monitoring
Committea by the Hon'ble National Green Tribunal, is taken as technical expert
in eight members joint committee. He will also act as Member Secretary of the
Joint Committee.

2) A sub-committee, consisting of following officers, is constituted to wvisit the
stone mining site at Dadam Hill, Tosham, District Bhiwani on 20.08.2021.

i) Sh. Bharat Bhushan, IAS, Chairman, SEIAA.

il} Senior Scientist, Indian Institute of Soil and Water Conservation, Research
centre, Chandigarh.

iii) Sh. K.K Garg, Scientist C/Deputy Director, MOEF.

iv) Dr. Narender Sharma, Additional Director, CPCB.

v) Dr, Babu Ram, former Member Secretary, PPCB.

3) The sub-committee may meet within 10 days at Chandigarh to identify all the
issues involved in the case, the record in the case may be perused, satellite
imagery maps may be studied and strategy to be adopted to resolve the issues
in the matter may be chalked out.

4) During the site visit to be made to the stone mining site at Vill. Dadam Hill,
Tosham, District Bhiwani on 20.08.2021, the stakeholders and other
investigation officers who had jointly inspected the site on 06.10.2020, may
also be asked to accompany the sub-Committee during site inspection. HSPCE,
Regional Office, Bhiwani shall issue letter to the all the stakeholders to join the
Sub-committee for site inspection on 20.08.2021.

5} After the receipt of the report of the sub-committes, eight members joint
committee shall decide further course of action to be taken in the matter
alongwith planning to visit the site in due course of time.

The minutes of first meeting of eight member Joint Committee held under the Chairmanship of

Justice Pritam Pal, Former Judge, Punjab & Haryana High Court and now as Chairman of the

?L Monitoring Committee on 3.8.2021 is Annexed as per Annexure-B

2.3.2 First meeting of subcommittee, constituted by the Chairman of the Joint
Committee, held on 16.8.2021.

rrﬂ""
qu;)/me subcommittee held its first meeting on 16.8.2021, wherein, it was mutually agreed

upon to ask the following departments to submit the record/reports in the matter as

Lrder,
‘:i ; 1. Department of Forest

i, Demarcation of Aravalli forest area with coloured google earth images and GPS
coordinates of the pillars,

10
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i,

.

wvi.

Identification of two sites with coloured google earth images having an area of 0.8
hectares and 300 m® In the forest land, where fllegal mining was observed.
Investigation report we.r.t FIR no. 587 dated 23.12.2019.

Status of action taken on the illegal minlng done in-above said areas.

Status of damage caused to the plantation area in-Dadam distributary.

Status of illegal mining, if any, done in the Dadam distributary covered under forest
departrment.

2, Department of mining

i,

GPS coordinates of the boundary pillars of old mining site, where the mining was
done by the earlier project proponent mamely M/S Sundar marketing Associate and
existing mining site, where the present project proponent namely M/S Govardhan
minas and Minerals is now: doing the mining.

GPS record with: coloured google earth images showing the. depth of 109 m at
mining site.

3. JUI water services, irrigation department, Bhiwani.

.

.

Coloured photographs and google earth images of Dadam distributary in the years
2000 to 2007.

Documents/reports alongwith coloured google earth images showing the damage
caused to the Dadam distributary and year in which the damage was catised.

The status of flegal mining done in the Dadam distributary.

Action taken by the department of JUI water services against the violators,

Width of the Dadam distributary before and after its damaging.

4. State Environment impact assessment Authority (SEIAA}, Haryana

Copies of EIA reparts of both the proponents basaed on which EC were granted.
Coples of ECs granted to both the proponents (SELAA).

5. Haryana State Pollution Control Board, Regional Office, Bhiwani

i,

Action taken report filed in the Honble National Green Tribunal in OA no. 169 of 2020
in the matter of Kuldeep Singh Vs State of Haryana and Ors.

Action taken report filed in the Hon'ble National Green Tribunal in OA ne. 132 of 2020
in the matter of Rakesh Dalal Vs State of Haryana and Ors.

The said documents may be submitted before 20.8.2021.
A copy of minutes of the subcommittee held on 16.8.2021 is annexed as per Annexure-C

2.3.4 Visit of the subcommittee to the Dadam mining site, village Dadam, Tehsil
h Tosham on 20.8.2021.

subcommittee decided to visit Dadam mining site; village Dadam, Tehsil Tosham on

w*'""” 50,
&

2.3.4.1

2021 and accordingly, the mining site at village' Dadam, Tehsil Tosham was visited on
0.8.2021. The report in brief is mentioned as under,

Pathway constructed in the forest area and illegal mining of 300 m* of
area

The subcommittes visited the pathway, which has been constructed in the forest area with the
%K permission of the department of forest, as informed by District Forest Officer, Bhiwani. The
width of pathway as approved by Forest Department as 6m, whereas, the clearing of site, for
construction -of pathway, has been done beyond the width of &m for which the present

11




proponent {M/S Govardhan Mines and Minerals) accepted their fault on the site. Moreover, deep
drill holes were found constructed within and beyond 6m width of the path, which apprehends
that the present project proponent namely Mjs Govardhan Mines and Minerals had intention to
conduct lllegal mining In the forest area. However, due to catching of the persons on the spot
for doing such filegal activity w.r.t mining, filing FIR against the persons and seizure of vehicles,
found indulged in illegal mining, the work of mining in forest area was stopped and the pathway
in forest area remained unconstructed at the site. However, llegal mining has been done in an
area about 300m* as informed and the map shown by the department of forest.

The photographs showing the bore drill holes constructed in forest area within and
beyond & m wide pathway are mentioned as per plates 1 and 2. Also, the
photographs, taken by Department of Forest at the time of filing FIR and seiring of
vehicles, were shown to the subcommittee, and the same are mentioned as Plates 3 to
6.

Fios - Lt P

Plates 1 and 2: The photographs showing the bore drill holes constructed in
forest area within and beyond 6 m wide pathway

U

W
Plates 3and 4:  Vehicles used for carrying illegal mined material on the day of filing
‘Eg FIR against the person.

%\.
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Plates 5: Drill machine wused for Plate 6: Vehicle found standing with an
making holes with an Intention to intention to carry mined material.
conduct illegal mining.

2.3.4.2 Illegal mining having an estimated area of 0.8 hectares in the forest

T

v

™

Kr\,ﬁ/

area.
The subcommittee has visited the area where illegal mining in forest area was found

done in an area of about 0.8 hectares. The pillars installed at site indicating the forest
area and non forest area were found intact. It was informed that the area of illegal
mining in forest area was measured by using the Google earth images available during
Feb, 2019. However, the sub committes was of the view that this area of illegal mining
needs to be validated from HARSAC, Hisar.

The Photographs, showing the pillars demarcating the forest and non forest area, illegal
mining done at site in an approximate area of 0.8 hectares, are mentioned as per
Plates 7 to 10.

Plates 7 and B: Photographs, showing the pillars demarcating the forest and non
forest area, where illegal mining has bean done in 0.8 hectares in
forest area

i3
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Plate 9: Photograph showing forest area Plate 10: Photograph showing pillar
where illegal mining in 0.8 hectares has demarcating forest and non-forest area

been done

After visit to the area, the subcommittee decided as under:

(i) HARSAC, Hisar shall provide satellite images of the area where illegal mining
has been done in forest area in 300 m” and 0.8 hectares for the year 2015 to
June, 2021 and specific references of dates of mining leases of three project
proponents, for which District Forest Officer, Bhiwani shall provide GPS
coordinates of these areas to HARSAC, Hisar within 03 days. District Forest
Officer, Bhiwani shall coordinate with the Director, HARSAC, Hisar for getting
satellite images of the area for the said period.

(ii) District Forest Officer shall submit other documents to prove the illegal
mining done in the area of about 300 m® and 0.8 hectare in the forest area.

(ili) Department of mining and Department of Forest shall provide all the
documents mentioning illegal mining in non mining area during the period
2015 to 2019.

(iv) The department of forest shall submit copy of the permission granted to the
project proponent (M/S Govardhan Mines and Minerals) for constructing
pathway of 6m width within forest area.

(v) The department of forest shall submit the coloured photographs and Google
earth images showing the area where illegal mining in forest area has been
done in two stretches having an area of about 300 m*and 0.8 hectares.

(vi) The department of mining shall measure the dimensions of benches w.r.t
their width and depth at various locations within 07 days and whether these
have constructed as per the Mining plan approved by department of Mining.

)} Department of Police shall submit the copy of the FIR launched against the
persons who were caught doing illegal mining in forest area and
;JJ investigation report in the matter within 07 days.

2.3.4.3 Site at which mining has been done up to depth of 109m in mining
dregs.
W The subcommittes visited the mining site, where the mining has been done up to the

depth of 109 m as earlier measured by department of Mines and Geology, Haryana. It

14




was observed that the project proponent has been permitted to conduct mining up to
78m depth as per the mining plan submitted by it and approved by the department.
However, the mining has been done up to the depth of 109 m, which is:in viclation of
conditions of Environment Clearance and mining plan approved by the department.

The subcommittee also observed that water was found stagnated in the form of pond at
the bottom of the mining site. The photegraphs, showing various features at site and
water stagnating in the form of pond in deep mined area, where stone mining has been
done up to the depth of 109 m, are menticned as per Plates 11 and 12.

Plate 11: Photograph showing water Plate 12: Photograph showing mining

stagnating in the form of pond in deep done in an area upto the depth of 109 m
mined area, where mining has been done as measured by department of Mines and
up to the depth of 109m Geoplogy, Haryana

The subcommittee has decided as under.

(i) The department of mining shall submit the reports of the verification of
conditions of mining plan done during the 2015 to June, 2021,

(ii) Ministry of Environment and Forest, Regional Office, Chandigarh shall submit
copy of the verification of reports of compliance of conditions of Environment
Clearance granted to the project proponents during the year, 2015 to June,
2021, as submitted by the project proponents and verified by MOEF & CC.

(iii) HSPCB, Regional Office, Bhiwani shall submit the report of the compliance of
conditions of consents granted to the project proponents during the year,
2015 to June, 2021, as submitted by the project proponents and verified by
HSPCE.

(iv) The Central Groundwater Authority (CGWA) shall submit the data w.r.t water
table in the region and whether the water table of the region can be
intersected by mining up to 109 m as per the study conducted by department
of Mines and Geology.

(v) HARSAC, Hisar shall provide satellite imagery of mining area where mining

E” has been done up to the depth of 109 m for the year 2015 to June, 2021 and
specific references of dates of mining leases of three project proponents, for
L@*‘""‘}"Ff ich Department of Mining shall supply GPS coordinates of the area to
i}J HARSAC, Hisar within 03 days. District Forest Officer, Bhiwani shall
coordinate with the Director, HARSAC, Hisar for getting satellite imageries of

the area for the said period.
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2344 Abandoned/damaged Dadam distributary/Minor constructed by
department of Irrigation, Haryana.

The subcommittee visited the Dadam distributary/Minor, which has been constructed by

the department of irrigation before the Year, 1980. During visit, the following

observations were made by the sub committee.

{) A Dadam distributary/Minor was constructed to supply the water for irrigation to
the agriculture fields of the area. However, the farmers of nearby village, present
at site, informed that the water was never seen in the distributary/Minor since its
constructbion.

(i)  The distributary/Minor is In existence at some places, whereas, it has been either
broken or has been eliminated at various locations,

{iif}y The farmers daimed that mining lease holder has damaged the Dadam
distributary/Minor and has constructed pathways for movemeant of vehicles.

{(iv) At some places, overburden extracted from the roads constructed along the
distributary/Minor, was found dumped at various places on the bank of
distributary/Minor and distributary/Minor has come underneath the overburdened
material.

The Photographs showing the Dadam distributary/Minor in existence, damaged and end

of the distributary/ Minor are mentioned as per Plates 13 to 16.

Plate 13 Photograph showing Plate 14: Photograph showing the
distributary/ Minor in existence damaged distrubutary/ Minor underneath
the overburdened material

L —~F Ll
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Plate 15: Photograph showing distributary/ Plate 16: Photograph showing the end

Minor underneath overburdened material of distributary/ Minor.

but cleared on the day of visit to show its

axistence to the committee. 5 ?
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After visit to the damaged distributor/Minor, the subcommittee decided to
obtain the record w.r.t following points/issues from the concerned

departments.

(i) The department of Irrigation shall provide data w.r.t Year of construction and
commissioning of Dadam distributary/Minor, its total length and length
passing near mining area, carrying capacity of water and the year of
damaging the same.

(iiyThe department of Revenue (Tehsildar of area) shall provide Khasra no. and
ownership of the land adjoining to Dadam distributary/Minor and area, if any,
captured by mining lease holder and year of capturing of the same.

(iii) The Department of Mining and Department of Irrigation shall submit the
record regarding illegal mining done from Dadam distributary/Minor and its
adjoining area.

(iv) HARSAC, Hisar shall provide satellite imageries of the Dadam distributory
/Minor mentioning its status from the year, 2010 to June, 2021 and specific
references of dates of mining leases of three project proponents, near the
Mining project at village Dadam in Tosham Hills, Bhiwani, for which GPS
coordinates shall be provided by the Department of Irrigation to HARSAC,
Hisar within 03 days. District Forest Officer, Bhiwani shall coordinate with the
Director, HARSAC, Hisar for getting satellite imageries of the area for the said
period.

2.34.5 Interaction with applicants in OA no. 169 of 2020 in the matter of
Kuldeep Singh Vs State of Haryana and Ors and OA no. 132 of 2020 in the
matter of Rakesh Dalal Vs State of Haryana and Ors and mining lease holder
(M/s Govardhan Mines and Minerals) by the members of subcommittes in the
presence of Deputy Commissioner, Bhiwani.

a) Interaction with applicants in OA no. 169 of 2020 in the matter of Kuldeep
Singh Vs State of Haryana and Ors and OA no. 132 of 2020 in the matter of

Rakesh Dalal Vs State of Haryana and Ors,
The subcommittee in the presence of Deputy Commissioner, Bhiwani Interacted with the
H. applicants in OA No. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana
and Ors and OA No. 132 of 2020 in the matter of Rakesh Dalal Vs State of Haryana and
A rs, wherein, the applicant in OA No. 165 of 2020 informed that illegal mining has been
‘V\ done in the area by the present project proponent (M/S Govardhan Mines and Minerals)
N) and illegal mining has also been done in his own land as well as private land of others,
Therefore, the application before Hon'ble National Green Tribunal has been submitted

by them.

The applicant in OA No. 132 of 2020 informed that illegal mining has been done by both
%/ the old and present project  proponents. Besides, unscientific mining has been done in
mining area, village Dadam. Therefore, they have submitted the application before

66

Hon'ble Mational Green Tribunal.




After detailed deliberation, the subcommittes decided as under.
+ Both the applicants in OA No. 169 of 2020 and OA No. 132 of 2020 shall
submit documents in support of their claim made before the subcommittes

within 07 days in the Office of HSPCE, Regional Office, Bhiwani.

b) Interaction of the subcommittee with the representatives of M/s
Govardhan Mines and Minerals in the presence of Deputy Commissioner,
Bhiwani.

The subcommittee also interacted with the representatives of M/s Govardhan Mines and
Minerals In the presence of Deputy Commissioner, Bhiwani. It was daimed that illegal
mining was done by the earber project proponent. It was also Informed by the
proponent that M/s Govarghan Mines and Minerals has got conducted detailed study
of the mining area before taking the said mining area on lease,

After detailed discussion, the subcommittee decided as under.

(i) M/S Govardhan Mines and Minerals shall submit all the documents in support
their daim concerning to the matter in the office HSPCB, Regional Office,
Bhiwani within 07 days.

(ii} All the concerned departments as mentioned above, applicants in OA no. 169
of 2020 and 132 of 2020 and Project Proponent namely M/s Govardhan Mines
and Mineral shall submit all the required documents by 27.8.2021 in the
office of Environment Engineer, HSPCB, Bhiwani and the said office shall
make arrangements to get all the documents delivered in the office of
Monitoring Committee, constituted by the Hon'ble National Green Tribunal,
situated at Forest complex, Sector-68, SAS Nagar on 30.8.2021.

A copy of the report of the subcommittee containing recommendations w.r.t each action point is
annexed as per Annexure-D

2.3.5 Second meeting of the subcommittee held on 4.9.2021.

The subcommittee held s next mesting with District level officers of District Bhiwani on
4.59.2021, wherein, the observations/recommendations w.r.t each action point were
made and the same have been mentioned in the minutes of the meeting, a copy of

li £ which is enclosed as per Annexure-E

mﬁyzﬁ.‘ Second meeting of Joint Committee, constituted by Hon'ble National Green
Tribunal on 17.9.2021

on the data/ information/documents submitted by the Department of Mining & Geology,
Forest Department and Department of Jui Water Services on 3.11.2020, 17.11.2020 &
20.12.2020, 4.11.2020 and 20.11.2020, respectively, on the various points, as mentioned in OA
No.169 of 2020, meetings held with the officers of concemned departments of District Bhiwand
on 16.8.2021 and 4.9.2021 and visit to Dadam mining site by the subcommittes on 20.8.2021,
the Joint Committee held its 2™ meeting on 17.9.2021 and detailed discussion on each
point/data w.r.t. illegal mining in forest area in 300 m* and 0.8 hectares, mining done up to the
depth of 200, llegal abstraction of ground water, unscientific mining In the mining area and .é f




using damaged Dadam distributory at village Dadam as pathways for illegal mining  The peint
wise discussion was held as under.
2.3.6.1 Pathways constructed in forest area and illegal mining in 200 m? area.

K

i

The record indicate that District Forest Officer (DFO]), Bhiwani vide his officer letter No.
2009 dated 24.12.2019, addressed to Chief Conservator of Forests, Hisar has reported
that on the receipt of information about illegal mining in Aravali Plantation area on
22122019 at 9:00 PM, the officers of Forest Department and Police inspected the area
and 3 trucks, 01 poclain and 01 drill machine were found engaged in deing illegal mining
in Aravali Plantation area.

The truck owner and his other companions ran away from the spot and only 01 person
was cdught and FIR was lodged In the-police station, Tesham. The' area, where the
illegal mining was found, was near to 06 m wide road for passage of vehicles and the
permission for the diversion of 0.504 hectares of forest land in favour of M/s Govardhan
Mines and Minerals for access to mining area-bearing Khasra Mo. 132 in village Dadam
for use of forest land was granted by Ministy of Environment, Forest and Climate
Chanae vide No.SHRBOSD/2019 CHA dated 25.9.2019 but fllegal mining was found in
Aravali plantation area (forest area) bebween approach road line marked as AB and BC.
Further, the subcommitiee during its visit to Dadam mining site:on 20.8.2021, visited
the pathway, which has been constructed in the forest area with the permission of the
department of forest, as informed by Distrct Forest Officer, Bhiwani, the width of
pathway, as approved by Forest Department, is 6m, whereas, pathway has been constructed
beyond the width of 6 m for which the present proponent (M/S Govardhan Mines and
Minerals) accepted their fault on the site. Moreover, deep drll holes were found
constructed within and beyond & m width of the path, which ieads to apprehension that
the present project proponent namely Mfs Govardhan Mines and Minerals had intention
to conduct illegal mining in the forest area. However, due to ¢atching of the persons on
the spot for doing such illegal activity w.r.t mining on 22,12.2019, filing FIR against the
persans and seizure of vehicles, found indulged in illegal mining, the work of mining in
forest area was stopped and the pathway in forest area remained unconstructed at the
site. However, illegal mining has been done in an area about 300 m* as informed and
the map shown by the department of forest,

The Joint Committee has also perused the record and it was observed that information
regarding illegal mining in Aravali plantation area was received by the Department of
rest on 22,12.2019 and the officers of Forest Department and police inspected the
area on 22.12.2019 and 03 trucks, 01 Podain and 01 drill machine were found engaged
in doing filegal mining in Aravali plantation area and FIR was lodged vide No, 587 dated
23.12.2019 at Police Station, Tosham.

The area; where the illegal mining was found, was near to & m wide road for passage of
vehicles and permission for use of 0.504 hectares of forest area has been granted by
MOEF & CC vide No. 9HRBO60/2019 CHA dated 25.9.2019 but illegal mining was found
in plantation area between approach road line marked as AB and BC and a report in this
regard was sent by the Dept. of Forest to Deputy Commissioner, Bhiwani,
Superintendent of Police, SDO- {Civil), Tosham, Mining Officer, Tehsildar Tosham and




SHO, Tesham stating that illegal mining was found in the plantation area between AB
and BC and FIR of the same has been lodged vide No.587 dated 23.12.2019 in the
police station, Tosham.

The record also indicates that Administrative officer, Thana Tosham has prepared
progress/status report dated 19.8.2021 regarding theft of stone mined material from
Dadam mining site and the facts mentioned in the report are briefly mentioned as
under.

The officials of forest department and police, Tosham visited the mining site at Dadam
pased on telephonic message received at 9.00 PM on 22.12.2019 and it was observed
that 01 truck bearing No. HRO61C 4044 loaded with stones and 02 trucks No. HROGID
1411, and HR 061D 6014, 01 pociain and drill machine were found engaged in doing
illegal mining in forest area. The persons who were doing llegal mining ran away from
the spot and 01 person was caught. FIR Mo. 587 dated 23.12.2019 ufs 374 IPC and
section 21(1) of Mines & Minerals (Development & Requlation) Act, 1957 was lodged.
The vehicles No. HR 61C 4044, No. HR 610 1411 and No. HR 61D 6014, respectivehy,
were released on 6.1.2020, 7.1.2020 and 7.1.2020 on Superdari on the directions of
Hon'ble Court of SDJM, Tosham. Poclain machine and drill machines were released on
1B.1.2021 and 8.4.2021, respectively, on Superdarl on the directions of Hon'ble Court of
SDIM, Tosham. The detailed progress report, prepared by Administrative Officer, Police
Thana, Tosham on 19.8.2021 Is annexed as per Annexure-F, The case is still pending
in the court of SDIM, Tosham as per order dated 7.9.2021 and case has been adjourned
to 1.11.2021.

Based on the record as mentioned above and visit of mining site done by
subcommittee on 20.8.2021, it is evident that M/s Govardhan Mines and
Minerals has done illegal mining in Aravali plantation area (non-minable area)
in 300 m” area,

Therefore, the eight members Joint Committee recommends as under.

i) The department of forest shall recover the cost of stones mined iliegally in
forest area (Aravali Plantation area) as per the methodology mentioned in
order dated 26.2.2021 in OA No. 360 of 2015 in the matter of National Green
Tribunal Bar Association vs union of India and Ors and order dated 19.2.2020
in MA No.16/2020 in DA No. 44 of 2016.

P'{ ii) HSPCB shall impose environmental compensation of suitable amount as a
cost of damage caused to the environment by the project proponent for
wy carrying out illegal mining in forest area (Araveli platation area).
%‘J 2.3.6.2 Illegal mining having an estimated area of 0.8 hectare in forest area
' The Joint Committee has perused the record and it has been observed that that the
. officials of the Forest department were reporting from time to time about fllegal mining
(%K by the mining lease holder in Aravali plantation area {outside mining lease area). The
reports In this regard were submitted by the officials of forest department on
28.07.2019, 31.07.2019, 14.08.2015, letter dated 23.9.2019, 4.11.2019, 20.11.2019 and
report dated 10.9.2019 of Mining Officer of the department, but nothing is clear about é’ 3
Hiegal mining done in an area (forest area),




As per the record available, District Forest Officer has informed that the matter has besn
reported to Mining Officer many times that the GPS readings of Fillar 1 and J are not
miatching and there is illegal mining in front of piliar B betwesn Pillars A and C, which
could not be verified due to mismatching of GPS coordinates.

The Mining Inspector has stated in his report that joint inspection of the mining area
was carried out on 10.9.2019 and illegal mining was found between Pillar B and C
having an area with length and depth of 20-25 ft.

RFQ, Tosham has reported vide letter dated 364 dated 21.12.2020 stating that illegal
miining has been dene near point B-& C in an area of about 0.8 hectares by the then
lease holder (M/S KISL Sunder Marketing Associate) prior to M/S Govardhian Mines and
Minerals.

In the meeting, District Forest Officer had. shown Google earth images showing 0.8
hectares of forest area illegal mined in the year, 2019, whereas, Dr. Sultan Singh;
Principal Scientist, HARSAC was of view that images of Google earth cannot be
considered for establishing the actual time peried of lilegal mining in 0.8 hectares of
forest area. There is need i:ﬂ get the satellite imageries of the area.

Diuring the mesting, Dr. Sultan Singh, Principal Scientist, HARSAC also informed that for
satellite imageries of the area, where illegal mining has been done in 0.8 hectare of the
area, Mational Remote Sensing Center, Hyderabad has been requested to. provide
satellite imageries.

Therefore, Joint Committee has decided as under.

i) HARSAC, Hisar shall conduct survey of the area, get the GPS
coordinates and satellite imageries for the period December, 2017 to
December 2019. Dr. Sultan Singh, Principal Scientist, HARSAC, Hisar
shall get the satellite imageries for the said period, interpret the data
and prepare report in the matter at the earliest so that the report in
this regard may be submitted to the Hon'ble National Green Tribunal.

ii) All the expenditure incurred during survey of Dadam Mine, getting
satellite imageries of the area, interpretation of the data and
preparation of report in the matter shall be made by Deputy
Commissioner, Bhiwani under the District Mining Fund Scheme.

EL The final report w.r.t illegal mining in 0.8 hectares of forest area in
Dadam mining area shall be submitted after the receipt of report from
HARSAC, Hisar.
‘3.6.3 Site at which mining has been done upto depth of 200 ft in mining area.
In compliance of order dated 20.8.2020 in OA Mo. 169 of 2020 in the matter of Kuldeep
; singh Vs State of Haryana, a Joint team headed by Additional Deputy Commissioner,
Ctx Bhiwani visited the mining site on 6.10.2020 and during the inspection; the concerned
mining officer stated that said mining project has dimensions of the mining pit as 536 m
x 528 m x 78 m as per the approved mining plan.
Further, on the directions of Director General, Mines and Geology, Haryana, Panchkula,
a team consisting of Senior Gmlﬂgl.ﬂf Head Office, Panchkula, Mining Officer Bhiwani, 4{‘!
Senior Surveyor and officials of HARSAC inspected the mining lease area on 3.11.2020.




The detailed survey of mining area was carried out with the heip of DGPS instrument in
the presence of concerned Revenue officials and observed that the maximum depth of
mining pits was found to be 109 m from the surface level at the time of inspection,
The Department of Mines & Geology vide its letter No. 718 dated 5.8.2020 has stated
that the miining in Eastern, Morthern and South Eastern area of mine situated along the
boundary pillars No. 13 to 19 has gone deep to a depth of 300 ft.
M/e Govardhan Mines and Minerals has submitted a document w.rt. digital survey of
Dadam Stane Mine at village Dadam, Tosham, done by M/s Shivom Engineers Associates
Put. Ltd. on the request of Sh. Ved Pal Tanwar, Hisar on 16.4.2018 with DGPS
instrument along with qualified survey team. The conclusion of the study was as under,
After study of the map prepared, It was observed that the mine depth at places Is more
than 100 mts, as per contours shown in drawing that is much below the ground water
level which Is 18,65 mts. The mining operations being undertaken are haphazard,
unsysternatic ard unsclentific without following the provisions laid down under the Mines
Act 1952 and Rule and Regulations made there under.
The members of the Joint Committes observed that no such study was submitted by the
project proponent {M/s Govardhan Mines and Minerals) eariier and It has submitted only
after the filing the case by the applicant before the Hon'ble National Green Tribunal,
Moreover, the study conducted by the private agency cannot be relied upon as the
project proponent has got the study done on its own with its own vested interest,
The above reports indicate that the depth of mining has gone upto 109 m
against the permitted depth of 78 m and hence has violated the conditions of
the mining plan.
asking by the Chairman of the Joint Committee to the Mining Department
regarding statutory inspections of the mining site by the department, it was informed by
the Mining Officer that the consolidated reports in compliance to order dated 11.8.2017
of Hon'ble Supreme Court of India passed in spedial leave appeal C No, 19166 of 2017
regarding Dadam Stone Mine of Distt. Bhiwani, are prepared after every 15 days and
consolidated reports in this regard have been prepared vide number 4412/MB dated
1,9.2017, Mo. 86 dated 16.9.2017, No. 5900 dated 13.10.2017, No. 6343 dated
ﬂ 3.11.2017, No. 6703 dated 17.11.2017 and No. 7107 dated 30.11.2017. The perusal of
these consolidated reports submitted by the various departments to the
; f/_DEplit‘r Commissioner, Bhiwani and further to the Director, Mines and
b. y Department, Haryana indicates that in these reports nothing has
}j') been mentioned about depth of any mining pit in the area up to which the
mining has been done. Moreover, the compliance of Environment clearance
has not been checked by the concerned regulatory authorities.
Therefore, there is need to identify the project proponent who has done mining up to
the depth of 109 m against the permissible depth of 78 m as mentioned in Mining Pian,
From the above record, reports and visit to the mining site by the
subcommittee, it is clear that depth of mining has gone deep to 109 m but
there is need to identify the project proponent who has done mining upto the g 5




depth of 109 m against the permissible depth of 78 m, Therefore, the Joint

Committee recommends as under.

i. That HARSAC, Hisar shall get the satellite imageries for the pariod 2015
to 2020, interpret the data and shall prepare report. The said study
report may be completed within 01 month.

ii, District Mining Officer shall provide order of Hon'ble Punjab and Haryana
High Court and Hon'ble Supreme Court of India in the matter of illegal
mining within 7 days.

The final report on the said issue i.e fixing the responsibility of the project
proponent who has done deep mining up to the depth of 109m { more than
the permissible depth of 78 m as per mining plan) shall be submitted after
the receipt of report of HARSAC, Hisar

23.6.4 Abandoned/damaged Dadam Distributory/ minor constructed by the
Department of Irrigation.

Erom the record, it has been observed that the Executive Engineer, Jui W/S Division has
informed to Additional Deputy Commissioner vide letter No. 10191-53 dated 20.11,2020
regarding use of canal land as carriage way, FIR was sent to SHO, Tosham vide letter
dated 22.5.2019 and reminders dated 31.10.2019 and 3.1.2020 were issued to SHO,
Tosham. As per record available in the case of OM Parkash & others V/s Raman and
othiers in the court of AC) (SD), Tosham, as directed by Hon'ble Court, Tehsildar,
Tosham has reported that 1700 ft of canal has been damaged for the last 10 years,
The Department of Irrigation has further Informed that on 05.10.2020, during the joint
inspection, SDO, Nigana W/S stated that the said mining project is using the land of
Dadam distributary/minor illegally for mining purposes and the land of distributany/minor
was being used as camriage way by the vehicles of mining company and the same was
also reported by the Executive Engineer Jui WS, Division, Bhiwani in his report dated
20.11.2020.
The Executive Engineer, Jui W/S Divislon, Biiiwani has informed that Dadam distributary
was constructed in the year 1976-77 from RD 0 to RD 20500. Later, it was extended
ipto RD 23500 during the year 1987-88. Its total length is 23500 and it passes through
the Dadam mining area from RD 20500 to 23500, Its water carrylng capadcity is 19
H_ cusecs, As per the report dated 06.01.2016 of local Commissioner, Dadam distributary
was damaged for the fast 10 years.
In the meeting on 17.9.2021, it was informed that demarcation of Dadam ' distributary
\}W has been done by the departmient of revenue except its small portion having deep area
of 200-250 ft. The width of the Dadam distributary has been found 49.5 ft. from RD
["’j 20500 to 21300 and RD 22700 to 23500 and 143" from RD 21300 to 22700,
During the ast meeting of the subcommittee held on 4.5.2021, the subgommittes has
(il)>< desired that the Department of Irigation and Department of Mining shall measure the
dimensions (lenath x breadth x depth) of the portion of length 200-250 ft, of Dadam
distributary for which no demarcation has been dene by the Department of Revenue
within 7 days but no such measurements have been made by these two departments 5o
far for which, the Chairman of the Joint Committee toock & serious view.,
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During the discussion, Dr. Sultan Singh, Principal Scientist, HARSAC, Hisar was of the
view that over burden along the Dadam distributary was found accumulated at various
places and it was alse being used as pathway for the vehicles.

The Joint Committee apprehends that the area, where deep digging of 200-250 ft. has
been created, passibility of illegal mining done in distributary/minor area may be there.
After detailed discussion of the issue, the Joint Committee decided as under:

i. HARSAC, Hisar shall get satellite imageries of Dadam distributary for
the year 2015 to 2020, interpret the data and prepare report regarding
illegal mining and using the damaged distributary as pathway for the
movement of the vehicles of the mining lease holder in Dadam Mine Hill
area.

ii. The Department of Irrigation, Bhiwani shall provide the record
regarding existence of Dadam distributary in khasra No. 132 and record
mentioning that the Dadam area, in which Dadam distributary passes, is
also is a part of Dadam Mine Hill area, within 7 days.

The Department of Irrigation and Mining shall jointly measure the
dimensions (length x breadth x depth) of the Dadam distributary/mined
area where deep pit of depth between 200-250 ft, has been observed,
within 3 days.

The final report on the issue shall be submitted after the receipt of data
from the said departments

2.3.6.5 Unscientific mining in the mining area by the project proponent.

It was submitted that Deputy Director of Mines Safety, Ghaziabad vide his report dated
04.01.2021, which was based on the inspection made on 28.12.2020, has submitted his
repart, which is briefly mentioned as under.
= There were 25-30 no. of mining pits dug within mining lease area.
« The pits have different sizes and height of the benches have been found
between 5-8-m, 57 m, 9-10 m &tc.
= Three portable fogger machines were found installed near the pits which are
moved to different pits, Besides, three water tankers, with water spraying
arrangements on the top, have beeh provided for wetting the haul roads and
benches.
+ The danger zong was found demarcated by means of red flag. The lease
boundary wall was fenced with barbed wire. During inspection, it was observed

}__"‘""_,.-A that all the staff and work persons were wearing safety gadgets like helmets and

shoes.

The deep hole. driling and blasting: was carried out under the personal

supervision of Assistant Manager and Foreman. The blasting time was reported

to be between 1-4 PM and a signage of blasting ime was displayed on the board

at 7 places.

= High mast tower consisting of dusters of bulb was found installed on the haul
FoSis,
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+ Simplified mining scheme for working the mine In a scientific way by methed of
gpencast mining has been approved by the department of Mines and Geology,
Haryana.

However, it has also been mentioned that scientific study is not carried ‘out by
the Directorate and Department of Mine and Geology may engage recognized
scientific organisation or institution to carmy out sclentific study of the Mine area.

From the above report, submitted by the Deputy Director of Mines Safety

Ghaziabad, the Joint Committee concludes as under.

(i) No unscientific mining has been done in Dadam Mine area and based on the
recomimendations/report submitted by the said department, the project
proponent shall continue to conduct scientific mining at all the times.

(ii) The Joint Committee recommends that the Department of Mines and Geology
may engage recognized scientific organization or institutions to carry out
scientific study of the mine within 01 month as per the observation of Deputy
Director of Mining Safety, Ghaziabad.

2.3.6.6 Mo bore well for abstraction of ground water in mining area.

The Assistent Geglogist, Ground Water Cell informed that the depth of mine pit is 108 m
from ground level as measured by the officials of mining department, which is having
hard compact quartzite formation with some cracks and fissures, The ground water
occurs in permeable geological formation known as aguifer, The aquifer is the water
bearing formation having structure that permits appreciable water to move through it
under ordinary feld conditions, The ground water existence depends upon porosity,
permeability and saturation with in any formation. During investigation, the water
accumulated in mining pit was only seepage of ground water through cracks
and fissures. The cracks and fissures were developed due to palectectonics activity
and blasting during mining, The exact water table could not be established fn Dadam hill
as no such studies and survey has been conducted by the department in Dadam. hill
region.

Besides, Central Ground water Board, Chandigarh submitted & report of visit of Dadam
Hill on 05.02.2021 and it was mentioned that water accumulated in mining pits
is the seepage of ground water from Quarzitic formation. Quartizes are
forming low yield aquifer and tubewell constructed in guartzite generally
yields 100-150 Ipm of water only, thus, the seepage found in pit is very miror and
during rainy season, they may yield good quantity of water resulting in filing of mining
is. As the water table In the alluvial formation in surrounding areas of mines is 341 m
to 18.52 m, the fracture In quartzite might be hydrologically conpected to water tables
of allinial areas.

Q,E}\‘ Based on the reports submitted by Assistant Geologist Ground Water Cell and

Central Ground Water Board and literature study conducted by them, the
Joint Committee concludes that no ground water abstraction has been done
by the mining lease holder and water accumulated in mining pit is only
seepage of groundwater through cracks and fissures.

41




Besides, the Chairman of the Joint committee further directed as under.

{i) All the expenditure incurred on preparation of sateilite imageries, data

. interpretation and preparation of report on the activities No, 2.3.6.2, 2.3.6.3
and 2.3.6.4 as mentioned above, shall be paid by the Deputy Commissioner,
Bhiwani from the District Mining Fund scheme.

(i) The Director, Punjab and Haryana GDC, Survey of India, Chandigarh may
submit satellite imageries of any of the above activities/action areas as
mentioned above along with report on any of the point, if the same is
available with them and data required for the same from the concerned
departments may be mentioned.

(iii) The Joint Committee shall visit Dadam mining site at Village Dadam, Tehsil
Tosham, District Bhiwani on 1.10.2021 and report may be prepared
accordingly.

(iv) The Joint Commitiee may submit interim report to the Hon'ble National Green
Tribunal, on the points where the Joint Committee is satisfied on the record
based reports/data and inspection carried out by the subcommittee on
20.8.2021, Final report in the matter shall be submitted only after the receipt
of the report along with recommendations by the HARSAC, Hisar/any other
department.

A copy of the minutes of the eight member Joint Committee held under the Chairmanship of

Justice Pritam Pal, Former Judge, Punjab & Haryana High Court and now as Chairman of the

Monitoring Committee is annexed as per Annexure-G

2.3.7 Visit to the mining site at Village Dadam, Tehsil Tosham, Bhiwani by the Joint

Committee on 01.10.2021

In compliance to order dated 20.07.2021 as mentioned para No. 12, the eight member

Joint Committee under the Chairmanship of Justice Pritam Pal, former Judge, Punjab and

Haryana High Court and now as Chairman of the Monitoring Committee, constituted by the

Hon'ble: Mational Green Tribunal, along with officers of concerned departments. visited the

mining site at Village Dadam, Tehsil Tosham on 01.10.2021. The report of the Joint

Committee on various issues is submitted as under,

2.3.7.1 Abandoned/damaged Dadam distributary/Minor constructed by
department of Irrigation, Haryana and area around it.
@i The Joint Committes visited the Dadam distributary/Minor, which has been constructed by
the Departrient of Irrigation before for thie year 1980. During the visit, the joint committee
tmade the following observations,

1. A Dadam distributary/Minor was constructed to supply the water for irrigation of  the
agriculture fields of the area. However, the farmers of nearby village, present at site,
informed thak the water was never seen in the distributary/Minor since its construction.

11, The distributary/Minor is in existence at some piaces, whereas, it has been either broken
or-has been eliminated at various locations.

m. The farmers claimad that  mining lease holder has damaged the Dadem

distributary/Minor and has constructed pathways for movement of vehicies,




v. At some places, overburden extracted from the roads constructed along the
distributary/Minor, was found dumped at various places on the bank of
distributary/Minor and distributary/Minor has come undemeath the overburdened
materizl.

v. The total length of Dadam distributary is 7.164 km, out of which about 01 km of Dadam
distributary is passing through village Dadam and the part of same has been damaged.

vi. The department of Irrigation informed that during the visit to the Dadam distributary by
the department on 06.10.2020, the said mining project was using the land of Dadam
distributary/minor illegally or mining purposes and the land of Dadam distributary/minar
was being used as pathway by the vehicles of mining company and the same was also
reported by the Executive Engineer, Jui Water Services Division, Bhiwani in his report
dated 20.11.2020.

vIl. The Executive Engineer, Jui W/S Division, Bhiwani has informed that Dadam distributary
was constructed n the year 1976-77 from RD 0 to RD 20500. Later, it was extended
upto RD 23500 during the year 19B7-88. Iis total length is 23500 feet and it passes
through the mining area from RD 20500 to 23500. Its water carrying capacity is 19
cusecs. As per the report of local Commissioner on dated 06.01.2016, Dadam
distributary was damaged for the last 10 years.

During wvisit, it was observed that in ancther area almost parzflel to the Dadam
distributary and near to previously constructed weigh bridge, which Is presently, not in
operation, deep area was there which was being filled with earth/over-burden for which,
the Joint Committee raised apprehension about digging of the area then filling it with
earth/over-burden without any reason.

The photograph showing abandoned Dadam distributary as per Plate 1, which is
mentioned as under,

Plate-1 : Photograph showing damaged Dadam, Distributary at its tail end.

"L' After detailed discussion on the issue at the site, the Chairman of the Joint
Committee directed that the Department of Mines & Geology shall investigate

W issue regarding digging and filling of the area parallel to the Dadam
distributary/minor and near weigh bridge, which is presently not in
Ql\]j aoperation, with an objective to check as to whether any illegal mining in that

area was done by the project proponent. The said department shall submit
the report within 07 days.




2.3.7.2 Illegal mining having an estimated area of 0.8 hectares in the forest

area.

The Joint Committes has visited the area where lllegal mining in forest area was found
done in an area of about 0.8 hectare as reported by the Department of Forest, DFO,
Bhiwani, who was present during the visit, informed that the illagal mining In front of
plllar B between A and C has been done. The Google earth images show that the illegal
mining In an area of 0.8 hectare was done in the year 2019, whereas, Principle
Scientist, HARSAC was of the view that the images of Google earth cannot be relied
upon for establishing the actual time period of illegal mining in 0.8 hectares of forest
area., Therefore, there is need to get the satellite imageries of the area, for which the
survey of the area has been started by the scentists of HARSAC, as per the directions
issued during the last meeting of the joint committee held on 17.09,2021.

The photographs showing illegal mining done in front of pillar B (0.8 hectares
of area) are mentioned as per plates 2 & 3, are mentioned as under.
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Plates 2 & 3 : Photographs showing illegal mining done in 0.8 hectares of area

After inspection of the site, the Chairman of the Joint Committee directed
that HARSAC, Hisar shall complete the study and submit the report based
on satellite imageries so as to sort out the issue with regard to illegal mining
in an area of 0.8 hectares at the earliest.

2.3.7.3 Pathway constructed in the forest area and illegal mining of 200 m? of

area
During the visit to the site on 1.10.2021, District Forest Officer (DFO), Bhiwani Informed

that on the recelpt of information about illegal mining in Aravali Plantation area on
22.12.2019 at 9:00 PM, the officers of Forest Department and Police inspected the area
and 3 trucks, 01 poclain and 01 drill machine were found engaged in doing illegal mining
in Aravali Plantation area. The truck owner and his other companions ran away from the
spot and only 01 person was caught and FIR was lodged in the police station, Tosham.,

2 area, where the illegal mining was found, was near to 06 m wide road for passage
of vehicles and the permission for the diversion of 0.504 hectares of forest land in
favour of M/fs Govardhan Mines and Minerals for access to mining area bearing Khasra

%P) X No. 132 In village Dadam for use of forest land was granted by Ministry of Environment,

rest and Climate Cha vide No. SHRBD60/2019 CHA dated 25.9.2019 but iflegal

i)




mining was found in Aravali plantation area (forest area) between approach road line
marked as AB and BC.

The subcommittee during its last visit to Dadam mining site on 20.8.2021, visited the
pathway, which has been constructed in the forest area with the permission of the
department of forest, as Informed by District Forest Officer, Briwani. The width- of
pathway as approved by Forest Department is & m, whereas, pathway has been constructed
beyaorid the width of & m for which the present proponent (M/5 Govardhan Mines and
Minerals) accepted thelr fault on the site. Moreover, deep drill holes were found
constructed within and beyond 6 m width of the path, which lead to apprehension that
the present project proponent namely M/s Govardhan Mings and Minerals had intention
to conduct flegal mining in the forest area, However, due to catching of the persons on
the spat for doing such iegal activity w.r.t mining on 22.12.2019, filing FIR against the
persons and seizure of vehides, found indulged in illegal mining, the work of mining in
forest area. was stopped and the pathway in forest area remained unconstructed-at the
site. Hawever, illegal mining has been done in an area about 300 m? as informed and
the map shown by the department of forest.

During the last meeting held on 17.9.2021, the Jaint Committee has perused the record

and it was observed that information regarding illegal mining in Aravall plantation area

was received by the Department of Forest on 22.12.2019 and the officers of Forest
Departrent and police inspected the area on 22.12.2019 and 03 trucks, 01 Poclain anhd

01 drill maching were found engaged in dofng ilegal mining in Aravali plantation area

and FIR was lodged vide No. 587 dated 23.12.2019 at Police Station, Tosham. The area,

where the illegal mining was found, was near to 6 m wide road for passage of vehicles

and permission for use of & m wide road has been granted by MOEF & CC vide No.
OHRBD60/2019 CHA dated 25.9.2019 but illegal mining was found in plantation area

between approach road line marked as AB & BC (Annexure-H} and a report in this

regard was sent by the Dept. of Forest to Deputy Commissioner, Bhiwani,
Superintendent of Police, SDO (Civil), Tosham, Mining Officer, Tehsildar Tosham and

SHO, Tosham stating that lilegal mining was found in the plantation area between AB &

BC and FIR of the same has been lodged vide No.587 dated 23.12.2019 In the pofice

station, Tosham. The record also indicated that Administrative officer, Thana Tosham

has prepared progress report dated 19.8.2021 regarding theft of stone mined material

‘«‘;Mwm Dadam mining site and the facts mentioned in the report are given as under:

officials of forest department and police, Tosham visited the mining site at Dadam

based on telephonic message received at 9.00 PM on 22.12.2019 and it was observed

that 01 truck bearing Mo. HROG1C 4044 lcaded with stones and 02 trucks No. HRO61D

- 1411, and HR 061D 6014, 01 podain and drill machine were found engaged in dolng
%X illegal mining in forest area. The persons who were doing illegal mining ran away from
the spat and 01 person was caught. FIR No. 587 dated 23.12.2019 ufs 379 IPC and

section 21(1) of Mines & Minerals {Development & Requlation) Act, 1957 was lodged.

The vehicles No. HR 61C 4044, No. HR. 61D 1411 and Mo. HR 610 6014, respactively,

were released on 6.1.2020, 7.1.2020 and 7.1.2020 on Superdari on the directions of

am. Poclain machine and drill machines were released on




18,1.2021 and 8.4.2021, respectively, on Superdari on the directions of Hon'ble Court of
SDIM, Tosham. The case ks still pending in the court of SDIM, Tesham as per order
dated 7.9.2021 and case has been adjourned to 1.11.2021.

Now, during the visit on 01.10.2021, it was observed by Joint Committée that ilegal
mining in Aravali plantation area has been done between the approach road line marked
as AB and BC, Monzover; deep drill holes were found constructed within and beyond 06
m width of the path, which indicated that illegal mining has been done In the area. It
was further Informied that the area, where the illegal mining was found, was near to 6 m
wide road for passage of vehicles and permission for the same has been granted by
MOEF & CC vide No. 9HRBOGG/2019 CHA dated 25.9.2019 but illegal mining was found
in plantation area bebween approach road line marked as AB & BC and a report in this
regard was sent by ‘the Dept. of Forest to Deputy Commissioner, Bhiwani,
Superintendent of Police, SDO (Civil), Tosham, Mining Officer, Tehsildar Tosham and
SHO, Tasham stating that iilegal mining was found in the plantation area between AB &
BC and FIR of the same has been ladged vide No.587 dated 23.12.2019 in the pelice
station, Tosham.,

The photographs showing illegal mining in an area of 300 m* are mentioned
as per plates 4 8 5, given below.

Lt
Epaa

Lgmie,

Plate 4 & 5 : Photographs showing illegal mining in an 300 m” of area
After detailed discussion on the issue on the site and as concluded in the last
meeting of the Joint Committee held on 17.9.2021 based on the
record /documents, it is evident that M/s Govardhan Mines and Minerals has
done illegal mining in Aravali plantation area (non-minable area) in 300 m*
area and the Joint Committee decided that it may be mentioned in the interim
report to be submitted before the Hon'ble National Green Tribunal.
2.4 Site at which mining has been done up to depth of 109 m in mining area
It was informed by the department of Mining that on the directions of Director General,
Mines and Geology, Haryana, Panchkula, a team consisting of Senior Geologist, Head
#i Office, Panchkula, Mining Officer Bhiwani, Senior Surveyor and officials of HARSAC
inspected the mining lease area on 3.11.2020. The detailed survey of mining area was

ww out with the help of DGPS instrument in the presence of concermed Revenue
: igks and observed that the maximum depth of mining pits was found to be 109 m

“J ,JJ from the surface level 2t the time of inspection.
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2.5

The Department of Mines & Geology vide its letter No. 718 dated 5.8.2020 has ctated
that the mining In Eastemn, Northern and South Eastern area of mine situated along the
boundary pillars No. 13 to 19 has gone deep to a depth of 300 ft.

The Joint Committee also chserved that deep mining upto level of 109 m has been done
in the mining area which is more than the permissible depth of 78 m as per Mining Plan
submitted by the project proponent .

However, there is need to identify the project proponent and time period during which
deep mining up to the depth of 109 m against the permissible depth of 78 m has been
done.

The photographs showing deep mining done upto 109 m in the mining area
are mentioned as per plates 6 & 7.

Plate 6 & 7 : Photographs showing deep mining done up to depth of 109 m in
the mining area

After detailed discussion and visit to the site, the Chairman of the Joint
Committee directed that that HARSAC, Hisar shall complete the study, which
has been started by the Scientists of HARSAC, Hisar and based on the study,
satellite imageries for the period 2015 to 2020 may be prepared and the data
may be interpreted, and report may be submitted at the earliest.

No bore well for abstraction of ground water in mining area.

The Joint Committee was informed that the depth of mine pit is 109 m from ground
level as measured by the officials of mining department and as per the report dated
3.11.2020 of Assistant Geologist, Ground Water Cell and version of CGWA, there is
hard compact quartzite formation with some cracks and fissures. The ground water
acours in permeable geological formation known as aquifer. The aquifer is the water
bearing formation having structure that permits appreciable water to move through it
under ordinary field conditions. The ground wabter existence depends upon porosity,

permesbility and saturation with in any formation. During field investigation, it was
concluded that water table data of selected wells available in surrounding
alluvial formation is from 9.41 m to 18.52 m, whereas, the depth of mining pit

LU M approximately 109 m as measured by the officials of Mining Department.

Al

shows that presently, the surrounding water level is having no inter
connectivity with mining pits; as the water table has not been encountered
up to the depth of 109 m and the water accumulated in mining pit is seepage
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from the cracks and fissures of the quartzite rock of Aravali system. The cracks
and fissures were developed due to palectectonics activity and blasting during mining.
The exact water table could not be established in Dadam hill as no-such studies and
survey has been conducted by the department in Dadam hill region,

Besides, Central Ground water Board, Chandigarh submitted a report of visit of Dadam
hill on 05.02.2021 znd it was mentioned that water accumulated in mining pits
Is the seepage of ground water from gquarzitic formation. Quartizes are
forming low yield aquifer and tubewell constructed in guartzite generally
yields 100-150 Ipm of water only, thus, the seepage found Tnpit Is very miner and
during rainy season, they may yield geod quantity of water resulting in filling of mining
pits. As the water table in the aliwvial formation in surrounding areas of mines is 41 m
to 18.52 m, the fracture in quartzite might be hydrologically connected to water tables
of alluvial areas.

Alsp, the literature study conducted by Ground Water Cell and Centre Ground Water
Board indicate that the water accumulated in mining pit is due to seepage of ground
water through cracks and fissures.

The joint committee noted the observations and decided that the report on
the said point may be mentioned in the interim report to be submitted before
the Hon'ble National Green Tribunal based on facts mentioned above.

1.0 Other issues.

During visit to the Dadam mining-site, members of Baba Mungia Committee
met the Chairman of the Joint Committee and gave representation stating that
Baba Mungla Mandir, which is thousands years old, has been broken by the
management of M/S Goverdhan Mines and Minerals. Baba Mungia Committee
has requested that legal action be taken against the sald firm.

After hearing the grievances of the members of Baba Mungia
Committee, the Chairman of the Joint Commitiee directed that the
representation made by the said committee may be sent to the
Deputy Commissioner, Bhiwani to take immediate action on the issue
as per the provisions of the law,

copy of report on visit to Dadam mining site by the eight member Committee under
the Chairmanship of Justice Pritam Pal, Former Judge, Punjab & Haryana High Courtand
now as Chairman of the Monitoring Committee on 1.10.2021 is annexed as per
Annexure-I
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3.0 Conclusions and recommendations.

Based on the data, record, reports of various departments viz., Department of Mining
and Geology, Department of forest, Jul Water Services and Department of Ground
Water Cell, District Bhiwani, detailed discussions held with the officers of concerned
departments on 16.8.2021, 4.9.2021, 17.9.2021 ‘by the subcommittee -and Joint
Committee and field inspection carried out by the subcommittee on 20.8.2021 and Joint
Committee on 1.10.2021, the following condusions and recommendations are made.

A)

B)

Illegal Mining in forest area (non minable area) in 300m” area in Dadam
mining Hills in village Dadam, Tehsil Tosham.

Keeping in view the facts mentioned in para Mo. 2.3.6.1 and 2.3.7.3, the Manitoring
Committee concludes the issue regarding illegal mining in forest area in 300 m* in
Cadam mines hills as under:

M/s Govardhan Mines and Minerals has done illegal mining in Aravali
plantation area (forest area) in 300 m® area between approach line
{(Pathways) AB and BC.

Therefore, the eight members Joint Committee recommends as under,

i) The Department of Forest shall recover the cost of stones mined

illegally in forest area (Aravali Plantation area) as per the methodology

mentioned in order dated 26.2.2021 in OA No. 360 of 2015 in the

matter of National Green Tribunal Bar Association vs union of India and
Ors and order dated 19.2,2020 in MA No.16/2020 in OA No. 44 of
2016.

ii) HSPCE shall impose environmental compensation of suitable amount
as a cost of damage caused to the environment by the project
proponent for by carrying out iHegal mining in forest area (Araveli
platation area) and damaging ecology and ecosystem.

Illegal Mining in forest area (non minable area) in 0.8 hectares area in

Dadam mining Hills in village Dadam, Tehsil Tosham.

Regarding Iflegal mining in forest area (non minable area) in 0.8 hectares area in

Dadam mining Hills in village Dadam, Tehsll Tosham, eight members Joint

Committee concludés as under.

During the visit of the subcommittee and eight members Joint Committee to the

miining site near Araveli Plantation area at village Dadam near pillars A, B and C on

20.8.2021 and 1.10.2021, it was informed that the illegal mining in Aravali Plantation

area {forest area) in front of pillar B between A and C has been done: The Gooole

images, as produced by District Forest Officers, show that the Megal mining in
an area of 0.8 hectare was done in the year 2019, whereas, Principle Scientist,

HARSAC was of the view that the'images of Google earth cannot be refied upon for

establishing the actual time period of illegal mining in 0.8 hectares of forest area,

Therefore, there is need to get the satellite imageries of the area, for which the

survey of the area has been started by the scientists of HARSAC, Hisar as per the
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<)

D)

directions issued during the last meeting of the joint committee held on 17.09.2021,
Therefore, Joint Committee recommends as under.
Principal Scientist, HARSAC, Hisar shall complete the study, who has been
started at the Dadam Mining site and submit the report based on satallite
imageries at the earliest so as to sort out the issue with regard to lllegal
mining in an area of 0.8 hectares at the earliest.
Iliegal mining in Dadam mining area done up to depth of 109 m.
On the directions of Director General, Mines and Geology, a team consisting of
Senior Geologlst, Head Office, Panchikula, Mining Officer Bhiwani, Senior Surveyor
and officials of HARSAC inspected the mining lease area on 3.11.2020. The
detailed survey of mining area was carried out with the help of DGPS
instrument in the presence of concerned Revenue officials and observed
that the maximum depth of mining pits was found to be 109 m from the
surface level at the time of inspection.
M/s Govardhan Mines & Minerals, stone mining lease holder in Dadam
mine hills, was asked to submit a copy of receipt of Department of Mining
& Geology or Department of Forest or any other department in the year,
2018 regarding submission of study report conducted by M/s Shivom
Engineers Associates Pvt. Ltd. mentioning the depth of mining at places is
more than 100 m in the year, 2018, However, no such receipt has been
submitted by M/s Govardhan Mines & Minerals.
Therefore, the identification of the project proponent and time period
during which illegal deep mining done up to the depth of 109 m against
the permissible depth of 78 m shall be made after the complation of study
by the scientists of HARSAC, Hisar at Dadam mining site and submission
of report by HARSAC, Hisar.

Tllegal abstraction of ground water in Dadam mining area.
Depth of mine pit is approximately 109 m from ground level as measured by the
officials of mining department and as per the report dated 3.11.2020 of Assistant
Geologist, Ground Water Cell and version of CGWA, there s hard compact quartzite
formation with some cracks and fissures. The ground water occurs in permeable
geological formation known as aguifer, The aquifer is the water bearing formation
having structure that permits appreciable water to move: through it under ordinary
field conditions. The ground water existence depends upon porosity, permeability
and saturation with in any formation.

ing field investigation by the Ground Water Cell, it was concluded that
water table data of selected wells available in surrounding alluvial
formation is from 9.41 m to 18.52 m, whereas, the depth of mining pit is
approximately 109 m as measured by the officials of Mining Department.
This shows that presently, the surrounding water level is having no inter
connectivity with mining pits, as the water table has not been
encountered up to the depth of 109 m and the water accumulated in
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mining pit is seepage from the cracks and fissures of the quartzite rock of
Aravali system.

Therefore, the Joint Committee concludes that water accumulated in
mining pit having depth of 109 m is seepage from the cracks and fissures
of the quartzite rock of Aravali system and no ground water abstraction in
mining area has been made.

E) Unscientific mining in the mining area by the project proponent

Deputy Director of Mines Safety, Ghaziabad vide his report dated 04.01.2021, which
was based on the inspection made on 28.12.2020, has submitted his report, which is
brieftly mentioned as under.

« There were 25-30 no. of mining pits dug within mining lease area.

« The pits have different sizes and height of the benches have been found
between 5-9 m, 57 m, 9-10 m etc.

» Three portable fogger machines were found installed near the pits which are
moved to different pits, Besides, three water tankers, with water Spraying
arrangements on the top, have been provided for wetting the haul roads and
benches.

« The danger zone was found demarcated by means of red flag. The lease
boundary wall was fenced with barbed wire, During inspection;, 1t was ohserved
that all the staff and work persons were wearing safety gadgets like helmets and
shoes.

+ The deep hole driling and blasting was carried out under the personal
supervision of Assistant Manager and Foreman. The blasting time was reported
to De between 1-4 PM and a signage of blasting time was displayed on the board
at 7 places.

» High mast tower consisting of clusters of bulb was found installed on the haul
roads.

* Simplified mining scheme For working the ming in a sclentific way by methad of
opencast mining has been approved by the department of Mines and Geology,
Haryana.

However, It has also been mentioned that scientific study is not carried out by
the Directorate and Department of Mine and Geology may engage recognized
scientific organisation or institution to carry out sdentific study of the Mine area.

From the above, the eight member Joint Committee concludes that no

‘ﬁhﬂp’_ unscientific mining has been done in Dadam Mine area and the project

proponent shall continue to conduct scientific mining at all the times
based on the recommendations/report submitted by the Department of
Mines Safety, Gaziabad.

The Joint Committee further recommends that the Department of
Mines and Geology, Bhiwani may engage recognized scientific
erganization or institutions to carry out scientific study of the mine
within 01 month as per the observation of Deputy Director of Mining
Safety, Ghaziabad,
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F) Abandoned/damaged Dadam Distributary/ minor constructed by the

Department of Irrigation.

Based on the data, record and reports submitted by the Department of JUT Water
services as mentioned at para 2.3.6.4, 2.3.7.1 and further report of Sub Divisional
Officer, Nigana W/S Division, Bhiwani submitted vide his office letter No. 65356 dated
22.9.2021 that joint measurement was carried aut by the department of Irrigation and
Mining department from RD 20500 to 23500 of Dadam distributary. The width of the
damaged portion of Dadam distributary could not be measured due to ups and downs,
The depth of pillar No. 15 of mining was found about 50° below the bed level of Dadam
distributary in Khasra No, 132,

The eight member Joint Committee is of the view that both of these departments could
not measure the dimensions of the damaged portion of Dadam distributary. Therefore,
eight member Joint Committee concluded and recommended as under,

i HARSAC, Hisar shall conduct the study of damaged Dadam
distributary between RD 20500 to 23500 and shall prepare satellite
imageries of the area for the year 2015 to 2021, interpret the data
and submit the report regarding illegal mining done in the portion,
where the depth of mining pit has gone down to 200-250 ft and the
time period during which, the said mining was done. The report may
include illegal mining done and using the damaged distributary as
pathway for movement of vehicles of mining lease holder in Dadam
mine hill. The said study report alongwith the recommendations
may be submitted to the eight members Joint Committee within 01
month.

il Deputy Commissioner, Bhiwani shall fix the responsibility of the
mining lease holder or other persons, who has damaged the Dadam
distributary and the cost of the repair of the damaged portion of
Dadam distributary may be recovered from the concerned agency
and estimate for repairing of damaged portion of Dadam
distributary may be prepared by the department of Irrigation within
15 days. The damaged Dadam distributary may be repaired within
03 months.

ili. Department of Mines B Geology shall investigate the issue

W regarding digging and filling of the area parallel to the Dadam
distributary/minor and near weigh bridge, which is presently not in

operation, with an objective to check as to whether any illegal

mining in that area was done by the project proponent. The said

%( department shall submit the report within 07 days.,

Other recommendations

1. The Mining Officer should be the competent authority to specify the
transport route which shall be used by the vehicles used by the mining
lease holders so that it may route through atleast one of the mining check
posts established by the Department. There should be complete restriction
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on loading & transport of mined material during night hours (7:00 PM to
6:00 AM), since this is the time window which is used for maximum
evasion. Lessee should give a list of vehicles to the Mining Officer which
should be entered into the portal. The list of permitted vehicles should be
shared with the Police Department and with the mining check posts. Any
vehicle which is not in the list given by the lessees, should simply be
impounded. All these vehicles should be made GPS enabled by the lessee
and their movement should be accessible by the Mining Department
through a central access login.

Advance Technological Drones may be provided to the Mining department
to take prompt action against illegal mining activity.

The State of Haryana shall also implement the directions issued in para
no.28 of order dated 26.02.2021 in OA No. 360 of 2015 by way of getting
conduct visit to the mining lease sites by a five member committee,
headed and coordinated by the SEIAA and comprising CPCB (wherever it
has regional office), State PCB and two expert members of SEAC dealing
with the subject. Such inspection must be conducted at least thrice for
each lease i.e, after expiry of 25% the lease period, then after 50% of the
period and finally six months before expiry of the lease period for midway
correction and assessment of damage, if any.

The Government of Haryana may issue appropriate notification to
implement the Judgment of Hon'ble NGT dated 26.02.2021 in the matter
of National Green Tribunal Bar Association vs. Virender Singfr (OA No.
360/2015) regarding seizure and penalties on vehicles found doing illegal
mining, specifically paragraphs 8 and 9 of the judgment and for imposing
penalties on violators for releasing of vehicles engaged in illegal mining as
per formula approved in para 12 of the said order taking into account the
net present value (NPV) of the environmental damage and not merely loss
of royalty.

As per the provisions of section 22 of the Mines and Minerals
(Development & Regulation) Act, 1957 [(MMDR Act, 1957)], there is
provision that no court shall take cognizance of any offence punishable
under this Act or any rules made thereunder except upon complaint in
writing made by a person authorized in this behalf by the Central Govt. or
State As such, the police can not register an FIR against the violator
the complaint of any citizen /individual. There is need to amend the said
section of MMDR, Act, 1957 to the extent that police department should
have powers to register FIR against the violators,

. The Mining Department may create an online app which can be used by all

officers authorized for compounding so that an alert can be generated for
vehicle numbers in case of repeat violations are occurred. In all such
cases, FIR should be registered and the case should be sent to Court for
trial & conviction.
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7.

10.

i1.

For transporting of stones from mining area, only one or two roads may be
fixed and notified by department of Mining and all the mined materials
should be routed only through these roads. The check posts may be
constructed on these roads. There shall be total restriction on the
movement of trucks carrying/transporting mined stones on the other non
notified roads,

The department of Mining/Geology shall provide Geo fencing on mining
lease area in Dadam mining hills within 03 months.

Mining lease holder shall provide advance technological GPS on the
declared/registered wvehicles deployed for transportation of mined
material having their connectivity with the office of Deputy Commissioner,
Bhiwani, Police department and Mining Department, Bhiwani within 03
months so that their movement can be tracked and can be monitored by
the Department of Mining and Police and prompt action may be taken
against the illegal mining operator.

For monitoring illegal stone mining at Dadam mining site, there should be
a provisions of checking transport permits, printing of transport permit on
security papers, invisible ink mark, fugitive ink background and unique
barcode system. The department of Mining shall provide said documents
to the monitoring teams or District Level Special Task Force at District
level within 06 months. The Monitoring team deployed for checking of
vehicles/trucks carrying mined material should be in a position to check
the validity of Transport permit or receipt by scanning them using website,
mobile phone application and SMS etc.

There should be a mechanism at district level to generate the system
which may enable the authorities to develop periodic report on different
parameters like daily lifting report, vehicle log or history, lifting against
allocation and total lifting, The system can be used to generate auto mails
or SMS.
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ANNEXURE - 2.

[tem No. 04 {Court No: 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

By Video Conferencing)
Original Application No. 169/2020
(I.A. Ne. 161 /2021: For intervention on behalf of intervenors)
Kuldeep Singh Applicant

Versus

State of Haryana & Ors. Respondent(s)
Date of hearing: 18.01.2022

CORAM: HONBLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BELE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’ELE PROF. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Ms. Pailvi Hooda, Advocate
Mr. Aseem Mehrotra, Advocate for Applicant in LA 161/2021

Respondent(s): Mr. Finaki Misra, Senior Advocate with Ms. Sunita Sharma,
Advocates for M /2 Govardhan Mines and Minerals
Mr. Rahul Khurana, Advocate for HSPCE

ORDER

i Grievance in this application is against illegal mining in forest area
by M,s Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham,
District Bhiwani and also unscientific mining outside forest area in
violation of EC conditions. It is stated that there are FIRs, complaints

and letters pointing out such illegalities but no remedial action is taken.

2.  The matter was considered earlier in the light of reports from the
statutory regulators. Last order is dated 20.07.2021. By the said order,

while issuing notice to the project proponent (PP), the Tribunal
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constituted an eight-member joint Committee headed by Justice Pritam
Pal, former Judge of Punjab and Haryana High Court to ascertain facts
and also sought report from the Chief Secretary, Haryana in the light of

report to be submitted by the said Committee.

3. For background of the matter, it will be appropriate to reproduce

the operative part of the last order:-

[

4. Accordingly, the joint Committee has filed its report dated
16.07.2021 inter alia stating that another application on the same
subject being OA No, 132/2020, Rakesh Dalal v. State of Haryana,
has been dealt with by this Tribunal vide order dated 02.06.2021.
Therein, report was similar to the report now fumished that damage
was found but the present profect proponent (PP| was not
responsible but it was the predecessor of this PP whe had caused
the damage. The report now filed states that inspection was
first conducted by the Committee on 06.10.2020 finding
violations by the PP. Based thereon, show cause notice dated
08.10.2020 was issued by the State PCB under Section 5§ of
the Environment (Protection) Act, 1986 and after considering
the reply, the Regional Officer, State PCB recommended
closure on 06.11.2020. However, the scenario underwent
change after the meeting convened by the Deputy
Commissioner, Bhiwani on 01.12.2020. Therein differing stands
were presented by the mining, forest and ground water departmenis
at variance with the findings in the site inspection report of the joint
Committee. Such differing stands were noted by the Deputy
Commissioner, Bhiwani, who directed the stakeholder Departmenis
fo examine the presentation of the project proponent for sending a
report to the Chaifrman, State PCB. Accordingly, the Forest
Department vide report dated 21.12.2020 and the Mining
Department vide report dated 31.12.2020 sent their observations to
the Deputy Commissioner, contrary to the findings in the site
inspection report dated 6.10.2020. Based on later reports, the
present report has been filed to the effect that no illegal mining has
been done by the present PP. lllegal mining had been done by the
predecessor of the project proponent.

5. We have heard learned Counsel for the parties and perused
the record.

6. Learned Counsel for the applicant submitted that order of this
Tribunal dated 02.06.2021 in OA No. 132/2020 may not be treated
as final as the Tribunal did not have the benefit of any assistance
from the side of the applicant and thus patent illegalities which exist
in mining by the PP could not be pointed out. The Tribunal has
merely directed further action in terms of the report without any
discussion in absence of objections thereto. Conclusion in the report
is patently perverse and against the record. It is pointed out that the
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nspection reports submitted on 06.10.2020 by the six-rmember
Committee headed by Addl Deputy Commissioner, Bhiwarn and
including Mining Officer, Bhiwani, Assistant Geologist, Ground
Water Cell, Bhiwant, Addl District Forest Office, Bhiwani, SDO
Nagina, Water Service and Sub Div. Bhiwani could not be deviated
from without any factual basis. The reports clearly find the PP
responsible for the wviclations. The PP is successor of the earlier
mining lessee and responsible for the continuing violafions which
are of serious nature. Subsegquent reports by the Mining and the
Forest Department cannot be held to be reliable in view of earlier
reports. The reports are similar but separate for the two OAs filed
before the Tribunal. The Tribunal passed two separate orders in the
said QAs seeking reports. In OA 132/2020, report is reproduced
belowy;

“1. Regarding illegal mining by M/s Govandhan Mines at
Dadam, Tosham, Bhiwani Haryana.
Observation — During the inspection it is observed that the
sand mining project has illegally created ways in the
forest area without having any valid permission. At the
time of inspection, the mining equipment’s/machines are also
found standing in the non-minable forest area,
The Dacam Hill Minor is a protected forest area under IFA,
1927 and same is found illegally mined at the time of the
inspection.

2. It is alleged that mining is done upto 150 meters which
is not permissible. .
Observation — During the inspection, the concerned mining
officer stated that the mining is done at the site about
200 feet depth. But actual depth of the mining pits will be
assured by the inspection of the mining surveyor from Mining
Dept., Head Office, Panchkula within 7 days as mentioned by
concerned mirung officer.

3. The Mining Company has not given a closure plan.
Observation — During the inspection the concerned mining
officer stated that an approved mining plan as well as a
progressive closure plan of same is already submitted by the
said mining project and the mining project is still in progress
and closure plan will be implemented after closure of
the mining.

4. In the progressive closure plan, the depth is shown to be
up to 42 meters. -
Observation — During the inspection the concerned mining
officer stated that the said mining project has given following
dimensions of mining pit as per approved mining plan.

(i} Length; 536 meters (i} Width : 528 meters (il Depth : 78
meters (from ground level). But no record provided at the site
during inspection in this regard,

5. Mining is not being done in a scientific manner,

Observation —During inspection the concermned mining ﬂﬁ;ﬁf
stated that the mining is not done in scientific manner Le.
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7.

benches of 9 meters height and 9-meter width are not
properly formed.

Ground water is also being illegally extracted.

Observation - During the inspection the concerned Assistant
Geologist, Ground Water Cell reporied that no bore well found
i -the lease mining area. The project is meeting waler
requirement for plantation, dust suppression and domestic ete.
through tankers from outside the mining area and also using
the waters stored within mining pits and water stored in pits
cannot be identified at spot whether it is groundwater or rain
water and same will be identified within 7 days as assured
by the concerned Assistant Geologist, Ground Water Cell,

The applicant has annexed a letter addressed to the
Additional Chief Secretary, Mines and Geology
Department pointing out irreqularities in the process of
mining.

ﬂbne“rgatian - During the inspection the concemed officer stated
that he is not aware about the said communication because the
letter number and date are not mentioned. During the inspection the
concerned SDO, frrigation Department stated that the said mining
project is using the land of Dadam distributary illegally for mining
purpose.”

Report on same day in OA 169/2020 on the subject of illegal
mining in the forest area is as follows:

“Point: Grievance in this application is against
alleged illegal mining in forest area by BM/s
Govardhan Mines and Minerals, Hisar at Dadam
Hills, Tosham. District Bhiwani. The applicant has
relied upon FIR, complaints and letters in support
of the allegation.

Observation — During the inspection it is observed that the
said mining project has ilegally created ways in the forest
area without having any valid permission. At the time of
inspection, the mining equipment’s/machines are also found
standing in the non-minable forest area.

The Dadam Hill Minor is a protected forest area under
IFA, 1927 and same is found iflegally mined at the time gf the
inspection.

At the time of inspection, the team has also
reported following observations:

Dhiring the inspection, the congerned mining officer stated that
the mining is done at the site about 200 feet depth. Bui
actual depth of the mining pits will be assured by the
inspection of the mining surveyor from Mining Dept., Head
Office, Panchkula within 7 days as mentioned by concerned
mining officer. At the time of inspection the concerned mining
officer also stated that an approved mining plan as well as a
progressive closure plan of same is already submitted by the
said mining project and the mining project is stll in progress
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and closure plan will be implemented after closure of the

During the inspection the concerned mining officer stated that
the said mining project has given following dimensions of
miining pit as per approved mining plan:

(i} Length: 536 meter (ii} Width: 528 meter (iii)Depth: 78
meter (from ground level).

At the time of spection, the concerned mining officer
mentioned that the mining is not done in scientific
manner iLe. benches of S-meter height and 9-meter
width are not properly formed.

During the inspection the concerned Assistant Geologist,
Ground Water Cell reported that no bore well found in the
lease mining area. The project is meeting water requirement
for plantation, clist
suppression & domestic ete., through tankers from outside the
mining area and also using the water stored within mining
pits and water stored in pits cannot be identified at spot
whether it is groundwater or rain water and same will
be identified within 7 days as assured by the concerned
Assistant Geologist, Ground Water Cell

The concerned SDO, Irritation Department at time of inspection
stated that the said mining project is using the land of Dadam
distributary illegally for mining purpose.”

7. Show cause notice for closure dated 08.10.2020 issued by the
State PCB issued as follows:

“Whereas an NGT order dated 21 .07.2020 OA No. 169/2020
titled as Kuldeep Versus State of Haryana and order dated
20.08.2020 OA No. 132/2020 titled as Rakesh Dalai Versus
State of Haryana

Whereas a joint team constituted by Worthy Deputy
Commissioner, Bhiwani and headed by Addl Deputy
Commissioner, Bhiwani including Mining Officer, Bhiwani,
Assistant Geology, Ground Water Cell, Bhiwani, Addl
District Forest Office, Bhiwani, and SDO Nigana, Waler
Service, Sub Div. Bhiwani visited the site of mining project
on 06.10.2020 Whereas during inspection, following
deficiencies are observed by the joint team :-

I You have created illegal ways in the forest area
without having any valid permission.

2. The mining equipment’s/machines are also found
standing in the non-minable forest area.

o The Dada Hill Minor is a protected forest area
under IFA, 1927 and same is found illegally
mined at the time of inspection.

4. During the inspection the concerned mining
officer stated that the mining is not done in
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scientific manner i.e. benches of 9-meter height
and 9-meter width are not properly formed.

5.  During inspection water found standing in mining
pits clarify your position whether it is ground
water or rain water.

5. Your project is found wusing land of Dadam
Distributary illegally for mining purpose.

Whereas unit will be liable to pay the environmental
compensation in the terms of direction of the Board issued by
order no. HSPCB/PLG/2019/6043-75 dated 29.04.2019 as
assessed by the Board as per methodology defined.

Whereas you are not complying with the conditions of En
Clearance issued by Competerit Authority Le. MoEF & CC,
New Delhi.

In wiew of the above, you are hereby directed to show cause
for 15 days, as to why closure/legal action may not be
taken under Section 5 of 15 of EP Act, 1986 taken
against your wunit besides disconnection of electric
supply and captive powers for non-compliance of the
provisions of the said Acts and CTO granted previousiy
vide No. 7841923 dated 08.08.2020 for the period
01,10.2020 to 30.09.222 may not be withdrawl.

Section 5 of 1986 notwithstanding anything contained in any
other law, But subject to the provision of this Act. The Central
Government may, in the exercise of its powers and
performance of its function shall be bound to comply with such
directions.

Explanations; For the avoidance of doubts, it is hereby
declared that the power to Issue directions under this section
includes the power to direct:-

fa) The Closure, prohibition or regulation of any
industry operation or process or

(b) The stoppage or regulation of supply of electricity,
water or any other service,”

8 The minutes of the meeting dated 01.12.2020 presided over
by Deputy Commissioner, Bhiwani show that the Deputy
Commissioner noticed the contradictory stands of the Forest
Department - stand in the report dated 06, 10.2020 based on the site
inspection and contradictory stand in the report in the letter dated
17.11.2020, The observations are reproduced below:

s During the meeting Worthy Deputy commissioner,
Bhiwani has raised concerned over dismantling of
Dadam miner canal and SDO Irrigation, Bhiwani
was present during the meeting on 01.12.2020 has
stated that the said canal lying dismantled since
for long time and Mining project is using land of
this canal area without taking any permission from
Irrigation department. The Ld. Deputy
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Commissioner, Bhiwani directed irrigation
department to verify the exact time period in the
said when the said canal was dismantled & list of
aofficers responsible for not taking appropriate
action against the violators during that period. The
Deputy Commissioner also directed to irrigation
department, Bhiwani to rebuilt the said canal and
to ensure the availability of water for irrigation
upto the tail.

At the time of meeting Ld. Deputy Commissioner,
Bhiwani asked forest department to clarify the
exact time period when Illegal mining was carried
out and who has done illegal mining & also
directed to assess total area & guantity of mineral
illegally extracted and approximate cost of the
material.

The worthy Deputy commissioner, Bhiwani also
shows concern regarding self contradictory reports
submitted by forest department, Bhiwani in last
three months which may bring adverse remark
against the officers involved in verification of
compliance status of Hon'ble NGT orders.

The Deputy commissioner, Bhivani directed DFO,
Bhiwani to submit the clear-cut
recommendation/ report on the reply submitted by the
unit personally.

During inspection worthy Deputy commissioner,
Bhiwani asked Assistant Geologist groundwater table,
Bhiwani to clarify whether the said mining project has
intersected the ground water cell The Ld. Deputy
Commiissioner, Bhiwani alse directed to verify
where the water reported by the team on 06.10.2020
disappeared. The assistant Geologist ground water cell told
that he will recommend case of the project for further
verification from central ground water Board.

At the time of inspection the mining officer, Bhiwani
stated that as per recent survey conducted on
03.11.2020 by the team consisting of Senior Geologist
Head office, Mining officer, Bhiwani, Senior surveyor,
Surveyor and official of HARSAC, the detail survey of
the mine area was carried out with the help of DGPS
instruments in the presence of concerned revenue
official ie. Halka Girdawar & Patwari, The revenue
officinls gave the reference point as red stone
chakbandi for detail survey. But no illegal mining was
found. The boundary pillars of the mining lease ared
were found in the order with GPS coordinates as per
approved mining plan.

The mining officer stated that to verify scientific mining

status, the case of this project already recommended to
Director General Mines & Safety, Ghaziabad because
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the matter regarding scientific mining relates to DG
mines and safety, Ghaziabad and reminder has also
sent in this regard.

The mining officer, Bhiwani was asked by Ld. Deputy
commissioner regarding dues of the M/ s Goverdhan Mines &
Minerals, Dadam, Mining officer stated that 73.49 Crore are
pending on account of royalty/dead rent, R & R and
interest against M/s Goverdhan Mines & Minerals,
Dadam. Which is already intimate to Director General
Mines & Geology, Panchkula for necessary action and
Worthy Deputy commissioner, Bhiwani directed to send
reminder to higher authority again for necessary
compliance immediately.

The Ld. Deputy commissioner directed to all the stake holder
departments to examine the presentation received from the
said profect proponent within 15 days from date of meeting
ie 01 122020, So that report can be sent to the Chairman,
HSPCEB, Panchkula to decide closure case of the unit.”

Further report of the Forest Department dated 21,12.2020 is

as follows:

10.

3.  As far as the extent of illegal mirung area is concerned,
RFO, Tosham has reported vide letter no. 364 dated
21.12.2020 that illegal mining has been done near
point B & C in an area of about 0.8 hectare by the
then [ease holder (KSL Sunder Marketing
Associate] prior to M/s Goverdhan Mines and
Minerals. Further 300 Sgm area of illegal mining
was found for which FIR No.587 dated 23.12.2019
has been registered. Further, it is informed that forest
department does not have any technigue to estimate the
guantity of mineral extracted and its cost. Hence for the
extent of illegal mining L.e. 0.8 hectare in area and 300
sgm of area, the guantify of minerals extracted and cost
may be sought from the Mining department.”

Report of the Mining Department dated 28.12.2020 is as

follows:

ik,

5.0 Observations:

There were 25-30 numbers of pits dug within the lease
hold area. The pit name was locally numbered for
identification and convenience. The size of these pits was
about 80-200 m X 100m-200m.

The size of pit no. 38 was about BOmx60mxl8m. The
height of benches were 5-9m and width was about 5-7r.
A haul road leading to benches was provided. The Aravali
forest land was lecated on the western part of the
excavation. Men' and machinery were deployed by
contractor, The size of pit no. 35 was about 6G-65m(Ljx40-
45m(Wix8m-2m(D). The height of bench was about 8-8m.
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Adjoining to this pit, forest land of Aravali was located on
western side. The size of pit no. 31 was about 100-110
mfLIx80- S0m(Wix 16-18m{D). The height of bench was
about 8-10m. Adjoining to this pit, forest land of Aravali
was located on southemn side. Loading of stone was being
carried on in these pits.

The size of pit no. 22 was about 200mx200mx20m{D) The
height of benches were about 9-10m. Drilling of holes were
being carried on the bottom bench. The drill machine was
provided with wet drilling arrangement (photograph
enclosed) Management informed that the drill machines
whose wet drlling mechanism was out of order were
under repatr.

There were three portable foggers machines installed near
the pit where lpading operation was being carmed on to
settle the dust being generated during loading. It was
informed that these foggers are moved to different pits
where loading operations are carried on. Two o three
dedicated tractor mounted water wanker was available
for supplying water to these fogger machine.

Three water tankers with water spraying arrangement on
the top (whirling type) were provided for wetting the haul
roads and benches (photograph enclosed). Water spraying
wias being done on the haul roads and benches.

The danger zone was demarcated by means of red flag
(photagraph) enclosed). The lease boundary was fenced by
barbed wire. During inspection it was observed that o
staffs and work persons were wearing safety gadgets like
helmet and shoes. _

An order under section 22(3) of the Mines Act, 1952 was
imposed in pit no. 12 vide this Directorate’s letter no. 2169
dated 28.05.2019. No work was being carried out af in
this pit. Men and machinery were not found deployed in
this pit.

The records of atendance in form D were kept
maintained. The employment register in Form-B was Kept
mathtained (copy enclosed).

The deep hole drilling and blasting was carried out under
the personnel supervision of assistant manager and
foreman. The blasting time was reported to be between I-
4pm. A signage of blasting time was displayed on board
at several places (photograph enclosed). Transport of
explosive in license van for blasting in the mine was done
by the explosive supplier that was in agreement with the
‘owner of mine. The records of explosive used and retwrmn in
RE-13 were being maintained by the explosive supplier
fcopy enclosed) and firings of shot were done by statutory
persons appointed by the owner of mine.

An efficient means of signaling by siren within the radius
of 200m from the place of firing was provided and in use
(photograph enclosed).

High mast tower consisting of clusters of bulb was found
installed on the haul roads around the quarry of the mine
(nhotograph enclosed for lighting arrangement to work
beyond day light hours.
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xii, There were crushers not belonging to owner of mine
within the danger zone in north eastern and north
western side. However, the crusher were located
outside the danger zone from active working face.
The fly rocks generated durning the, blasting was fowards
free face. it was informed by the management that the
adjoining field to the lease were acguired by the lessee on
rental basis. No signs of fly rocks were seen near the
adjoining field to the lease.

7. CONCLUSION

1) It is to be noted that, Mining lease for Dadam Stone
Mine, Khasra No. 132, Ms. Goverdhan Miresss
Minerals was granted by department of Mines &
Geology, Government of Haryana, Consent fo
operate, consent to establish and environment
clearance was granted by the state authorify
simplified Mining Scheme for working the mine in a
scientific way by method of opencast mining has
been approved by department of Mines B Geology,
Haryana.

2) Inspection. of Dadam stones Mines, Ms. Goverdhan
mines &Minerals was carried out in accordance
with the Mines Act, 1952.

3) Under constitution of India, Safety welfare and
health of workers employed in the mines is
regulated by the Mines Act, 1952 and subordinate
legislations framed under if. This Directorate, o
subordinate  office under Ministry of Labour &
Employment, Government of India administers and
oversees the compliance of the provisions of the
Mines Act, 1952 & the Rules, Regulations and Bye-
laws framed there under. Beside this Directorate
grants permission under certain Regulations for
specific mining operations like Deployment of Heavy
Earth Moving Machinery & deep hole blasting.

4] Inspections are carried out in accordance with
Mines Act, 1952 to oversee compliance.

5) Selentific study is not carried out by this
Directorate. However, Department of Mines &
Geology may Engage recognized scientific
organization or institutions to carry out
scientific study of the mine.

6) This inspection was carried out solely on the request
of mining, officer, Bhiwani without prejudice to any
other law in place.

7) Mining officer, Bhiwani may be addressed. Letter is
put up.”

11. After referring to the above, it is pointed out on behalfafthe
applicant that the conclusion in the report that ne illegal mining has
been done by the PP is perverse jfor the following reasons.

i. On inspection of the site on 06.01.2020 by a six-member
Commuttee, encroachment of the protected forest area has




been found, Further, mining has been found to have been
done even beyond depth of 150 meters. Closure plan has not
been given by the predecessor of the PP which was the
responstbility of the Chief Secretary of the State. If mining
closure plan has not been filed, the Chief Secretary of the
State must explain or the successor e the PP must be held
responsible in terms of the EC conditions and as required in
terms of order of the Hon'ble Supreme Court in order dated
11082017 in SLP ()} No. 19166/2017, M/s. Sunder
Muarketing Associates v. State of Haryaria & Ors. inter alia
directing.:

“33. Keeping in view the prayer made:

(il  We permit the petitioner to continue its mining operations till
300 November, 2017 in accordance with the Mining Plan. On
or before that date, it shall ensure implementation of
the mining closure plan to the satisfaction of the
concerned authorities in the State of Haryana.

i) All the laws applicable to the petitioner shall be strictly
enforced by the State Government regardless of its apparent
influence in high places. We make it clear that we will
hold the Chief Secretary of the State of Haryana
responsible for any lapse in this regard.”

fii) Mining was not being done in scientific manner. Ground
water was being illegally extracted. Mining equipments. were
found in the non-mineable forest area. In IA No. 76/2021,
which has been allowed by a separate order today, the
applicant has inter alia filed a copy of order of Mining
Department dated 05.08.2020 directing the project proponent
to close deep mining pits along the Eastern Boundary of the
Mine, which also contradicts the report that the PP is not
responsible for the viclations. Further, report of the Assistant
Geologist, Ground Water Cell, Bhiwani is to the effect that
water table data of selected wells available on record in
surrounding alluvial formation is from 9.41 mirs to 1852
mirs., whereas the depth of mining pits is approx, 60 mirs, as
told by mining officer at the sife.

(i) The report of the investigating afficer in the FIR,
exonerating the PP is unacceptable as equipments were seized
on the spot in the mining area during the currency of the
mining operations by the present project proporent.

12. We have considered the obfections of the applicant and
find that the same require consideration after due
opportunity to the PP and after obtaining a further credible

report.

13, Accordingly, while issuing notice to the FP - M/s.
Govardhan Mines and Minerals, Hisar, we direct further
inspection by eight-member joint Committee to be headed by

Justice Pritam Pal*, former Judge of Punjab and Haryana
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High Court and comprising Ms. Urvashi Gulati,* former Chief
Secretary, Haryana, Regional Officer, MoEF&CC, Chandigarh,
nominees of CPCEB, Indian Institute of Soil and Water
Conservation, Research Centre, Chandigarh, Haryana State
PCB, SEIAA Haryana and District Magistrate, Bhiwani. The
CPCE and State PCE will act as nodal agency for
coordination and compliance. The first meeting of the Commitiee
may be convened within hwo weeks. The Commitiee may peruse the
record, undertake visit to the site [by such of the members as may
be decided by the Chairman) and conduct other proceedings online.
The Committee may interact with the stakeholders and toke
assistance from any other individual/institution. The Commitiee
may also study the satellite imagery maps, in coordination
with the concerned authorities. The report of the Committee may
be  furished within bwo months by e-mail af judicial-
ngt@gow.in preferably in the form of searchable PDFE/OCR Support
PDF and not in the form of Image PDF with a copy to the Chief
Secretary, Haryana for remedial action in the light of the sqid report
following due process of law.

14, The Chief Secretary, Haryanao may give action taken
report in the light of the report of the Committee. The report
may also comment on the conduct of the Forest and Mining
Departments in giving contradictory reports and also
contradictory stand of the investigating eofficer that no
mining was done by the present project proponent while
equipments were seized during currency of the mining by the
present project, based on which FIR was lodged and during
site inspection by six-miember Committee on 6.10.2020
violations were recorded.”
3, In pursuance of above, interim report dated 13.10.2021 has been
filed by the Committee constituted by this Tribunal. The Committee has
found that illegal mining was done in Aravali plantation area. The Forest
Department has to recover cost of stone mined illegally and State PCB
has to impose environmental compensation, Study with regard to period
for which such illegal deep mining was done up to depth of 109 m
against the permissible depth of 78 m have not been completed. In
Dadam mined area, there was no unscientific mining. The Committee
also found damage to the Dadam distributory, illegal mining where depth
of mining pit had gone down to 200-250 ft. The recommendations

include specifying transport route for the vehicles, restriction on loading

* They comprise Monitoring Committee for several environmental issues in the State of
Haryana
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and transportation during night, giving the list of permitted vehicles to
the Authorities, use of drone technology, regular inspections, seizure of
vehicles used in illegal mining, providing geo-fencing on mining leased
area, providing GPS on the vehicles, checking of transport permits and
more rigorous monitoring. Conclusions and recommendations are

extracted below:-

“2.0 Conclusions and recommendations

Based on the data, record, reports of various departments iz,
Department of Mining and Geology, Department of forest, Jui Water
Services and Department of Ground Water Cell, District Bhiwani,
detailed discussions held with the officers of concerned departments
on 16.8.2021, 4.9.2021, 17.59.2021 by the subcommittee and Joint
Committee and field inspection carried out by the subcommittee on
20.8.2021 and Joint Committee on 1.10.2021, the following
conclusions and recommendations are made

A) Ilegal Mining in forest area {non minable area) in 300m 2
area in Dadam mining Hills in village Dadam, Tehsil
Tosham.

Keeping in view the facts mentioned in para Ne. 2.3.6.1 and
2.3.7.3, the Monitoring Committee concludes the issue regarding
illegal mining in forest area in 300 m 2 in Dadam mines hills as
under:

M/s Govardhan Mines and Minerals has done illegal mmmg in
Aravali plantation area (forest areg) in 300 m 2 area between
approach line (Pathways) AB and BC.

Therefore, the eight members Joint Committee recommends as
under

i) The Department of Forest shall recover the cost of
stones mined llegally in forest area [Aravall Flantation
area) as per the methodology mentioned in order dated
26.2.2021 in OA No. 360 of 2015 in the matter of
National Green Tribunal Bar Association vs union of
India and Ors and order dated 19.2.2020. in MA
No. 16/ 2020 in OA No. 44 of 2016.

it} HSPCE shall impose environmental compensation of
suitable amount as a cost of damage caused to the
environment by the project proponent for by carrying out
illegal mining in forest area {Araveli platation area) and
damaging ecology and ecosystem.
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EB) Illegal Mining in forest area [non minable areal in 0.8
hectares area in Dadam mining Hills in village Dadam,
Tehsil Tosham.

Regarding illegal mining in forest area [ron minable area) in 0.8
hectares area in Dadam mining Hills in village Dadam, Tehsil
Toshamy, eight members Joint Committee concludes as under.

During the wvisit of the subcommiftee and eight members Joint
Committee to the mining site near Araveli Plantation area at
village Dadam near pillars A, B and C on 20.8.202] and
1.10.2021, it was informed that the illegal mining in Aravali
Flantation area {forest area) in front of pillar B between A and ©
has been done. The Google earth images, as produced by
District Forest Officers, show that the illegal mining in an area of
(1.8 hectare was done in the year 2019, whereas, Principle
Seientist, HARSAC was of the view that the images of Google
earth cannot be relied upon for establishing the actual time
period of illegal mining in 0.8 hectares of forest area. Therefore,
there is need to get the satellife imageries of the area, for which
the survey of the area has been started by the scientisis of
HARSAC, Hisar as per the directions issued during the last
meetfing of the joint committee held on 17.09.2021. Therefore,
Joint Committee recommends as under.

Principal Scientist, HARSAC, Hisar shall complete the study,
who has been started at the Dadam Mining site and submit the
report based on satellite imageries at the earliest so as to sort
out the issue with regard to illegal mining in an area of 0.8
hectares af the earliest.

C) Nlegal mining in Dadam mining area done up to depth of
108 m.

On the directions ef Director General, Mines and Geology, a team
consisting of Senior Geologist, Head Office, Panchkula, Mining
Officer Bhiwani, Senior Suwrveyor and officials of HARSAC
inspected the mining lease area on 3.11.2020. The detailed
survey of mining area was carried out with the help of DGFS
instrument in the presence of concerned Revenue officials and
observed that the maximum depth of mining pits was found to
be 109 m from the surface level at the time of inspection.

M/ s Govardhan Mines & Minerals, stone mining lease holder in
Dadamn mine hills, was asked to submit a copy of receipt of
Department of Mining & Geology or Department of Forest or any
other department in the year, 2018 regarding submission of
study report conducted by M/s Shivem Engineers Associates
Fut. Ltd, mentioning the depth of mining at places is more than
100 m in the year, 2018. However, no such receipt has been
submitted by M/s Govardhan Mines & Minerals.

Therefore, the idenfification of the project proponent and fime

period during which illegal deep mining done up to the depth of
109 m against the permissible depth of 78 m shall be made after
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the completion of study by the scientists of HARSAC, Hisar at
Dadam mining site and submission of report by HARSAC, Hisar.

D} Ilegal abstraction of ground water in Dadam mining area.

Depth of mine pit is approximately 108 m from ground level as
measured by the officials of mining department and as per the
report dated 3.11.2020 of Assistant Geologist, Ground Water
Cell and version of CGWA, there is hard compact gquartzite
Jormation with seme cracks and fissures. The ground water
pecurs in permeable geological formation known es aguifer. The
aguifer is the water bearing formation having structure that
permits appreciable water to move through it under ordinary
field conditions. The ground water existence depends upon
porosity, permeability and saturation with in any formation.

During field investigation by the Ground Water Cell, it was
concluded that water table data of selected wells available in
surrounding alluvial formation is from 9.41 m to 1852 m,
whereas, the depth of mining pit is approximately 109 m as
measured by the officials of Mining Department. This shows that
presently, the surrounding water level is having no inter
connectivity with mining pits, as the water table has not been
encountered up to the depth of 109 m and the water
accumulated in mining pit is seepage from the cracks and
fissures of the quartzite rock of Aravali system.

Therefore, the Joint Commitiee concludes that water
accumulated in mining pit having depth of 109 m 15 seepage
from the cracks and fissures of the gquartzite rock of Aravali
system and no ground water abstraction in mining area has
been made:

E) Unscientific mining in the mining area by the project
proponent

Deputy Director of Mines Safety, Ghaziabad vide his report
dated 04.01.2021, which was based on the inspection made on
28.12.2020, has submitted his report, which is- briefly
mentioned as under

¢ There were 25-30 no. of mining pits dug within mining
lease areq,

» The pits have different sizes and height of the benches
have been found between 5-9m, 5-7 m, 8-10 m ete.

« Three portable fogger machines were found installed near
the pits which are moved to different pits. Besides, three
water tankers, with water spraying arrangements on the
top, have been provided for wetting the haul roads and
benches.

s The danger zone was found demarcated by means of red
flag. The lease boundary wall was fenced with barbed
wire. During inspection, it was observed that all the staff
and work persons were wearing safety gadgets like
helmets and shoes.




e The deep hole drilling and blasting was carried out under
the personal supervision of Assistant Manager and
Foreman, The blasting time was reported to be between
1-4 PM and a signage of blasting time was displayed on
the board at 7 places.

e High mast tower consisting of clusters of bulb was found
installed on the haul roads.

s Simplified mining scheme for working the mine in a
scientific way by method of opencast mining has been
approved by the department of Mines and Geology,
Haryana.

Howewer, it has also been mentioned that scientific study is
not carried out by the Directorate and Department of Mine and
Geology may engage recognized scientific organisation or
institution to carry out scientific study of the Mine areq. From
the above; the eight member Joint Commitiee concludes that
no unscientific mining has been done in Dadam Mine area and
the project proponent shall continue to conduct scientific
mining at all the imes based on the recommendations/ report
submitted by the Department of Mines Safety, Gaziabad.

The Joint Committee further recommends that the Department
of Mines and Geology, Bhiwani may engage recognized
scientific organization or instifutions to earry oul scieniific
study of the mine within 01 month as per the observation of
Deputy Director of Mining Safety, Ghaziabad.

F} Abandoned/damaged Dadam Distributary/  minor
constructed by the Department of Irrigation.

1.

Based on the dafa, record and reports submitted by the
Department of JUI Water services as mentioned at para
2.3.6.4, 2.3.7.1 and further report of Sub Divisional Officer,
Nigana W/ 5 Division, Bhiwani submitted vide his office letter
No.65356 dated 22.9.202]1 that joint measurement was
carried out by the department of Irrigation and Mining
department from RD 20500 to 23500 of Dadam distributary.
The width of the damaged portion of Dadam distributary
could not be measured due to ups and downs. The depth of
pillar No. 15 of mining was found about 50' below the bed
level of Dadam distributary in Khasra No. 132,

The eight member Joint Committee is of the view that both of
these departments could not measure the dimensions of the
damaged portion of Dadam distributary. Therefore, eight
member Joint Committee concluded and recommended as
under.

HARSAC, Hisar shall conduct the study of damaged
Dadam. distributary between RD 20500 to 23500 and
shall prepare satellite imageries of the area for the year
2015 to 2021, interpret the data and submit the report
regarding illegal mining done in the portion, where the
depth of mining pit has gone dewn to 200-250 ft and
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the time period during which, the said mining was
done. The report may include illegal mining dore and
using the damaged distributary as pathway for
movernent of vehicles of mining lease holder in Dadam
mine hill. The said study report alonguith the
recommendations may be submitted to the eight
members Joint Commitiee within 01 month.

Deputy Commissioner, Bhiwamni shall fix the
responsibility of the mining lease holder or other
persons, who has damaged the Dadam distributary
and the cost of the repair of the damaged portion of
Dadam distributary may be recovered from the
concerned ogency and estimate for repairing of
damaged portion of Dadam distributary may be
prepared by the department of Irrigation within 15
days. The damaged Dadam distributary may be
repaired within 03 months.

Department of Mines & Geology shall investigate the
issue regarding digging and filling of the area parallel o
the Dadam distributary/ mingr and near weigh bridge,
which is presently not in operation, with an objective to
check as to whether any illegal mining in that area was
done by the project proponent The said department
shall submit the report within 07 days.

3.1 Other recommendations

I

The Mining Officer should be the competent authority to
specify the transport route which shall be used by the vehicles
used by the mining lease holders so that it may route through
atleast one of the mining check posts established by the
Department. There should be complete restrictionon loading &
transport of mined material during night hours (7:00 FM to
6:00 AM), since this is the fime window which is used for
maximum evasion. Lessee should give a list of vehicles to the
Mining Officer which should be entered into the portal. The list
of permitted vehicles should be shared with the Fﬂ{ic:e
Department and with the mining check posts. Any vehicle
which is not in the list given by the lessees, should simply be
impounded. All these vehicles should be made GPS enabled
by the lessee and their movement should be accessible by the
Mining Department through a central access login.

Advance Technological Drones may be provided to the Mining
department to take prompt action against illegal mining
activify.

The State of Haryana shall also implement the directions
issued in para no.28 of order dated 26.02.2021 in OA No. 360
of 2015 by way of getting conduct visit to the mining lease
sites by a five member committee, headed and coordinated by
the SEIAA and comprising CPCB (wherever it has regional
office), State PCB and hwo expert members of SEAC dealing
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with the subject. Such inspection must be conducted at least
thrice for each lease te, after expiry of 257/ o the lease period,
then after 50% o of the period and finally six months before
expiry of the lease period for midway ecorrection and
assessment of damage, if any.

The Government of Haryana may issue appropriaie
notification to implement the Judgment of Hon'ble NGT dated
26,02.2021 in the matter of National Green Tribunal Bar
Association vs. Virender Singh (OA No. 360/ 2015) regarding
seizure and penalties on vehicles found doing itllegal mining,
specifically paragraphs 8 and 9 of the judgment and for
imposing penalties on wiolators for releasing of vehicles
engaged in illegal mining as per formula approved in para 12
of the said order taking into account the netf present value
(NEV) of the environmental damage and not merely loss of

royalty

As per the provisions of section 22 of the Mines and Minerals
(Development & Regulation) Act, 1957 [[MMDR Act, 1957},
there is provision that no court shall take cognizance of any
offence punishable under this Act or any rules made
thereunder except upon complaint in writing made by a
person authorized in this behalf by the Central Gout. or State
Govt. As such, the police cannot register an FIR against the
violator the complaint of any citizen/ individual. There is need
to amend the said section of MMDR, Act, 1957 to the extent
that police department should have powers to register FIR
against the violators.

The Mining Department may create an online app which can
be used by all officers authorized for compounding so that an
alert can be generated for vehicle numbers in case of repeat
violations are oecurred. In all such cases, FIR should be
registered and the case should be sent to Court for trial &
convichon.

For transporting of stones from mining area, only one or fwo
roads may be fived and notified by department of Mining and
all the mined materials should be routed only through these
roads. The check posts may be constructed on these roads.
There shall be total restriction on the movement of trucks
carrying/ transporting mined stones on the other non notified
roads.

The department of Mining/ Geology shall provide Geo fencing
on mining lease area in Dadam mining hills within 03 months.

Mining lease holder shall provide advance technological GPS
on the declared/registered uvehicles deployed for
transportation of mined material having their connectivity with
the office of Deputy Commussioner, Bhiwani, Police
department and Mining Department, Bhiwani within 03
months so that their movement can be tracked and can be

9




monitored by the Department of Mining and Police and prompt
action may be taken against the illegal mining operator.

10,  For monitoring illegal stone mining at Dadam mining sile,
there should be a prowvisions of checking fransport permils,
printing of transpert permif on security papers, inuisible ink
mark, fugifive ink background and unigue barcode system.
The department of Mining shall provide said documents to the
monitoring teams or District Level Special Task Foree at
District level within 06 months, The Monitoring team deployed
for checking of vehicles/ trucks carrying mined material should
be in a position to check the validity of Transporl permil or
receipt by scanning them using website, mobile phone
application and SMS efc.

11. There should be a mechanism at district level to generate the
system which may enable the authorities to develop periodic
report on different parameters like daily lifting report, vehicle

log or history, lifting against allocation and total lifting. The
system can be used to generate auto mails or SM3."

4. In farther report dated 10.01.2022 it is mentioned that satellite
imagery maps of the Dadam stone mining site are not available. Director
General, Science and Technology Park, Pune (Maharashtra) has been

approached,

=1 The PP has also filed affidavit dated 24.10.2021 to the effect that
there is no bore-well or illegal extraction of ground water. Blasting is
properly controlled. Damage was caused by the previous lease holder and

there is no encroachment of forest area.

6. We note that an incident in the area took place resulting in loss of
lives which aspect of the matter is being considered in O.A No.0I/2022,
In re: News item published in The Indian Express Newspaper dated
02.01.2022 titled “Four killed in Haryana mine landslide”, now listed for

hearing on 05,04,2022.

W As found by the Committee, there has been illegal mining including

in the forest area and also beyond the permitted depth. Though the

lep:




Committee has observed that there was no illegal mining in the mining
area, the said observation appears to refer to the time of inspection as
the Committee has recorded its conclusion about earlier illegal mining.
The Committee has observed that there was no ground water extraction
but explanation of the PP that the ground water was privately procured
but it is difficult to accept explanation in absence of such private sources
being identified. As found in the order dated 20.07.2021 and in the
report of the Comimittee, there was mining even beyond depth of 150
mtrs. Closure plan have not been given by the predecessor of the PP
which is to be ensured by the Chief Secretary of the State. There is order
of the Mining Department dated 05.08.2020, requiring the PP to close

deep mining pits.

8,  Thus, while directing recommended remedial action against illegal
mining in the light of report of the Committee and in pursuance of order
dated 20.07.2021 by the State PCB and Mining Department, to be
overseen by the Member Secretary CPCB, we find it unnecessary that the
joint Committee may wait for procurement of satellite imagery, if the
same is not readily available and can make its final conclusions by
undertaking ground truthing and drawing inferences from the available

material.

9.  Let the joint Committee give its final report by March 31, 20232,
The Chief Secretary, Haryana may also file action taken report in
pursuance of order of this Tribunal dated 20.07.2021 and report of the
joint Committee by March 31, 2022, The reports may be filed by ermail
at judicial-ngtiagov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

lof




List for further consideration on 05.04,.2022,

A copy of this order be forwarded to the joint Committee,
MoEF&CC, CPCB, (Regional Office, Chandigarh), National Disaster
Management Authority, Gol, Director General of Mines Safety, Gol, PCCF
(HoFF), Haryana, SEIAA, Haryana, State PCB and District Magistrate,

Bhiwani and the Chief Secretary, Harvana by e-mail for compliance.

I.LA. No. 161/2021 is intervention is allowed so as to permit making

of submissions during the hearing.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Brijesh Sethi, JM

Prof. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM

January 18, 2022

Original Application No. 1692020
(LA. No. 161/2021)
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Regional officer

Hawan:—_: State Pollution Control Board,
SCF-32 Opp. Community Centre, Sector-13, HSVP, Bhiwan;

In reference to point ne. 1 () and 1(i) regarding extent of viclations by Project p

{a) 'egarding precautions kg be taken to avoid recurrence of sich inddﬂiﬂ_rf:s_-fr_! |
detalls ape given belaw:




Comments: Following violations of the Regutations wers observed under the Metalliferods Mines
Requlation, 1961, framed under the Mines Act, 1952;

1.0 Regulation 106(3):The sides of opencast working were not kept adequatety benched, sluped
and secured 5o as o prevent danger from fall of sides, Cnly single bench of helght about 30-40m
was formed on the Eastern B Western Side of Pit Mo, 37 & 38,

2.0 The height and width of the benches were found not farmed as par the guidelines mentiohed
In permission issued for use of HEMMs under Regufation 106(2)0) of the Metalliferous Mines
Regulation, 1961 vide lelter “no,  516936/NZ/Ghaziabad Region/Perm/2021/9178 dated
222041, Those guidelines are reproduced bebowr:

Condition no.. 2.1 (b): Height 'of benchies in alluviom  shall not exceed thrie meters {3.0m) and
that In overburden-as well as In hard and compact mineral formation shall not exceed she msters
(6m]} or the maximum digging heighty depth of the machine deployed thereat for dioaing,
excavation or removal, whichever is Jess,

Condition no. 2.1 (c): Width of any bench shall not be jess than-

L. Width of widest machine plying on the benich plus. 2m, or

2. If dumpers ply on the bench, 3 imes the width of the:dumper or
3. The height of the bench; whichever is more,

Condition rin, 2.2:The sides in overburden and mineral benches shall be kept sloped, to pravent
danger fram fall of sides, Over all siope quarry face towards Hang wall side should nigt excend 45

degree,

Point no. 1 (i): DGMS are required to provide the safety measures to be undertaken to
avoid any recurrence of such aceident including those operational activities which
prevent the accident.

DGMS may also provide comments/ input whether to continue the stone mining in the
leased area or particularly for the pits where accident took place and if 50 what further
steps to be taken to isolate the accidental area from rest of the leased mining area.

Comments on point no. 1(i): Following safety measures ta be undertaken to avoid any
recurrence. of ‘such type of accident including those aperational activities which prevent the
accicent,

L. The sides should be adeguately benched, sloped or secured so as to prevent danger fram: fall of
sides. Helaht of bench in hard and compact ground should not exceed 6m and sides of the
bench shiould be sloped at angle of not more than 60 degrees from the horizontal, Width of
benches should not be less than the height,

2. Mo loose stone or debris should be allowed to remain within a distance of three metres from
the edge or side of the excavation.

3. Undeteutting of face or sideshould not be allcwed.

4 Farmation of benches and sloping :i_l_": sides in mine should be done from top downwards only,




n Persons shiidd not be engaged at the quarry floor or at the bottom of the high walls, or on
ledges made in thie high-walls

. All approachies Lo the bottom of high sides should be kept securely and sifer tively fenced so s
Lo prevent any inadvertent entry of PETSONS,

7. Satety Management Plan/Risk Assessment should be prepared to identify the potential hazards
in the mine. Based on the Risk Assessment, mitigation miasures. should be evaluated and
adopted,

8. sclentific Study to design, contral and monltoring of pit by scentific agency of the repute
should be carried out for scientific and sake mining.

Comments on point no. 1{i}: Following input by DGMS to continue the stone mining in
the leased area. '

Stone mining in the leased area of Dadam stone mine owned by M/s Gowerdhan Mines and.
Minerals may be carried out subject to following conditions strictly complied with:

() Height of benches in alluviam shall ot exceed three meters (3.0m) and that in
overburden as well as in hard and compact mineral formation shall nat exceed Sk meters
{Gm} or the maximum digaing height depth of the machine deployed thereat for digging,
excavation or removal, whichever is less,

(iE) Width of any bench shall not be lass than-

- Width of witlest machine plying on the berch plus 2my; or
= If dumpers ply on the bench; 3 times the width of the dumper or
- The height of the bench, whichever is mare,

(i} The sides in overburden and mineral benchies shall be kept sioped, to prevent danger from fall
of sides, Over all slope quarry face towards Hang wall side should not exceed 45 degree.,

(v} Formiation of benches and sloping of sides in mine shall be done from top downwards oy

(v) All approaches to the bottorr of high sides should be kept securety and effectively fenced so a8
L prevent any inadvertent entry of persons, .

‘Comments on point no, 1{i}: Following input by DGMS to continue mining in the pits
where accident took place and if so what farther steps to be taken to isolate the
accidental area from rest of the leased mining area.

(i) As informed by management, lease boundary-of mine in pit no. 37 & 38 has reached up to the
bourdary of forest land and Arawali plastation land towards: Westem and Eastars sitle
respectively, There 15 no area, owned by mine owner is left towards Eastern-and Western gida
to form benches of proper ﬂinﬁeﬂjs_[u-ns._ If adequate-arsa towards Fastern and Weslern side of
the pit no, 37 & 38 is made available to the mine owner/ lessee for formation of proper
benches,then mining can be done by awner after forming proper benches from top- down
wards only as per the provisions stipufated In Metalliferous Mines Regulations, 1961 read with
cendition of permission lelter no. 516636/N2/Ghaziabad '-Rﬁi.]'!i;ifgﬁ:nﬂﬁlfﬁil_falm dated
29.05.2021,

e
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(i) IF adeguate area towards Eastern and Western side of T T
available to the mine owner/ lessee for formation of proper benches, then stone mining is nnt
possible; In such case pit no: 37 & 38 shall be kept fsolated completely from every oftrancs
by erecting and maintaining substantial fencing around thie excavation F '

Alst top of the Pit no. 37 & 38 shall be kept securely fenced to pravent any persan from
entering or falling therein, '

Point no. 4(a): Delalis of Safety Precautions to be taken by the project proponent in the mina
lease ared o avoid recurrence of such incident In future,

Comments on point no. 4(a): Following safety precautions should be taken by the project
proponent in the mine lease area to avoid recurrence of such incident in future,

L. The sides of the opencast working should be adequately benched, sloped or secured so as to
prevent danger from fall of sides. Height of bench in hard and compact ground shoul! not
exceed 6m and sides of the bench should be sioped at angle of not more than 60 degress from
the horizontal. Width of benches should not be less than the height.

2. No loose stone or debris should be allowed to remain within 2 distance of three metres from
the edge or side of the excavation.

3. Undercutting of face or side should not be allowed.
4. Formation of benches and stoping of sides in mine showld be done from top downwards only.

5. Persons should not be engaged at the quarry floor or at the bottom of the high walls, or on
ledges made in the high-walls,

6. Ali approaches to the bottom of high sides should be kept securely and effectively fenced so as
o prevent any inadvertent entry of persons..

7. Safety Management Plan/Risk Assessment should be prepared to identify the potential hazards
in the mine, Based on the Risk Assessment, mitigation measures should be evaluated.

Sientific Study to design, control and monitoring of pit by sclentific agency of the repute
'shiould be carried out for scientific and safe mining.

submitted for your kind perusal please., ‘[
e
e L
{Anil Kumiar Das)
Dy. Director of Mines Safety
Gshazlabad Reglon, Ghaziabad



ANNEXURE - §

OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal

I OA No. 360 of 2018 in the matter Shree Nath Sharma Vs Union of India &
s and other Evvironmental issues,
(Official Address: Tower Ne.5, 2 Floor, Forest Co
Sector 68, 3AB Nagac) Tel, No, 01722205091
Ermail: c:cmnﬁﬂﬁﬁq&nﬂﬂ.mm

Te

The Deputy Commissicner,
Bhiveani

MNo. CMCf2022/ 412
Dated: 28.1,2022

Subject: Minutes of the meeting held under the Chairmanship of Justice Pritam
Pal, Former Judge, Punjab & Haryana High Court and now as Chairman
of the Joint Committee regarding availability of high resolution satellite
imageries of Dadam stone mine for the period 2015-2021 for
investigation of the issues regarding illegal mining in an area of 0.8
hectare in forest area, mining done upto depth of 109 m in mining area
and abandoned/ damaged distributary/ minor constructed by the
department of Irrigation in compliance to order dated 20.7.2021 and
18.1.2022 of Hon'ble Mational Green Tribunal in OA no. 169 of 2020 in
the matter of Kuldeep Singh Vs State of Haryana & Ors on 27.1.2022 at
11.00 AM through Video conferencing.

(™

Please find enclosed herewith minutes of the meeting held under the Chairmanship of Justice
Pritam Pal, Former Judge, Punjab & Haryana High Court and now as Chairman of the Joint
Committe= regarding availability of high resolution satellite imageries of Dadam stone mine for
the period 2015-2021 for investigation of the issues regarding illegal mining In anarea of 0.8
hectare in forest area, mining done upto depth of 109 m in mining area and abandoned/
damaged distributary/ mingr constructed by the department of Irrigation in compliance to order
dated 20.7.2021 and 1B.1.2022 of Hon'ble Mational Green Tribunal in OA no. 169 of 2020 in the
fatter of Kuldeep Singh Vs State of Haryana & Ors on 27.1.2022 at 11.00 AM through Video
conferencing for your kind informiation please;

It is requested that thie concerned officers of the District Administration be directed to convey
the minutes of the meeting to all the concerned departments with the request to take necessary
action on the points relating to them and action taken report be submitted within 10 days.

(Dr. Babu Rant) '
Technical Expert,
Monitoring Committes

Endst. No. CMC/2022/ 613 Dated: 28.1.2022

A copy of the above is forwarded to the Member Secretary, Haryana State Pollution Control
Board, Panchukla for information and necessary action please. He is requested to take
necessary action on peint no. 4 as mentioned in the minutes of the meeting.

{Dr. Babu Ram) ' s
Technical Expert,
Moaioring Committag

Endst. No. CMCI2022/61y Dated; 28.1.2022—-
A copy of the above is forwarded to the Director HARSAC, Hisar for informaticn and necessary

action please,
(Dr. mfﬂm

Technical Expért,
Felo sk 110




[ ] "

Endst. No. CMC/2022/41 ¢ Dated: 28.1.2022
A copy of the above is forwarded to the Principal Scientist, HARSAC, Gurugram for Information

and necessary action please.
{Dr. ml.-ml Ramy

Technical Expert,
Hanitaring Commithee

Endst. No. CMC/2022/¢1¢ Dated: 28.1.2022
A cppy of the above is forwarded to the State Mining Engineer, Mines & Geology Department,
Haryana for information and necessary action pleasa,

{Dr. Babu Ram) = o
Technical Expart,
Monitoring Comrmittes

Endst. No. CMC/2022/ &1 3- Dated: 28.1.2022 N
A copy of the above is forwarded to the District Forest Officer, Department of Forest, Bhiwani

for information and necessary action please.
{Dr. n.&"nli,ﬁ?""‘““—

Technical Expert,
Monitoring Committes

Endst. No. CMC/2022/£1 % Dated: 28.1.2022
A copy of the above is forwarded to the Environmental Engineer, Haryana State Pollution
Control Board, Regional Office, Bhiwani for information and necessary action please.

{Dr. u Ram) ™"
Technic Expert,
Monsoring Committze

Enidst. No. CMC/f2022/4) 7 Dated: 28.1.2022

A copy of the above is forwarded to the Mining Officer, Department of Mines & Geology,

Bhiwani for information and necessary action please,

(Dr, Babu Ram)
Technical Expert,

Monitoring Committee

: 28.1,2022

Endst. No. CMC/2022/ sdo _ Dated: 28.1.20 :
A copy of the above is forwarded to the Executive Engineer, JUI Water Services Irrigation
Department, Bhiwani for information and necessary action please.
P e
(Dr. Babu Ram

Technical Expert,
Monitaring Comrmittes

H




Minutes of the Meeting held under the Chairmanship of Justice Pritam Pal, Fo
« Former
Judge, Punjab & Haryana High Court and now as Chairman of the Joint Committee

Irrigation in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble National
Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of
Haryana & Ors on 27.1.2022 at 11.00 AM through Video conferencing

The following were present during the meeting:

——

Sr. |Name and designation of the | Designation in the Joint Committee |
No. | authority/officer in the Deptt.
1 | Justice Pritam Pal, Former Judge, Punjab & | Chairman
Haryana High Court,
2 | Ms Urvashi Gulati, IAS, (Retd.) former Chief | Member
Secretary, Haryana
3 | 5h. R.K Sapra IFS (Retired), Member, State | Member
Expert Appraisal Committee i
4 Dr. OPS Khola, ICAR-Indian Institute of Soil | Member
. & Water Conservation, Research centre, |
| Chandigarh 3 . ==L
2 | Dr. KK Garg, Deputy Director/ Sclentist-C, Member
Ministry of Environment, Forest & Climate
Change, Regional Office, Chandigarh.

6 | Dr. Babu Ram, Technical Expert, Monitoring | Technical Expert
Committes,

The list of the officers of State of Haryana, present in the meeting, is as per Annexura-1,

The Chairman of the Joint committee apprised that in compliance to order dated 20.7.2021 in
DA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors, the Joint
Committee submitted s interim report to the Hon'ble National Greed Tribunal vide letter No.
CMC/2021/390 dated 13.10.2021. However, final report in the matter could not be submitted
due to non availability of high resolution satellitz imageries of the Dadam stone mines for the
year 2015-2021 on the following issues.

i. Illegal Mining in forest area (non minable area) in 0.8 hectares area in

“ Dadam mining Hills in village Dadam, Tehsil Tosham.

=== i, Illegal mining in Dadam mining area done up to depth of 109 m.
/ iii.  Abandoned/damaged Dadam Distributary/ minor constructed by the

\\rgﬂ.ﬂ Department of Irrigation.

In order to get high resolution sateliite imageries of Dadam stone mine on said points, the Joint
Committee had taken up the matter with Deputy Commissioner, Bhiwani on 29.10.2021 and
11.11.2021 and further with the Chief Secretary, State of Haryana in the meeting held on
23.12.2021, In the said meeting, the Chief Secretary directed Or. Sultan Singh, Principal
scienbist, HARSAC to get the estimate from the agendes concerned and make them available to
Deputy Commissioner, Bhiwani latest by 24.12.2021, on receipt of which Deputy Commissioner,
Bhiwani shall immediately release amount to the concemed so that imageries are made
available ta the Committee for finalizing their report.

2




In compliance to directions given by the Chief Secretary, State of Haryana in the meeting held
on 23.12.2021, Deputy Commissioner, Bhiwani vide his office letter No. 169/2020/Dadam 1429
dated 31.12.2021 has requested the Director General, Science & Technology Park, Pune to

provide the required satellite imagery data as per the Spatial resolution and also send the
imice of the same at the earliest.

since, the next date of hearing in the matter before tha Hon'ble Tribunal was fixed on
18.1.2022, therefore, the Chairman of the Joint Committee has submitted the progress on
action taken and requested for extension In time for finalization of the report of the Joint
Committee to the Hon'ble National Green Trbunal vide No. CMC/2021/566 dated 10.1.2022.

The Hon'ble National Green Tribunal has considerad the interim report dated 13,10.2021 as well
as request letter dated 10.1.2022 of the Joint Committee in its order dated 18.1.2022 and has
directed in Para No. 7, 8 and 9 as under:

7. As found by the Committes, there has been illegal mining including in the forest
area and also beyond the permitted depth. Though the Committee has observed
that there was no illegal mining in the mining area, the said observation appears
to refer to the Bime of inspection as the Committee has recorded its conclusion
about eariier ilegal mining. The Committee has abserved that there was no ground
water extraction but explanation of the PP that the ground water was privately
procured but it is difficult to accept explanation in absence of such private sources
being identified. As found in the order dated 20.07,.2021 and in the report of the
Committes, there was mining even beyond depth of 150 mirs. Closure plan have
not been given by the predecessor of the PP wiich is to be ensured by the Chier
Secretary of the State, There is order of the Mining Department dated 05.08.2020,
requiring the PP to close deep mining pits.

8.  Thus, whife directing recommended remedial action against iflegal mining in the
light of report of the Committee and i pursuance of order dated 20.07.2021 by
the State PCB and Mining Department, to be overseen by the Member Secretary
CPCE, we find it unnecessary that the Joint Committee may wait for procurement

P“( of satelfite imagery, if the same is not readily available and can make its final
kit s conclusions by undertaking ground truthing and drawing inferences from the
available material,

\FMﬂ Lat the Joint Committee give its final report by March 31, 2022, The Chief
Socretary, Haryana may alse fle action taken reéport in pursuance of order of this
Tribunal dated 20.07.2021 and report of the Joint Committee by March 31, 2022.

The reports may be filed by email at judicial-ngtigov.in preferabiy in the form of
searchabie POF/ OCR Support PDF and not in the form of Image POF.

MNow, the matter has been further listed on 5.4.2022.

On sending the invoice for satellite imageries data of Dadam mine area of district Bhiwani by
HARSAC Hisar vide letter dated 21.1.2022, Mining Officer-cum-Member Secretary, Distt. Mineral
foundation, Bhiwani vide his office letter dated 24.1.2022, has deposited Rs. 2,51,607/- to the
Director HARSAC Hisar, for providing satellite imageries data of Dadam mine area.




Thereafter, the detalled discussion on the following issues was held:

1. Procurement of ground water from private agency by M/S Govardha
3 & L "
Mines & Minerals for suppression of dust and plantation etc. in Dadam

mine area.
As per the observations of the Hon'ble National Green Tribunal in para no. 7 of order
dated 18.1.2022 that the project proponent has given the explanation that ground
waler was privately procured but it is difficult to accept explanation in the absence of
such private sources being identified.
After detailed discussion, it was directed that the mining officer, Bhiwani
shall take an undertaking alongwith receipt of the payment given to the
private agency by M/S Govardhan Mines & Minerals for procuring ground
water for mining activity within 7 days.

2. Submission of Mining Closure Plan by the predecessor of the project
proponent (by M/5 Govardhan Mines & Minerals),
The State mining officer informed that since mining activity has been continued in
Dadam mining area and closure plan can be submitted at the end of the mining at
mining site, as such, in this particular case, mining plan can be submitted only when
the mining activity shall be reaching to its closing.
After discussion in the issue, it was directed that State mining officer shall
submit a copy of minutes of the meeting held under the Chairmanship of
Chief Secretary, Haryana w.r.t. mining closer plan issue and the same may
be submitted to the Joint committee within 10 days.

3. Submission of mining plan by the Department of Mining.
The District Forest Officer, Bhiwani informed that green beit of 7.5 m width at the
periphery of Dadam mining area has not been provided by M/s Govardhan Mines
and Minerals, which is essentially to be provided by the mining lease holder as per
the mining plan of the area.
The Joint committee observed that mining plans by the earlier project proponent i.e.
M/s Sunder Marketing Associates as well as present proponent Le. M/s Govardhan

— Mines and Minerals, have not been submitted to the Joint committee. Further, as per

of the benches have been found varying between 5-10 mir. and all steps of safety
w.r.t mining have been taken.

It was directed that mining plan submitted by M/s Sunder Marketing
Associates and M/s Govardhan Mines and Minerals may be submitted by
the Mining Department within 10 days. Mining Officer, Department of
Mines & Geology, Bhiwani shall coordinate the matter.

4. Continuation of membership of Sh. R.K. Sapra, IFS (Retd.), Member SEAC,
Haryana as member of Joint committee.

‘rﬁ/ the report dated 28.12.2020 of Deputy Director of mines safety Ghaziabad, the sizes

s
Sh. R.K. Sapra, IFS (Retd.), Member SEAC and also a3 member of Joint commitiee w..._!w{la
informed that the tenure of SEAC as well as SEIAA, Haryana is going to on T
P
20.1.2022. He requested the Chairman of the Joint committes to intimate as to
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ii.

whether he may be continued to work with the Joint committee tiil the finalization of
the matter.

It was informed that the Hon'ble National Green Tribunal in para no. 12 of its order
dated 20.7.2021 has clarified that the committee may Interact with the stake holder
and take assistance from any other individualfinstitution. Accordingly, the
Chairman of the Joint committee directed that R.K. Sapra, IFS (Retd,),
may be co-opted as member with the Joint committee till the finalization
of the matter. The facilities like vehicle etc on the day of meeting [ visit to
the site shall be provided by HSPCB.

. Sharing of reports to be submitted by Deputy Commissioner, Bhiwani and

the committea constituted by the Hon'ble National Green Tribunal in OA
No. 01 of 2022 titled as news item published in the Indian Express
nawspaper dated 2.1.2022- Four killed in Haryana mine land slide.

The Chairman of the Joint committee directed that the report to be submitted by
Deputy Commissioner, Bhiwani and the Committee constituted in OA No. 01 of 2022
tited as news item: published In the Indian Express newspaper dated 2.1.2022- Four
kllled in Haryana riine land slide, may be shared with the Joint commitiee. The
Environmental Engineer, Haryana State Pollution Control Board, Regional
Office, Bhiwani shall coordinate the matter.

. Submission of documents /data [information available with any other

department and flagging of the same w.r.t illegal and unscientific mining
in Dadam mine area.

laint committee desired that any document [ data/ information available with any
other department relating to the matter may be brought to the notice of the Joint
Committee and the same may be provided. The Environmental Engineer,
Haryana State Pollution Control Board, Regional Office, Bhiwani shall
coordinate the issue.

. Submission of high resolution satellite imageries of Dadam stone mine for

investigation of the pending issues by HARSAC Hisar.

It was apprised that final report in the matter is pending due to non-availability of
high resolution satellite imageries of Dadam stone mines for the year 2015-2021 on
the following Issues:
Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.
Illegal mining in Dadam mining area done up to depth of 109 m.
Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.
The Director, HARSAC Hisar and Dr. Sultan Singh, Principal Scientist, HARSAC
Gurugram assured that sateliite imageries alongwith analysis data of these satellite
imagaries for the period 2016 ta 2020, ac mantioned in their letter dated 21.1,2022,
shall be submitted within 10 days.
The Joint committee noted the commitment made by the HARSAC, Hisar
and the Chairman of the Joint Committee directed that HARSAC Hisar shall
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ensure that satellite imageries of Dadam stone mine and analysis data of
these imageries may be provided to Joint committee within 10 days.

8. Fixing the meeting to scrutinize the record w.r.t. Dadam mining site in
compliance to order dated 18.1.2022 in OA no. 169 of 2020 in the matter
of Kuldeep Singh Vs State of Haryana & Ors on 01.02.2022 at 11:00 AM in
the committee room, Haryana State Pollution Control Board, C-11, Sector
6, Panchkula.

The Technical Expert of the Joint Committee apprised that due to joint meeting to be
held between the Chairman of Monitoring Committee, constituted by Hon'ble
National Green Tribunal in OA No. 596 of 2020 in the matter of Vikram Ahuja Vs
State of Punjab and others and Chief Secretary, Punjab, has been fixed on
31.1.2022, as such, the meeting of the Joint committee with the DFO, Department
of Forest, Bhiwani, Mining Officer, Department of Mines and Geology, Bhiwani and
the Executive Engineer, JUI, W/S Division, Bhiwani ray be postponed to 1.2.2022 at
11:00 AM,

The Chairman of the Joint committed directed that the meeting to
scrutinize the record w.r.t. Dadam mining site in compliance to order
dated 18.1.2022 in OA No. 169 of 2020 in the matter of Kuldeep Singh Vs
State of Haryana and others be held on 1.2.2022 at 11:00 AM.

!:ln&.};{ Garg, Dr. Babu Ramt T+

Sclentist-C/Deputy Director, Technical Expert,
MOEF Manitoring Committee
A :
Ms. uMsnLd%Gﬁ? Fxs {&Iv‘c\b
Former-Chief Secretary,
Haryana

5[1 =

Justice P Pal

Former Judge, Punjab & Hanmana High Court,
Now as Chajrman of the Monitoring Commitiee
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List of officers who attended meeting under the Chairmanship of Justice Pritam Pal,
Former Judge, Punjab & Haryana High Court and now as Chairman of the Joinl
Committee regarding availability of high resolution satellite imageries of Dadam stone
mine for the period 2015-2021 for investigation of the issues regarding illegal mining in
an area of 0.8 hectare in forest area, mining done upto depth of 108 m in mining area
and abandoned/ damaged distributary/ minor constructed by the department of Imrigation
in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble National Green
Tribunal in OA No. in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of
Haryana & Ors on 27.01.2022 at 11.00 AM through Video conferencing.

5r. No. | Officer Name and Designation

5h. R.5. Dhillon (1A5) Deputy Commissioner, Bhiwani

Sh. Parvesh Sharma, SME, Mines and Geology Deptt. Haryana

Sh. Jitender Ahlawat, (IFS) DFQ, Bhiwani

5h. R.K.Bhonsle, Regional Officer, HSPCB, Bhiwani

Sh. Bhupender Singh, MO, Bhiwani

Sh. Anshul, AEE, Irrigation Department, Bhiwani

Sh. Chander Parkash, Asstt. Geologist, Ground Water Cefl, Bhiwani

A e e

Sh. Dharmpal Suptt. O/c DFO, Bhiwani
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ANNEKURE - &
OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal
in OA No. 360 of 2018 in the matter Shree Nath Sharma Vs Union of India &

Ors and other Environmental 1ssucs.
(Official Address: Tower No.5, 4'* Floor, Forest Complex,
Sector 68, SAS Nagar) Tel No. 0172-2298091
Emall: mmﬁ-ﬂﬁ;ﬁ;mnﬂmm

To

The Deputy Commissioner,
Bhiwani

No, CMC/2022/ s 2
Dated: 2.2.2022

Subject: Minutes of the meeting of the sub Committee, constituted by the
Chairman of the sight member Joint Committee for investigations of
issues regarding illegal mining in an area of 0.8 hectare in forest area,
mining done upto depth of 109 m in mining area and abandoned/
damaged distributary/ minor constructed by the department of
Irtigation in compliance to order dated 20.7.2021 and 18.1.2022 of
Hon'ble National Green Tribunal in OA no. 169 of 2020 in the matter of
Kuldeep Singh Vs State of Haryana & Ors on 1.2.2022 at 11.00 AM in
the Committee Room, HSPCB, Panchkula.

Please find enclosed herewith minutes of the meeting of the sub Committee, constituted by the
Chairman of the eight member Joint Committes for Investigations of issues regarding flegal
mining in-an area of 0.8 hectare in forest area, mining done upto depth of 109 m in mining area
and abandoned/ damaged distributary/ minor constructed by the department of Irrigation in
compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble Mational Green Tribunal in QA
no. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors on 1.2.2022 at 11.00
AM in the Committes Room, HSPCE, Panchkula for your kKind information please.

1t Is requested that the concerned afficar of the District Administration be directed to convey
the minutes of the meeting to-all the eoncermnead departments with the request to take necessary
action on the points relating to them so that final report in the matier may be submitbed well
before 31.3.2022.

(Dr. Babu Ramt) oo

Technical Expert,
Monitoring Commitiee

Endst. No. CMC/2022/ 64 & Dated: 2.2.2022
A copy of the above is forwarded to the Member Secretary, Haryana Srate Pollution Control
Board, Panchukia for information and necessary action please.

(D, Babu Ram)*=5="" "
Technical Expert,
Menitoring Commithes

Endst, No. CMC/2022/ 23 Dated: 2,2.2022
A copy of the above is forwarded to the State Mining Engineer, Mines & Geology Department,

Haryana for information and necessary action please.
(Dr. m P

Technical Expert,
Monitoring Commithee

Endst. No. CMC/2022/ & 24 Dated: 2.2.2022 :
A copy of the above is forwarded to the District Forest Officer, Department of Forest, Bhiwani
for information and necessary action please.

(Or. Bobu RERT T
Technical Expert,
pMpmitoring Cormeritiee
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Endst. No, CMC/2022/ £ & & Dated: 2.2.2022
A capy of the above is forwarded o the Environmental Engineer, Haryana State Pollution
Control Board, Regional Office, Bhiwani for infarmation and necessary 1' chion please.

(Or.
Technical Expert,
Manitoring Cormmitize

Endst. Mo, CMC/2022/ L6 Dated: 2.2.2022
A copy of the above Is farwarded to the Mining Officer, Department of Mines B Geclogy,
Bhiwani for information and necessary action please.

(Dr. Babu Ram] — o

Technical Expert,
Menltoring Committee

Endst. No. CMC/2022/ 427 Dated: 2.2.2022
A copy of the above is forwarded to the Executive Engineer, JUI Water Services Irrigation
Department, Bhiwani for information and necessary action please.

{Dr. Babu m#‘"‘*"“'"

Technical Expert,
Maonitoring Committes
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Minubes of the meeting of the sub Committee, constituted by the Chairman of the
eight member Joint Committee for investigations of issues regarding illegal mining
in an area of 0.8 hectare in forest area, mining done upto depth of 109 m in mining
area and abandoned/ damaged distributary/ minor constructed by the department
of Irrigation in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble
National Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs
State of Haryana & Ors on 1.2.2022 at 11.00 AM in the Committee Room, HSPCB,
Panchkula.

The following were present during the meeting:

Sr. |Name and designation of the I:Iesignaitinn in the Joint Committee
No. | authority/officer in the Deptt. . =
1 Sh. R.K Sapra IFS (Retired), Member, State | Member
Expert Appraisal Committea.
2. | Dr. Narender Sharma, Additional Director, Member ;
| | central Pollution Control Board, Regional
' Directorate, Chandigarh.
3 | Dr. KK Garg, Deputy Director/ Scientist-C, | Member
Ministry of Environment, Forest & Clirmate
Change, Regional Office, Chandigarh.
— ol = et o !
4 | Dr. Babu Ram, Technical Expert, Monitoring | Technical Expert
Committee.

The list of the District Level Officers of District Bhiwani, present in the mesting, is as per
Annexure-1.

1.0 Background

It was apprised that in compliance to order dated 20.7.2021 in OA no. 163 of 2020 in the
matter of Kuldeep Singh Vs State of Haryana & Ors, the Joint Committee submitted its interim
report to the Hon'bie National Green Tribiunal vide letter No. CMC/2021/390 dated 13.10.2021.
However, final report in the matter could mot be submitted due to non availability of high
resofution satellite imageries of the Dadam stone mines for the year 2015-2021 on the following
ISSUES,

2.0

i Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.

i,
ii.
Department of Irrigation.

Illegal mining in Dadam mining area done up to depth of 109 m.
Abandoned/damaged Dadam Distributary/ minor constructed by the

Meeting of the Joint Committee held under the Chairmanship of Justice
Pritam Pal, Former Judge, Punjab & Haryana High Court on 27.1.2022

Regarding investigation of issues as mentioned above, the meeting under the Chairmanship of
Justice Pritam Pal, Former Judge, Punjab & Haryana High. Court and now as Chairman of the
Joint Committes was held on 27.1.2022, the minutes of which are annexed as per Annexure-2

In the said meeting, the Chairman of the Joint Committee directed that the meeting
to scrutinize the record w.r.t. Dadam mining site in compliance to order dated
20.7.2021 and 18.1.2022 in OA Mo. 169 of 2020 in the matter of Kuldeep Singh Vs

State of Haryana and others may be held on 1.2.2022 at 11:00 AM.

1
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3.0 Scrutinizing the record / documents for investigation of issues i, ii and iii, as
mentioned above, by members of the Joint Committee on 1.2.2022.

The members of the sub Committee, as listed above, assembled In the Committee Room,
HSPCB, Panchkula on 1.2.2022 and scrutinized the documents of the following departments

1. Department of Forest, Bhiwani
2. Department of Jui W/S, Bhiwani
3. Haryana State Pollution Control Board, Regional Office, Bhiwani

The said departments submitted the documents as under:
3.1 Documents pertaining to Department of Forest

Sub Committee scrutinized the documents of the Department of Irrigation and Water Resources
{Jul W/5 division Bhiwani) and following documents have been cbtained for their further study
to investigate the issue w.r.t illegal mining in an area of 0.8 hectare in forest area.

« Letter No. 1123 dated 19.8.2021 mentioning the Google Earth and GPS coordinates of
Aravalll plantation area, illegal mining sites on coloured Google Earth images, copy of
Superintendent of Police, Bhiwanl bearing letter No. 29441 dated 19.8.2021, letter Mo.
1811 dated 20.11.2019, letter No. 2055 dated 23.12.2019 and letter No, 2B6 dated
23.9.2019 along with inspection report of Sh, Rajesh Kumar, Mining Inspector regarding
illegal mining in Aravalll plantation area in Dadam mining site.

3.2 Department of Irrigation and Water Resources (Jui W/S Division Bhiwani)

It was informed that as per the record avallable in the case of Om Parkah V/s Raman & Ors in
the court AC] (SD), Tosham, as directed by the Hon'ble Court, Tehsildar, Tosham has reported
vide his report dated 6.1.2016 that 1700 ft of Dadam distributary has been damaged for the
last 10 years.

Sub Committee informed that in the meeting of the Joint Committee held on 17.9.2021, it was
informed that demarcation of Dadam distributary has been done by the Deptt. of Revenue
except its small portion having deep area of 200-250 ft. Therefare, in the said mesting, It was
directed by the Chairman of Joint Committee that the Deptt. of Irrigation and Mining shall
jointly measures the dimensions (length, breadth and depth) of Dadam distributary/ mined area
where deep pit of depth between 200-250 ft has been observed. However, in the report
" submitted by the SDO, Nigana, WYS Sub-division, Bhiwanl addressed to the Executive Engineer,
Jui W/S Bhiwanl under Intimation to the Monitoring / Joint Committee that the joint
measurement was carried out by the Irrigation- and Mining departments from RD 20500 to
23500 of Dadam distributary. The width of the damaged portion of Dadam distributary could
not be measured due to ups and downs. The depth of pillar No. 15 of mining was found at
approximately 50 ft below the bed level of Dadam distributary In Khasra No. 132,

After detailed discussion on the issue, sub Committee asked the Department of
Irrigation and Water Resources (Jui W/S division Bhiwani) to measure length,
breadth and depth of the portion of the Dadam distributary, where mining upto the
depth of 200-250 ft has been done and report may be submitted to the sub
Committee within 07 days.
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3.3 Haryana State Pollution Control Board, Regional Office, Bhiwani

The Envircnmental Enginesr, Haryana State Poliution Control Board, Regional Office, Bhiwani
has submitted a document sent by M/S Govardhan Mines-and Mineral to the Chairman Haryana
State Pollution Controf Board, Panchkula regarﬂing- reply of Show cause for closure under
section 5715 of EPA 1986 for viclation of EC and revocation consent to operate under Water
Act, 1974 and Air Act,1981.

Sub Committee asked the Environmental Engineer, Haryana State Pollution Control
Board, Regional Office, Bhiwani to send the copy of letter written by Chairman
HSPCB to his office, wherein, the comments of all the concerned departments have
been sought within 03 days

3.4 Department of Mining & Geology, Bhiwani

The Mining Officer, Department of Mining and Geology, Bhiwani informed telephonically that
due to visit of the State Level Committee w.r.t Incidental issues took place recently in Dadam
mining area, Bhiwani, it will not be possible for him to join the Joint Committes to get scrutinize
the documents. It was assured by him that the office of Joint/Monitoring Committee shall be
attended on 3.2.2022 for submission the required documents.

The Joint Committee considered the request of the Mining Officer, Deptt. of Mining
& Geology, Bhiwani and desired that the Mining Officer, Deptt. of Mining & Geology
may submit its documents on 3.2.2021.

4.0 Next meeting of the sub Committee '

It was mutually decided that the next meeting of the sub Committee shall be held on 11.2.2022
at 11.00 AM inthe Committee Room, Haryana State Pollution Control Board, C-11, Sector-6,
Panchkula, In the said meeting, documents submitted by Deptt. of Forest, Deptt. of Irrigation
and Water Resources {Jul W/S division), Deptt of Mining & Geology and Haryana State Pollution
Control Board shall be examined and inferences may be drawn, based on documents, if
possible. Sub Committee may also look for satellite imageries of Dadam stone mining area to be
submitted by HARSAC, Hisar w.r.t pending issues as mentioned in aforesaid para. Thereafter,
eight members Joint Committee may conclude its report well before the next date of hearing i.e

W

Dr. Hnra:i’der Sharma

Additional Director, Central Pollution Control
Board,

Regional Directorate,

Chandigarh.

Dr. &ﬁjﬁﬁ-ww

S::lentrst CjDenuty Director, MOEF Technical Expert,
Monitoring Committes
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ANNEXURE- "]
OFFICE OF THE MONITORING COMMITTEE

: Constituted by the Hon'ble National Green Tribunal
in OA No. 360 of 2018 in the matter Shree Math Sharma Vs Union of India &
Ors and other Environmental issues,

(Official Address: Tower No.S, 4% Floor, Forest Complex,
Bactor 68, BAS Nagar] Tel. No. 0172-2208091

Email: emedepd60ugmail.com, cecswmb06igmail.com

To

The Deputy Commissioner,
Bhiwani

No. CMC/2022/§ 74
Dated: 14.2.2022

Subject: Minutes of the meeting of the sub Committes, constituted by the
Chairman of the eight member Joint Committee for investigations of
issues ragarding illegal mining in an area of 0.8 hectares in forest area,
mining done upto depth of 109 m in mining area and abandoned/
damaged distributary/ minor constructed by the department of
Irrigation in compliance to order dated 20.7.2021 and 18.1.2022 of
Hon'ble National Green Tribunal in OA no. 169 of 2020 in the matter of
Kuldeep Singh Vs State of Haryana & Ors on 11.2.2022 at 11.00 AM in
the Committee Room, HSPCB, Panchkula.

Please find endosed herewith minutes of the meeting of the sub Committes, constituted by the
Chairman of the eight’ member Joint Committee for investigations of issues regarding illegal
mining in an area of 0.8 hectares in forest area, mining done upto depth of 109 m in mining
area and abandoned, damaged distributary/ minor constructed by the department of Irrigation
in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble National Green Tribunal in OA
no. 168 of 2020 In the matter of Kuideep Singh Vs State of Haryana & Ors on 11.2.2022 at
11.00 AM in the Committée Room, HSPCE, Panchkuia for your kind information please.

It is requested that the concerned officer of the District Administration be directed to convey
the minutes of the meeting to all the concerned departments with the request to take necessary
action on the points relating to them and submit the documents/information/data, as desired by
the Sub Committea in its mesting held on 11.2,.2022 so that final report in the matter may be
cubmitted well before the time given by Hon'bie National Green Tribunal in fts order dated
18.1.2022.

- ML S

(Dr. Babu Ram

Technical Expert,
Monitorireg Oommittes

Endst. No. CMC/2022/69 > Dated: 14.2.2022
A copy of the above Ejfﬂf'i'l'al’ﬁ'&d to the Member Secretary, Haryana State Pellution Control

Board, Panchukla for information and necessary action please.
(Or. B2 nat'ﬁ""“"-*

Tachnical Expert,
Monitoring Committes

Endst. No. CMC/2022/ (T8 Dated: 14.2.2022

A copy of the above Is forwarded to the State Mining Engineer, Mines & Geology Department,
Haryana for information and necessary action please.
[Dr. Mh ;Ih‘f?" e

Technical Bxpert,
Monitaring Committes
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Endst. No, CMC/2022/£19 Dated: 14.2.2022

A copy of the above is forwarded to the District Forest Officer, Department of Forest, Bhiwani
for information and necessary action please. He is requested to submit the desired
information/documents/data relating to his department by 17.2.2022,

(Dr. Babu Ram) =
Technical Expeart,
Manitaring Commitbes

Endst. No, CMC/2022/ a0 Dated: 14.2.2022

A copy of the above is forwarded to the Environmental Engineer, Haryana State Pollution
Control Board, Regional Office, Bhiwani for information and necessary action pleass. He is
requested to submit the desired information/documents/data relating to his department by

17.2.2022,
(Dr. nuEu Ram)

Technical Expert,
Monitoring Cormmittes

Endst. No. CMC/2022{ Te| Dated: 14.2.2022

A copy of the above is forwarded to the Mining Officer, Department of Mines & Geology,
Bhiwani for information and necessary action please. He js requested to submit the desired
information/documents/data relating to his department by 17.2.2022,

(Dr. Babu Ram]j >~ &
Technical Expert,
Manitarng Committee

Endst. No. CMC/2022/ Fod, Dated: 14.2.2022 R
& copy of the above'is forwarded to the Executive Engineer, JUL Water Services Lirigation
Department, Bhiwani for Information and necessary action please. He is requested to submit the

desired information/documents/data relating to his department by IT.E-EM

{Dr. Babu Ram)
Technical Expert,
Manitaring Comimittes

Endst, No. CMC/2022f Fe3 Dated: 14.2.2022 _
A copy of the above is forwarded to the Assistant Geclogist, Groundwater E_.E'll:, Ehlwam_far
information. and necessary action please. He s requested to submit the desired
information/documents/data relating to his department by 17.2.2022.

bu 'Fr.nmr Y

{Dr. Ba
Technical Expert,
Maonitaring Comméttes
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Minutes of the meeting of the sub Committee, constituted by the Chairman of the
eight member Joint Committee for investigations of issues regarding illegal mining
in an area of 0.8 hectares in forest area, mining done upto depth of 109 m in mining
area and abandoned/ damaged distributary/ minor constructed by the department
of Irrigation in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble
National Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs

State of Haryana & Ors on 11.2.2022 at 11.00 AM in the Committee Room, HSPCB,
Panchkula.

The following were present during the meeting:

Sr. |Name and designation of the | Designation in the Joint Committee

No. | authority/officer in the Deptt. 3

1 Sh. R.K Sapra IFS (Retired), Member, State Member
Expert Appraisal Committee,

2. | Dr. Narender Sharma, Additional Director, Member
Central Pollution Contrel Board, Regional
Directorate, Chandigarh.

3 | Dr. K.K Garg, Deputy Director/ Scientist-C, | Member
Ministry of Environment, Forest & Climate
Change, Regional Office, Chandigarh.

4 | Dr. Babu Ram, Technical Expert, Monitoring | Technical Expert
Committee. Expert

The list of the District Level Officers of District Bhiwani, present in the meeting, is a5 per
Annexure-1.

1.0 Background

It was apprised that in compliance to order dated 20.7.2021 in OA no. 169 of 2020 in the
matter of Kuldeep Singh Vs State of Haryana & Ors, the Joint Commitiee submitted its inberim
report to the Hon'ble National Green Tribunal vide letter No. CMC/2021/390 dated 13.10.2021.
However, final report in the matter could not be submitted due to non availability of high
resalution satellite imageries of the Dadam stone mines for the year 2015-2021 on the following

issies.

i Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.

il. Hlegal mining in Dadam mining area done up to depth of 108 m.

iii. Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.

Further, the Hon'ble National Green Tribuna after considering the interim report of the joint
Committee, submitted on 13.10.2021, has directed in para no.7,8 and 9, which are reproduced

A/ asunder;
\' 7. As found by the Committee, there has been illegal mining including in the
forest area and also beyond the permitted depth. Though the Committee has
g:l_ that there was no illegal mining in the mining area, the said
bservation appears to refer to the time of inspection as the Committee has
recorded its conclusion about earlier illegal mining. The Committee has
\Y*Qr observed that there was no ground water extraction but explanation of the
PP that the ground water was privately procured but it is difficult to accept
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explanation in absence of such private sources being identified. As found in
the order dated 20.07.2021 and in the report of the Committee, there was
mining even beyond depth of 150 mtrs. Closure plan have not been given by
the predecessor of the PP which is to be ensured by the Chief Secretary of the
State. There is order of the Mining Department dated 05.08.2020, requiring
the PP to close deep mining pits.

8. Thus, while directing recommended remedial action against illegal mining
in the light of report of the Committee and in pursuance of order dated
20.07.2021 by the State PCB and Mining Department, to be overseen by the
Member Secretary CPCB, we find it unnecessary that the joint Committee may
wait for procurement of satellite imagery, if the same is not readily available
and can make its final conclusions by undertaking ground truthing and
drawing inferences from the available material.

9. Let the joint Committee give its final report by March 31, 2022. The Chief
Secretary, Haryana may also file action taken report in pursuance of order of
this Tribunal dated 20.07.2021 and report of the joint Committee by March
31, 2022. The reports may be filed by email at judicial-ngt@gov.in preferably
in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF.

2.0 scrutinizing the record/documents for investigation of the pending issues i),

i), §ii) as per order dated 20.7.2021 and compliance of directions issued in
para no.7 and 8 of order dated 18.1.2022 in OA no. 169 of 2020.

In order to scrutinize the record/documents submitted by the various departments as directed
in the last meeting of the Sub committee held on 1.2.2022, department wise documents were
examined by the sub committee in its meeting held on 11,2.2022 as unger,

2.1 Meeting of the Sub committee held on 11.2.2022 at 11:00 AM in the
committee room, Haryana State Pollution Control Board office, Panchkula.

On the directions of the Chairman of Joint Committee in the meeting held on 27.1.2022, the
Sub committee held s 1% meeting on 1.2.2022 at 11:00 AM, wherein, the Sub committee
scrutinized the record) documents for investigation of the Issues i), i) and iii) as mentioned
above, pertaining to the departments of Forest, Departmient of Irrigation & Water Resources
(JUT WS Division Bhiwani), Haryana State Poliution Control Board, Regional Office Bhiwani and
Department of Mining and Geology, Bhiwani,

Accordingly, now the departments have submitted the documents, which have been serutinized/
examined by the Sub committee in the meeting heid on 11.2.2022. The observations of the Sub
commiittae on the documents/ data finformation submitted by the departments are mentioned

7
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2.1.1 Documents pertaining to the department of Forest (Illegal Mining in forest

area in 0.8 hectares area in Dadam mining Hills in village Dadam, Tehsil
Tosham.)

In the last meeting held on 1.2.2022, the following documents were obtained from the

department of Forest for further study to investigate the issue w.r.t. illegal mining In an area of
0.8 hectares in forest area.

» Letter No. 1123 dated 19.8.2021 mentioning the Google Earth and GPS coordinates of
Aravalli plantation area, illegal mining sites on coloured Google Earth images, copy of
superintendent of Police, Bhiwanl bearing letter No. 29441 dated 19.8.2021, letter No.
1811 dated 20.11.2019, letter No. 2055 dated 23.12.2019 and letter No. 286 dated
23.9.2019 along with inspection report of Sh. Rajesh Kumar, Mining Inspector regarding
illegal mining in Aravalli plantation area in Dadam mining site.

The Sub committee heid detailed discussion on the said documents and the District Forest
Officer has been directed to provide the google earth images for the year 2015 to 2020
especlally, In view of the letters written by Distt. Forest Officer to the Mining Office, Department
of Mines & Geology, Bhiwani vide letter no. no. 286 dated 23.5.2019, letter no. 1811 dated
20.11.2019, letter no. 2055 dated 23.12,2019 alongwith inspection report Sh. Rajesh Kumar
Mining Inspector, who has reported that illegal mining has been done in a portion of 20-25 Ft
between the pllars A & C in front of pillar B.

The sub committee desired that the said documents/Google earth images for the
period 2015 to 2020, as mentioned above, may be submitted to the Sub committee
on 17.2.2022 through special messenger so as to enable the Sub committee to draw
its inferences in the matter.

2.2.2 Department of Mining & Geology, Bhiwani (illegal mining in Dadam mining
area done upto the depth of 109 metres)

It was informed that on the directions of the Director General, Mines and Geology, Haryana,
Panchkula, ‘a team consisting of Senior Geologist, Head Office Panchkula, Mining officer,
Bhiwani, Senior Surveyors, Head office, Panchkula had Inspected the mining lease area on
3.11.2020 and detailed survey of mining area was carried out with the help of DGPS instrument
in the presence of concerned revenue officials and observed that maximum depth of mining pit
was found to be 109 metres from the surface level at the time of inspection.

Further, the department of Mines and Geology vide letter no. 718 dated 5.8.2020 has stated
that mining along pillars no. 13 and 19 has gone deep upto a depth of 300 FL.

After detailed discussion on the record provided by the department of Mining and
Geology, the Sub Committee has desired that the department of Mining and Geology
chall submit the record/documents mentioning the year in which mining upto the
depth of 109 meter and 300 ft. along boundary pillar no. 13 and 19, as mentioned in
its jetter no. 718 dated 5.8.2020, The said report may be submitted to the Sub
committee on 17.2.2022 .




2.2.3. Department of Irrigation and Water Resources (JUI W/S Division Bhiwani)
(Abandoned/damaged Dadam Distributary/minor constructed by the
Department of Irrigation.)

It was informed that in the meeting of the Jaint Committee held on 17.9.2021 and 27.1.2022
that demarcation of Dadam distributary has been done by the Deptt, of Revenue except its
small portion having deep area of 200-250 ft. Therefore, In the sald meeting, It was directed by
the Chairman of Joint Committee that the Deptt. of Irrigation and Mining shall jointly measures
the dimensions (length, breadth and depth) of Dadam distributary/ mined area where desp pit
of depth between 200-250 ft has been observed. However, in the report submitted by the SDO,
Nigana, W/S Sub-division, Bhiwani addressed to the Executive Enginger, Jui W/S Bhiwani under
intimation to the Monitoring [ Joint Committee that the joint measurement was carried out by
the Irigation and Mining departments from RD 20500 to 23500 of Dadam distributary. The
width of the damaged portion of Dadam distributary could not be measured due to ups and
downs. The depth of pillar No. 15 of mining was found at approximately 50 ft below the bed
leve! of Dadam distributary in Khasra No. 132.

Now, the documents shown by the Department of Irrigation and Water Resources
{JUI W/S Division) to the sub committee on 11.2.2022 indicate that the
measurement of length, breadth and depth of the portion of Dadam distributory
where mining upto depth of 200-250 ft has not been completed so far. Sub
committee directed the department of Irrigation and Water Resources shall submit
the report regarding measurement of length, breadth and depth of the portion of
Dadam distributory, where mining upto depth of 200-250 ft has been done, by
17.2.2022.

3.0 Compliance of the directions as mentioned in para no.7 and 8 of order dated
18.1.2022 of the Hon'ble National Green Tribunal in OA No. 169 of 2020 in the
matter of Kuldeep Singh Vs State of Haryana.

The Hon'ble National Green Tribunal in its order dated 18.1.2022, as mentioned in para no.7,
has observed that the Joint committee has reported that there was no ground water-extraction
but explanation of the project proponent that ground water was privately procured can not be
accepted in the absence of such private sources being identified.

Accordingly, the following issues were taken up for discussion in the meeting of the Joint
Committes held on 27.1.2022.

3.1 Procurement of ground water from private agency by M/S Govardhan Mines &
Minerals for suppression of dust and plantation etc. in Dadam mine area.

As‘-per.the abservations of the Hon'ble MNational Green Tribunal in para no. 7 of order dated
18.1.2022 that the project proponent has given the explanation that ground water was privately
_procured but it is difficult to accept explanation in the absence of such private sources being
identified. Accordingly, in the meeting of the Joint Committee held on 27.1.2022, It was directed
as under.

After detailed discussion, it was directed by the Joint committee that the mining
officer, Bhiwani shall take an undertaking alongwith receipt of the payment given to
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the private agency by M/S Govardhan Mines & Minerals for procuring ground water
for mining activity within 7 days.

In compliance to the directions of Joint Committee, Mining Officer, Department of Mining &
Geology, Bhiwani has submitted the documents regarding procurement of ground water from

private agency by M/s Govardhan Mines and Minerals for suppression of dust and plantation
ekc. in Dadam mining area.

The Sub committee has scrutinized the documents regarding procurement of ground water
from private agency by the mining lease holder and it was observed that the registration
number of each tractor tanker and truck tanker deployed by each of the private agency namely
M/s Pal & Pal Group, Shri Rajesh sfo Tara Chand and Shri Rajat Sharma has not been
mentioned. Moreover, the undertaking with these private agencies has been made since
1.12.2020, whereas, the present mining lease holder .5, M/s Govardhan mines and mingrals
has started its mining operation at Dadam mining site on 25.2.2019,

The Sub committee desired that the Mining officer, department of Mines and
Geology, Bhiwani shall get the details of each of truck tankers and tractor tankers
with registration number of each vehicle and capacity of these truck tankers and
tractor trolleys deployed by each agency alongwith their agreement made by mining
lease holder with private agencies and details of the payments made to the private
agencies for supplying water from 25.2.2019 to date. These documents may be
submitted by 17.2.2022.

3.2 Submission of mining closure plan by the predecessor of the project
proponent (M/s Govardhan Mines and Minerals).

During the meeting of the Joint Committed held on 27.1.2022, the Chairman of the Joint
Committee directed that State Mining Officer shali submit & copy of the minutes of the meeting
held under the chalrmanship of Chief Secretary, Haryana w.r.t. mining closure plan issue and
same may be submitted to the Joint Committee within 10 days.

Now, the State Mining Officer vide his letter no. DMG/HY/OA No. 169 of 2020/8:5 dated
4.2 2022, has submitted the Mining Plan including progressive mine closure plan of Dadam
stone mine submitted by M/s KJSL-Sunder WV (predecessor of M/s Govardhan Mines &
Minerals), However, no report is available w.r.t. implementation of the progressive mining
closure plan submitted by M/s KISL Sunder JV, which was further taken up for implementation
by Mjs Sunder Marketing Associates.

After discussion on the issue, the Sub committee directed as under:

i) Mining Officer, department of Mining and Geology shall submit the report
h:L" regarding implementation of the Mining closure plan, report regarding
leaving 7.5 metres wide barrier along the boundary of the lease area
which was to further developed into green belt by planning trees of

suitable varieties and keeping the surface green by planting grass and J} 3 ﬂ

bushes by the Sunder Marketing Associates. M
\




i) The Mining Officer, department of Mines and Geology has also not
submitted the report regarding implementation of the progressive mining
closure plan, providing benches of 10mx10m, providing green belt of 7.5m
width at the periphery of Dadam mining area and steps taken to maintain
33% of the total area i.e. 16.1271 hectares to be covered under plantation
along the lease period by M/s Govardhan Mines & Minerals. The said
documents may be submitted by 17.2.2022.

iii) The mining department, Department of Mines & Geology, shall also submit
the report regarding closing of deep mining pits as per order dated
5.8.2020 of the department (the same has been mentioned in para no. 7 of
the order dated 18.1.2022). The report by the said department may be
submitted by 17.2.2022.

iv) Haryana State Pollution Control Board, Regional Office, Bhiwani shall
submit the report regarding steps taken by M/s Govardhan Mines &
Minerals to control dust emissions generated during drilling and other
mining operations by 17.2.2022,

3.3. Submission of high resolution satellite imageries of Dadam stone mine and
analysis data of these imageries for the years 2016 to 2020 by HARSAC
Hisar

During the mesting of the Joint Committee held on 27.1.2022, the Director, HARSAC Hisar and
Dr. Sultan Singh, Principal Scientist, HARSAC Gurugram assured that sateliite imageries
alongwith analysis data of these satellite imageries for the period 2016 to 2020, as mentioned
in their lotter dated 21.1.2022, shall be submitted within 10 days.

The Joint committee noted the commitment made by the HARSAC, Hisar and the
Chairman of the Joint Committee directed that HARSAC Hisar shall ensure that
satellite imageries of Dadam stone mine and analysis data of these imageries may
be provided to Joint committee within 10 days.

Also, as per the telephonic communication made on 4.2.2022 with Suitan Singh, Principal
Scientist, HARSAC, Gurugram by the Technical Expert of the Joint Committee, it was assured
that the said high resolution imageries and analysis data of these imageres for the years 2016
to 2020 shall be submitted by 18.2.2022,

Therefore, the Sub Committee in its meeting held on 11.2.2022 desired that the
said high resolution imageries and analysis data of these imageries of Dadam stone
mine for the years 2016 to 2020 may be submitted by 18.2.2022 s0 that Joint
Committee may conclude its final report well before the time given to the Joint
Committee by the Hon'ble National Green Tribunal in its order dated 18.1.2022.

4.0 Next meeting of the sub committee on the issues as mentioned above
21.2,2022

The matter has been discussed with the Chaeirman of the Joint Committee and members of the
sub committee and it has been decided that the next meeting of the sub committee on the
teeues as mentioned above shall be held on 21.2.2022 at 11.00 AM in the Committee Room,




Haryana State Pollution Control Board, C-11, Sector-6, Panchkula. Therefore, all the members
of the joint committee are requested to attend the meeting on 21.2.2022 at 11:00 AM,

All the said departments are requested to submit report data/ information on the points relating
to them as desired by the sub committee in its meeting held on 11,2.2022 by 17.2.2022

brr. Haren#!'ﬁ;am

I. . Additional Director, Central Pollution Contrel
Board,
| Regional Directorate,
\f"‘?/ m"d,em"i
Dr. K.K Garg, Dr. Babu Ram ‘20
Scientist-C/Deputy Director, MOEF Technical Expert,

Monitoring Committee
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ANNEXORE - §

OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal
i OA No. 360 of 2018 in the matter Shree Natht Sharma Vs Union of India &

Ors and other Environmental issues.
iOfficial Address: Tower No 8, 4= Floor, Forest Complex,
Bector 68, SAS Nagar) Tel, No. 0172-2208091

Emall omedepdoQupmall.com,

To

The Deputy Commnissioner,
Bhiwani

No. CMC/2022/3 39
Dated: 22.2.2022

Subject: Minutes of the meeting of the sub Committee, constituted by the
Chairman of the eight member Joint Committee for investigations of
issues regarding illegal mining in an area of 0.8 hectares in forest area,
mining done upto depth of 109 m in mining area and abandoned/
damaged distributary/ minor constructed by the department of
Irrigation in compliance to order dated 20.7.2021 and 18,1.2022 of
Hon'ble National Green Tribunal in OA no. 169 of 2020 in the matter of
Kuldeep Singh Vs State of Haryana & Ors on 21,2.2022 at 11.00 AM in
the Committee Room, HSPCB, Panchkula.

Please find enclosed herewith minutes of the meeting of the sub Committee, constituted by the
Chairman of the eight member Jeint Committee for investigations of issues regarding illegal
mining in an area of 0.8 hectares in forest area, mining done upto depth of 109 m in mining
area and abandoned/ damaged distributary/ minor constructed by the department of Irrigation
in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble National Green Tribunal in OA
no. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors on 21.2.2022 at
11.00 AM in the Committee Room, HSPCB, Panchkula for your kind information please.

Itis requested that the concerned officer of the District Administration be directed to COnvEy
the minutes of the meeting to all the concerned departments with the request to take Necessany
action on the points relating to them and submit the documents/information/data, as desired by
the Sub Committee in its meeting held on 21.2.2022 so that final report in the matter may be
submitted well before the time given by Hon'ble National Green Tribunal in its order dated

18.1.2022.
(Dr. Babu Ram  iaacas

Technical Expert,
Mondoring Committes

Endst, No. CMCF2022/3 1o Dated: 22.2.2022
A copy of the above is forwarded to the Member Secretary, Haryana State Pollution Contral
Board, Panchukla for information and necessary action please.

(Dr. Babu Ram)  ° >
Technical Expert,
Monitaring Committee

Endst. No. CMC/2022/ 23} Dated: 22.2.2022
A copy of the above is forwarded to the State Mining Engineer, Mines & Geology Department,

Haryana for information and necessary action please.
(Dr. B%'Et‘!;ﬁ,’h”""

Technical Expert,
Monitoring Committes
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Endst. No. CMC/2022/ #32 Dated: 22.2.2022

A copy of the above is forwarded to the District Forest Officer, Department of Forest, Bhiwani
for information and necessary action please; He is requested to submit the desired
information/documents/data relating to his department by 28.2.2022.

[nr.n%u"i%ﬁ*m

Technical Expert,
Muoanitoring Committes
Endst. No. CMCF2022/ ?3% Dated; 22.2.2022
A copy of the above is rded to the Environmental Engineer, Haryana State Pollution
Control Board, Regional Office, Bhiwani for information and necessary action please. He is
requested to submit the desired information/documents/data relating to his department by

2.2 020,
(Dr. B-E Ram]

Technical Expert,
Maonitoning Committes

Endst. No. CMC/2022/ 33 4 Dated: 22.2.2022
A copy of the above is forwarded to the Mining Officer, Department of Mines & Geclogy,
Bhiwani for information and necessary action please. He is requested to submit the desired
information/documents/data relating to his department by 28.2.2022, E

i

(Dr. Babu Ram)
et E
Menitoring Committee
Endst. No. CMC/2022/ 33 g Dated: 22.2.2022
A copy of the above is forwarded to the Executive Engineer, JUI Water Services Irrigation
Department; Bhiwani for information and necessary action please. He Is requested to submit the
desired information/documents/data relating to his department by EE.E.EEI.
E T

{Dr. Ba m

Technical Exgert,
Monitoring Committes

Endst. No. CMC/2022/ 31 ¢ Dated: 22.2.2022
A copy of the above is forwarded to the Director, HARSAC, Hisar for informaticn and necessary
action pleassa.

(Dr. Babu Ram)

Technical Expert,
Mondoring Committee

Endst. No. CMC/2022/ 2 3 3= Dated; 22.2.2022

A copy of the above is forwarded to Dr. Sultan Singh, Principal Scientist, HARSAC-Node,
Gurugram for information and necessary action please, He is requested to provide the high
resolution satellite imageries and analysis data of these imageries of the Dadam stone mines for
the year 2016-2020 by 10.3.2022 so that Joint Committee may conclude Its final report well
before the time given to the Joint Committee by the Hon'ble National Green Tribunal in its order
dated 18.1.2022.

(Dr. Babu fBam)
Technical Bpert,
Monforing Committee

135




Minutes of the meeting of the sub Committee, constituted by the Chairman of the
eight member Joint Committee for investigations of issues regarding illegal mining
in an area of 0.8 hectares in forest area, mining done upto depth of 109 m in mining
area and abandoned, damaged distributary/ minor constructed by the department
of Irrigation in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble
National Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs
State of Haryana & Ors on 21.2.2022 at 11.00 AM in the Committee Room, HSPCB,
Panchkula.

The following were present during the meeting:

Sr. |Name and designation of the | Designation in the Joint Committee
No. | authority /officer in the Deptt.

1 | Sh. R.K Szpra IFS (Retired), Member, State | Member
Expert Appraisal Committes.

2 Dr. OPS Khola, Principal Scentist, Indian | Member
Institute of Soil & Water Conservation,
Research centre,

Chandigarh

3 | Dr. Narender Sharma, Additional Directar, Member
Central Pollution Control Board, Regionat
Directorate, Chandigarh.

4 | Dr. K.K Garg, Deputy Director/ Scientist-C, | Member
Miristry of Ervironment, Forest & Climate
Change, Regional Office, Chandigarh.

5 | Dr..Babu Ram, Technical Expert, Monitoring | Technical Expert
Comimittee.

U

P

>

The list of the District Level Officers of District Bhiwani, present in the meeting, is as per
Annexure-1,

1.0 Background

It was apprised that in compliance to order dated 20.7.2021 in QA no. 169 of 2020 In the
matter of Kuldeep Singh Vs State of Haryana & Ors, the Joint Committee: submitted its interim
report to the-Hon'ble National Green Tribunial vide letter No. CMC/2021/390 dated 13.10.2021.
However, final report in the matter could not be submitted due to non availability of high
resolution satellite imageries of the Dadam stone mines for the year 2015-2021 on the following
issues,

i Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.

i, Illegal mining in Dadam mining area done up to depth of 109 m.

iii.  Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.

Further, the Hon'ble National Green Tribunal after considering the interim report of the joint
Committee, submitted on 13.10.2021, has directed in para no.7.8 and 9, which are reproduced
as uncer;
7. As found by the Committee, there has been illegal mining including in the
forest area and also beyond the permitted depth. Though the Committee has
observed that there was no illegal mining in the mining area, the said
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observation appears to refer to the time of inspection as the Committee has
recorded its conclusion about earlier illegal mining. The Committee has
observed that there was no ground water extraction but explanation of the
PP that the ground water was privately procured but it is difficult to accept
explanation in absence of such private sources being identified. As found in
the order dated 20.07.2021 and in the report of the Committee, there was
mining even beyond depth of 150 mtrs. Closure plan have not been given by
the predecessor of the PP which is to be ensured by the Chief Secretary of the
State. There is order of the Mining Department dated 05.08.2020, requiring
the PP to close deep mining pits.

8. Thus, while directing recommended remedial action against illegal mining
in the light of report of the Committee and in pursuance of order dated
20.07.2021 by the State PCB and Mining Department, to be overseen by the
Member Secretary CPCB, we find it unnecessary that the joint Committee may
wait for procurement of satellite imagery, if the same is not readily available
and can make its final conclusions by undertaking ground truthing and
drawing inferences from the available material.

9. Let the joint Committee give its final report by March 31, 2022, The Chief
Secretary, Haryana may also file action taken report in pursuance of order of
this Tribunal dated 20.07.2021 and report of the joint Committee by March
31, 2022. The reports may be filed by email at judicial-ngt@gov.in preferably
in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF.

Compliance of the directions given by the sub Committee, constituted by the

Chairman of the Eight member Joint Committee, in the last meeting held on
11.2.2022 to the various departments w.r.t the issues relating to them.

Department of Forest (Illegal Mining in forest area in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.)

In the last meeting held on 11.2.2022, the District Forest Officer was directed to provide
the google earth images for the year 2015 to 2020 especially, In view of the letters
written by Distt. Forest Cfficer to the Mining Office, Department of Mines & Geology,
Bhiwani vide letter no. no. 286 dated 23.9.2019,; letter no. 1811 dated 20.11.201%. letter
no. 2055 dated 23.12.2019 alongwith inspection report of Sh. Rajesh Kumar Mining
Inspector, who has reported that illegal mining has been done in a portion of 20-25 Ft
between the pillars A & C in front of piiar B by 17.2.2022 so as to enable the sub
committee to draw the inferences in the matter.

Now, the District Forest Officer vide his office letter No. 2548 dated 18.2.2022 has
submitted the Google earth imageries of 22.5.2016, 9.1.2019 and 8.7.2019 mentioning

the status of the mining area in between pillars A & C in front of pillar 8 in the mining
args,
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The sub committee has taken these Google earth imageries of 22.5.2016,
9.1.2019 and 8.7.2019 of Dadam mining area on record and these Google
earth images shall be analyzed after the submission of high resolution
satellite imageries to be submitted by HARSAC, Hisar.

Department of Mining & Geoclogy, Bhiwani (illegal mining in Dadam mining
area done upto the depth of 109 metres)

In the last mesting held on 11.2.2022, the Sub Committee had desired that the
department of Mining and Geology shall submit the record/documents mentioning the
year in which mining upto the depth of 109 meter and 300 ft. along boundary plilar no.
13 and 19, as mentioned in its letter no. 718 dated 5.8.2020. The said report may be
submitted to the sub committee on 17.2.2022.

The Mining Officer, Department of Mining & Geslogy, Bhiwani informed that notice was
Issued to M/s Govardhan Mines & Minerals vide his office letter Mo, 718 dated 5.8.2020.
However, he has to check as to whether reply In the matter has been submitted by the
sabd mining lease holder.

After detailed discussion on the issue, the Mining Officer was directed to
submit the copy of the notice issued vide No. 718 dated 5.8.2020 to M/s
Govardhan Mines & Minerals, reply of the notice submitted by the said mining
lease holder and action taken by the department of Mines & Geology in the
matter by 28.2.2022.

Department of Irrigation and Water Resources (JUI W/S Division Bhiwani)
(Abandoned/damaged Dadam Distributary/minor constructed by the
Department of Irrigation.)

I the last meeting of the sub committee held on 11.2.2022, the documents shown by
the Department of Irrigation and Water Resources indicated that the measurement of
length, breadth and depth of the portion of Dadam distributary where mining upto depth
of 200-250 Ft has not been completed so far, Therefore, the sub committee directed the
department of Irrigation and Water Resources shall submit the report regarding
measurement of length, breadth and depth of the portion of Dadam distributary, where
mining upto depth of 200-250 ft-has been done, by 17.2.2022.

Now, the Department of Irrigation & Water Resources (JUI WS Division Bhiwani) has
submitted the survey report carry out by M/s BON surveyor solution on 9.2.2022.

The sub committee has perused the survey report submitted by the department and it
was observed that only the length and breadth of the various sections of Dadam
distributary, where mining has been done, have been marked, whereas, the volume of
mining done in the Dadam distributary has not been measured. Moreover, the volume of
the mining lease area falling within the Dadam distributary has also not been measured.

After detailed discussion on the issue, the sub committee desired that the
Department of Irrigation & Water Resources (JUI W/S Division Bhiwani) shall
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measure the volume of the pertion of Dadam distributary, where mining has
been done and wvolume of mining lease area, falling within the Dadam
distributary, by 28.2.2022,

Procurement of ground water from private agency by M/S Govardhan Mines &
Minerals for suppression of dust and plantation etc. in Dadam mine area.

During the last meeting held on 11.2.2022, the sub committee desired that the Mining
officer, department of Mines and Geology, Bhiwani shall get the details of each of truck
tankers -and tractor tankers with registration number of each vehicle and capadty of
these truck tankers and tractor trolleys deployed by each agency alongwith their
agreement made by mining lease holder with private agencies and details of the
payments made to the private agencies for supplying water from 25.2.2019 to date.
These documents may be submitted by 17.2.2022.

The Mining Officer informed that the data w.r.t details of each of the truck tankers and
tractor tankers with registration No. of each vehicle and capacity of these truck tankers
and tractor trolleys deployed by each agencies along with their agreement made by the
mining lease holder with private agencies and the details of the payments made to the
private agencies for supplying of water from 25.2.2022 to date, havie not been procured
s0 far from M/s Govardhan Mines & Minerals.

The sub committee desired that the Mining Officer, Department of Mining &
Geology Shall submit the above details by 28.2.2022.

Submission of mining closure plan by the predecessor of the project
proponent (M/s Govardhan Mines and Minerals).

Curlng the last meeting held on 11.2.2022, the State Mining Officer vide his letter no,
DMG/HY/OA MNo. 169 of 2020/825 dated 4.2.2022, had submitted the Mining Plan
including progressive mine closure plan of Dadam stone mine submitted by M/s KJSL-
Sunder IV (predecessor of M/s Govardhan Mines & Minerals). However, no report was
available w.r.t, implementation of the progressive mining closure plan submitted by M/s
KISL Sunder IV, which was further taken up for implementation by M/s Sunder
Marketing Associates,

After discussion onthe issue on 11.2.2022, the sub committes had directed as under:

i)

i)

Mining Officer, department of Mining and Geology shall submit the report regarding
imptementaticn of the Mining dosure plan, report regarding feaving 7.5 mebres wide
barrier along the boundary of the lease area which was to further developed into
green belt by planting trees of suitable varleties and keeping the area green by
planting grass and bushes by the Sunder Marketing Associates;

The Mining Officer, department of Mines and Geology has also not submitted the
report regarding implementation of the progressive mining closure plan, providing
benches of 10mx10m, providing green belt of 7.5m width at the periphery of Dadam
mining area and steps taken to maintain 33% of the total area i.e. 16.1271 hectares
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to be covered under plantation aiong the lease period by M/s Govardhan Mines &
Minerals. The said documents may be submitted by 17.2.2022.

i) The mining department, Department of Mines & Geology, shall also submit the
report regarding closing of deep mining pits as per order dated 5.8.2020 of the
department (the same has been mentioned in para no. 7 of the order dated
18.1.2022). The report by the said department may be submitted by 17.2.2022.

i)  Haryana State Poliution Control Board, Regional Office, Bhiwani shall submit the
report. regarding steps taken by M/s Govardhan Mines & Minerals to control dust
emissions generated during drilling and other mining operations by 17.2.2022,

The Mining Officer Informed that the reports as desired in para i), i) and iii) are yet to be
prepared and about 01 week Is required for the preparation of said reports. Moreover, the
Environmental Engineer, Haryana State Pollution Control Board, Bhiwani has also not
submitted the report as mentioned at paint iv) above,

After discussion on the issue, the sub committee desired as under:

i) Mining Officer, Department of Mines & Geology shall submit the reports
on points i) to iii) as mentioned above by 28,2.2022.

i)  Haryana State Pollution Control Board, Regional Office, Bhiwani shall
submit the report regarding steps taken by M/s Govardhan Mines &
Minerals to control dust emissions generated during drilling and other
mining operations by 28.2.2022.

2.6 Submission of high resolution satellite imageries of Dadam stone mine and

W
-2

analysis data of these imageries for the years 2016 to 2020 by HARSAC
Hisar

Dr. Sultan Singh, Principal Scientist, HARSAC Gurugram, who joined the meeting of the
sub committze through Video conferencing on 11.2.2022 was apprised that high
resplution satelfite imageries of Dadam stone mine for year 2015-2021 is required on
the following Issues, as due to non availability of which, the Joint Committee could not
submit its final report in the matter.
i. Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.
ii. Illegal mining in Dadam mining area done up to depth of 109 m.
iii. Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.

Dr. Sultan Singh, Principal Scientist, HARSAC Gurugram, assured that high resolution
satellite imageries along with analysis data of these satellite imageries for the years

2016-2022 shall be submitted within 10.3.2022.
The sub committee noted the commitment made by the Dr. Sultan Singh,

Principal Scientist, HARSAC Gurugram and it was desired that the high
resolution satellite imageries for the period 2016-2022 and analysis data of
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these satellite imageries on the following three issues shall be submitted by

10.3.2022.

i, Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hilis in village Dadam, Tehsil Tosham,

ii.. Illegal mining in Dadam mining area done up to depth of 109 m.

lii. Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.

3.0 Next meeting of the sub committee on the issues as mentioned above
7.3.2022
The matter has been discussed with the Chairman of the Joint Committee and members
of the sub committee and it has been decided that the next meeting of the sub
committee on the issues as mentioned above shall be held on 7.3.2022 at 11.00 AM In
the Committee Room, Haryana State Follution Control Board, C-11, Sector-6, Panchkula.
Therefore, all the members of the sub committee are requestad to attend the
meeting on 7.3.2022 at 11:00 AM.
All the said departments are requested to submit report /data/ information on the points
relating to them as desired by the sub committes in its meeting held on 21.2.2022 by
28.2.2022.

Dr. Hamlﬁrﬂmma
i Additional Director, Central Pollution
Indian Institute of Soil & Water Control Board,

o Conservation, Research centre, Regional Directorate,
\};\h Chandigarh Chandigarh.
Dr. K.K Garg, Dr. Bku Ram "1
Sclentist-C/Deputy Technical Expert,

Director, MOEF Manitoring Committes
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Hrmexue - 1

Meeting of the sub Committee, constituted by the Chairman of the eight member Joint
Committee in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble National
Green Tribunal in OA No. 169 of 2020 in the matter of Kuldeep Singh Vs State of
Haryana & Ors on 21.2.2022 at 11.00 AM in the Committee Room, Haryana State
Pollution Control Board, C-11, Sector 6, Panchkula.
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ANNEXVURE - 9
OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal
in OA Mo, 360 of 2018 in the matter Shree Math Sharma Ve Union of India &
Ors @nd other Environmental issues.
(Official Address: Tower No.5, 4* Floor, Forest Complex,
Sector 68, SAS Nagar) Tel. No. 0172-2298091
Email: cmcdepld&lirgmail.com,

To

The Deputy Commissioner,
Bhiwani

No. CMC/2022/ #80
Dated: 8.3.2022

Subject: Minutes of the meeting of the sub Committee, constituted by the
Chairman of the eight member Joint Committee for investigations of
issues regarding illegal mining in an area of 0.8 hectares in forest area,
mining done upto depth of 109 m in mining area and abandoned/
damaged distributary/ minor constructed by the department of
Irrigation in compliance to order dated 20.7.2021 and 18.1.2022 of
Hon'ble National Green Tribunal in OA no. 169 of 2020 in the matter of
Kuldeep Singh Vs State of Haryana & Ors on 7.3.2022 at 11.00 AM in
the Committee Room, HSPCB, Panchkula.

|||||

Please find enclosed herewith minutes of the meeting of the sub Committee, constituted by the
Chairman of the eight member Joint Committee for Investigations of issues regarding lllegal
mining in an area of 0.8 hectares in forest area, mining done upto depth of 109 m in mining
area and abandoned/ damaged distributary/ minor constructed by the department-of Irigation
in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble National Green Tribunal in OA
no. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors on 7.3.2022 at 11,00
AM in the Committee Room, HSPCE, Panchkula for your kind information and necessary action

please,

It is requested that the concerned officer of the District Administration be directed to convey
the minutes of the meeting to all the concerned departments with the request to take necessary
action on the points relating to them and submit the documents/information/data, as desired by
the Sub Committee in its meeting held on 21.2.2022 and 7.3.2022 so that final report in the
matter may be submitted well before the time given by Hon'ble National Green Tribunai in its

order dated 18.1.2022.

(Dr. Babu o e
Technical Expart,
Manforing Committes

Endst. No. CMC/2022/ 781 Dated: 8.3.2032 :
A copy of the above is forwarded to the Member Secretary, Haryana State Poliution Control

Board, Panchukla for information and necessary action please,
(Dr. m%ﬁﬂ““m

Technical Expert,
Monitoring Commithes

Endst. Mo, CMC/2022/ 784 Dated: 8.3.2022 i,
A copy of the above s forwarded to the District Forest Officer; Department of Forest, Bhiwani

for information and necessary action please.

(Dr. Babu Ra o
Technical Expert,
Monitering Committes
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Endst. No. CMC/2022/ 783 Dated: 8.3.2022

A copy of the above is forwarded to the Envirchmental Engineer, Haryana State Pollution
Control Board, Regional Office, Bhiwani for information and necessary action please. He is
requested to submit the desired infermation/documents/data relating to his department by

28.2.2022,
(Dr. hﬁtﬂ?"”“‘"
Technical Expert,
Manitaring Committes
Endst. No, CMC/2022/ 328 Y Dated: 8.3.2022

A copy of the above is forwarded to the Mining Officer; Department of Mines & Geology,
Bhiwani for Information and necessary action please.

(Dr. Babu Rand ' % »

Technical Expert,
Mondtcring Comenittes

Endst. No. CMC/2022/ 5§ Dated: B.3.2022
A copy of the above is forwarded to the Executive Engineer, JUI Water Services Irrigation
Department, Bhiwani for information and necessary action please.

{Dr. Babu Ram}f ¢ A
Technical Expert,
Monitoring Committes

Endst. No. CMC/2022/ 34 Dated: 8.3.2022
A copy of the above is forwarded to the Director, HARSAC, Hisar for information-and necessary

action please,

{Dr. Babu Ra
Technich Expert,
Manitoring Committes

Endst. No, CMC/2022/ 387 Dated: 8.3.2022
A copy of the above Is forwarded to Dr. Sultan Singh, Principal Scientist, HARSAC-Node,
Gurugram for information and necessary action please. He Is requested to provide the high
resolution satellite imageries and analysis data of these imageries of the Dadam stone mines for
the year 2016-2020 by 10.3.2022 so that loint Committee may conclude its final report well
before the time given to the Joint Committes by the Hon'ble National Green Tribunal in its order
dated 18.1.2022.

{Dr. Babu Ram} ¢ 3¢%-
Technical Expert,
Manitoring Committes
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Minutes of the meeting of the sub Committee, constituted by the Chairman of the
eight member Joint Committee for investigations of issues regarding illegal mining
in an area of 0.8 hectares in forest area, mining done upto depth of 109 m in mining
area and abandoned/ damaged distributary/ minor constructed by the department
of Irrigation in compliance to order dated 20.,7.2021 and 18.1.2022 of Hon'ble
MNational Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs
ﬁmn?h of Haryana & Ors on 7.3.2022 at 11.00 AM in the Committee Room, HSPCB,
a kula.

The following were present during the meeting:

Sr. | Name and designation of the | Designation in the Joint Committee
No. | authority/officer in the Deptt.
1 | Sh. R.K Sapra IFS (Retired), Member, State | Member
Expert Appraisal Committee.

2 | Dr. OPS Khola, Principal Scientist, Indian Member
Institute. of Soil & Water Conservation,
Research centre,
Chandigarh

3 Dr. Narender Sharma, Additional Director, Member
Central Pollution Control Board, Regional
Directorate, Chandigarh.

4 | Or. K.K Garg, Deputy Director/ Scientist-C, | Member
Ministry of Environment, Forest & Climate
Change, Regional Office, Chandigarh.

5 Dr. Babu Ram, Technical Expert, Monitoring | Technical Expert
Compittee.

The list of the District Level Officers of District Bhiwani, present in the meeting, i5 a5 per
Annexure-1.

1.0 Background

It was apprised that in compliance to order dated 20.7.2021 in OA no. 169 of 2020 in the
matter of Kuldeep Singh Vs State of Haryana & Ors, the Joint Committee submiited its interim
report to the Hon'ble National Green Tribunal vide letter No. CMC/2021/390 dated 13.10.2021.
However, final report in the matter could not be submitted due to non availability of high
resolution satellite imageries of the Dadam stone mines for the year 2015-2021 on the following

IS5LIEs,

i Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.

i Illegal mining in Dadam mining area done up to depth of 109 m.

iii. Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.

Further, the Hon'ble National Green Tribunal after considering the Interim report of the joint
Committee, submitted on 13.10.2021, has directed in para no.7, 8 and 9, which are reproduced

as under;
7. As found by the Committee, thera has been illegal mining including in the
forest area and also beyond the permitted depth. Though the Committee has
observed that there was no illegal mining in the mining area, the ﬂlq
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observation appears to refer to the time of inspection as the Committee has
recorded its conclusion about earlier illegal mining. The Committee has
observed that there was no ground water extraction but explanation of the
PP that the ground water was privately procured but it is difficult to accept
explanation in absence of such private sources being identified. As found in
the order dated 20.07.2021 and in the report of the Committee, there was
mining even beyond depth of 150 mtrs. Closure plan have not been given by
the predecessor of the PP which is to be ensured by the Chief Secretary of the
State. There is order of the Mining Department dated 05.08.2020, requiring
the PP to close deep mining pits.

8. Thus, while directing recommended remedial action against illegal mining
in the light of report of the Committee and in pursuance of order dated
20.07.2021 by the State PCB and Mining Department, to be overseen by the
Member Secretary CPCB, we find it unnecessary that the joint Committee may
wait for procurement of satellite imagery, if the same is not readily availabie
and can make its final conclusions by undertaking ground truthing and
drawing inferences from the available material.

9, Let the joint Committee give its final report by March 31, 2022, The Chief
Secretary, Haryana may also file action taken report in pursuance of order of
this Tribunal dated 20.07.2021 and report of the joint Committee by March
31, 2022, The reports may be filed by email at judicial-ngt@gov.in preferably
in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF.

2.0 Compliance of the directions given by the sub Committee, constituted by the
Chairman of the Eight member Joint Committee, in the last meeting held on
21.2.2022 to the various departments w.r.t the issues relating to them.

2.1 Department of Forest (Illegal Mining in forest area in 0.B hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.)

In the last meeting held on 21.2.2022, the sub committee had taken the Google Earth

Imageries, submitted by District Forest Officer, Dept of Forest, vide leiter MNo. 2548

ti_’ dated 18.1.2022 for the period 22.5.2016, 9.1.2020 and 8.2.2019 of Dadam Stone

mining area on record and it was decided that these Google Earth images shall be
/analyzed after the submission of high resolution satellite imageries by HARSAC Hisar.

\WQ\J The Sub committee was further informed that officials of the Forest department were
reporting from time to time about illegal mining by the mining lease holder in Aravall
plantation area (outside mining lease area). The reports in this regard were submitted
by the officials of forest department on 20.07.2019, 31.07.2019, 14.08.2019 and
10.9.2019 and letter dated 23.9.2019, 4.11.2019, 20.11.2019 but nothing is clear about

illegal mining done in an area (forest area).
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In the meeting held on 17.9.2021, District Forest Officer had shown Google earth
Images showing 0.8 hectares of forest area illegal mined In the year, 201%, whereas, Dr.
Sultan Singh, Principal Scientist, HARSAC was of view that images of Google earth
cannot be considered for establishing the actual time of period of illegal mining in 0.8
hectares of forest area. There is need to get the satellite imageries of the area.

It was further Informed that the Mining Inspector has stated in his report that joint
inspection of the mining area was camied out on 10.9.201% and fllegal mining was found
between Pillar A and C in front of pillar B having an area with length and depth as 20-25
ft.

Further, Range Forest Officer, Tosham range has informed to M/S Govardhan Mines &
Minerals stating that the netice has been served to the mining lease holder on the
directions of the Sub divisional Officer, Tosham based on the inspection carried out by
Mining inspector, Department of Mines & Geology to the Dadam mining area and finding
mining in forest area with the length and depth as 20-25 ft. Further, District Forest
Officer, vide his letter No. 1470 dated 7.10.2019, letter No. 1811 dated 20.11.2019,
letter No. 2055 dated 23.12.2019 has informed to the District Mining Officer, Bhiwani
that mining has been done in between pillar A &C in front of B in an area having length
and depth as 20-25 ft in the Aravali plantation area (copy of letters are annexed
herwith).

Further, District Forest Officer, Bhiwani, who was present in the meeting held on
7.3.2022 informed that the area having length and depth as 20-25 ft is matching with
the area of 0.8 hectares as menticned in the Google Earth images

Based on the document as submitted by Dept. of Mines & Geology and Dept of
Forest, the sub committee has come to conclusion that illegal mining in an
area of 0.8 hectares in Aravali plantation (Forest Area/ non minable area) has
been done by M/s Govardhan Mines & Minerals as the said mining lease
holder started mining operation in Dadam Stone mining area on 25.2.2019
and mining in the forest area (non minable area) was observed by the Mining
Dept. during the visit of the Mining Inspector to the area on 10.9.2019 (copy
is annexed herwith} .

Department of Mining & Geology, Bhiwani (illegal mining in Dadam mining
area done upto the depth of 109 m)

In the last meeting held on 21.2.2022, the Mining Officer was directed to submit the
copy of the notice issued vide No. 718 dated 5.8.2020 to M/s Govardhan Mines &
Minerals, (stating that the mining in the Eastem, North-eastern and south eastern ares
of mine situated along boundary pillar Me: 13 to 19 has gone deep to depth of
approximately 300 ft and if they go further deeper, the water table may be touched at
any time further, the mining lease holder was found demolished the benches which
were earlier present along the boundary of the deep pit), reply of the notice submitted
by the said mining lease holder and action taken by the department of Mines & Geology
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on the reply of show cause notice submitted by M/s Govardhan Mines & Minerals by
28.2.2022.

MNow, the Mining Officer, Department of Mines 8 Geology, vide ite officer letter No.
DWM/Dadam/248 dated 4.3.2022 has submitted copy of the reply submitted by M/fs
Govardhan Mines & Minerals, Tosham vide letter dated 16.11.2020, wherein, the said
mining lease holder has daimed as under:

"We started mining work in Dadam stone mines from 25.2.2018. The mining work was
started on the basis of judgment of Hon'ble High Court of Punjab & Haryana High Court
in CWP no. 28378 of 2018. The permission was given to Directions Minés & Geology
vide Memo dated 11122018 The mining work was started on the Environmental
dlearance granted to previous mining fease holder. Thus, we are doing mining work on
the terms & conditions of Mys Sunder Marketing Associate. We are doing miting as per
norms and conditions of EC in the area of 48.87 hectares given to us. In the said pit,
whose depth is stated at 109 meters, we are using the existing roads for extractions of
stone material wiich 12lls below from araa in wihich mining /s being done. The position
of safd pit /s same as that was allotted to ws in auction. All rules and regulations of
Mining are followed white doing mining work in the area. In the said pit between pillars
no. 13 to 19. the Mining Officer, Bhiwani vide Memo No. BWN/Dadam/718 dated
5.8.2020 directed to stop mining operations. The Cowrt of Honble Additional Givil Jude
(5r; Div) Tosham vide judgment dated 14.8.2010 directed the Mining department not to
Interfere in mining activities as provided by lease agreement or authorized by Gowt. and
authorities concerned. This order is still in force.

As regards second point s concermed, it s submithed that in mining work, formation and
breaking of benchies s regular process. The main (ssue s that the mining should be
scientific Le there showld not be danger fo human life. vibrations are low, blasting is
controfled and stores eft do not go beyond 50-100 m from blasting site. A these
paramefers are being foliowed. Benches are regularly formed. It is further submitted
that Director General (mines & safety) is the competent authority which looks after
safety of mining aperations. We are strictly following all the directions & Rules and every
steps are belng taken for scientific mining and safely”.

Further, w.r.t the documents dated 24.2.2022 submitted by M/s Govardhan Mines &
Minerals, w.r.t survey conducted by Mfs Shivam Engineers Associate Pvt. Ltd. on
28.8.2017, it is mentioned here that as discussed in the meeting of sub committee held
on 4.9,2021, the said mining lease holder was asked to darify as to whether the report
an survey conducted by M/s Shivam Engineers Associate Pyt Ltd. was submitted to
Department of Mining or any other associated department before starting the mining in
the mining léase area. However, the specific query raised by the sub commitiee has
been not responded by M/s Govardhan Mines & Minerals in the said document. But M/s
Govardhan Mines & Minerals, has claimed that as the allegations of doing mining at
depth of 109 m by the Hon'ble National Green Tribunal, therefore, the said mining lease
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2.3

2.4

holder has used the said document for his own defence as the document has been
submithed before the Hon'ble Court by the same petitioner Mr Rakesh Dalal in 2018 and
the said survey was conducted on 28.8.2017 Le before the sanction of lease to M/s
Govardhan Mines & Minerals,

However, the sub committee was of the opinion that before considering the
said document, the Department of Mines & Geology shall submit the final
action taken report of the department on the reply submitted by M/s
Govardhan Mines & Minerals vide its letter dated 16.11.2020 of the show
cause notice issued by the department vide No.DMG/HY/ML/DADAM/S
2018/1904 dated 26.6.2020. The said action raport may be submitted by the
Mining Officer, Department of Mines and Geology, Bhiwani on or before
9.3.2022.

Department of Irrigation and Water Resources (JUI W/S Division Bhiwani)
{Abandoned/damaged Dadam Distributary/minor constructed by the
Department of Irrigation.)

In the last meeting held on 21.2.2022, the Department of Irrigation & Water Resources
{JUI W/S Division Bhiwani) submitted the survey report carried out by Mfs BDN surveyor
solution on 9.2.2022. The sub committes had perused the survey report submittad by
the department and it was observed that only the length and breadth of the various
sections of Dadam distributary, where mining has been done; have been marked,
whereas, the volume of material extracted during mining done in the Dadam distributary
has not been assessed. Moregver, the valume of the material extracted in the mining
lease area, falling within the Dadam distributary was also not assessed,

In the said meeting, the sub committee desired that the Department of
Irrigation & Water Resources (JUI W/5 Division Bhiwani) shall measure the
volume of the material extracted from the portion of Dadam distributary,
where mining has been done and volume of material extracted in the mining
lease area, falling within the Dadam distributary and submit the report by
28.2.2022.

However, the Department of Irrigation has not submitted the relevant
documents and the sub committee directed that the Department of Irrigation
and Water Resources (JUI) Water Supply Division, Bhiwani to submit the
documents mentioning the volume of the material extracted from the portion
of Dadam distributary, where illegal mining has been done and the volume of
the material extracted in the mining lease area, falling within the Dadam
distributary by B.3.2022.

Procurement of ground water from private agency by M/5 Govardhan Mines &
Minerals for suppression of dust and plantation etc. in Dadam mine area.

In the last meetings of the sub committee held on 11.2,2022 and 21.2.2022, the Mining
Officer, Department of Mines and Geology, Bhiwani was directed to get the details of
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i)

i)

each of truck tankers and tractor tankers with registration number of each vehicle and
capacity of these truck tankers and tractor trolleys deployed by each agency alongwith
thelr agreement made by mining lease holder with private agencies for procurement of
groundwater and detalis of the payments made to the private agencies for supplying
water from 25.2.2019 to date.

Now, the Minirig Officer, Department of Mines and Geology, Bhiwani vide his office letter
No. BWN/DADAM/248 dated 4.3.2022 has submitted the details of each of the truck
sankers and tractor tankers with registration number of the vehides (Details are
annexed herewith) deployed by each agency (M/s Pal & Pal Group, Shri Rajesh s/o
Shi Tara Chand and Shri Rajat Sharma) and the agreement made by these agencies
with mining lease holder(M/s Govardhan Mines & Minerals).

The sub committee has taken these documents on record.

Submission of mining closure plan by the predecessor of the project
proponent {M/s Govardhan Mines and Minerals).

In the meetings of the sub committee held on 11.2.2022 and 21.2.2022, the
Departent of Mines and Geology, Bhiwani was directed as under:

Mining Officer, Department of Mining and Geclogy shail submit the report regarding.
implementation of the mining closure plan, report regarding leaving 7.5 metres wide
barrier along the boundary of the lease area which was fo further developed into
green belt by planting trees of cuitable varieties and keeping the area green by
planting grass and bushes by the Sunder Marketing Associates.

The Mining Officer, department of Mines and Geology has aleo not submitted the
report regarding implementation- of the progressive. mining closure plan, providing
benches of 10mx10m, providing green belt of 7.5m width at the periphery of Dadam
mining area and steps taken to maintain 33% of the total area i.e. 16.1271 hectares
to be covered under plantation along the lease period by Mfs Govardhan Mines &
Mirierals. The said documents may be submitted by 17.2.2022,

The mining departmenit, Department of Mines & Geology, hall also submit the
report regarding closing of deep mining pits as per order dated 5.8.2020 of the
department (the same has been mentioned in para no. 7 of the order dated
18.1,2022). The report by the said department may be submitted by 17.2.2022.

Also, Haryana State. Pollution Control Board, Regional Office, Bhiwani was asked to submit the
report regarding steps taken by M/s Govardhan Mines 8 Minerals to control dust emissions
generated during drilling and other mining operations.

Now, the Department of Mines & Geology, Bhiwani vide its letter No. BWN/DADAM/248 dated

4,3.2022 has submitted the reply as under:

"The present profect praponent Le. Ms Govardhan Mines and Minerals has left 7.5
m wide barrier along the boundary pillar no. 3 fo 9 and 20 to 25 of the mining lease
Frea of Dadam stome ming; wihich /5 wsing for green belt for planting trees of sultable
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varieties and keeping the suface green, However, no 7.5 m wide barrier aiong
boundary pillar nos. 1 and 2. 10 to 19 and 26 to 32 of mining lease area of Dadam
stone mine has been left for develooment of green belt by both the project
proponent (e, Mis Sunder Marketing Associates. who has conducted mining in
Dadam stone mining aréa from 29, 10.2015 te 30.11. 2017 and M/s Govardhan Mines
and Minerals from 25.2.2012 to date. However, M/s Govardhan Mines and Minerals
fas planted 15000 plants in about 15.5 acres (6.2 Hectara]'.

Regarding closing of deep mining pit as per order dated 5.8.2020 of the department,
as mentioned in para No. 7 of order dated 18.1.2022 of Hon'ble National Green
Tribunal, no report has been submitted by the Department of Mines and Geology.
Alsa, Haryana State Pollution Control Board, Regional Office, Bhiwani has not
submitted the report regarding steps taken by M/s Govardhan Mines and Minerals to
control dust emissions generated during drilling and other mining operations. It was
assured that the said report shail be submitted on 8.3.2022.

It is mentionaed here that the Honble Supreme Court of India in order dated
11.8.2017 in special leave to appeal (C) no. 19166 of 2017 has directed M{s Sunder
Marketing Associates for implementation of Mine closure plan on or before
30.11.2017, A meeting to review the action taken for compliance of order dated
11.8.2017 of the Hon'ble Supreme Court of India in special leave to appeal no.
19166 of 2017 was held with the officers of the various departments of State of
Haryana on 1.12.2017, wherein, it was pointed out that as per the declsion taken in
the earlier meeting, the advice of the Advocate general Haryana was obtained on
17.10,2017. On the basis of the same, initially it was decided to file an 1A and bring
the factual position to the notice of the Hon'ble Apex Court. However, due to fresh
court matter relating to compensation to the private land owner, the matter is under
consideration of the Hon'ble High Court and related facts have been placed before
the Hon'ble High Court in CWP no. 26094 of 2017 and action as per order in this writ
will be taken.

After detailed discussion on the issues, the sub committee desired that
the mining officer, Department of Mines & Geology, Bhiwani shall submit
the progress report regarding 7.5 m barrier all around the boundary of the
mining lease area and the status of plantation done in the strip of 7.5 m all
around the mining lease area and the volume of the material extracted
illegally by M/s Sunder Marketing Associates and M/s Govardhan Mines
and Minerals. The Mining Department shall also submit the report
regarding closing of deep mining pit as per letter dated 5.8.2020 of the
department, as mentioned in para No. 7 of order dated 18.1,2022 of
Hon'ble National Green Tribunal. It was desired that report on the said
issues may be submitted by 8,3,.2022.

Also, Haryana State Pollution Control Board, Regional Office, Bhiwani shall
submit the report regarding steps taken by M/s Govardhan Mines and
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Minerals to control dust emissions generated during drilling and other
mining operation by 8.3.2022,

2.6 Submission of high resolution satellite imageries of Dadam stone mine and
analysis data of these imageries for the years 2016 to 2020 by HARSAC

Hisar
Dr. Sultan Singh, Prindpal Sclentist, HARSAC - Gurugram, who was contacted
telephonically informed that high resolution satellite imageries for the period 2016-
2022 and analysis data of the satellite imageries on the following three Issues shall be
submitted on 10.3.2022.
i. Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham, '
ii. Illegal mining in Dadam mining area done up to depth of 109 m.
iii. Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.

The sub committee noted the commitment made by Dr. Sultan Singh,
Principal Sc:ianl:ist,.l-liARSﬁE Gurugram.

3.0 MNext meeting of the joint committee on the issues as ‘mentioned above
14.3.2022

The matter has been discussed with the Chairman of the Joint Committee and members
of the sub committee and it has been decided that the next meeting of the joint
committes on the issues, as mentioned above, shall be held on 14.3.2022 &t 11.00 AM
in the Committee Room, Haryana State Pollution Control Board, =11, Sector-6,
Panchkula. Therefore, all the members of the joint committee are reguested to
attend the meeting on 14.3.2022 at 11:00 AM.

Further, all the said departments are also requested to attend the meeting
along with complete report /data/ information on the points relating to them
on 14.3.2022 at 11:00 AM.

: j
GJJ o1 < 'ﬂf .
d, " Dr. Narander Sharma

ber, SEA noipa! Scientist, Additional Director, Central Podlution
Indian Institute of Soil & Water Control Board,

.»f ,,p"‘? Conservation, Research centre, Reglonai Directorate,
bl Chandigarh Chandigarh.
e
Dr. K.K Garg, Dr. Babu Ram® e

Seientist-Cf Deputy Technical Expert,
Director, MOEF Monitoring Commities
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* Attendance sheet

Meeting of the sub Committee, constituted by the Chairman of the eight member Joint
Committee for examining the documents/data/ information submitted by the Department of
Forest, Department of Irrigation and Water Resources JUI W/S division, Department of
Mining & Geology and Haryana State Pollution Control Board w.rit investigation of the issues
regarding illegal mining in an area of 0.8 hectare in the forest area, mining done upto depth
of the 109 m in the mining area, abandoned | damaged distributary / minor constructed by
the Department of Irrigation, documents regarding procurement of water from private
agency for suppression of dust and plantation etc in Dadam mining area, implementation of
the mining clesure plan and progressive mining closure plan and providing green belt of 7.5
m width at the periphery of Dadam mining area in compliance to order dated 20.7.2021 and
18.1.2022 of Hon'ble National Green Tribunal in OA No. 169 of 2020 in the matter of Kuldeep

Singh Vs State of Haryana & Ors on 7.3.2022 at 11.00 AM in the Committee Room, Haryana
State Pollution Control Board, C-11, Sector 6, Panchkula.
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ANNEXURE- |0
OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal
in OA No. 360 of 2018 in the matter Shree Nath Sharma Vs Union of India &

Ors and other Environmental issues.
[Official Address: Tower No.8, 4% Floor, Forest Complex,
Sector 68, SAS Nagar] Tel. No. 0172-2298091

Emall: emedepd60¢gmail.com,

To

The Deputy Commissioner,
Bhiwani

No. CMC/2022/ 7 ¥ #
Dated: 15.3.2022

Subject: Minutes of the meeting of the Joint Committee, constituted by Hon'ble
National Green Tribunal, for investigations of issues regarding illegal
mining in an area of 0.8 hectares in forest area, mining done upto
depth of 109 m in mining area and abandoned/ damaged distributaryf
minor constructed by the department of Irrigation in compliance to
order dated 20.7.2021 and 18.1.2022 of Hon'ble National Green
Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State
of Haryana & Ors on 14.3.2022 at 11.00 AM in the Committee Room,
HSPCB, Panchhkula.

Piease find enclosed herswith minutes of the meeting of the Joint Committee, constituted by
Hon'ble National Green Tribunal, for investigations of issues regarding illegal mining in an area
of 0.8 hectares in forest area, mining done upto depth of 109 m in mining area and abandoned)/
damaged distributary/ minor constructed by the department of Trrigation in compliance to onder
dated 20.7.2021 and 18.1.2022 of Hon'ble National Green Tribunal in OA no. 169 of 2020 in the
matter of Kuldeep Singh Vs State of Haryana & Ors on 14.3.2022 at 11.00 AM in the Committee
Room, HSPCE, Panchkula for your kind information and necessary action please.

It is requested that the concerned officer of the District Administration be directed to convey
the minutes of the meeting to all the concerned departments with the request to take necessary
action on the points relating to them and submit the documents/information/data, as desired by
the Joint Committee immediately so that final report in the matter may be submitted well
before the time given by Hon'ble National Green Tribunal in its order dateE 18.1.2022.

(Dr. ]
Technical Expert;
Mondtoring Committes

Endst. No, CMC/2022f 78 9 Dated: 15.3.2022

A copy of the above is forwarded to the Member Secretary, Haryana State Pollution Control
Board, Panchukia for information and necessary action please, He is requested to direct the
concemed officer to book Committes Room in the office of Haryana State Pollution Control
Board, C-11, Sector-6, Panchkula on 19.3.2022 from 11:00 AM to 5:00 PM for meeting of
the Joint Committee to finalize the report to be submitted to Hon'ble National Green Tribunal in
compilance to order dated 18.1.2022 in OA no. 169 of 2020 in the matter of Kuldeap Singh Vs
State of Haryana & Ors. He is further requested to ask the concerned officer to provide 02 inova
vehicles for Chairman and member of the Joint Committee on 19.3.2022 at 10:00 AM at the
following address.

1, Justice Pritam Pal, Former Judge Punjab & Haryana High Court
#665, Sactor-11 B, Chandlgarh.

2. Ms Unvashi Gulati, Former Chief Secretary, Haryana
#82, Sector: 11-A, Chandigarh. i 6 f

o o

Techndcal Expert;
Momitoring Committes




Endst. No. CMC/2022f 7% o : Dated: 15.3.2022

A copy of the above is forwarded to the District Forest Officer, Department of Forest, Bhiwani
for information and necessary action please. He is requested to attend the next meeting of the
Joint Committes, constituted by Hon'ble Mational Green Tribunal on 19.3.2022 at 11:00 AM“in
the committes room, Haryana State Pollution Control Board, Panchkula.

(Dr. hh%

Technical Expert,
fonforing Committes

‘n

Endst. No. CMC/2022/ 79 | Dated: 15.3.2022

A copy of the above is forwarded o the Environmental Engineer, Haryana State Pollution
Control Board, Regional Office, Bhiwani for information and necessary action please. He is
requested to attend the next meeting of the Joint Committee, constituted by Hon'ble National
Green Tribunal on 19.3.2022 at 11:00 AM in the committée room, Haryana State Pollution
Control Board, Panchikula.

(Dr. Babu Ram
Technical Expert,
Mondoring Commithes

Endst. Neo. CMC/2022/ 7 7a Dated: 15.3.2022
A copy of the above is forwarded to the Mining Officer, Department of Mines & Geology,
Bhiwani for information and necessary action please. He is requested to attend the next
meeting of the Joint Committee, constituted by Hon'ble National Green Tribunal on 19.3.2022 at
11:00 AM in the committes room, Haryana State Pollution Control Board, Panmkula_.

(Dr. Babu }
Techmcal Expert,
Monitoring Commites

Endst, No. CMCf2022f 79 3 Dated: 15.3.2022
A copy of the above Is forwarded to the Executive Engineer, JUI Water Services Irrigation
Department, Bhiwani for information and negessary action please. He is requested to attend the
next meeting of the Joint Committee, constituted by Hon'bde Mational Green Tribunal on
19.3.2022 at' 11:00 AM in the committee room, Haryana State Pollution Control Board,
Panchikula, g@

(Dr. B

Technical Expert,
Monitaring Commities

Endst. No. CMC/2022/ 7 T4 Dated: 15.3.2022

A copy of the above is forwarded to the Assistant Geologist, Groundwater Cell, Bhiwani for
information and necessary action please. He is requested to attend the next meeting of the
Joint Committee, constituted by Hon'ble National Green Tribunal on 19.3.2022 at 11:00 AM in
the committee room, Haryana State Pollution Controf Board, Panchkula,

{Dr. Ba
Fechiniel Beomert
Monitoring Commithae

Endst. No. CMC/2022f 7437 Dated: 15.3.2022
A copy of the above is forwarded ta the Director, HARSAC, Hisar for Information and necessary

action please.
(r. mu%ulw_}

Technical Expert,
b i ok

Endst. No. CMC/2022/ 716 Dated: 15.3.2022
A copy of the above is forwarded to Dr. Sultan Singh, Principal Sclentist, HARSAC-MNode,
Gurugram for information and necessary action please. He is requested to attend the next

meeting of the Joint Committee, constituted by Hen'ble National Green Tribunal on 19.3,2022 at
1100 AM Incthe committes room, Harvana State Pollution Control Board, P%nr,h[-:ula.

{Pr. Babu
Technical Expert,

Monitoring Committee [ 6’ R



Minutes of the meeting of the Joint Committee, constituted by Hon'ble National
Green Tribunal, for investigations of issues regarding illegal mining in an area of 0.8
hectares in forest area, mining done upto depth of 109 m in mining area and
abandoned/ damaged distributary/ minor constructed by the department of
Irrigation in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble National
Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of
Haryana & Ors on 14.3.2022 at 11.00 AM in the Committee Room, HSPCB,
Panchiula,

The following were present during the meeting:

Sr. |Name and designation of the | Designation in the Joint Committee
MNo. | authority/officer in the Daptt.

1. | Justice Pritamn Pal, Former Judge Punjab & | Chairman
Haryana High Court
2. | Ms. Urvashi Gulati (IAS Retd.), Former Chief | Senior Member
Secretary, Haryana
3. | 5h. R.K Sapra IFS (Retired), Member, State | Member
Expert Appraisal Committee.

4. | Dr. OPS Khola, Principal Scientist, Indlan | Member
Institute of Soll & Water Conservation,
Research centre,

Chandigarh

Dr. Narender Sharma, Additicnal Director, Member
Central Pollution Control Board, Reglonal
Directorate, Chandigarh.

6. | Dr. K.K Garg, Deputy Director/ Sclentist-C, Member
Ministry of Environment, Forest & Climate
Change, Regional Office, Chandigarh.

7. | Dr. Babu Ram, Technical Expert, Monitoring | Technical Expert
Committes,

w

The list of the District Level Officers of District Bhiwani, present in the meeting, Is as per
Annexure-1.

1.0 Background

It was apprised that in compliance to order dated 20.7.2021 In OA no. 169 of 2020 in the
matter of Kuldeep Singh Vs State of Haryana & Ors, the Joint Committee submitted s interim
report to the Hon'ble National Green Tribunal vide letter No. CMC/2021/390 dated 13.10.2021.
However, final report in the matter could not be submitted due to non availability of high
resolution satellite imageries of the Dadam stone mines for the year 2015-2021 on the following
issues.

i Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hiils in village Dadam, Tehsil Tosham.

i, Illegal mining in Dadam mining area done up to depth of 109 m.

ili. Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.

Further, the Hon'ble National Green Tribunal after considering the Interim report of the joint
Committes, submitted on 13.10.2021, has directed in para no.7, 8 and 9, which are repreduced !

as under;
[63



2.0

2.1

Para no. 7.

As found by the Committes, there has been illegal mining including in
the forest area and also beyond the permitted depth. Though the
Committee has observed that there was no illegal mining in the mining
area, the said observation appears to refer to the time of inspection as
the Committee has recorded its conclusion about earlier illegal mining.
The Committee has observed that there was no ground water
extraction but explanation of the PP that the ground water was
privately procured but it is difficult to accept explanation in absence of
such private sources being identified. As found in the order dated
20.07.2021 and in the report of the Committee, there was mining even
beyond depth of 150 mtrs. Closure plan have not been given by the
predecessor of the PP which is to be ensured by the Chief Secretary of
the State. There is order of the Mining Department dated 05.08.2020,
requiring the PP to close deep mining pits.

Para no. 8.

Thus, while directing recommended remedial action against illegal
mining in the light of report of the Committee and in pursuance of
order dated 20.07.2021 by the State PCB and Mining Department, to be
overseen by the Member Secretary CPCB, we find it unnecessary that
the joint Committee may wait for procurement of satellite imagery, if
the same is not readily available and can make its final conclusions by
undertaking ground truthing and drawing inferences from the available
material.

Para no. 9.

Let the joint Committes give its final report by March 31, 2022. The
Chief Secretary, Haryana may also file action taken report in pursuance
of order of this Tribunal dated 20.07.2021 and report of the joint
Committee by March 31, 2022. The reports may be filed by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

Compliance of the directions given by the sub Committee, constituted by the

Chairman of the Eight member Joint Committee, in the last meeting held on
7.3.2022 to the various departments w.r.t the issues relating to them.

Submission of high resolution satellite imageries of Dadam stone mine and
analysis data of these imageries for the years 2016 to 2020 by HARSAC, Hisar

it was apprised that the Tollowing issues are pending due to non availability of high
resolution sateliite imageries of Dadam stone mine area for the year 2016-2020.

Y



i. Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.

ii. Illegal mining in Dadam mining area done up to depth of 109 m.

iii. Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.

Dr. Sultan Singh, Principal Sclentist, HARSAC Gurugram, who joined the meeting
through video cenferencing, submitted the status w.r.t each activity as under:

a) Ilegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham,

It was informed that satellite imageries data for the year 2016, November, 2017
(drone image data), February, 2018, February, 2019 and February, 2020 has been
made avallable and these satellte imageries have been analyzed for thelr
interpretation and the same: shall ba submitted on 15.3.2022.

b) Illegal mining in Dadam mining area done up to depth of 109 m
It was informed that satellite imagery data showing the depth of the deepest mining
pit has been made awvailable for the year, 2017, and November, 2021, However, the
complete imageries data along with analysis data shall be submitted on 15.3.2022.

¢} Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.
The Joint Committes was informed that the data of Dadam Distributary / minor,
constructed by the Department of Irrigation, is available upto RD 20500 and it has
been observed that in the year 2011, the Dadam Distributary upto RD 20500 is
clearly visible and it has not been found damaged. The satellite imageries data for
the period Novemnber 2017, indicates that a portion of 55 m length has been found
damaged in reference of its previous data for the year, 2011.
The Executive Engineer, JUI water Service Division, Bhiwani informed that the
Dadam Distributary was constructed in the year 1976-77 upto RD 20500 and [ater
on, it was extended upto RD 23500 during the year, 1987-88. The detail survey of
Dadam Distributary has been got conducted from M/S BDN Surveyor, Bhiwani, which
—  indicate that there are following 02 portion in which mining has been found
conducted.
i) In Khasra no. 29/1, illegal mining has been done from RD 21150 to RD 23500
and the volume of the material extracted within the Dadam Distributary has
been assessed as 5,45,109.65 m’.
i) The volume of the material extracted in the mining lease area, the part of the
Khasra no. 132, falling in course of Dadam Distributary, has also been
assessed and the same has been found as 3,53,126.27 m”.

Dr. Sultan Singh, Principal Scientist, HARSAC Gurugram, informed that the
coordinates of Dadam Distributary from RD 20500 to RD 23500 have not been made
available to HARSAC, The said coordinates may be provided today i.e 14.3.2022, !é 5



It was desired that the officer of Department of Irrigation and Department of Mining
may aiso be deputed to attend his office at Gurugram on 15.3.2022 at 11:00 AM for
the discussion on the points. The Patwari and kanungo of the area may also be
directed to attend his office,

After discussion on the issue, the Chairman of Joint Committee directed as
under:

i) The officers of Department of Irrigation and Department of Mining
shall attend the office of Dr. Sultan Singh, HARSAC Gurugram on
15.3.2022 at 11:00 AM. They should carry complete record relating
to Dadam Distributary, The coordinates on the various points as
desired by the Dr. Sultan Singh shall also be provided today i.e.
14.3.2022.

i) Deputy Commissioner, Bhiwani, who joined the meeting through
video conferencing, was asked by the Chairman of the Joint
Committea to depute Patwari and kanungo of the area to visit the
office of Dr. Sultan Singh, Principal Sclentist, HARSAC Gurugram on
15.3.2022 at 11:00 AM.

iii) Dr. Sultan Singh, Principal Scientist, HARSAC Gurugram, shall
provide satellite imagery data along with their analysis data on all

the above three issues as mentioned above by 15.3.2022,

2.2  Procurement of ground water from private agency by M/S Govardhan Mines &
Minerals for suppression of dust and plantation etc. in Dadam mine area.

It was informed that the Mining Officer, Department of Mines and Geology, Bhiwani vide
his office letter No. BWN/DADAM/ 248 dated 4.3.2022 has submitted the detalls of each
af the truck tankers and tractor tankers with registration number of the vehicles
deployed by each agency (M/fs Pal & Pal Group, Shri Rajesh s/o Shri Tara Chand and
Shri Rajat Sharma) and the agreement made by these agencies with mining lease
holder(M/s Govardhan Mines & Minerals). ;

W‘j It was pointed out that since the private agencies, who are supplying water to M/s

l._,,..-fﬂ'itwardhan Mines & Minerais for suppression of dust and plantation from the tube well
outside mining area, as such, these private agencies are required to obtain NOC from
CGWA,

The Joint Committee recommends that the officer of Groundwater Cell,
Bhiwani shall look into the issue of NOC to be sought by the concerned
agency in the matter at his own level.
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2.3

Implementation of mining closure plan by the predecessor of the project
proponent i.e M/5S Sunder Marketing Associates,

In the last meeting held on 7.3.2022, it was directed as under:

1} The mining officer, Department of Mines & Geology, Bhiwanl shall submit the
progress report regarding 7.5 m barrier all around the boundary of the mining
lease area and the status of plantation done in the strip of 7.5 m all around the
mining fease area and the volume of the material extracted illegally by M{s
Sunder Marketing Associates and M/s Govardhan Mines and Minerals.

2) The Minirig Department shall submit the response of the department on the reply

of the show cause notice submitted by M/s Govardhan Mines & Minerals vide its
letter dated 16.11.2020 and action taken regarding closing of deep mining pit as
per letter dated 5.8.2020 of the department, as mentioned in para No. 7 of order
dated 18.1.2022 of Hon'ble Mational Green Tribunal. The matter may be taken
with the Sh. P.K Sharma, State Mining Engineer, Department of Mines &
Geology, Panchkuia.
Mining officer, Department of Mines and Geology informed that survey of area
has been started and it shall be completed on 17.3.2022 and the same shall be
submitted on 18.3.2022. The Joint Committée noted the commitment made by
Department of Mines and Geslogy.

2.4 Steps taken by the M/s Govardhan Mines & Minerals to control dust emissions

.

generated during drilling and other mining operations

It was apprised that the Ervironmental Engineer, Haryana State Pollution Contrel Board,
Regional Offics, Bhiwani vide his office letter no. HSPCB/BHI/2022/2364 dated
33.2.2022 has reported that M/s Govardhan Mines and Minerals, Bhiwani has installed
the dust suppression sources through HEMM and-other equipments i.e. better drilling
process at the time of drilling, 03 nos. foggers to control harmiful fumes and dust,
deployed the water tankers sprinklers on the haul roads to control dust due to dumpers
activity and planted trees at the lease boundary for control of dust suppressian.

e The Joint Committes noted the action taken by Haryana State Pollution

alﬂ

Control Board, Regional Office, Bhiwani.

Next meeting of the Joint Committee on the issues regarding high resolution
satellite imageries and their analysis data to be provided by the Dr. Sultan
Singh, Principal Scientist, HARSAC Gurugram.

The matter has been discussed with the Chalrman of the Joint Commitiee and members
of the Joint committee and it has been decided that the next meeting of the Joint
Committee on the Issues regarding high resolution. satellite imageries and their analysis
data to be provided by the Dr. Sultan Singh, Principal Sclentist, HARSAC Gurugram, shall
pe held on 19.3.2022 at 11.00 AM |0 the Committee Room, Haryana State Poilution
Control Board, C-11, Sector-6, Panchkula. Therefore, all the members of the joint
cammittee are requested to attend the meeting on 19.3.2022 at 11:00 AM.
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Further, all the concerned departments are also requested to attend the
meeting along with complete report /data/ information on the points relating
to them on 19.3.2022 at 11:00 AM.

RK Sapra,
Member, SEAC

Sol~

Dr. Marender Sharma
Additional Dérectar, Central Pallution
Control Board,

- Conservation, Research centre, Reglonal Direckorate,
W Chardigarh Chandigarh.
A

Dr.H.K Garg, Dr. n.a%:‘n’a*?n'ﬂ-a-m

Scientist-CfDeputy Technical Expert,
Director, MOEF Monitoring Commiltes

Uhtate. M D)\
Ms. Urvashi Gulati, =

Justice Pritam Pal

Former Chief Secretary of Former Judge, Punjab and Haryana
Haryana and now as member of High Court, Now as Chairman of
the Monitaring Committee Monitoring Committes

6%




Attendance sheet

Meeting of the Joint Committee, constituted by the Hon'ble National Green Tribunal, under
the Chairmanship of Justice Pritam Pal, former Judge, Punjab & Haryana High Court and
now as Chairman of the Monitoring Committee, regarding finalization of the report w.r.t. the
issues regarding illegal mining in an area of 0.8 hectare in the forest area, mining done upto
depth of the 109 m in the mining area, abandoned [/ damaged distributary [/ minor
constructed by the Department of Irrigation and observations of the Hon'ble National Green
Tribunal in its order dated 18.1.2022 w.r.t. procurement of water from private agency for
suppression of dust and plantation in Dadam Mining area, implementation of the mining
closure plan and progressive mining closure plan and providing green balt of 7.5 m width at
the periphery of Dadam mining area in compliance to order dated 20.7.2021 and 18.1.2022
of Hon'ble National Green Tribunal in OA No. 169 of 2020 in the matter of Kuldeep Singh Vs
state of Haryana & Ors on 14.3.2022 at 11.00 AM in the Committee Room, Haryana State
Pollution Control Board, C-11, Sector 6, Panchkula.
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ANNERORE ~ ||
OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal
in OA No. 360 of 2018 in the matter Shree Nath Sharma Vs Union of India &

Ors and other Environmental issues.
{Cificial Address: Tower No.5, 4% Floor, Forest Complex;
Bector 68, BAS Nagar) Tel. No. 0172-2298001
Emeail: cmedepitligmail com

To

The Deputy Commissioner,
Ehbwani.

No. CMC/2022/R ¢,
Dated: 21.3.2022

Subject: Minutes of the meeting of the Joint Committee, constituted by Hon'ble
National Green Tribunal, for investigations of issues regarding illegal
mining in an area of 0.8 hectares in forest area, mining done upto
depth of 109 m in mining area and abandoned/ damaged distributary/
minor constructed by the department of Irrigation in compliance to
order dated 20.7.2021 and 18.1.2022 of Hon'ble National Green
Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State
of Haryana & Ors on 19.3.2022 at 11.00 AM in the Committee Room,
HSPCB, Panchkula.

Please find enclosed herewith minutes of the meeting of the Joint Committee, constituted by
Honble Mational Green Tribunal, for investigations of issues regarding illegal mining in an area
of 0.8 hectares in forest area, mining done upto depth of 109 m in mining area and abandoned/
damaged distributary/ minor constructed by the department of Irrigation in compliance to order
dated 20.7.2021 and 18.1.2022 of Hon'ble National Green Tribunal in OA no. 168 of 2020 in the
matter of Kuldeep Singh Vs State of Haryana & Ors on 19.3.2022 at 11.00 AM in the Committes
Room, HSPCB, Panchkula for your kind information and necessary action.

It is requested that the concerned officer of the District Administration be directed to convey
the minutes of the meeting to all the concemned departments with the request to take necessary
action on the points relating to them and submit the documentsfinformation/data, as desired by
the Joint Committee immediately so that final report in the matter may be submitted well
before the time given by Hon'ble National Green Tribunal in its order dated 18.1.2022.

(Dr. Babu Ram)
Technical Expert,
Manitoring Committes

Endst. No. CMC/2022/40% Dated: 21.3.2022
A copy of the above Is forwarded to the Member Secretary, Haryana State Pollution Control

Board, Panchukla for information and necessary action please.
(Dr. n%&?'ﬂ o

Technical Bxpert,
Monltoring Commithee

Endst. No. CMC/2022/ 86& Dated: 21,3.2022

A copy of the above is forwarded to the District Forest Officer, Department of Forest, Bhiwani
for Information and necessary action please. o 532 3

Technical Expert,
Monitoring Committee
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Endst. No. CMC/2022/2e9 Dated: 21.3.2022

A copy of the above is forwarded to the Environmental Engineer, Haryana State Pollution
Control Board, Regional Office, Bhiwani for information and necessary action please,

[Dr. Ehu Ram)

Technical Expert,
Mendtoring Committee
Endst. No. CMC/2022/ Zit Dated: 21.3.2022
A copy of the above is forwarded to the Mining Officer, Department of Mines & Geology,
Bhiwani for information and necessary action please,
{Dr.%ulﬁajm
Technical Expert,
Monitoring Committes
Endst. No. CMC/2022/ 21 Dated: 21.3.2022

A copy of the above is forwarded to the Exscutive Englneer, JUI Water Services Irrigation
Department, Bhiwani for information and necessary action please,
(Dr. Ea%iﬂ i

Technical Expert,
Menitoring Commithee

Endst. No. CMC/2022/914. Dated: 21.3.2022
A copy of the above is forwarded to the Assistant Geologist, Groundwater Cell, Bhiwani for
information and necessary action please.

(Dr. Babu Hamg

Technical Expert,
Menitoring Committes

Endst. No. CMC/2022/ 12 Dated: 21.3.2022
A copy of the above is forwarded to the Director, HARSAC, Hisar for information and necessary
action please,

Tl
(Dr. Babu Ram

Technical Expert,
MenBoring Commattes

Endst. No, CMC/2022/ £ | Dated: 21.3.2022
A copy of the above is rded to Dr. Sultan Singh, Principal Scientist, HARSAC-Node,

Gurugram for information and necessary action please.
(Dr. Babu Ram)

Technical Expert,
Monitoring Cormmittes
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Minutes of the meeting of the Joint Committee, constituted by Hon'ble National
Green Tribunal, for investigations of issyes regarding iliegal mining in an area of 0.8
hectares in forest area, mining done upto depth of 109 m in mining area and
abandoned/ damaged distributary/ minor constructed by the department of
Irrigation in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble National
Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of
:ﬁﬂm & Ors on 19.3.2022 at 11.00 AM in the Committee Room, HSPCB,

The following were present during the meeting:

Sr. |Name and designation of the Designation in the Joint

No. | authority/officer in the Deptt. Committes

1. Justice Pritam Pal, Former Judge Punjab & | Chairman
Haryana High Court

2 Ms. Urvashi Guiati (IAS Retd.), Former Chief | Member
Secretary, Haryana

3. Sh. R.K Sapra IFS (Retired), Member, State | Member
Expert Appraisal Committee.

4, Dr. OPS Khola, Principal Scientist, Indian | Member
Institute of Soil & Water Conservation,
Research centre, Chandigarh
5: Dr. Narender Sharma, Additional Director, Member
Central Poliution Control Board, Regional
Directorate, Chandigarh.

6. Dr. K.K Garg, Deputy Director/ Scientist-C, Member
Ministry of Environment, Forest & Climate
Change, Regional Office, Chandigarh.

7. Dr, Babu Ram, Technical Expert, Monitoring | Technical Expert
Committee,

The list of the District Level Officers of District Bhiwani, present in the meeting, is as per
Annexure-1.

1.0 Background

It was apprised that in comipliance to order dated 20.7.2021 In OA no. 169 of 2020 in the
matter of Kuldeep Singh Vs State of Haryana & Ors, the Joint Committee submitted its interim
report to the Hon'ble National Green Tribunal vide letter Mo. CMC/2021/390 dated 13.10.2021.
However, final report in the matter could not be submitted due to non availability of high
resolution satellite imageries of the Dadam stone mines for the year 2016-2020 on the following
issues,

is Illegal Mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining Hills in village Dadam, Tehsil Tosham.

ii lllegal mining in Dadam mining area done up to depth of 109 m,

j ii. Abandoned/damaged Dadam Distributary/ minor constructed by the

NJJ Department of Irrigation,
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Further, the Hon'ble National Green Tribunal after considering the interirn report of the joint
Committes, submitted on 13.10.2021, has directed In para no.7, 8 and 9, which are reproduced
as under:

Para no. 7.

As found by the Committee, there has been illegal mining including in the
forest area and also beyond the permitted depth. Though the Committee has
observed that there was no iilegal mining in the mining area, the said
observation appears to refer to the time of inspection as the Committee has
recorded its conclusion about earlier illegal mining. The Committee has
observed that there was no ground water extraction but explanation of the
PP that the ground water was privately procured but it is difficult to accept
explanation in absence of such private sources being identified. As found in
the order dated 20.07.2021 and in the report of the Committee, there was
mining even beyond depth of 150 mtrs. Closure plan have not been given by
the predecessor of the PP which is to be ensured by the Chief Secretary of
the State. There is order of the Mining Department dated 05.08.2020,
requiring the PP to close deep mining pits.

Para no. 8.

Thus, while directing recommended remedial action against illegal mining in
the light of report of the Committee and in pursuance of order dated
20.07.2021 by the State PCB and Mining Department, to be overseen by the
Member Secretary CPCB, we find it unnecessary that the joint Committee
may wait for procurement of satellite imagery, if the same is not readily
available and can make its final conclusions by undertaking ground truthing
and drawing inferences from the available material.

Para no. 9.

Let the joint Committee give its final report by March 31, 2022. The Chief

Secretary, Haryana may also file action taken report in pursuance of order of

this Tribunal dated 20.07.2021 and report of the joint Committee by March

31, 2022, The reports may be filed by email at judicial-ngt@gov.in preferably

h in the form of searchable PDF/ OCR Support PDF and not in the form of
& PDF,
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2.0

2.1

.11

Compliance of the directions given by the Joint Committee, constituted by the
Hon'ble National Green Tribunal, in the last meeting held on 14.3.2022 to the
various departments w.r.t the issues relating to them.

Submission of high resclution satellite imageries of Dadam stone mine and
analysis data of these imageries for the years 2016 to 2020 by HARSAC, Hisar

The following Issues are pending with the HARSAC, Hisar due to non availability of high
resolution sateliite imageries of Dadam stone mine area for the year 2016-2020.
i» Illegal mining in forest area (non minable area) in 0.8 hectares area in
Dadam mining hills in village Dadam, Tehsil Tosham.
ii. Illegal mining in Dadam mining area done up to depth of 109 m.
ill. Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation,

In the last meeting held on 14.3.2022, Dr. Sultan Singh, Principal Scientist, HARSAC
Gurugram, who joined the meeting through video conferencing, submitted that the
sateliite imagery data for the year 2016, November 2017 (drone image data), February
2018, February 2019 and February 2022 w.r.t illegal mining in forest area in 0.8
hectares; data for the year, 2017 and Nov, 2021 for the illegal mining in Dadam mining
area depth upto 109 m has been made availabfe but no coordinates of Dadam
Distributary for RD 20500 to 23500 have been made available.

Accordingly, it was directed that said coordinates may be provided by
14.3.2022 and officers of Department of Irrigation and Department of Mines
& Geology, Patwari and Kanungo of Dadam area may be deputed in the office
of Dr. Sultan Singh, Principal Scientist, at Gurugram on 15.3.2022 at 11:00
AM along with complete record. It was further informed that the satellite
imagery data along with their analysis on all the above three issues, as
mentioned above shall, be submitted by 15.3.2022.

Now, Dr. Sultan Singh, Principal Sclentist, HARSAC, Gurugram has submitted the high
resolution satellite imagery data of Dadam stone mine and analysis data of the imageries
for the year 2016-2022 on the issues are mentioned as under:

Illegal mining in forest area (non minable area) in 0.8 hectares area in Dadam
mining Hills in village Dadam, Tehsil Tosham.

The year wise analysis of mining on the basis of available satellite/drone imagery data
was mentioned as under:

1.1.1 Analysis data of date 16.5.2016

It was observed that mining of 0,180 hectares (1797.95 m?) has been done within the
boundary of 0.8 hectares area. The map showing mining within boundary of 0.8
hectares area on satellite imagery of dated 16.5,2016 has been mentioned in figure-3,

page 14 of report.

2.1.1,2 Analysis data of date 24.11.2017

It was pbserved that 1.061 hectares (10611.31 m?) of iflegal mining area has been
increased within and outside of the boundary of 0.8 hectares area. The map showing
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ilegal mining done within and outside of the boundary of 0.8 hectares on satellite
imageries of 24.11.2017 has been mentioned in figure-5, page 15 of the report.

2.1.1.3 Analysis data of date 16.2.2018

It was observed that 0.072 hectares (720.36 m?) of illegal mining area has been
increased within and outside of boundary of 0.8 hectares area. The map showing mining
within and outside the boundary of 0.8 hectares area on satellite imageries of 16.2.2018
has been shown In figure-5, page 16 of the report.

2.1.1.4 Analysis data of date 2.2.2019

It was observed that 0.123 hectares (1227.78 m®) of lllegal mining area has been
increased within and outside the boundary of 0.8 hectares area, The map showing
above mining Is mentioned in figure-6, page 17 of the report,

2.1,1.5 Analysis data of date 16.2.2020

.

I

It was observed that 0.097 hectares (972.438 m?) of mining area has been increased
within and outside of boundary of 0.8 hectares area, The map showing above mining is
mentioned in figure-7, page 18 of the report.

The record submitted by Department of Mines & Geology indicates that M/s Sunder
Marketing Assodiates, a mining lease holder, has carried out mining in Dadam area
during the period from 29.10.2015 to 20.11.2017 and M/s Govardhan Mines & Minerals
has carried out mining in the sald mining area from 25.2.2019 and now the same has
been continued.

In view of the above, the year wise fllegal mining done has increased to 1.533 hectares)
i5 summarized in the Table given below:

S.n | Name of mining lease holder Satellite Illegal mining done |
0. imageries date | in the area
1. | Mfs Sunder Marketing Associates 16.5.2016 0.180 hectares
2. | Mfs Sunder Marketing Associates 24.11.2017 1.061 hectares
3. | Non lease period 16.2.2018 0.072 hectares
4. | Non lease period 2.2.2019 0.123 hectares
5. | M/s Govardhan Mines & Minerals 16.2.2020 0.097 hectares
1.533 hectares |

Total area where illegal mining done in forest area

2.1.2 Tllegal mining in Dadam mining area done up to depth of 109 m
The year wise analysis done through SOI, DTM 2017 and DGPS (Mov, 2021 to Feb,

2022} for mining done upto depth of 109 m is mentioned in the Table given as under:

Sr. | Parameters SO1 DTM Elevation Elevation | Remarks
No. Topo | Elevation | provided by | by DGPS
sheet | Nov, mining Survey
(m) 2017 (m) | department | Feb,
Nov, 2020 | 2022 (m)
{m)
i Top (mesl) 215 213 w7 213 As per record of
- Department of
2 | Bottom (msl}) in 127 *118 103 Mines & Geology,
3 | Elevation difference 86 *109 110 mining was started
by M/fs Govardhan
with overburden Mines & Minerals In
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4 | Elevation &9 ) 93 Dadam stone

difference  without g;inlfnzgu gamad on
2000 and st
overburden it is continuing

and a5 per mining
plan submitted by
the said mining
lease holder, it was
assured to
maintain depth of
78 m. Mining plan
further shows that
the depth of
mining pit was not
gone deep to 78 m
till the start of the
mining by M/s
Govardhan Mines &
Minerals, As such,
the illegal mining
upto depth of 92 m
/93 m has been
done by Mfs
Govardhan Mines &
Minerals.

2.1.3 Abandoned/damaged Dadam Distributary/ minor constructed by the
Department of Irrigation.

The sateliite imagery data of dates 29.5.2011, 16.4.2016, 24.11,2017, 16.2.2018,
8.2.2019 and 16.2,2020 has been used for analysis of Dadam Distributary and the
analysis s mentioned as under;

« In the year, 2011, It has been observed that neither over burden is removed nor mining
is there. The imageries data has been mentioned in figure 6, page 25 of the report.

+ In the year, 2016, it has been observed that overburden is partially removed in private
Khasra land. Mining Is started In private land but no mining is visible in Dadam

Yl distributary / minor. The imagery data |s mentioned in figure 18, page 27 of the report.

In 2017, no mining was observed in Dadam Distributary but it seems to be converted
into pathway within khasra no. 29//7/2, 29//4/2, 18//24/2, 18{/17/1, 18//14/2, and
18//17/1 at RD 21700-22200-22400-22800. The total length of pathway was observed
as 55m. The mining Is visible on private land (Khasra No 29//4/1, 18//17/2, 18//24/2)
and there is damage of Dadam distributary In 55 m length due to development of
pathway as visible on 2017 satellite imageries.

The documents submitted by Department of Irrigation, Jui Water Services, Bhiwani
indicate that the illegal mining from Dadam distributary at village Dadam was done . and
the volume of material was assessed as 545109.65 m* and volume of material mined in
khasra no. 132, falling in Dadam distributary, was assessed as 353216.27 m?, whereas,
material extracted from mining (llegal mining) in Dadam distributary till 2017 mentioned

by HARSAC, Hisar through satellite Imageries was found as 558593 ft* (15830 m’)



The matter was discussed in detall and it was observed that there Is varation in the data
as analyzed by HARSAC, Hisar and survey conducted by Department of Irrigation, JUI
Water Services, Bhiwani as per the report submitted by said department vide letter no.
846-47 dated 19.2.2022 and no. 163-64 dated 8.3.2022.

After detailed discussion, the Chairman of the Joint Committee directed that
Dr. Sultan Singh HARSAC, Gurugram shall submit a note clarifying the
variation in data measured through satellite imageries as compared to the
data submitted by the Department of Irrigation, JUI Water Services, Bhiwani
w.r.t Dadam distributary.

2.1.4 Implementation of mining closure plan by the predecessor of the project
proponent i.e M/S Sunder Marketing Associates.

In the last meating held on 14.3.2022, it was directed as under:

1)  The Mining officer, Department of Mines & Geology, Bhiwani shall submit the progress
report regarding 7.5 m barrler all around the boundary of the mining lease area and the
status of plantation done in the strip of 7.5 m all around the mining lease area and the
volume of the material extracted lllegally by M/s Sunder Marketing Associates and M/s
Govardhan Mines and Minerals.

2] The Mining Department shall submit the response of the department on the reply of the
show cause notice submitted by M/s Govardhan Mines & Minerals vide its latter dated
16.11.2020 and action taken regarding closing of deep mining pit as per letter dated
5.8.2020 of the department, as mentioned in para no. 7 of order dated 18.1.2022 of
Hon'ble Mational Green Tribunal. The matter may be taken with the Sh. P.K Sharma, State
Mining Engineer, Department of Mines & Geology, Panchkula.

B’J Mining cofficer, Department of Mines and Geology informed that survey of area has been
and it shall be completed on 17.3.2022 and the same shall be submitted on
18.3.2022. The Joint Committee noted the commitment made by Department of Mines
and Geology.

Now, the mining officer, Department of Mines & Geology, Bhiwani vide letter no. 319
dated 17.3.2022 has submitted that the survey of Dadam stone mine was conducted on
14.3.2022 and 15.3.2022 by Senior Surveyor at Headguarter Panchkula and it was
observed that total area of 7.5 m barrier along the mining lease boundary is 3.91 hectares
out of which, the encroachment area i.e, illegal mining done in the area is 0.37 hectares
and the volume of the material extracted illegally Is found as 64167 M.T. The details are
mentioned in the Table given balow:

Pocket | Location Area (in Hectares) | Quantity of Mineral
No. Extractad (in M.T.)
P-1 Near Boundary pilar No.1 0.08 (110%7.5) 20625

p-2 Batween Boundary Pilar No.1 &2 0.02(30X7.5) 5625

P-3 Bebween Boundary Pilar No.16 817 | 0.03(40%7.5) 3750

P-4 Between Boundary Pllar No.19 820 | 0.024{60x4.0) 2400

P-5 Between Boundary Pilar No.20 829 | 0.024(32X7.5) 6000
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P-6 Between Boundary Pilar No.30 831 | 0.02(52%3.5) 2730
P-7 Between Boundary Pilar No.31 &32 | 0.01(40%3.5) 2100
P-8 | Between Boundary Pilar No32 &1 | 0.06(B0X7.5) 6000
P2 | Near Boundary Pilar No, B 0.03{50X5) 3125
P-10 | Between Boundary Filar No.B & C | 0.02(30X7.5) 3937
P-11 Batween Boundary Pilar No.G &1 0.05(70%7.5) 7875
TOTAL 0.37 hectares 64167 MT
The data mentioned in the above Table was discussed in detail and the Joint Committee
observed that more detalls are required in view of the observations ralsed by the Joint
Committee in its meeting held on 14.3,2022. Therefore, the Mining Officer, Departmant
of Mines & Geology was directed to provide the data as per format given as under;
Sr.No. | Location | Totalarea |Encroached | Quantity | Remaining | Plantation
(in area (illegal | of area (in done in
hectares) | mined area) | material | hectares) |thearea
extracted (in
hectares)

The mining officer requested that the said data, to be mentioned in the format given
above, shall be provided today i.e. on 19,3.2022 in the evening hours.

With regard to point No.2, as mentioned above, the matter has been discussed with Sh.
P.K. Sharma, State Mining Engineer, Department of Mines & Geology telephonically on
14.3.2022 and agaln on 19.3.2022 and the Director, Department of Mines & Geology
has aiso been raquested through e-mail dated 19.3.2022 to submit the report in the

matter on 21.3.2022,

The Joint Committes decided that based on the facts mentioned by Dr. Sultan
Singh, Principal Scientist, HARSAC Gurugram through satellite imageries
study done on the three issues as mentioned above and other points as
mentioned in the minutes of the meeting of the Joint Committee held on
14.3.2022 may be submitted after the submission of reply/report from the
departments on the following points:

1) Dr, Sultan Singh, Principal Scientist, HARSAC, Gurugram shall submit a
note clarifying the variation in the data measured through satellite
imageries as compared to the data measured by Department of Irrigation,
JUI Water Services, Bhiwani w.r.t Dadam distributary on 21.3.2022.

2) Report of Mining Officer, Department of Mines & Geology, Bhiwani w.r.t.
implementation of Mining dosure plan by the predecessor of the project
proponent i.e M/s Sunder Marketing Associates on format given above.
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3) Director, Department of Mines & Geology shall submit the report on point

No 2 as mentioned at page 6 by 21.3.2022.

; Dr. a.lfs,f"'nhnh,
, SEAC Principal Scientist,
Indian Institute of Sofl & Water
Conservation, Research centre,

\LU"%W Chandigarh

Dr. YK Isf?arg, Dr. Babu Ram™ ‘328t

Scientist-C/Deputy Technical Expert,

Director, MOEF Monitoring Committes
Uiins,

Haryana and now as member of
the Monitoring Committes

i
Dr. Narender rma
Additional Director, Central Poflution

Justice Pritam Pal —

Former Judgs, Punjab and Haryana
High Court, Mow as Chalman of
Monitering Committee
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ANNEXORE- |3

From
Principal Scientist,
HARSAC
To
Dr. Babu Ram
Technical experi

Monitoring committes Constituted by the NGT,

Tower No. 5, 4" Floor, Farest Complex, Sector 68, SAS nagar
Tel, No, 0172-2298001,

Email: ceeswmGD6d pmail.com

Letter No: HARSAE /90282 [1 31134 pae: | 03] 4623

Subject: Submission of high resolution satellite imageries of Dadam stone mine and
analysis data of these imageries for the years 2011 to 2020,

With reference to letter no. CMC/2021/137, dated 17.08-21...., and CMC/2022/796,
Dated: 13.03.2022, the satellite data analysis and report (page no. | t::lq'.E-E'] including
figures, tables, facts, and conclusions (those are based on multi-sensor, multi-date, and
multi-resolution satellite data interpretation) area made and the accuracy of this is
subject to the use of multi-technology, data quality, and perspective of image analyst,
All the information on the maps/report, related boundaries, etc. are based on the data
provided by all the stake holders.

Submitted for your kind reference,

'i :! }g;@_—j .jﬂ':‘-w
Principle St.:l"l;?'iﬁ%

HARSAL
cC:
1. Director Ceneral, Mines and Geology Haryana, Chandigarh, for the

necessary information, please.

The Dhrector. HARSAC, for the information, please.

Rl

3. Deputy Commissioner, Bhiwani, for the information. please.
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REGRADING SUBMISSION OF HIGH-RESOLUTION SATELLITE IMAGERIES

FOR Dadam STONE MINE AND ANALYSIS REPORT OF THESE IMAGERIES

FOR THE YEAR OF 2016 TO 2020

Haryana Space Applications Centre (HARSAC)
Citizen Resource Informatic Department (CRID),

Government of Haryana
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Regrading Submission of high-resolution satellite imageries for Dadam stone
mine and analysis report of these imageries for the year of 2016 to 2020

. BACKGROUND

1. With reference to letter No. CMC/2021/137, Dated: 17.08.21 [Annexure-1), for the
matter of Kuldeep Singh Vs State of Haryana and others, the Hon'ble National Green
Tribunal has directed the inspection of site by eight-members Joint Committee, The
Technical Expert, Monitoring Committee has requested HARSAC to visit the mining
site Village Dadam, Tosham Hills, Bhiwani on 20.08.21 along with the subcommittee
constituted by the chairman of the eight members Joint Committee in its meeting held
on 03.08.2021, regarding verification of facts w.r.t mining in forest area and
unscientific mining outside forest area at Village Dadam, Tosham Hills, District
Bhiwani in compliance to order dated 20.07.2021 in 0A No. 169 of 2020 in the matter
of Kuldesp Singh V/s State of Haryana & Ors.

2. The point-wise observations of sub committee vide No.CMC/2021/157, Dated:

24.8.2021 is enclosed as Annexure-2. After visit to the area. the sub committee has
made observations on the following points:

¥  Pathway constructed in the forest area and illegal mining of 300 m? of area.
#  lllegal mining having an estimated area of 0.8 hectares in the forest area.
#  Site at which mining has been done up to depth of 109-m in mining area.

= Abandoned/ damaged Dadam distributary/ Minor constructed by department of
Irrigation, Haryana,

In concern of these points the subcommittee has decided that:

# HARSAC, Hisar shall facilitate satellite images of area where illegal mining has been
donein Forest Area in 300m? and 0.8 ha for the year 2015 to June 2021 and specific
reference of the dates of mining leases of three project's proponents, for which
District forest officer, Bhiwani shall provide GPS coordinates of these areas to
HARSAC, accordingly HARSAC proceed.

Page( 1 of 465)
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» The subcommittee has decided that HARSAC, Hisar shall provide satellite images of
mining areas where mining has been done up to depth of 109 m for the year 2015 to
June 2021

=  HARSAC, Hisar shall provide satéllite images of the Dadam distributory/ Minor
mentioning its status from the year, 2010 to June, 2021 and specific references of
dates of mining leases of three project proponents, near the Mining project at village
Dadam in Tosham Hills, Bhlwani, for which GPS coordinates shall be provided by the
Department of lrrigation and Revenue Map provided by Revenue Department i.e.,
Halka Patwari. to HARSAC: The Deputy Commissioner, Bhiwani shall coordinate with
the Director, HARSAC, Hisar for getting satellite images of the area for the said period,

3. With reference to vide NQ.CMEIEGZIH 57, Dated: 24.8.2021 {Annexure-2), HARSAC
has informed to the Technical Expert Monitering Committee vide Letter Mo
HARSAC/GGNM/2021/ 95-102, Dated: 27.08,21 (Annexure-3), that HARSAC has
explored the availability of requisite temporal satellite data for Area of Interest (AOI)
from NRSC Data Centre (NDC), ISRO and the process is initiated. It was also informed
that that HARSAC can not initiate any work without the receipt of requisite reference:
details e, GPS coordinates from M'im'ngl_ Department, Forest Department and
Irrigation Department, Bhiwani or other details from other stakeholders, and mining
lease contract duration of three projects proponents was also requested for selection
of suitable satellite images.,

4. With reference to vide No. CMC/2021/202, Dated: 06.09.2021 [Annexure-4), a
meeting was held with the members of the Subcommittee, constituted by the
Chairman of the joint Committee, in compliance to order dated 20.07.2021 in OA No.
169 of 2020, The documents regarding the GPS eo-ordinates of mining area have
been submitted by the Mining Officer vide letter No, 3353 dated 20.8.2021 and vide
letter No. 3444 dated 69,2021,

5. With reference to vide Memo No, BWN/ Mining/ 3353, dated: 20.08.21; No. BWN/
Mining/ 3444, dated: 05.09.21; No./ 1270, dated: 13.09.21 (Annexure: 5, 6, 7); it is
stated that there i variation and Gaps in the GPS coordinates value and pillar
location/ numbers as received from Mining Officer, Dept. of Mines and Geology,
Bhiwani and Forest Department, Bhiwani. The discrepancy in the GPS coordinate

Page( 2 of 465)
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10.

value was conveyed to the Sub-committee by HARSAC during the meeting conducted
through VC on dated; 17.09.21.

With reference to emails sent on dated: Sep 13, 2021, and 21 Sep. 2021 [Annexure 8
and %), HARSAC has requested to DFO, MO, Bhiwani to provide details regrading
name of Contractor, Mining Time Period, Lease Mining Boundary Pillars Location/
Coordinates, Mining Pillar Coordinates in Forest Area; Forest Area Coordinates and
Reference Map showing boundary of Lease Mining area/ Forest Area in Dadam
village, Bhiwani.

With reference to Minutes of meeting held on 17.09.21 vide No. CMC/2021/271,
Dated: 20.9.2021 (Annexure 10}, During the meeting, HARSAC also requested that
GPS coordinates provided to HARSAC by the Department of Forest, are not accurate
and National Remote Seasing Center Data Centre, Hyderabad has been requested to

provide satellite imageries,

With reference to the mail sentdated: Sep 13, 2021 (Annexure 8), and Minutes of the
meeting (held on 17.09.21 at 11:00 am), vide No, CMC/2021/271, Dated; 20.09.21
{Annexure 10); HARSAC has requested to provide the details of: (a.) Polygon GPS
Coordinates of the 6m width pathway in Forest area, {b.) Polygon GPS coordinates of
the 300 sqm area in Aravalli Plantation area, (¢.) Polygon GPS coordinates of 0.8 ha
area in Acavalli Plantation area, (d.) Polygen GPS coordinates of the site having 109m
mining depth with réference, [e.) RoR data of Dadam distributary from the concerned
Halka Patwari/Revenue Officer. And it was also asked that is the depth of 109m
measured from overburden or from referenced surface?

. With reference to letter No.: 1350, dated: 21,09:21 [Annexure-11), the Divisional

Farest Officer, Bhiwani has submitted that this office has no expertise in the regard
of Polygon GPS Coordinates and reguested to HARSAC for conducting survey of the

area to get the GPS coordinates and satellite imageries.

With reference to letter No: HARSAC/GGM/2021/120-123, Dated: 22.09.21
(Annexure 12), HARSAC has asked to DFOQ, Bhiwani to the provide the coordinates
(in polygon feature) of the forest area, Coordinates of the area under forest i .e,
300m?, 0.8 ha and the pathway constructed in forest area of 6 m width and GPS
Coordinate of 109 m depth mining pit. It was also requested to provide the relative
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i1.

12,

13

14.

15.

reference source from which the depth of 109m has been measured by the concerned
Department ‘ds earliest possible so that work can be initiated. With reference to the
letter from the Technical Expert, Monitoring Committee, vide letter no. 280-282,
dated: 23.0921 [Annexure-13), it was mentioned that HARSAC can do’ only
delineation survey of the GPS point whose location/ coordinates will be received

from Office of DFO, Bhiwani and they will only consider the coordinates as reference.

which are supplied by Forest Department, Bhiwani and also requested to Forest

Department to provide the reference source from which depth of 109 m has been

measured by the concerned Departmient.

Vide office letter no. HARSAC/GGM/2021/127-129 dated 28-09-2021 (Annexure-
14}, HARSAC has conducted the DEPS delineation survey of coordinates as provided
by Forest Department and Mining Department, Bhiwani from 29.09.21 to 01.10.21
along with Officials of Forest Department and Mining Department, Bhiwani.

With reference to the field visit of the mining site Village Dadam, Tosham Hills,.

Bhiwani on dated: 01.10.21, the interpretation of satellite imageries was desired by
sub-committee from HARSAC vide Noo CMC/2021/300, dated: 04.10.2021

[Annexure-15).

With reference to the HARSAC letter no. 148-151 dated 18.10.2021 [Annexure-16),
HARSAC has informed to the techinical expert, 0/0 Monitoring Committee; regarding
the avaiiability of satellite /Drone images from 2015-June 2021 based on information
provigesd by NRSC data centre regarding archive data status.

A meeting was scheduled on 23-12-2021 regarding 0A No. 169/2020 in the matter
of Kuldeep Singh Vs State of Haryana & Ors before Hon'ble NGT (Annexure-17).

The Deputy Commissioner, Bhiwani has requested to The Director General, Science
and Teehnology Park, Pune {Maharastra) vide  Memo no
OA/169/2020/Dadam /4029 dated 31.12.2021 (Annexure-18) for providing
satellive/Drome data and against' this letter the Science & Technology Park, has
informed vide email dated: 02.01.2021 [Annexure-19), that the requisite Drone data
can bereprocessed and delivered to them on 2 payment basis,
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16. Simultaneously the Mining officer, Department of Mines and Geology, Bhiwani has

L

18:

. !

20,

.5

22,

also requested HARSAC vide Memo no. 0A/169/2020/Dadam/07 dated 04.01.2022

(Annexure-20) for satellite data.

The O/o the Monitoring Committee has made request regarding taking extension in
time for submission of final report in the matter to the Registrar of Hon'ble National
Green tribunal vide letter no. CMC/2021 /566 dated 10.01.2022 (Annexure-21).

The conclusion and recommendation were given regarding the case mining in forest
area (non minable area) in 300m? area in Dadam mining hills in village Dadam, Tehsil
Tosham vide No. CMCy/Z022/576-579, dated: 20.01.22 [Annexure-22]. Therefore,
this pointwas resolved in the interim report at the end of the Monitoring Committee,
Then three point remained for analysiz on the part of HARSAC using satellite images
vide No. CMC/2022/576-579, dated: 20.01,2022 are as follows:

Mlegal Mining in forest area (non minable area) in 0.8 hectares area in Dadam
mining hills in village Dadam, Tehsil Tosham.

Hlegal mining in Dadam mining area done uj to depth of 109 m.

Abandened/ damaged Dadam Distributary/ minor constricted by the department
of Irrigatian,

HARSAC has sent a letter No. HARSAC/2022/HSR/386-389, dated 21.01.2022
(Annexure-23) to the Deputy Commissioner, Bhiwani regarding submission of
Inveices of the purchased Satellite Images of Dadam Mine Area of District Bhiwani

and provided the account detalls for payment towards the invoices.

The Mining officer; Deptc. of Mines and Geology, Bhiwani requested vide Mema No.:
0A No. 169/2020/Dadam/87, dated 24.01.2022 (Annexure-24) to the Director
General, Science and Technology Park, Pune to kindly provide drone data and send

the inveice of cost of deta atthe earliest

With reference to vide Memo Ne. OA No. 169/2020/Dadsm,/93; Dated: 24.01.22
(Annexure-25]; the Mining Officer has informed about the payment of - the satellite
data of Padam Mine area of District, Bhiwani.

With Referance to vide Meme No. OA No. 169/2020/Dadam/87, dated 24-01-2022
{Annexure:24); the Science & Technology Park, Pune has submitted the invoice vide
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23.

24,

25,

26,

27,

letter no. STP/Padam /270122 dated 27-01-2022 [Annexure-26), regarding

procurement of Drone image of Dadam, Mine area of District, Bhiwani.

A meeting was held under the Chairmanship of Retd. Justice Pritam Pal, Former
judge, Punjab & Haryana High Court and now as Chairman of the Joint Committee
regarding availability of high resolution satellite imageries of Dadam stonemine for
the period 2015-2021 for investigation of the issues regarding ilegal mining inan
area of 0.8 hectare in forest area, mining done upto depth of 109'm in mining area
and abandoned/ damaged distributary miner constructed by the department of
Irrigation in compliance to order dated 20.7.2021 and 18.1.2022 of Hori'ble Natlonal
Green Tribunal in DA no, 169 of 2020 in the matter of Kuldeep Singh Vs State of
Haryana & Orson 27.1.2022. Theminutesof meeting vide No, CMC/2022/612, Dated:
28.01.2022 is enclosed as Annexure 27,

With reference to vide Memo No.OA No. 169/2020/Dadam/124, Dated: 28.01.22
(Annexure-28); the Mining Officer has informed about the paymient of the Drone
data of Dadam Mine area of District. Bhiwani:

With reference to letter No. CMC/2022 /643-646, Dated: 7.2.2022 (Annexure-29); the
complianie of the directions issued by the Chairman of the Joint Committee,
constituted by the Hor'ble National Green Tribunal, in compliance to order dated
20.7.2021 and 18.1.2022 in 0A no. 169 of 2020 in the matter of Kuldeep Singh Vs
State of Haryana & Ors in the meeting held on 27,1,2022 and by the stib Committee
in‘its meeting held on 1.2.2022

With refererce:to vide No. No, CMC/2022/648 Dated: 7.2.2022 (Annexure- 30); the
Technical Expert, Monitoring Committee hasinformed that HARSAC shall ensure that
satetlite imageries of Dadam stone mine and analysis dataof these imageries for the
years 2006 tp 2020 may be provided to Joint committee Submission regarding

finalization of report

With reference to vide this office letter no. HARSA C/GGM f2021/120-123,
dated: 22-09-2021 (Annexure-12], HARSAC/GGM/2022/11-16, dated: 09-02-2022;
HARSAC/GGM/Z022/22-27, dated: 16-02- 2022 and HARSAC/GGM/2022/152-157,
dated; 02-03-22 (Annexure 31 eolly); ivis stated that HARSAC still requires source
(- y-z value] of reference point location (RINEX format) of surface data that was used
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for the calculation of 109m depth point at Dadam Stone Mine and it is already
requested several fimes. Mines and Geology Department, Haryana communicated
vide Memo no. BWN/Dadam/728 dated 18-02-2022 [Annexure-32) without the
requisite information sought by HARSAC. In this concern, a meeting was scheduled
on 10.03.22 at 11:00 AM in HARSAC Node Gurugram GIS Lab, 3rd Floor, New Labour
Court Building, Mini Secretariat, Gurugram-122001, but none has attended the
meeting despite communication vide office letter no. HARSAC/GGM/2022/158-165
dated 09-03-2022 (Annexure-33).

28. With reference to meeting held on 14.03.22 vide No. CMC/2022 /788, dated: 15.03.22
(Annexurs-34), it is stated that HARSAC informed in this meeting that the
coordinates of Dadam distributory from RE 20500 to RD 23500 have not been made
available to HARSAC. The coordinates may be provided by today 14.03.22. But, the
same was not recelved by 14.03.22. It was desired that the officer of Department of
Irrigation and Department of Mining may also be deputed to attend the office at
Gurugram on 15.03.22 a2t 11:00 AM for the discussion of points. The patwari and
kanungo of the area may also be directed to attend the office, HARSAC is suggested
to submit the satellite data analysis and reports [Anneure-34).

Il. POINTS OF ANALYSIS

On reguest by the joint Committee, constituted by Hon'ble National Green Tribunal in QA
no. 169 of 2020 in the matter of Kuldeep Vs State of Haryana & Ors, HARSAC has prepared
‘an-analys:s report regarding the below mentioned points.

It is significant to mention that earlier there were four points to do analysis by using
satellite images as mentioned in the Interim report submitted by Joint Committee to the
Hon'ble National Green Tribunal vide letter No. CMC/2021/390. dated: 13.10.21
{Annexure-17] 25 mentioned below:

L Pathway constructed in the forest area and illegal mining of 300m? of area.

. Ilegal Mining having an estimated area of 0.8 hectares in the forest area.

lil. Site atwhich mining has been done up-to depth of 109 m in mining area.

iv. Abandoned/ damaged Dadam Distributary/ minor constructed by the department of

Page( 7 of 465)

195



Based on the data referred records of various departments viz., Department of Mining
and Geology, Department of Forest, JUl Water Services and Department of Ground Water
Cell, District Bhiwani, detailed discussions held with the officers: of concerned
departments on 1608.2021, 04.09.2021, 17.09.2021 by the sub-committee and Joint
committee and feld inshection carried out but the sub-committee on 20.08.2021 and Join
committee cn 01.10.2021, the conclusion and recommendation were given regarding the
illegal mining in forest area (non minable area) in 300m? area in Dadam mining hills in
village Dadam, Tehsil Tasham vide No. CMC/2021 /566, dated: 10.01.22 [Annexure-21).

Then the remained points of analysis which are to be done by HARSAC using satellite
images vide No. CMC/2022/576-579, dated: 20.01.2022 (Annexure-22) are as follows:

.. lllegal Mining in forest area (non minable area) in 0.8 hectares area in Dadam
mining hillsin village Dadam, Tehsil Tosham.
it.  Hlegal mining in Dadam mining area done up to depth of 109 m.
iti.  Abandoned/damaged Dadam Distributary/ minor constructed by the department
of Irrigation.

I, DATASETSUSED

The duration of sateliite images ie, 2015 to June 2021 has been provided by the
subcommittee to HARSAC according to the lease period of project’s proponents vide e-
mail dated 23.12.2021 [Annexure-16}. The mining contract was allotted to the following
contractors fur = period as mentioned below [Table-1):

Tables 1: Details of Project sroponentand lease period

no. | Miningarea | Name of the Agency/organization Time period of mining
| | . lease
1. | 55.5 hecrares II M /s KJSL Sunder-{JV) 3.1.2014 to 16.6.2015
2. | 55.5heciares | M/s Sunder Marketing Associate 17.6.2015 0 20.11.2017
| 3. | 48.7 hectares | M/s Govardhan Mines & Minerals, | 25.2.2019 to date

Hizar

The following datasets (glven in Table-2) have been used for the analysis of Mining in
forest area in (.8 hectares area in Dadam mining hills in village Dadam, Tehsil Tosham,
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mining in Dadam mining area done up to depth of 109 m, Abandoned/ damaged Dadam
Distributary/ minor constructed by the department of Irrigation based on availability.

Tables 2: Satellite data used for the Analysis

Sr.No. | Data Description Usage
I
a. Satellite/ Drone Images: The Satellite/ Drone Images are
o Deimos 2 (Dated: 16.05.2015) used for analysis of mining in 0.8

« Urone Image (Dated: 24.11.2017} | hectares area in Dadam mining
s HOMPSAT 3 [Dated: 16.02.2018) hills, mining in mining area up to

s Doves-PSortho {PlanetScope} | 109 m depth and analysis of
[Dated: 08-02-2019) | Abandoned/ damaged Dadam
o Fleiades [Dated: 15.02.2020) Distributary/ minor constructed

by the department of Irrigation.

b. GPS Coordinates of: The GPS coordinates are used for

« Aravalli Forest boundary pillar's boundary delineation of Aravalli
location and  0.8-hectare illegal Forestarea, Mining boundary and
mining site as provided by Forest | 0.8-hectare illegal mining site.
Department Bhiwani

« Mining boundary piliars locations as | The top and bottom surface
provided by Mining Department | location of mining up to 109 m
Bhiwani depth is delineated using GPS

e GPScoordinates and Map of top and | coordinates.
Bottom surface [ocation of mining |
up to depth of 109 m as provided by |

Mining Department Bhiwani, |

& Map showing Aravalll Forest boundary | It is used for Forest and Mining
pillar's location, Mining boundary pillars area Boundary delineation.
locations

d. DGPS coordinates collected by HARSAC | Used to select the reference

surface peint for analysis of
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" lllegal mining in Dadam mining
area done up to depth of 109 m

a. Satellite/ Drone Images:

The following available Satellite/ Drone images of Dadam mine area are procured from

various vendors for the years from 2016 to 2020 (Table-3):
Tables 3: Details of available Satellite/ Drone lmages

Minimum
Sr. Satellite 2 mappable Unit
No. JSensor Spatial Resolution for mapping Image Date
[3x3 pixels])
0.75 m for | £5.06 5g. m.
Panchromatic™ image |
1. | Deimos2 and” 3w e M 16.05.2016
spectral image i
| +0.9 5q. m.
2. | Drane Image 010 m 24,11.2017
| |
- KOMPSAT2 | 0.50m +2.255g. m. 16,02.2018
PlanetScope +144 5q. m.
4. (DovePSortho) | 4m ,_ 08-02-2019
5. | Pleiades 8.5 m | +2.255q. m. 16.02.2020

b. The details of GPS Coordinates points/ location as provided by Mining Department
and Forest Department {Note: Tolerance needs to be verified by the concerned

department/agency/make of the instrument) are as follows:

* The GPS coordinates of Aravalli Forest boundary pillar's location are provided by
Forest Department Bhiwani vide No. 1270 Dated 13-09-2021 (enclosed as

Annexure-34],

* The GPS coordinates of 0.8-hectare illegal mining site are provided by Forest
Department Bhiwani vide No. 1270 Dated 13-09-2021 (enclosed as Annexure-34).

¢  The GPS coordinates of Mining boundary pillars locations are provided by Mining
Department Bhiwanl vide Memo No.BWN/Mining/3444 Dated 06-09-2021

[enclosed as Annexure-6),

* The GPS coordinates of top and Bottom surface location of [llegal mining in Dadam

mining area up to depth of 109 m are provided by Mining Department Bhiwani
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vide Memo No.BWN/Dadam /728 Dated 18-02-2022 (enclosed as Annexure-31).
A map was also communicated in this communication saying HARSAC has
provided the same. In this regard it is already clarified that HARSAC has helped
anly in cartographic setfing of the map based-on the information and coordinates
provided by the concerned department {Annexure-6, 7). Again it is clarified that
the HARSAC was neither the partof any survey, nor the part of technical team vide
office letter no. HARSAC/GGM /2022/152-157 dated 03-03-2022 [Annexure 30
colly.).

¢. The Map showing Aravalli Forest boundary pillar's location, Mining boundary pillars
locations is provided by Mining Department Bhiwani vide Memo
No.BWN/Dadam/728 Dated 18-02-2022 [enclosed as Annexure-31). The source
reference data for top and bottom elevation data in required format is still awaited
despite repetitive requests (Annexure 30 colly.).

IV. INSTRUMENT USED FOR SURVEY

High survey grade Differential-GPS instruments were used in the survey, tracking
multiple satellite constellations. The specification of the instrument used for the
observation is as follow: Trimble R8s GNSS System with Advanced Trimble Maxwell chip
with 440 channels, satellite signals rracked simultaneously: - GPS, GLONASS, 5BAS,
Galileo, BeiDou,

V. SOFTWARES UUSED

The software’s used during the data processing includes ArcMap 10.8.1, ArcGIS Pro 2.7.0,
Trimble Business Center [TBC).

VL. ANALYSIS

1. Location map of Dadam mining Area

The location map Is presented In Figure 1.
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Location Map of Dadam Mining Arca H
{Diacam, Tosham, Ehiwani, Haryana) A

Figure 1: Location map of The Dadam mining Area

2. Base Map of Dadam mining area

The boundaries of Dadam Mining area; Aravalli plantation area, and 0.8 ha Mining in
Aravalli plantation area have been created (Figure 2) using the above received GPS
coordinates and map as provided by the Mining Department Bhiwani and Forest
Department Bhiwani [Annexure: 32, 6, 7). It is found that there is variation of GP5

coordinates values as provided by Mining Department and Forest Department,

Bhiwani at different time points.
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Figure 2: Base map of the Dadam Mining Area {a) Toposheet and (b} GIS-based

It has been observed that there is variation in area of 0.8 ha boundary between the area
record provided by Forest Department Bhiwani and area as calculated from boundary
delineated by using GPS coordinates in GIS environment {Table 4).
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Tables 4: Difference in boundary area of 0.8 ha area [area in hectare)

Sr.No. | Boundary area as provided | Boundary area as calculated Difference
by Forest Department from boundary delineated by
Bhiwanl using GPS coordinates

1 | 08ha i&HﬁEha 062 ha

- I The satellite/ drone image-based analysis
3.1 Analysis of 0.8 Hectare illegal mining

The year-wise analysis of mining on the basis of available satellite/drone image is
described below:

3.1.1 Analysis of Date 16™ May 2016

The boundary of 0.8-hectare area In Aravalli plantation is created w.rt. the GPS
coordinated provided by the Forest Department, Bhiwani. It is observed that the mining
of 0.1B0 hectares (1797.95 Sq m) area has been done within the boundary of 0.8 hectare
area. The map showlng mining within the boundary of 0.8 hectare area on satellite image
of dated 16 May 2016 is presented in Figure 3.

\Dadam Mining

Figure 3: Map showing Dadam mining area along with satellite image of 2016

Page( 14 of 465)

A0




3.1.2 Analysis of Date Z4'™ November 2017

It is observed that 1.061 hectare (10611.31 Sq m} of mining area increased within and
outside of the boundary of 0.8 hectare area. The map showing mining within and outside
of the boundary of 0.8 hectare area on satellite-image of 24% November 2017 and

presented as Figure4.

' e  Camien o 1341 1
A O mimeobe e i |

Figure &: Map showing Dadam mining area along with satellite image of 2017

Page( 15 of 465)

03




3.1.3 Analysis of Date 16" Februnary 2018

It is observed that 0.072 hectare (720.36 5q m]) of mining area increased within and
outside of the boundary of 0.8 hectare area. The map showing mining within and outside
the boundary of 0.8 heclare grea on satellite image of 165 February 2018 and presented
as Flgure 5.

Scale = 1:5000 .._.;1"-“__

Figure 5: Map showing Dadam minkng area along with satellite image of 2018.
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3.1.4 Analysis of Date Planet-Dove 02 February 2019

It is observed that 0.123 hecrare (1227.780 5q m) of mining area increased within and
outside of the boundary of 0.8 hectare area. The map showing mining within and cutside
of the boundary of 0.8 hectare area on satellite image of 08% February 2019 as presented
in Figure &,

Figure &: Mzp showlng Dadam minlng area along with satellite image of 2019.
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3.1.5 Analysis of Date 16 February 2020,

It is-observed that 0.097 hectare (972,438 g m) of mining area increased within and
outside of the boundary of 0.8 hectare area. The map showing mining within and outside
the boundsry of 0.8 hectare drez on sacellite image of dated 16th February 2020 and
presented in Figure 7. |

. , 0 i
| Dadam Mining Area = - 2-

IE:,’F.__H:..:_ E_'ﬁ;ﬁ:_n:ﬁ#" x JP
E: .F... . -.. =

=g

"‘:l - .l.-hn-u-u-‘u" sing brva .m-.-“ul-."'"!_"“
IR —r— - U et Mt Bt

D;h“m'h_lm Rrgen gma .:ET """‘I= :-'I'E-'”

Figure 7- Map showing Daddm mining area along with satellite image of 2020,

The Szmllite) Drone image caces, comulative mining area during the five imes period,
aged year-wise incresse in mintngarea s shown in Table S:T6is ohserved Lh:-l‘tﬂi&_ mining
gres over the 0.8 hectare e ds Incehsed fror 0.18 ha in 16t May 2016 to 1.533 ha'in®
16t Feh Z020. 4 continigus lncrease In the mining area is observed on the Dadam mining
gite fram 2006 ro 2020, The mining neea propagation for different years as interpretated

using available sarellite/Drone data 15 presentedin Blpure 8.

It is found that during the lsase peviod of M/s Sunder Marketing Associate ie,
1762005 o 301 12017, the minine in 0.8 haarea is-ohserved to 0.18 ha on 16th May
20146 dated sateitite image and 1241 ha on 24th Nav 2017 dated sateilite image. The
mining arsa iz increased by 9866 % [Le. 1.436ha), [tisalso observed that the mining
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is already done |n year 2017, 2018 and 2019 outside the 0.8 ha boundary area as
provided by the Forest Department, Bhiwani. [t is found that during the lease period of
M/s Govardhan Mines & Minerals, Hisar i.e; 25.2.2019 to date, the mining in 0.8 ha:
area js ohserved to 1436 ha on Bth Feb, 2019 dated satellite image and 1.533 ha on 16th
Feb. 2020 dated satellite image. The mining area is increased by .33 %0 [i.e.0.097 ha).

Tables 5: Year-wise mining area observed within the boundary of 0.8-hectare area

] { Cumulatve area Increase Area | % fncrease|  Total %
Name af the Agetcyf
ar Mo :
|

L image Date | Areain, Arégin [Areain| Areain | inmining increased In
| i | ba e ha m ared | miningarea

|

1
| A May 2016 !1!3 PITE755 [0ad 179755 1L
|

M/sSuncerMarketing. " yovzot? (1251 (12809261061 (106113 fe0.g

B R 16" FemE0lE 1311 131296210072 (72036 {8545 '
o° Esbedpta | 1obEs  M438740:0.123 (122770 19347
1 1
M s Govardhan Mipes | | .
2 RMinerals - Hisar iG Feln2iao 1333 it53-2=}.l;14_u.|:ﬂ'.-' ':g-:rg,..};u 100 .13
aE | ;”-I-IIEEEIE I : |
M

Legend
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Figure 8: Mining activities identified using satellite data of years 20 16-2020
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3.2 Analysis for Mining in Dadam mining area for depth of 109 meter
3.2.1 Depth Analysis

To measure the present (237 Feb 2021) and past (24t Nov 2017) depth of the bottom
pit, established a fixed top average elevation value the average elevation value measured
through SO, DT 2017, and DGPS (Nov. 2021 to Feb. 2022) surveyed points. The vertical
accuracy of the DGPS tnstrument 15 evaluated by comparing the 501 toposheet [scale
1:50,000] 220 m tontour points of the Dadam stone mine and its surroundings area
through DGPS rezdings.

It seems that the DGPS elevation (2] value is high (approximately 2m) from the 501
toposheet contours. The cbserved value of Drone-based Digital terrain model [DTM) for
2017 and DGPS surveyed points (Nov. 2021 to Feb. 2022) are subtracted by a value of 2
m to correct the Zvalog of DTM 201 7and DGEPS surveved points, The flow chart of adopted
methadology is shown In Flgure 9,

Figure 9: Methodology for calculation of Z value

After correction/conversion In 21l dats it seems that top elevation value is 213 meter
{msl} in 2017 and 2021. The bottom elevation value is 127 meter (msl) in 2017 and 103
meter {msl] in 2021-22, The calculation of the depth of the pit by the DTM and DGFS is
shown in Table & The graphical representation of top-bottom Z values and averburden
extent for 2017, 2020, and 2021-22 is shown in Figure 10, Figure 11 and Figure 12
respectiveli,
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Tables &: Comparison of depth of the plt by the DTM and BGPS for 109 m depth

Here we have sddid correction/conversion factor =2 m with raference to S0 toposhest
<l DTM Ele | Elevation prov | Elevation b
wakdon ided by Minlng | y DGPS Sur
Facrameters E:f;“‘ Nov 201 | department | vey Febzo | Romarks
| 7 j Mo 20 22
i : il | = *The wvalues provided by
T rsd 2 213 L i s
ap {msl) T i I £ Sy minting department seems
Bottom [mst) | 1 #1114 103 erroneous with an error of
= z . T approximately 12 m may be
ﬂﬁtﬂ}'gﬂf " P i due to instrument technology
g 1 " Lo differences.  Further  the
e elevation values for the year
Elevation Diffe 2019 i3 unbailable and thus
rence Without £ | ¥ 03 enly prometional comparison
Overburden | is possible,

The values reported by mining department for the elevation during year 2020 may be
215 i {top), 107 m (bottem), 97 m {elevation difference) after the correction. The'errors

fn the values may be due to the instrument limitations or technology difference.

| Elewarion Ansbrsss in Hebers {Ssurce | DTW Koy 701T)

Tup e
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Figure 10: Graphical representation of Depth under various- sections Including Top,
Overburden, bottom and mining depth for year 2017

The elevation difference reported by the Mining/forest department Haryana i.e. 109 m

survey of india (301} as shown in Figure 11.
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Figure 11: Graphical representation of Depth under various sections including Top,
Owverburden, bottom and mining depth for year 2020

Elevation Analysisin Meters [Source : DGFS Nov. 2021 to Feb 2022)
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Figure 12: Graphical representation of Depth under various sections including Top,
Overburden, bottom and mining depth for Nov. 2021 to Feb-2022
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The comparative assessment of the elevations from different sources is presented in
Figure 13. It is found that the depth of mining pit without overburden is 69 min 2017, 80
min2020and 93 in 2021-22,
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Figure 13: Graphical representation of Depth under various sections including Top,
Overburden, bottom and mining depth for Nov. 2021 to Feb-2022

3.2.2 Calculation of Overburden of Dadam mining area by DGPS

During the field survey, the HARSAC team measured the overburden height of the mining
area at pillars no, 15 [as shownin Figure 14) and no. 16 {(as shown in Figure 15} by DGPS
instrument. It seems that the overburden height is varying in different locations due to
the different thicknesses of sandy s0il composition on stone, The overburden is measured
by the wisual interprétation of DEM, contours and DGPS survey point and onsite

interpreraticn. Maps showing overburden on the site in 3-dimention from different

angles are presented in Anneure-35

L

Fgure 14: Qverburden mezsureme:-al Fi_-?.ure-li: Overburden measurement at
piilars no 15 pillars no 16.
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3.3Abandoned,/ damaged Dadam Distributary/ miner constructed by the
department of Irrigation.
The sateilite imagery of the Dadam distributary of dates: 2011 {World-View-2 image of
290 May 201717, 165 Aprll 20148, 24 Nov 2017, 16% Feb2018, 08% Feb. 2019, and16% Feb
2020 is used tar analysis of Dadam distributary. The officersof the Irrigation Department
and Mining Department hzve visited the office’ at Gurugram on 15.03.22 for the
discussion of points. The Halka patwari and kanungo have also visited the office at
Gurugram on 150322 and provided the sajra map and revenue record of Dadam
distributary. The Khasra numbers of Dadam distributary have been updated as per the

revenue records provided by Halla patwari and kanungoe.
The year-wise analysis of Dadam distributary is as follows:

¥ In 2011, the PAN data from Werld View 2 15 utilized to identify the damage in the
distributary. It is shgerved that neither overburden is removed nor mining is there

ag shown in Figure 16
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sibrry o DsdEmns dixerio) : i
outary during 2011 (PAN data)
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rinutnry during 2011 (NCC data).
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¥ In20i6icis nbserved that overburden is partially removed in private khasra land.
Mining is started in private land but no mining is visible indadam distributary/ minor

asshown'ln Figure 17.

m Distri hqtmy Khasraws

--

Figure 18: Visibility of Dadam distributary during 2016..
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¥ In 2017, no mining is observed In Dadam distributary but it seems to be converted
into & pathway (Within khasra no: 29//7/2, 29//4/2, 1B//24/2, 18f/1T7[1,
18//14/2, 18//17/1) at RD 21700-22200-22400-22800. A total loss in terms of
length Is approximately 55 m was observed. The mining is visible on private land
(khasrano: 29/ /471,18 /17 /2. 18/ /24/1) asshown in Figure 18, On 24th Nov 2017
it Is observed that there is further damaged of 55-meter length along the Dadam
distributary due to developmant of pathway as visihle on 2017 image.

Tlhl:lam Distﬂbutar]r Khasra
Sam"llita"imag" """"'"a n"'am mﬁﬁi’mr

" o e,

ignre 19 Visibiliy of Bacam distributary during 2017,
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-A contour wise analysis for encroachment in Dadam distributary is done till 2017. It is
observed thit a total of 558593910 (Cubic feet) of overburden is extracted from the
distributary. The contour wiseexsavation details are givenin Table 7.

“Tables 7: Encroachment detalls in Dadam distributary tilf 2017

Faramuzep for B0 LW (S i ki, DOV [RRA-E15)  DUNTRA (R ES-T 151 [LEVELS [295-239] . [Total Barwvation O (PELT] |

B, o Sm—— - T ETTT 5
= e Y T, !-H?Fﬂ_' ﬁ % FIEETED

T e Ak P eIl LDV Grigean) |uRvis aedety

o = ETEEFTED |

P e = 0, ] A48

-H.'I.'h.-'rll;lllu.'l'.'lu."l'..::'-| Ll | I mm
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# In2018the damage is observed on the Dadam distributary but not due to the mining
rather due to pathway [Within khasra no: 29/ /7 /2, 29/ /4/2, 18/ /24,2, 18/ /17 /1,
18//14/2,18//17/1) at RD 21700-22200-22400-22800 as shown in Figure 19. The
partial mining is visible on private land (khasra no: 29//4/1,18//17 /2, 18//24/1)
as shown in Figure 19,

Figure 20: Visibility of Dadam distributary during 2018.
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® In 2019 the damage is observed on the Dadam distributary due to pathway (Within
khasra no.: 29//7/2, 29/ /4/2, 18/ /2472, 18/ /17 /1, 18//14/2, 18//17f1) at RD
21700-22200-22400-22800 and partial mining (khasra no.: 29//4/1, 18//17/2,
18/ /24 /1) is visible on private land a5 shown in Figure 20.

Distributary,Khasra
SatelliteImageDate:[08.02:2019

Lsibility of Dadam distributary during 2019,
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¥ In 2020 it seems that the damage Is observed on the Dadam distributary due to
pathway [Within khasra nol 29//7 72, 29//4/2, 18//24/2, 18//17 /1, 18//14/2,
18//17/1) at RD 21700-22200-22400-22800, The overburden is partially extracted
and mining ls vigible In some area of private khasra land (within khasra no: 29//4/1,
18/ 172, 18/ /24 /1) as shown in Figure 20, It seems that the maximum overburden
{within ¥kasra no.; is extracted on distributary/ minor and partial mining is visible
within Khasra mo: 29774 fZ{RD 22200:-21700).
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Vil. CONCLUDING REMARKS

With reference to vide No, CMC/2022/576-579, dated: 20.01.2022 [Annexure-22), it is
stated that based on interpretation/ analysis of various satellite data spanning from 2011
to 2020 regarding the (1} anaiysls of Mining in forest area in 0.8 hectares area in Dadam
mining hills in village Dadam, Tehsil Tosham, (i) Mining in Dadam mining area done up
to depthof 109 m. (iil] Abandoned/ damagad Dadam Distributary/ minor constructed by
the departmert of lrrigation sased sn availability, the following conclusions have been

made:

1. Conclusions of Point 1: lllegal Mining in forest area (non minah!é-area} in 0.8 hectares
area in Dadam mining hills in vilage Dadam, Tehsil Tosham:

1.1, The ares provided by Forést Department Bhiwani is 0.8 hectare but the area
caleulatad from the boundary delineatad by using GPS coordinates as provided by Forest
Department, Bhiwan! In GIS environmentis 0.862 hectare,

1.2, I isobserved that there i2:a variation of 0.062 hectare in the area as provided by

Bhiwani are not accurate with reference to the ground and same communicated during
the meeting conducted through VE on dated: 17.09:21.

1.3, It ls cubmitted that the five periods Satelfite/ Drone images are used and it is
observed thet there 15 & eastinuous Incresse in the mining area (ke B.0 ha, area of
interest) on the Dadam mining site from 2016 to. 2020.

i The minins aree observed/ interpretéd over thie 0.8 hectare'site is 0.18 ha in 164
May 2016, 1.741 hain 4% Nov 2017, 1.31% ha In 16 Feb, 2018, 1.436 hain 8% Feb. 2019
and 1.533 ha In 18" Fab 2020 {n comulative terms.

1.5, Itis aheorved thar mining ares has increased up to 1.53 ha during the period from
2016-2020 over the 0.8 ha area (as orovided by the Forest/Mining Department, Bhiwani).
L6, It is found that during the lease period of M/s Sunder Marketing Associate ie.
1762005 10 20.11.2017; the total mining areaisincreased by 9355&%{':.&.1.435 ha).
1.7, Itis found that during the lease perlod of M/s Govardhan Mines & Minerals, Hisar
{:6./25.2.2019 to date [fe Fabh 2020), the total mining area Is increased by 6.32 % (ie.
0.097 ha)

1.8, It is significant to mention that mining has aiready been done outside the 0.B ha

boundary aree from 2017 to 2019 But the Forest Department Bhiwani has under-
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reported It to be 0.8 ha in vear 2020, This may be due to the erroneous locations of the
pillars provided by the mining department or incorrect delineated of forest bonndary by
the torest department.

2 Conclusions of Peint 2: llegal mining in Dadam mining area done up to depth of 109

.

2.1. The elevatian différence reported by the Mining/forest department Haryanaie. 109
m seems to be 97 m instead of 109 m due to the tolerance of 12 m as per the reference of
Survey of [ndia [S01) toposheet. It may be dué to instrument limitations or process flow
used.

2.2, It is observed that after tolerance /conversion factor applied on DTM 2017, DGPS
values 2022 with reference to 50! topesneet, the top elevation value 15213 meter in2017
and 2021, The bottom elevation value is 127 meter in 2017 and 103 meter in Z021-22.

2.3 The cverburden is found to be =17 m but It seems that the overburden height is
varying in different locations dug to the different thicknesses of sandy soil composition

an stone,

2.4 It s found that the depth-of mining pit without overburden Is 69 m in 2017, B0 min
2020 and 93 |n 2072 The elevation data for the year 2019 was not available which is a
limitation of the curfent analysis. Thus only proporticnate comparison is possible for the

differences in the elavation

3 Cenclusions of Point 3! Abandered/ damaged Dadam Distributary/ minor

constructed by the departument oI lrrigation.

3.1 Az interpreted through satellite images of year 2011, 2016, 2018, 2019 and 2020, it
is observed that the Dadam distdbutary is partally visible in year 2011 and there-is
development oi pathway along the Dadam distributary as vigible in year 2017 and the

same iswvigible in 2018, 2019 and 2020 vearsalso,

3.2, No disturbance is oheerved during 2011, while disturbances: due to’ pathway
constructions and overburden exrractions is observed in all the years from 2016 to 2020,
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3.3, On 2dth Nov 2017, it is nbserved that there is further damaged of 55-meter length
along the Dadam distributary due to development of pathway as interpreted on 2017
image.

234, In year 2020, the damage is observed on the Dadam distributary due to pathway
[(Within khasra no. 297 /2, 28/ /42, 18/ /24/2, 18/ 117 /1,18 /1472, 18//7/1) at RD
21700-22200-22400-22800. The overburden is partially extracted and mining is visible
in some area of private khasra land {within khasra no: 29//4/1, 18//24/1, 18/ /17/2)
as shown In Figure 200 {0 scems that the maximum overburden ds extracted on
digtributary/ minor and partla! mining signature is visible within khasra no.: 29//4/2
(RD 22200 - 217007 contrlibures 2n ared of 1000-1300 %4. m.

Mote:

1. Itisstated thatthe Agures, tables, facts and conclusions are based on multi-
sensor, multi-date, and multi-reselution satellite data interpretation, the
accuracy of which is subject to the data quality and perspective of image
analyst

2. All the information on the maps and related boundaries are based on the

data provided hy all the stake holders.

HARSAC is not responslble for any discrepancy in the source data. It is only for
geospatial understanding,
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ANNEKORE ~ |4

Analysis/deliberations of points as per the minutes of meeting vide letter no.
CMC/2022/B06 dated: 21.03.2022 with reference, a meeting was held on
19.03.2022 regarding the Submission of high-resolution satellite imageries
for Dadam stone mine and an analysis report of these imageries for the year
2016 to 2020 and Email dated 21-03-2022 for 109 m depth.

a. After the subtraction of instrumental tolerance of == 12 m this depth

estimated from a nonstandard approach of a single point may be 97 m.
However, this is not a reliable reference and cannot be compared with the
depth of the year 2017, The details are in Table 8.

b, The depth is derived from the Digital Terrain Model (DTM) based-on Drone
image of 24 Nov, 2017. After analysis the bottom topo/surface coverage
variation is found to be ranging from 122 m to 143 m with an average
variation of 10-12 m. Since the elevation/depth coverage data is available
forthe year 2017 this can only be a reliable output, The elevation and depth
for-after the year 2017 as taken from various sources is neither reliable nor
comparable because of single location for the bottom depth data. Hanse
HRSAC cannot comment on others single point location datasets related to
the elevation and depth beyond the year 2017. Though, on the request of
the mining department, HARSAC has assessed point data for the year
2020,/2021 presuming similar variations in the bottom undulations but it
is not comparable with the year 2017,

c. The variable undulation in the bottom pit i.e, 10-12 m was consecutively
added and subtracted from the original elevation difference of the year
2020 reported by the Mining Department ie, 97 m assuming similar
variation in the estimates of mining department for the bottom pit
undulations. After the subtraction of everburden of =17 m the actual

minable depth seems to be 80 m which again represents the single point
depth and is not comparable with the datasets of the year 2017, If the
variations in the bottom undulations is added and subtracted from this, the
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range of depth obtained varied from 69 m to 91 m with an average of 80 m

which is under the acceptable tolerance to the permissible depth of 78 m

as per the mining plan.

d. The average elevation between the year 2019-2022 cannot be commented
because of unavailability of the elevation data for the year 2019. The
average elevation difference for the yvear 2017-2022 is 80.66 m.

Table B: Table explain the elevation difference taken to be 97 m instead of 109

meters.
5. o | i | z | 3 | [ 5 T
g 1| IF =
e 2 |
1 — M = 3
4 2 i
!.?"J% L5 i
e T T T
Mirizzan Bevation
T | Buneem (red with 143 mu e
referenes i Tl
Wasrori y
3 [Peverien o B - DM sagagragty of
bl s b Pt oo i ¥ Iy LIl B D il bter 1 16-10 o s LV st
m o amatyw by baaed on chls L v, thin bn gt
Defermcn uumhh”“m ot prpacalsbt vt A il of 2017,
P T — il b
Tk 1 H"]
Aerrage Elrvstion. Arerage Dofareans
¥ |Deterowe i Gt b Wity o
[Varissen) |m—u-
T Tap Exvatan s
i :nn-mu 5 TR N - sagmie o1 =0
APEragE ol kearil d
Babmia
|Mm|rr
Tepoeind fop ardl Tyt il 003 Anad |
g [Maniamm e 18400 Bottam Bevatian 1 Bt plation
[redé uriasen +F Friatia o deeplt Efirsmss My mining efyreae b LYE
by rerapiey ¥ mwith i {2 L E it
§  |Meween Deps o wol athd {2} Limeser Araragr ey waragr undiacen
[ Waeriurln. hade e mayoared maaLres bem 0T
m_“ it
Pt Pl Cepah
ke romeval ol
% |everderdes (27 el £ b 1] Ll
Frivm et ags dejab
" T hvpib Tl ol mising Grparicem @ | | - it mriedmad v T 00 [ e dips
“Remarion Beitem wheestisc pythed il i g ripected 4 bk 100 m aheidd e 97w (L4, | | srcomapned e the yose 2000, Thawgh
yo | beEwenn 75 i 97 with an averige slevatita aiSeremcrod || RLT0 S0 C LI Sl o s i Sl
B8 i Tor et ppar 00T due bo bootems aurisoe endalabfon. ani aof comparnble/upelicabis whi the wiih the yrar
o 1 AT i it

i. With Reference, a meeting was held on 19.03.2022 regarding the Submission
of high-resolution satellite imageries for Dadam stone mine and an analysis
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report of these imageries for the year 2016 to 2020, The data of minor
diﬁh‘ihutary i provided by the irrigation department in the form of a CAD
{computer-aided design) file. The CAD file is not georeferenced, so it seems
that there is an error according to actual ground point locations. Due to this
error, HARSAC has prepared a georeferenced map of minor distributary
according to actual ground point lecation with the help of Halka Patwari.
Following are the discrepancies found in the database provided by irrigation
department.

ii. The CAD file created based-on ground survey of the Department of Irrigation
was supplied on 15.ﬁ3.22, without geocoding/geo-referencing which was its
major error. With reference to this error ground point is not oriented at their
respective geo-locations which were also mentioned by the Department of
Irrigation in their survey report.

iii. On account of this major error there is a mismatch between the GPS data of
RD points provided by the Department of Irrigation and CAD file based
locations for respective RD points surveyed by the Department of Irrigation.

iv. The distance between RD-23500-23000 is 303 feet as per the GFS point
received from the Department of lrrigation which should be 500 feet and thus
pertaining to a total ef 200 feet error. Similarly the distance between RD-
23000-22700 is 192 feet only as per the GPS point provided by the
Department of Irrigation which should be 300 feet again shows a total of 108
feet error. The same is shown in Figure 23.

v. There is deviation in X and Y direction for GPS survey point (received on
21.03.22 from irrigation department) and RoR (updated upto 2020-21). The
same |5 mentioned below in Table 9 and in Figure 23. Similar variation is
observed on all other RDs received from the irrigation Department with
vertical (26 feet) and horizontal (66 feet) shifts.
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Table 9: Deviation in the GPS Survey Point received

Department, Bhiwani & RoR

from the Irrigation

GPS Point of RD

RD as per RoR

RD-23500

RD-23500

deviationin X
Direction (Feet)

deviationin Y
Direction (Feet)

BG

RD-23000

RD-23000

11

28

224

RD-22700

RD-22700

26

330

vii.

Vil

x

It is observed that GPS point of RD-20500 is falling above the RD-21150, that
seems irrelevant, but the fact is that the RD-20500 should fall below the RD-
21500. Similar shift pattern is visible in all the GPS points received from the
irrigation department.

lts seems that the survey done by the irrigation department is in private
ownership or in Khasra no. 132 because the ownership of some khasra
number (e, 18//14/1, 17/2, 24/1; 29//4/1, 18/3, 23/1; 36//2/1) that are
falling under Dadam Distributory as perthe RoR {i.e., ]Jamabandi and Sajra) is
under private ewnership which is marked as distributary/minor (Figure 23).
The alignment created from the GPS points of RDs received from the
Department of Irrigation, is shifted as compared to the alignment of Dadam
Distributory Khasra RD of the RoR (Figure 23).

This shows that the survey done was not as per the Record of Revenue [RoR)
which is the only authentic source of land record deeply scrutinised by the
Halka Patwarl/ Kanungo.

The Estimates of volume excavated from the vicinity of distributary
represents the year 2017 and the surface area of Khasrano. 29/4/2 estimated
represented the year 2020 which is not comparable.

Thus, it is concluded that the survey done by the Department of Irrigation is not

as per the RoR which is the only authenticated source of land record and thus

major error is there in the evaluation done by irrigation department. The outputs

ofthe analysis done by the irrigation department is not applicable as these are not

on the actual geo-location as per the RoR. Most of the excavation in the form of

overburden extraction and pathway creation is visible on satellite images over the

part of the private fand.
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Figure 23: Variation in Dadam distributary database provided by Irrigation

department and RoR.

Naote: It is clarified thot HARSAC shall mot be responsible or ficbie fn any manrer before any court af
lawyfmthorioyoribunal/forum with regard to the submission of this report. It is further clorified that If any
notice iz lsswed or receved to HARSAC in this regard, then only the concerned stake holder may be held
respongible to respond to the same ond not HARSAC because HARSAC is only technfcal faeilitatar bo- the
Gavernment and rot has charged ary fee from etyane in this regard,
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Daed V] o2 /2022

gue- Y s

ﬁril!uhu i, o |
Fechnical Bxpert olfice of Monloning Commitlee,
[anwer s 5 A Forest €
SAS Nagar., Mohali,

amplex Sector 08,

Regarding Mensurement of 1.ength, Breadth and depth of

damaged portion of Dadam Disty.
Monitoring Committee cndsit, No. CMC72022/651 dated 09.02.2022

in meeting on dated 11 02:2022.

and instruction

In this matier it is cubmitted that 2 suvey Was carried out by BpA ;SHMM

'S Machine in presence of JE incharge on dated 09.02.2(22.

ation with the help of DG
Ihe Demarcation reporl of Tehsilder

Sl
enclosed. herewith for relorencd.

The survey eport is
WS, sub Division vide letter no. 623-626/ 1W

Tosham has already been sent by SDO Niga

dated L0021,

aecessany action please,

Wy

Executiva\lngineer,
Tui Water Services Division,
Bhivwani.

‘This is for vour information & Turther

DAL 01 Coloured set of Survey Report.

& Regional Officer. Haryana Stawe pPollution Control Board. Bhiwani.
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ANNEXVRE 4 ¢

E=mall:- genjuilvem @redifimail,com
Phone No. 01664-2428R2

A WRIGATION & WATER RESOURCES DEPARTMENT
)

GOVERNMENT OF HARYANA
S 0o JUL WATER SERVICES DIVISION, BHIWANI
(LRSI .

No_ [6] = €4y (pedimr)

pated_ 24y 03 2023,
To
The Executive Engineer,
Jui W/S Division,
Bhiwani.
Sub;-

Regarding measurement of the volume of the
portion of Dadam Distributary,

where mining has
been done and volume of mining lease, falling
within the Dadam Distributary.

Dr. Babu Ram, Technical Expert, Office of the Manitoring
Committee Office Endst. No.CMC/2022/735 Dated
22.02.2022.

In this subject cited matter, the volume of portion of
Dadam Distributary, where mining has been done and volume of
mining lease, falling within the Dadam Distributary, calculated as
Per the survey report of B.D.N. Survey Solution
nerewith and further

, 15 enclosed
necessary action, please.
Sub Divisional Officer,
Nigana w

/'S Sub Division,
Bhiwani i

Cc:

Dr. Babu Ram Technical Ey

Bal ; pert, Offi
I'égmtnnng Committee, Tower No.5, :1:51 uFFDFEI;
mplex, Eectur-ﬁa, SAS Nagar, Mohalj.
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21350 55 Fi (*13F1 T e = 0.00 ch
(+) 3 FL(A) P
21560 55 F1 ; =| 27142500 | Ch
() 50 FI (P) {2155&21350j:55,:t5l}3ﬁ
21700 143 Fl 0nF 0.00 - = 0.00 cn
22200 143 Fi (1801 (B) Approx 22002 |=| 1072500000 | ch
) 220 F1 (Q) Appron (22200-21700) x 143 x (a0+220)
(-} 170 F1 (C) Approx
£2400 143 Fi e 2 |=| 5720000.00 | Ch
(-1 230 F1 (R) Approx (22400-22200) x 143 x (170+230)
22800 143 F1 {19 F1 () (22800-22400) x 143 x (0+80y2 | =| 2545400.00 | cn
{=] BO FL (S} Approx
23000 49" - 5* (+] 16 FI 0.00 = 0.00 Cch
23300 49 - 5 0 Ft 0.00 - 0.00 Cht
23500 Tail 49 - §* 0Ft 0.00 = 0.00 Ch
Total | =| 19261825.00 | Ch
Or|=| 545109.65 |[Cum
Excavated Rock in Khasara No. 132 in Triangle Shape
Khasara | Length/Width Level Rock Excavated
Length 274 FI (-) 220 FI Approx
132
Total | =| 12477960.00| Cit
Or{=| 353126.27 |Cum
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Mining Officer,
Lreptt of Mines & Geology,
Bhivrani;
Te
Habu am,
Techincal Expert,
Office of the Monitoring Commiittee, Tower No, 5. 4t Forest Complex,
sector 68, SAS Nagar, Mohali

Memo No. HWN,"[]EIHL&J"E.#_F Date: &) 323,511

Subject:: Meeting of the sub Com mitiee, constituted by the Chairman of the eight
member joint Committee for examine the daciments/data /information submitted by
the department of forest, department of irrigation and Water resources, jui W/s
division, department of Mines and Geology and Haryana State Pollution Control Board
w.nt investigations of issues regarding illegal mining in an area of 0.8 hectares in
lorest area, m ining done upto depth of 10% m in mining area and abandoned/ damaged
distributary/  minor constructed by the department of irrigation, decuments
regarding procurement of water from Private agency for suppression of dust and
plantation ete in Dadam Mine area, implementation of the mining closuer plan and
pragressive mining clouser plan and providing Green belt of 7.5 m width at the
periphery of Dadam mining area in compliance to order dated 20.07.2021 and
1#.01.2022 of Hon'ble National Green Tribunal in 0A no. 169 of 20240 in the matter of

Kuldeep Singh Vs State of Ha ryana & Orson 07.03.2022 at 11.00 AM in the Committec
Boom, HSPCE, Sector-6, Panchkula,

BEEE

Rindly refer to veur memo fo CMCF2022/696 dated 14.02:207272 an subject
cited abowve;
I I this repard reply of the Pars 3.0 that it is intimated that the praject
[ropoment Lo I.‘.nrm:t{ e inforniation rega rding supply of water for mining - activity -and
plantation along with rogistration number of vechile used for supply ofwater and its capacity
itnd-amount paid etc. ax required by the Hon'ble monitoring Committes (copy of same is
enclosed)
2, Thatds perdirection ofsub commities fo ply of point 3.2 (1), it is Intimated that
Present projedt propencnt is'left 7.5 meter wide barrler along the bovndary pillars number
FE0 VB0 o 25 of tha mintag lease arca of Dadani Store Mins which is using for green helt
for planting Lrees of suitable varrities and kecping the surface green and it isalzo Informed
Uhat fie area for barrier along the boundary sillars number L& 2, 10 t0 19.and 26 to 32 of the
smning lease arca of Dadasy Stone Mine was left by development of green belt for planting
Leees of suitable varritics and keeping the surface green by planting grass and oushes by the
HTCVIons prejedt proponent e Sunder Ma rReting  Assoclates neither presont projeck

Proponent My's Govardhan Mings and Mineral was also left 7.5 meter wide ares for barrier
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Mang the boundary pillars number 1 & 2, 10:t0 19 and 26 to 32 of the mining lease area of
Hadam Stone Mine was loft by development of green belt for planting trees of suitable
varrities and keeping the surface gresn by pianting grass and bushes. In addition to the abova
Project proponent is planted 15,000 plants in about 15.5 Acrethe out of mining lease area in
revenueol villape Dadam,
3. That as per dirsction of sub committes reply of point 3.2 (i}, it i intimated that
Present project proponent is left 7.5 meter wide barrier along the hou ndary pillars number
J b0 98 200025 of the mining lease area of Dadam Stone Mine which Is using for green bkt
for planting trees of suitable varrities and keeping the surface green and jtis also. informed
that present project proponent M /s Govardhan Mines and stineral was not left 7.5 meter
wide ardga for barrier along the boundary pillars number 1 &2, 10 ta 19:28d 26 to 32 of the
mining lease area of Dadam Stone Mine was lefy by development of green beit for pla nting
trees of suitable varrities and keeping the surface green by planting grass and bushes In
addition to the above project proponrentis planted 15000 plants in the ares about 155 acre
aut of mining leaseares in revanse of village Dadam,
3 In"reply of the point 3.2 (it} Ir b5 intimated that o the directions of the Director
General, Mines and Gealogy, Haryana; Panichikula; inspection dated IE.UEJEEED-IS.DE-EDEH aof
state Geologist, Haryans and a team mns'isliing.u! Senior-Geologist, Head office Panchkula,
Muning Officer, Bhiwani, Senior swrveyors, Head office, Panchlcula had inspected the mining
tease area of Dadam Stone: Mine on 03.11.2020 and detailed survey of mining area was’
sarricd out with the help of DGPS instrument in the presence of concernod revenue officials .
and observed that maximum depth of m ining pit was found to be 109 meters from the su rface
fewed ot thie time ohinspection. A show cause notice issued by the Director General, Mines and
Gealogy Deparment, Haiyana vide Moo No. BMG/HY/ML/Dadam/ 2018/1904 dated
26062020 to the project praponent M/s Govardhan Mines & Minerals, reply by project
propenent of show cause notice dated 16.11.2020 to the Director General, Mines and Geology
Deparment, Haryana, Inspection Report of D?] 1.2020 and a lotter Isswed to M/S Govardhan
Mines & Mincrals in which mining upto the deprh of 10%9m and 300m along boundary pillar
ne. 1.3 te 19 copy of showcaiise noticesn dated 26.06.2020, reply of project proponent dated
16112020 and lettor No. 718 dated 05.08. 2020 are attached herewith For your kind perusal,
Linel:- As abgve

~Sfse 4

Mining Officer,

Beptt. of Mines & Geology,
Bhiwani.
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lindstt. No. BWN/Dadam /by 4 9- ¢ Date: 4/2/2027
A copy of above is forwarded to fnllowing for kind information:-

1- Director General, Mines and Geelogy Department, Panchkula
- Deputy Commissioner, Bhiwani,
Tl .
Mining Officer,
Deptt. of Mines & Geology,
Bhiwani,
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I Information regarding procurement of ground water from

private agency by Mis

Govardhan Mines & Minerals for suppression of dust and plantation etc. in
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Mis GOVARDHAN Mines & Minerals
Regd Office: 51 U .= HISAR

12021
1202

5-2-2021
22021

530027
E A0
F-Ea02y

143021
1ud.2029

T-8-201
1520
19.4:2021
S22

152027

TOEB5023
{52005
152021
18-5:2027
2452021
R0
3152021

1820

&0
B 20
B 20
15.8-200
16-6-2021
SO-E-2021

To Tds Payable

To AL SMALL BANK

By Water Tanker Exp
To Tds Payable

To AU SMALL BANK
By Watér Tanker Exp
To Tds Payable

To AUSMALL BANK

T AU SMALL BANE

By Water Tanker Exp
To Tds Payable

#'J'
Date Particulars
31-1_-2'.2@:] By Water Tanker Exp

Ta Cloging Balanca

By Dpening Balance
By Water Tanker Exp
Ta Tds Payable

To AU SMALL BANK
To AU SMALL BANK
To AU SMALL BAMNK
By wWater Tanker Exp
To Tds Payable

By Water Tanker Exp
Tp Tds Payable

To AU SMALL BANK
To ALLSMALL BANEK
To AU SMALL BANK
To AU SMALL BANK
To Cash

To Cach

By Water Tanker Exp
To Tds Pavabla

By Watar Tanker Exp
To Tds-Payable

To ALSMALL BANEK
To AL SRIALL BANK
To AL SMALL BANK
To AL SMALL BANK
To AU SEALL BANK
By Water Tanker Exp

" To Tds Payable

=T 302 1

3:7.2021
T2
15.7-3077

By Water Tanker Exp
To Tds Payable

To AL BMALL BANK
To AUSMALL BANK
To AUSMALL BANK
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Pal and Fal Group
Bedger Aocaue

F-Febaf A o R ab-30R7

Vith Typie
Jourmal
Joimal
Eaymenl
Jodrrna
Jowrnal
Paymaenl
Jobhral
Jounnni
Faymen]
Faymeni
Jouenak
Jouaal

Jearma|
JesErral
Paynieml
F-a!,ﬂ'rbn-nt
Paymrent
Joarrms
Sk
Jeninnal
Fournad
Eaymeni
Paymend
Paymical
Faymeni
Pay el
Payme
Jeonaeaal
Jeaurna)
Joarrial
Jeraal
Fayment
Pay et
Payme ik
Payment
FPayment
Jedifral
JeetEr el
Joi ol
Jouimial
Payncal
Paymeal
Payrmical

L - Page 1
Weh WNo, Eiebil Credit
1503 2.00.650.00
124 1.275.00
2489 18032500
1778 _ 2.00,600.00
77T 1.275.00
zran 1.98,325.00
1474 6443800
1575 1.581.00
066 2 B2 TET.00
3289 20000000
2192 7.87-000.00
194 487500
87051200 143263200
SB212500
14,32 63600  14.32635.00
56212500
7 _ 5.56.400.00
g L 480000
B8 20000000
178 4,00,000.00
i 3.30,000.00
3 2,32.480.00
Z32 187000
g 8 B0.B00.00
207 560000
553 21212500
02 21208000
T 30000000
. BaG 2.00000.00
755 20.000-00
7o 34.400.00
440 2.32 460.00
441 197000 _
£00 B.B0.B00.00
153) 5.600.00
10 200, 000,00
BE7 -2,00.000 .00
afs 220000000
1064 2.00.000.00
1G9 -B5.E90.00
B39 ZE555T00
E20 1.912:00 )
£87 6.60.800.00
[ 560000
1228 2,00.000.00
176 2.[,000.00
14154 1lmlgq43_.u|;|
352175700 58 01,40200
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o s BOVARDHAN Mines & Minerals

3l and Fa} Group Ledger Account : 1-Feb-201 1o 2-Fub 2028 Page 3
Datd Particulars Veh Tyhl - Veh No. Debit Credit
Brought Foreard TTO7T 04800  B737901.00
MAZ2204 By Walter Tanker Exp Journal 1851 1.57.825.00
To Tds Payable Joumal 1843 1.338.00
TT90288.00  B3.95815.00
To Chosing Balance 10,96,530.00

8E95816.00 BB 95816.00
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il Fent ol Tankew | 3 — | Foews
/
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PEL @ND PAL GROOP

Hear Tehsil Offica, TOSHAM- 127040 (Bhiwani}

Date... 25 =)

e o e A e e e L L L L LR
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i FpTa ﬂw*u-l dermitdf | o =  J VA BT
y {,?-h &
_ank Name - cesT_ % L6f
Bank Ale. No. gasT T [dot éf
Bank IFSC Code ; HE5T
G. TOTAL SeNLTY
E&OE, For PAL AND PAL GROUP
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PAL AND PAL GROUP

Mear Tehsil Office, TOSHAM- 127040 (Bhiwani)

Sr. No. 02 Date 27028
Name..Crouavdvar  pimes  od paiagaals

----- S ALLELLIEE R

Loal Hew
Nol ooge|  PARTICULARS oty | mawe | ' amount
| PErra] Hewd ....! e R < I s
GS5T Amount TOTAL L P
'\ _ank Mame : CesT_ G 1§ 3ee
Bank Alc. No.: sGsT T | (E3s
Bank |FSC Code © IEST
& TOTAL of €% b
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GETIN: DECBLPP134201Z5 Tax Iy CRCEBILL M.:-9728010213

PEL AND PAL GROUP

Near Tehsil Office, TOSHAM- 127040 {Bhiwani)

Sr. No. 05 Date.. S oA L
Hmm.é‘ﬂ“'“‘“‘:‘l o M iw L‘L‘Lt [aimtrely
Address. Meer klfey thedea  1fcgvale aiben

GSTIN.SLAALF, di3ah .7 State Code....2.5.........

Sf| HSN PARTICULARS oy, | mate | Amount
Ne.| Code

ol Bprajsl fewt o meren| £ | — |Adseee

GST Amount TOTAL 4 Famrs
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Sr. No. 04 7 e L O
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PAL GND PAL GROUP

Mear Tehsil Office, TOSHAM- 127040 (Bhiwani)
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PAL AND PAL GROUP

Near Tehsil Office, TOSHAM- 127040 (Bhiwani) |
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Sr. No. 07 Date... 24502 Sr. No. 06 Diate =2 oAt
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PEL AND PAL GROUP
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Sr. No. 9 Date....m8 7200
Name.. ;sﬂﬂg'.'hﬁw oo & Mintpaky
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sr.] HSN
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NG Hevrs) | 7 | = S%e o
GST Amount TOTAL frée =
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G TOTAL ;.J&ﬁﬂ—'

GST Amount TOTAL [Pree
- : " e
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GSTIN. 2dd af Fuik2a bt 4 2o ... State COOR..n S hnce
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PAL AND PAL GROUP
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an S e LT ]
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Harne foveyd av Mivel £ patae.

rhiadaRaET TR T T
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TN 2 AL BFL 4238 b2 2 otate Cote. oo ...
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L b i et 7 | - | £Fee
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Hame... ...l fﬁ:f [

e A LLLEEEEEEEEEE LIS
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= F?':lu- K- Ehﬂ .—IDJ' O s y — l';."dt‘;. S T
GST Amount TOTAL gz
Bank Name - L _:;; :-H
Bank AJG. No.: sesT 77 i
Bank IFSC Code : HEST

GTOTAL  [1456™

E. & O

kb

For PAL AND PAL GROUP

Signatory

GSTIN : DECELPP134201Z5

TR INGOIGERILL

M- 8T28010213

PAL @AND PAL GROUP

Mear Tehsil Office, TOSHAM- 127040 {Bhiwani)

Sr. Mo, }_ 2

Date. El=7—23 ..

Name../eoxexahon  Hinel £ prinerady

Address.. |22 bliss

A o, ;,Eﬂmlf —Ee e

(
a1 HEN
o] o PARTICULARS Qty. | Rate | Amount
F19f22 4 ﬁaa.—l—-,' Tadked | o L ¥ 7380
5T Amount TOTAL ¥
3 TR
'!ﬂan.!:uamaf —! i o =
Bank Alc. No.: sest 7 | l45€]
Rank IFSC Coda ° IGST
GTO0TAL  PdiaT]
E. &OE

For PAL AND PAL GROUP

—_— e

aed Signatory
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GSTIN : 06CELPPI34201ZS TAx INVOICERILL M.:- 9728010213

PAL AND PAL GROUP

Near Tehsil Office, TOSHAM- 127040 (Bhiwani)

Sr. No. 15 pate.. 2. P L.
Name ﬂ:qgfnrd'h'dh. FMmed £ 'F"I'i""wf_hng.:_u_!.

S it Nt e T T L2 [EREEE L] . L

Address. MEaY Hiack Naola B T ekde

GSTIN. 2L AARFEL § 7 2o 1 172 7. State Code......0. b uwwe
¢
Sr.| HSN PARTICULARS aty. | Rate | Amount
Mo Code
2 |Prup Reevod emrey| F | - Buoeval
GST Amount TOTAL PATETL TR S
i T i) _f"'il' P
Bank Namea : cesT_ 9
Barik Alc. No- sesT § | féeo
Bank 1FSC Coda : ISET
G TOTAL TS T ot

E&DE For PAL AND th,%ﬂlf

HE5TIMN : GECBLPP13420125 1o imvinCEaRL M.:-8T28010213

PAL AND PdaL GROUP

Near Tehsil Office, TOSHAM- 127040 (Bhiwani)

Sr. No. 14 Date. Z1=1 =134

EraaEErErm At e et e et A e E

{ ;

Sr.| HEM , R A |
el & PARTICULARS oty | Rate | Amoun
I PPoa|  fesvad Temked | 3 _ |paewe
]
GST Amount TOTAL e
X e
Bank Nama ;- CEsT T 772
Bank Afc No: 8EaT gk 1773e
Bank IF5C Code 1E5T
G TOTAL Faddke
E &0E Fii PAL AND F'A%T:MF
%
1
HAuthorisad Signatory
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GETIN : DECBLPP134ZOZE TAK INVCHGERALL M.;- 9728010213

P@.. AND PEL GROUP

Near Tehsil Office, TOSHAM- 127040 {Bhiwani)

Sr. No. Eatﬁ....!.lf.},‘:!l:".-:!...,._.

GETIN._ b 4aAd Py 7o T State Code..... L3 S
.r?; fsﬂ PARTICULARS iy, Rate Amount
I '?-?"?‘hl'l-_ Fl'E!.ﬂi 'ﬂil; L T ? !-"ﬂ!*-.‘.j I;n;)r‘_
/r

GST Amount TOTAL § Yo -:-1-!‘4&',:" s
] [P = |
Sk Mame ; CGST ﬁ :
" |
Bank Ale. Mo SGST it
Bank IFSC Code IGST
G. TOTAL '?J 3 Eaj,f,.f
= &0E Eor PAL AND P up
. I' Autharised Sigratory
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PAL GND PAL GROUP

Near Tehsil Office, TOSHAM- 127040 (Bhiwani)

Sr. Ne. 16 Daﬁ..ﬁﬁiﬁzﬁ..’......
wame. Sovard how Mizes £ Tiogedd
Address. Ny tiliay plava Wil | TRdmos.
GSTINL DL ARAEY 67 18 HY T State Code... B b,
T8r] HsN ] Amcan
( Sl EsHl earmcuLARS Cly | Rate
Ve pal TR daitesd | 3 \G r;l.ﬁ-fl-.__
GSTAmount 24434 TOTAL |’?fﬁ~:.—-=)| -
| Bmni Mame CE5T F.::;?
Bank &Sz Mo SG5T L 1
Bank IFSC Code ; IGST
& TOTAL 2y
E&OE For PAL AND PAL GROUP
k

¥
r 1
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GeTIN ' 06CEL PPII420125 TR INVDICEREL .- 9728010213 ‘

P#L AND PAL GROUP

ear Tehsil Office, TOSHAM- 127040 [Bhiwani)
Sr. No. nata...:?t!.f'l..l.l.l..":.—l_-..
it Kt Mo ST |
Address. o Yudes bhle, Fveed | Topda .
GSTINL LA BREY £712 h 1L State Code...... 2.5

]
56| HSN PARTICULARS aty | rate | Amount
Aa.| Code

U Jtéu't—n{ el o) 4 g

/

GST Amount TOTAL ﬁr"rﬁq-r'bj,.—
. E;nhHEm: CGSET 87 fers
" | Bank Al No.: SGST { il
Bank IFSC Code * IGST
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Autharised Signatory
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PAL GND PAL GROUP

Hear Tehsil Office, TOSHAM- 127040 {Bhiwani)

smo. 18 Date. Si0 1.
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5 Rank Alc. Mo SGET 137
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G TOTAL 274 te
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GSTIN: 0BCBLPR134201Z5 TAX INVINGEMILL M.:-9728010213 GSTIN: 0SCEBLPPAI242Q1ZS  TAX INVOICERLL M.:- 9728010213 1

peL @aND PAL GROUP PGL GND PdL GROUP

Near Tehsil Office, TOSHAM- 127040 {Bhiwani) Near Tehsil Office, TOSHAM- 127040 {(Bhiwani]
Sr. Mo. Data..,..f.}].!ﬁ;,il.?:.i... Sr. No. na:-e,,,‘,-?u‘:]'.u, Al
rNe. 21 . . . . o0, 4o . vt l 4 'l
Ham.iftﬂ“d!:’“ﬂ'““ﬂd*ffﬂ“* J ‘f“-}é ....... ., KA Name..... ek el 700 R T  heal st 9
Addidas J-,f;_:: . 1"1."':15._‘.‘:'..1"-‘1‘1 Y R ;_T?- _____ o Addrass..1J 2o vasde, ‘l\'J""""r"“;. ]rmhéJ'ﬁ_TTﬂ"’._L‘-L S
csTin_ O A ARAFS (rak) BT stte G asTINL O AA R L7= 11TL Pstate Codennne b
r'_":; cﬁ PARTICULARS aty. | Rate | Amount r'j; gf;: PARTICULARS aty, | Rate | Amount
| ;mh !'lﬁl-,.l—a-t N B 'L:"lr ‘_-"c':'ﬁ-:l“"‘a‘) |~ i ﬂ-tﬁ'ﬁ- %e.,\ ﬁ-"rﬁu--lf:.t_.l- 1 1'?-:-? .n—'n/_..f
|
I
G5T Amount TOTAL T;ﬂ q!-"'-l'“"""";.-"' EET Amount TOTAL |I?'3' F‘.q }_‘i__.-
Bark Mame - CESET 5“1rn- | ( Bank Name CEST T2l
Bank Alc. No.: SGST Fyies Bank Ale. No.: SCST NI¥]
Bank IFSC Code:: HEST Bank IFSC Code | IGST
G TOTAL 74 7be] A GTOTAL | 5442
E.&0E. For PAL AND E&OE “For PAL AND PAL GROUP
DR Autharised Signatory : Aumme.an'l‘ Signatory
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Mis GOVARDHAN Mines & Minerals

Regd. Office: 51, U.E.--= HISAR
Rajat Sharma -Tankar

Ledge: Aceoun]

1-Feb-2018 w0'd-F an-2022

— Page 1
Diate Particulars Wk TH_EI'I‘: Wech Mo Debit Cradit
322000 By Water Tanker Exp Joumal a7a G0.000.00
To Tds Payable Jaumal g3 875.00
T10-2020 To AU SMALL BANK Pasymend 1485 B9.325.00
31-10-2020 By Waner Tanker Exp Jaumat 1014 000000
To Tds Payable Jouinal 1037 &75.00
5102020 To ALYV SMALL BANK. Paynient 1608 BO 325 00
0-11-2020 By Water Tanker Exp Jestitral 1303 50,000,600
To Tds Payable Jerenal 1304 &7500
312-2000 To AL SMALL BANK Poymen| M7 B8.225.00
1122000 By Water Tanker Exp Jaumai 105y o0 000,00
To Tds Payable Joumal 1494 G75.00
4-1-7031 To AUSKALL BANE Paymai Zia4 89 32500
112021, By Water Tanker Exp Joumak 16875 40.000.00
To Tds Payable Journal 167 G500
322021 To AU SMALL BAME Payment 2700 BS 32500
28-2-2021 By Water Tanker Exp Jesurnal 1872 80 000.00
To Tds Payable Joeenal 1673 BTS00
53-2021 To AU SMALL BANK Fayment a7 #0.325.00
3122021 By Water Tanker Exp Jouenal Fal: b ' S0.000.00
T Tds Payable Jayrmar 2188 BTS00
_ 54067500  6.30.000.00
To Closing Balance £0.325.00 -
£,30,000.00 6,30,000.00
1-4-2021 By Opeaning Balance 849,325.00
$-4-2027 To AU SMALL BANK Paymant 135 849.3725.00
0-4-2021 By Water Tanker Exp Jaurnat 230 80.000.00
To Tds Pavable Jaltnat 240 000,00
1052021 To AL SMALL BANK Paymenit 58 50_100.00
42021 By Water Tanker Exp Jeurnal 427 20.000.00
To Tdz Payable Jourigl 428 400.00
-5 To AU SMALL BANK Paymant i BGaR500
B30 By Water Tanker Exp Jousmal 613 8. 060.00
To Tds Payable Jomal B14 =L R ]
372029 To AU SMALL BANK Paymont 1298 BE. 87500
H-7-202% By Water Tanker Exp Journal B4l £0,000.00
Te Tds Payable Jeurnal Batal 000,00
382021 To AU SMALL BAMNK Payinen| 1714 B8, 100.00
By AU SMALL BANK Raceip 2183 B 10000
483021 To AU SMALL BANK Paymet 3 89,100.00 '
31-8:2021 By Water Tanker Exp dournal 1080 00000
To Tds Payable Joumnal 1841 S0 30
552021 To AU SMALL BANK Poymianh 2173 B9 100.00
3081021 Gy Water Tanker Exp Journg| 1308 S0,000.00
To Tds Payable Jesrnal 1305 B0 00
B-T0-2011 Ta AL SMALL BANH Payment 2583 £9,100 .00 )
3102021 By Water Tanker Exp Joitii 1484 S0 00000
To Tds Payable Jourenal 1440 90000 :
Carried Qvor 71833500 B 0842500
cnlinwed .
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#

Wis GOVARDHAN Mines & Minerals

Regd. Gilice; 51, & = HISAR

Rajosh Tankar
Ladgnr Accaunt

1.Fob 2018 o 2-Fak-2020

Date  Particulars _

105:2020 To AU SMALL BANK
By Water Tanker Exp
To Tds Payable
30-8-2020 By Water Tanker Exp
To Tds Payable
F-10:2020 To AU SMALL BANK
107020 By Waler Tanker Exp
To Tds Pavable
112020 To AU SMALL BANK.
AHT-H20 By Water Tanker Exp

‘S12:H0a0
3-12-2000

412001
F1-1-2021

e
SH-2-23024

B=3-200 1
1320

1-4-2021
16420
Bea-2021

1252021
F52024%

10-6-202 1
30-8.20029

3-1-2021
31-7-2021

11-§.2021
3182021

Ti-g-2021
A0L0.201

12402021
A

To Tds Payabie

To AU SMALL BANK
By Water Tanker Exp
To Tds Payable

To AU SMALL BANK

By Water Tanker Exp
To Tds Payabte

To AU SMALL BANK

By Water Tanker Exp
Te Tds Payable

To AL SMALL BANK

Ay Water Tanker Exp
To Tds Payable

To Closing Balance

By Opening Batance
To AL SMALL BANK
By Water Tanker Exp
To Tds Payable

Te AUSMALL BANK
By Water Tanker Exp
To Tds-Payable

To AL SMALL BANK
By Water Tanker Exp
To Tds Payable

To AU SMALL BANK
By Waler Tanker Exp
Te Tds Paysble

To AU SMALL BANK
By Water Tanker Exp
To Tds Payable

To AU SMALL BANK
By Waler Tanker Exp
T Tds Payable

To - AU SMALL BANK
By Water Tanker Exp

Carried Dwer

_Meh Type ~Meh Nao.
Paymont &t
Joonen fia
Jeanat 0
Jourmal Hab
Joupnak Bar
Fawniant 1487
Joarnal 10412
Jedrmal 1018
Paypben) 1802
Sdorirhd 1301
Jatmal 1302
Faymenl g
Joummat 1488
Jdounal 1500
Paymsent 2587
Joarrnal 1677
Jogmal 1878
Faymemn 2702
Joumal 1566
dournat 1oEa
Payniont 307G
S SR 29570
Joarnal 213
Payrmag 23
Jougnal 233
Jaurna 234
Paymont A0
Journal 425
Jeurnal 436
Payment 011
dooirn BT
Jouenal G186
Paymant 1304
Jouraal gl
SJorn| B2
Fa!.mll:glt 1E57
SJormal 10493
Joima 10683
Parymiarl :!36-.1
Joareal 1302
SAtirng| 1aEE
Fa:..'m-:nr il 1]
Jowrnal 1483

Fige 1
Dbt Cradit |
88,325.00 .
80.000.00 |
B75.00
60,000 00
B75.00
BS 32500
), 000,00
57500
8522500
S0.000.00
§75.00
B 325 00
&8,200,00
S12.00
67.668.00
8. 200 00
587,00
77612.00
50,000 86
675.00
8932500
B0.000.00
87540
59707500  6.86.400.00
BS 25 00
6.86,400.00 685 400.00
89,32E.00
89,325.00
80 .000.00
800,00
£9.100.00
S0.000.00
00000
£9.100.00
90,000.00
900,00
£9.100.00
53.000.00
53000
S2.47T0:00
G4, 200,00
842 00
B3,358.00
E8.200.00
_-8B200
&r518.00
1.00,000.00
SE4TIS00 86572500

comfined |
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a

Detail of Plantation Area, Goverdhan Mines & Minerals

1 [ Just near Puran Weight Bridge 2.00 Acres
2 Uln front of Puran pil South side from path Puran weight Bridge | 1.00 Acres
lo mines
2 Plantation In Strips near weight Bridge Puran
(i} Oneside 30 mlength 14m width =30x14 = 0.11 Acres
() Cther side 8 m width 80 m length = Bxg0 = 0.18 Acres
(i) To Jai Bajrangbali 120 m length 4 m width Single layer 0.10 Acres
Single layer = 120 x4 =
[ () T80 mlengih 18 mowidth = 0.76 Acres |
4 Piantation along Baganwala Road from Mihir weight Bridge to i
Bore well = 340 mx 10 m 0.76 Acres
5 | Plantation in strips along Rasta from Sharma weight Bridge to
' Jai Bajrangbali weight Bridge
{it  Plct near Barjrang Bali weigh! Bridge = 24 x 50 = 0.27 Acrag
=) From Bajrang ball weight Brdge to hanuman Mandir
= T width x 380 m length = 0.60 Acres
iil) Pit No. 27 to Pit No. 25-36 along Rasta= 300m length x 7m | 0,48 Acres
(v} From Pit No: 35-36 to Sharma Weight Bridge
= 310 m length x 3 m width= | 0.23 Acres
W1 Planiation in plot in front of hanuman Mandir towards
Baganwala Road Mear Shhoaka weight Bridge= 1.00 Agres
"8 | All weight Bridge Campus which is non susceptioie of
measurament LS, 1.00 Acres
Total Area ; 8.47 Acres
Mew Plantation
1 | Mear Baba Mungipa Weight Bridge toward Nerth side. 1.30 Acres
"2 | In between Pit No, 18-21 1o Pit No 1 East side (For Simple way | 4.50 Acres
| near and around LAL BUILDING
Total Area N 5.80 Acres
| Grand Total 14.27 Acres
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T Mkning (s o Villagey

o Onthe above noted 5 Dieer,

/W g

Whereas You (M e Govardhan Mines ang
{ leage for EXtraction of
E E 1

: stqckrng and
Mining Ryles, 2012( the
State/ I:Iepahmenr.
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Initiated Withoyt

"'T.rzm
BIVing further notice. Furth
without any delay an

d shal
P Mining Offica

MNg Enginasr
l Mines ang Gealogy,
Haryang
Endse. Ny DMG}HWH L,.I’Dadarn,.l'miﬂ,." j'q ¢l ADated L B S 2o fie
A topy ig forwarded L the Mip; Officar, Mines and Geol ﬂ-"_mmn -
Bhiwani for inf, "mation ang fiyp e ne?;ﬁsar? action, o]
@mr,
State Mining Enginesy
For Director Goriars f. Mines ang Geolagy,
Haryana
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.- QEP“. of Mi nes & G
ah 0
Bhiwani. eology,

M/s Govardhan Mines an

. o
H.Ho. 51, Urban Estate-2, Hts:frm'
Stone Mine ol Vil Dadsiny

Memo Mo H-W'Hf'[]-adam‘f ] h ?_

' : Closure of D Mi
5u!;1tﬂ- EEp Mining pit ﬂlun_g the Easter .
n Boundary of
Mine-regarding. of the

ey

As ou are aware that you are working in an area if 48.87 Heet mining
o granted t_“ yeu vide LOF dated 11.10.2018. The mining In the Eastern, North
zastern and South Eastern area of the mine situzted along boundary pillar no. 13t 19
has gone deep to a depth of approximate 300 feet and if you go further deeper, water
csble fray be touched any time. Further, you have demolished the benches which were
palicr present along the boundary of the deep pit as mentioned above. As per
plservation, no stone &S available for mining In the said deep pit gituated inside of the
pillar no. 13 10 19 as the ares along the boundary has already been mined out.
A nuinber of complaints from the land owners of adjoining felds
apprehending eroding of thieir fand into the above stated pit have also received In this
office directly or through other Authorities of the districh

Ify view tothe above ehservations, you are hereby directed to stop
cATTying Mmining pperations in rhie area of the deep pit cituated Inside the pillars nd. 13

L,.L . 1619 with immediate effect. Y ou are also directed to get the area properiy fenced and
-

reglaimed in accordance with the mining plan of your mine,

7 Assistant ghﬂng Englneer,

4/ peptt. of Mines & Ceology,

Bhiwan iﬂ

pate: @ §~od - Aoode
ERdsty Mo BWN/Dadam/ 719

alipve I8 forwarded 1o (11}
chandigarh for kind Information.

[ the . Diréctor General, Mings and
BCopy.a ]

Geolepy Department Haryand.

£ fissistant Mining Englneer,
epti. of Mines & Genlogy.
Piiwenl. Gy

(o
H%ﬂtm}mm

; _ o
Assistant Mi'l'li'ng E“E“'I.Eﬂr . hﬁ 4 “ H'_,I.Lﬂ-_ H-@

Date: 05-43. 2a s
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o Mis. Govardhan Mines & Minerals
Ii! 1 Site: Dadam Mine, Dadam (Tosham)
4§ Regd. Office; Mear Hisar Maka, Khanak, Tosham-127040
“* EmailiD: govardhanminesminerals@gmallcom Contact: 9992100001

e .

Diroctor General,
| | Mines & Geology, Haryana,

i i. Sub:- Show cause notice in respect of mining arga of village Dadam, Diswt. Bhiwani.-

| Kindly refer to Memo nio. DMQ,-’HTIMUEJada m/2018 14183 d ated 5-40.2020 addressad
ta Mining Officer Bhiwanivide which 3 copy of Memo no, DMGI'H'I'J"MUDadamHEMEﬂE:ﬂ:; dated
26262020 was received by us on 26:10-2020. '

el 'u'n:_re_abuve mentioned letter fellowing discrepancies in the working of Dadam stons
mihes were pointed by Inspecting team headed by State Geologist durlng period 12-2-2320 ta

1342-2020 i which all the mines of B’hiwani.ﬂ}adrj.-"mahendergarh were checked, The elleged
discrapancies are as gnder.-

i) The depth of the old pit in southeri side of the loase area Is about 109 meters whire no
bench formation was observed. In the partof lease, no bottom warking was foung at the time of
wislt. This area of pit Is being used for transportation of minerals using existing road netwark of
this pit. The direction of advancement of mining is towards Northern side of lzase arex,

b | The depth of the pit ne, 8418 171n Northern-Westera side of leasa area was found to
be sround 30 meters from surface level and Inspecting team only found partial benches in
eperational lease hold ares of dadam mine,

= B0 As per Mining plan, the plantation was not found satisfactory. The survival rate I alsa
very b,

Vide show cause notice we have been asked to shiow why mining lease of Dadam wine
may not be suspended, prematurely terminated.

3, | Cn the above notice wa 'submit as under:-

We started mining work in Dadam Stone minss from 25:2-2019. Tha mining wark was
s!arl:ied on the basis of judgment of Her;ble High Court of Punjab & Haryana high Court In Cwp
10 28378 of 2014. The permission was given to Directions Minas & Gealogy vide Memo dated
A-12-2018. The mining work was started on the Environmental clearance granted to previous

2%




—
.

ol deing mining work an the terms & conditions of M/S Sunder marketing
r_’-l*f!‘ ﬁff;-i::: :;:;;'infn: a4 per norms and conditions of EC in the area of 43.87 hectares
e 0 he said pit whose depth [s stated at 109 meters, we are using the existing roads

g, of stone material which falls below frem area in which mining Is being done. The
fos extm:inr:; it is same as that was allotted to us in auction. All rules and regulations of Mining
pla:ht_l_cn of ?wf‘r[l'lﬂ doing mining work In the area, In the sald pit between pillers no, 13 to 19the
A ar, Bhiwani vide Meme No, BWN/dadam/718 dated 5/8/2020 directed to stop
R erations. The Court of hon;ble Additinai Civil Judge ( sr. Div) tosham vide judgment
Iﬁlﬁdgi 4.8-2010 directed the Mining depariment not to interfere In mining activities as provided
I:IE“ iE agr‘éement or authorized by Govit. and authorities concerned. The order is still in foree,

Axopy of judgment enclosed.
[

| | Asregards second point is cencerned, It is submitted that in mining work formation and
qu-.'J'rlkll'lE of Benchas is regular process. The main issue iz that the mining should be scientific |e,
thiete should not be danger te human life, vibrations are-low, blasting is controlled and stones
eth o not go beyend S0-100 meters from blasting site. All these parameters are being followed.
Banthes are regularly formed. It is further submitted that Director Genersl {mines & Safetﬂ is
thi" rompetent authority which looks after safety of mining cperations. We are strictly following

alfithe directions & Rules and every steps are being taken for scientific mining and safety,

; The next point is regarding planting of trees. We have planted mors 10000 tress not
only/ilease area but also on lands purchased by firm. The photographs of same are enclased.
The planis are growing. At the time of Inspection only one year was passed since our working, We
aré_i enclasing photographs of plantations. Theze show the positien as on today. We have installed
pefmanent sprinkler systems for watering of these plants. A special team of workers have been
de??mred exclusively to after the trees planted. We are centinuousty planting trees. The plants
ara -b:m'ug planted as ver conditions of EC.

]

| Inview of above itis prayed that notice for suspension/ prematurely termination
may Kimdly be filed. it is further submitted that before considering any adverse action a revisit of/
re-insprection of mining area may kindly be considerad. We aseura you that we are doing mining
as ;‘Inzr terms-and conditions '

Em:!r OWP 28378 of 2018
Tashaim court order

Photolof plants.
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V- i
'r'lj: [ i tor: Thuss wi are doIng mining work on the terms & canditions of M/S Sunder _Flrﬁ:'h““_”ﬁ
A4 e ar doing mining 35 per norms and conditlons of ECin the srea of 48.87 hectares
THOCEE T e said pit whose depth isstated at 109 meters, we are using the existing roads
H'l'lJErI [ LpS= th'ﬂ'l [3&"-5. bem [I"Dm area in Whl.'ﬂ-h m'nin\g is b&lﬂﬂ dﬂl‘l_ﬂ. THE

| |

{}' Eﬂrafllﬂﬂfzﬂif:f:fmrza:::;it wias allotted to usIn auction, AN rules and regulations of Mirting

o |;,|T$:is;wl ﬁre alng raining work In the araa. In the sald pit between plilers no. 13 1619 the

;:-;Ii‘;i:g Aificer, Bhiwani vide Mema No, BWH/dadam/718 dated 5/8/2020 directed to stop
: ining' SperalinA: The Cowrt of hon:ble Additional »:3|-.,.-1! Judge { sr. D) tosharn vide judgment
(iheed 14-8- 2010 divecled the Mining department net to interfere In mining activities as provided

by [ease apreamint or authorized by Govt, ant authorities concerned. The order is still in force,
.-'I.'J:lu:".u' of judgment enclosed.

I Ay regards second point is concerned, it 1s submitted that in mining work formation and
biepking of Benches is.regutar process, The main [ssue is that the mining should be sclentific Le:
Ik 1’: <hoisld not be danger to hisman Iife, vibraticns are low, biasting is controlled and stores
stk |do ot 1o beyond 50-100 meters from blasting site, All these parameters are_heang_fqﬂmpgﬂ_
i _ni.'.h{ls'are.ruf_;umﬂ'.l formed. Itis further sulimitted that Director General (mines & 5‘3!‘-&'&] it
thi pompetent authority which looks after safety of mining operations. We are strictly following
alljthe directions & Rules and every steps are belng taken for sclentific mining and safaty. '

: | The next point is regarding plonting of trees, We have planted more 10000 trees not
unlh-;-'rn ‘ease ared but alse on lands purchased by firm. The photographs of same are snglosed.
Thi plantsare growing, At the time of Inspection only one year was passed since our working, We
aré anclosing photographs of |}Ia_ma tians. These show the position as on taday. Wa have installed
pefrranent sprinkier svstems for watering of those plants, & speclal team of workers have been
dr.-p?in:i:n.aed eaclusively to after tl:n: trees planted. We are centinuously planting trees, The plants
an?i belng planted as per condltions of EC.

|4 it view of above i Is prayed that notice for suspension/ prematurely termination
el kindly be fited. Itis further submitted that before considaring any adverse actiona revisit aff
rﬁ-iﬂsl;:e-:tiam of mining area may kindly be considerad. We assure vou that we are doing mining
a5 e terms and condithons

Enc; QWP 26378 of 2018
Tﬂ:if‘lﬂlh'l court ordar

F'I1_i::].n:r|-:}F plants.
e, Gb";"-ﬁ.ﬂﬂ LAR MIBES AND MINERALS
roverdh rrn'riéra And Mitierals
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ANNEXURE - /¥
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LEGAL OPINIOHN

Subz- Legal advice for taking sction in compliance of

orders dated 11.08.2017 of Hon'ble Supreme

Court passed in Special Leave Lo Appeal (C) Ho.

19166 of 2017 regarding Dadam Stone Mine .of

Teh&il Tosham District Bhiwanl.

S B St -] Y e

Thig file has been sent to the offire of Advocate

Genaral,
185Ues:—

(a}

(k)

Haryana for its advice on the following

As to what action be taken with regards to
directions of the Hon’ble Supreme Court qua

implementation of Mine Closure Plan on or

befare 30.11.2017 particularly: keeping in

view that the mine in guestion has not
reached to the stagé of final closure plan:
and

As to whether state shall take stringent
action in the present case with regards to
action for recuvery- of dues on account of
the period prior to commencement of mining
for want of environmental clearance
particularly in the light of  separate
litigation pending before the Hon"hle
Supreme Court and alsc: that similar dues are
pending against othsr mineral concassion
holders where such ;ctian had nct been taken

and also that Hon'ble Supreme Court while

w9




LaLa s

disposing aff the SLF allowed them TO
undertake mining till 30.,11.2017.

The brief facts of the case may be noticed at WE-

29 o 28. AS WAy be noticed f:?m vhe brief facts the
decision taken Ly the Government dated 177 O 205
permitting the transfer of 51% share of lead partner
Aamely XJSL in the joint venture of M/s KJSL-Sunder
(3v) in fawvour af minority partner M/s Sundex
Marketing Asseciates was withdrawn Ly the State
covernment wvide @ detailed speaking order dated
29.09,2016. M/s Sunder  Marketing Associates
challenged the order dated 29.09.2016 by filing Civil
Writ Petition Ho. 20986 of 2016 before the Punjab and
Haryana Righ Court. The Hon'ble High Court initially
stayed the operation of the order dated 29.09.2016.
Finally, dismissed the writ petition vide order dated
Q1.06,2017 and upheld the osrder dated 2g.09.2016: The
Hon'ble High Court, However, continued the interim
order upto 41.07.2017 to enable the petitioners to
challénge ‘this: Jjudgment, . /s ‘Sunder Marketing
pseOoCclates filed SLF {e) NG. 15166 of 2017
challenging the order dated 01.06,2017 passed by the
Hon'ble High Court. The said SLEP was dismissed by the
Hon'ble Supreme Court. The Hon'ble Supreme Couck;

however, permits the petitioners to continue 1ts

mining operation £i11 30.11.2017 4in accordance with

N
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5

Mining plan and also {agued few other directions. The

operative paxt ‘of the -order dated 11,08,2017 38

g B i

(i)

(ii)

(didad)

reproduced as undexr:-

Keeping in view the prayel made"”

We permit the peﬁitiuner to eentinue
irs mining gperations 311 307
Hovember, 2017 in accordance with
+he Mining Plan. on or befors that

date; it -shall ensuIe implementatiﬂn

of  the. mine closure plan Lo the

sarisfaction of the ;nncerned
authorities in the state of Haryana.
The petitiﬂnerl will be uander an
obligation to continue payind the
dead, rent .OL rnya}ty whichever 138
higher till 39t November, 2017
regardless af.whether it ceases its
mining operations pefore that date
or not.

The patitioner shall ensure that all
the dues {including wages etc:) of
all the persons [including labour)
emplnyed in the mining operations in
texms of Rﬂlg s6 (10) of the Rules
are paid to rhe satisfaction of the

concerned authorities in the State
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(1iw)

{w)

of e

of Haryana. T& ensure that the
employees and labouy {casual qr
otherwise) &re not teft dn  the
lurch, Ethas petiticner is restrained
from alienating lﬂr transferring or
ofherwise creating any charge or
encumbrance on  the equipment angd

machinery and a11 other moveable

PIOperty in  the lease area andg

{such as triucks, Ercavators ete.) sp
that there is Mo difficulty igp
recovery of dues.

All the Iaws applicable to the
Petitioner shall be Strictly
enforced by the State Government
regardless of itse apparent influence
in high places, We make it clear
that we wili nold the Chief
Secretary of the State of Haryana
fesponsible for any lapse in this
regard.

It is not clear whether or ‘not the
Security deposit of Rs. 28.75 crores
has been refunded Lo KJS8L or the

Petitioner. If the refund has pot
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been made, i-'I: 15 deemed to have bean
Forfeited to the State and is not
adjustable against any dues of the
petitioner.”

In compliance of the d-ifectic:nﬁ of the Hen'hle
Supreme Court, the Chief Secretary Haryana had
reviewed the action taken by all the concerned and
held two meetings in this regard i.e. on 14,08.2017
and 18.09.2017. In the meetiné held on 18.09.2017, it
has been pointed out that M/fs Bunder Marketing
Associates has not paid the dues for the pericd prior
to commencement of mining for want of environmental
clearance. Though all the ::lules on. acgount of dead
rent for the pericd during which the mine was under
operation ‘from -EEI.lG.EQlE have been paid. Various
notices have also been issued to M/s Sunder Marketing
Associates by the AME, Bhiwani to deposit the dues
for the period from 03.01.2015 to 28.10.2015. M/s
Sunder Marketing RAssociates, however, its reply
denied its allegations to pajr the =aid due on the
ground ‘that since the lease deed executed on
05.08:2015 in favour of M/s Sunder Marketing
Assgciates declared woid by order dated 29.09.20156.
It cannot be asked to pay dugs for the un-operated
period of mine. It has been noticed by the department
that similar’ dues are pending against the other

":-., —
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wineral concession holders -and 3tate is. not taking
cosrcive: steps in such cases as 4 ﬁepérate litigation
is pending before the Hon'ble Supreme court. Although
M/s Sunder Marketing Associates is not & party 1in
those cases. Rnother issue which has cropped up in
the meeting held on gL 09,2017 is with regard to the
clesing of mining operation with the petitioner alftex
3p,11,2017. It has been observed by the department
that Mine Closure PBlan are made and implemented for
the mining @areas uhare ‘entire’ mineral deposits are
extracted and area cannot pe used fox further mining.
The directions of the Hon'ble Supreme Court in Para
7 ot S & L iz that 'the: petitioner shall ensure
implementation of the ming <Closure plan to the
satisfaction of the concerned -authorities on O

safore: 30.11.2017-- The predicament of the department

is-as to how the said direction can be complied with

——

when no mine closure plan can be prepared at this
stage.

I have gone through the entire file and also the
arder passed by the Hon'ble Suprems Court. The
Hon'ble Supreme Court has 4llewed the petitioner to
continue its mining operation £ill  30.11.2017 in

accordance with the Mining Plan, 1 am dealing ‘with

————

issue (b} as caised by the department at the first

instance. The Hon' ble Supreme Courl in its directions
&,’;

% W
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e
contained in FPara 33 iv] has ohserved that -all the
laws applicable to the petitiuﬁer shall be strictly
enforced by the State Government regardless of:- 1ts
apparent influence in high places. Since the dues for
the pericd after expiry of one year from the date of
letter of intent and belore the actual commencement
of mining are also legally enforceable dues against
the petitioner but at the same time the Hm:’hl-e
Supreme Court has permitted the’ petitioner Eo
continue its mining operations Itill 30.12:2017;, in my
view, an interlocutory application may be filed in
the Heon'hle /‘Supreme Court ‘bringing the above said
fact with regard teo the dues pending against the
petitioner. The factuom of the. litigation pending 1in
tlie Hon'ble Eupreme Court with regard to the similar
dues pending against other mipneral concession holders
may also be stated in the 'said application.

an far as the issue f{a) 1is concerned, the
Hon'ble Suprems Court in para 33 (i) has mentioned
that the petitioner shall ensure implementation of
the mine closure plan to the satisfaction of the
concerned authorities on or before 30.11.2017.
However, as per Lhe department; the mine cleosure plan

E

are made and implemented for the mining area whers

. | —

entire’ mineral deposits are extracted and the area

~annot be used for further mining: Since in the

| e IR e ot
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present case, the mine had not reached ko the stage

of final closure, Mine Closure plan cannot be made.

et

In my view, the above said fact can also be

stated in the interlocutory application which I have
advised to be filed with regard to the pending dues
against the petitioner. By mentioning all the facts
in the interlocutory application, the appropriate
directions may be sought frem the Hon'ble Supreme
Court.

In wview of above, the department may take
decision at its own level,

Opined accordingly. = k‘\

{Lgkesh Einhal]hﬁ_

Rddl. Advocate General, Haryana.
11.10.2017.
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IN THE HON'BLE SUPREME Couryr op INDIA
CIVIL ORIGINAL JURISDICT 0N
LA, No,
IN
5L No (Civil} 19166 of 20 17
[ IUL.Mﬂ-LLLﬁ_HL TE -
St lisg Marketing Assucia s
e Petitlaner
Virsus
SEalee of g Varbiak s et lirs
~Respondent

siNJ_’-fE—l-ﬂLﬂ'.UJ_'I_L” LMATTER OF;-

State of Haryana, '

Mijios & Lacilopy Departiment,

Lhamdigarh ~Applicant

INDEX
..‘El__;'.lu- Particulars It Page(s) jres
| Allidavie
————
Ll Crn P .
Spectal S-L':'.I'I'L.-'L:'_'r' Fir iiji-'!_-r'r|la'|unt Haryauny,
Mines & Greology Depsrtmen,
o KL hanalipahy
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lesise was granted for g PECiOd of 10 vegys, throupl auction held jn
Hecember; 2009, 1ip MNe wis mranted subject to conditiog that the

Wlting operations wil| be allowgg Bhly after abitaining environ et

cleirmice as PUE requiremeny gf EIA Natification, dated 14.09.2006 i 2
the MolE oo G, ..'E?L:Im:'quuru:l_-,* the share of lead partner Wy

Mluwed o pp Lransterved in e Laveur of M5 Stndey Marketing

Associates (i Short SMA]) Lhe Hinority 'LIF:li]r:l', along with change i

the maimp e #M/s KISL-stndep V) 1o Mg Stunehoy marketing

Associates, Iy S way SMA ovened gl bl fees arising out of e

ety

Phat the Mo, L, Gol Branted: the Be gy, 3082015 jy fevour of
NEys !{{‘EL--.'umh:r-!J"if’] ke gl gl Mlgttee. Ag 0¥ Ahat thine feies WAL
Hloveegd 1y change 1 - e RN ol ShA the [ease e e
vevel with. SMA g, H5.08.2015, Kevping in vipg the snecifie
FUIERICNE Bf Ly 1A Hetitcatiog dared 1409 2006 0l the MolZF, &
Vi tal, the SMA goi the CIVIORIIENE Clearance alsy Lransterred jy g
e from the Mol & CC Gol oan 28102015, The SMA thereafipy
SUIE ) ) g OPErRtionG Iy the INnelin pines e o

20 0z0y5,

Pl .~.ur:|riuqu-.-n1].r Bl munge) relattng gy kranting of Permission 1o
N v Teexamined ang (e FEYmission jor (o of share o) _ .

L Jogud P ey Aecided Lo e Wtheliemyn, 19 oty jfesied (n

PR 200 6§y thig E:*,-,-.w-.l B SN g challengeq by thern Ly way oty
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if,

Lourt vide orders-dated 27.08. 2016 disposed ol the sald weil petition
with the direction that alter hearing them the linal orders be passed,
However, in case the orders are adverse to the M /s Sunder Marketing
Assoclates, the same -shall not be implemented for a period of two

weels after the service of the same to SMA.

That after giving an opportunity being heard 1o the applicants, the
Pepartment vide orders dated 29.09.2016 withdrew the permission

pramted wowansfer the:share and the lease deed executed on

U5 AHEH LS with M{s Sunder Minketing Associates was also deckared

as vl However, the same could not have been implemented for a

period ol two weeks after the service of the same to SMA. In the

mcantime they challenged the orders dated 29.09.2016 by way of

TR

another Civil Writ Petition pe. 20986 of 2016 and _nti-t::inn-.‘l stay o1

SHAMG.Z0 G roan the How'ble High Court.

Tha the Hon'bis-Punjal and Hm'}rnnn_ High Cowt vide [udgment dated
LG0T was pleased o uphold e ordeis of the St
Luvernment, However, the Han'ble High Cowet in arder to enable thic
petitioner ta challenge the judgement contumed the interin orders

g ko 3 LT 2017,

Thov M/s Sunder Marketing Associates, challenged the orders dated

062017 of Hon'ble High' Court by way of SLI* {C} No. 19166 ol

2017 wiich came up for hearing on 30.07.2007) The some was also
disimissed by the  How'ble  Supreme Cotivt vide orders  dated
VLOBZUET  However, the Hawbie Supreme Court permitted the

prelilloners W cortimue s mining operations ol 30112017

Thar in e fight oFabove the mining operations bresinng wiidertakion 1
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14,

M /5 Smder W arketing Associates in the area/ pune 'wquld by closedf
Stopped on S0 L2017, s also submitted that the Mining Officer,
Biviwean, Mines atd Geology Department along with revenue alficials
and pullee will take over the mining site’ at 12:00 mMid night
30112017 and shall ensure it no operation ef any paturc s

andertaken the cealter,

Thait it iy he submitted that Jiew of abeve, actual operations by
SMA T the present prining area has been/would be far aboul two
yisars AL oxistingstatus the mine / area the mineral deposits fave
ol exlnsted anl huge m.'mfr_'ml J mineral which otherwise would
have heen excavated during rest of the lease period or even alter that
reinaing W b excavated, The same shall pow be mined out by the new

fease holder after the Ireshmining lease s granted.

That 10wyt e pointed  oul thar the Dadam stone mime  after
cameellation of the lease was put to auctionon 23 August, 2007 and
20 September; 2017 Tor grant of mining lease for o periad ol 10 years
with reserve price of Be115 Ccrore per innum [equal to ol Last
bk price] In bath FoLEds u1_am;t:m: o onecae forward even Lo
deposit the EMIL 1L may alen be relevant to submit that 5h. Ved Pal
Paivwsir | Private Respondent before How'bie High Court) whe stated/
windertanl Belore the Hon'ble High Court that in case of fresh apction
o vl offer minima bic of 118,150 crore oy tl_u: fiine in guestinn
il el ke any suehoplfer, In (et Sl Ved Pal Tanwar was directed
by the Honthle High Court 1o depoasht e 15 crore to the department
betare 31072017 and participate in the fresh auction anid shall offer

esiny case ol fallure the amount of B=l5
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crove: [directsd (o e depnsitedt) was ordeeisd 1 b Teafashiynd

tHTT]

. Ved Pal Fanwar submitted 4 preast dlatedd elusgie ol fe |

i p
e IR CTT T

same could not be en-chashed st to insulficient funds LRI ES TRIE T

The department has already filed a Civil Miscellancons ABplcsition b

initiating contempt prenceeding, agamst Ve Pal Tanwai in (LTI

Fligh Court. As the mine could fot atiraet lsid U even witl ki

A0

Price of R.115 crore PECAnpum the-area has bedn again notifisd o

fresh rowsd of auction 1o e heldd by 6 o) Pecombuer 007 ey

reduction of the reserve prce by 20U ieat the rate of oy

dfubiy |-||

aniim, Qice the minealtracis o bidder, the Tregh leage holdi vhinl|

prepare bis own Minlng plan for vmckertadiiag mining i the e o

getting the Envitonmental Clearasee siidd ather LT T T BRTRTATRRTEA

That It i warth clarifying here that a g aeen alter eacavatig:

entireavailalife and exoraciabies mneral reaches the stape ol ¢l

Le. & stage after which the area cannot o nsesd for furthey minluge Fl

mine closure plan, as per- Rolog, meais steps: takon Tor rechan i fon

and rehabilitation measares of the land aflectod dw Hs i

Gperation. in the lght of the prezenl status of thie mine b o g

mneral depasits have not been eéxlisusted il 2o sl avtlabsbic o

further mining and that the mine m guestiom Iats nol feched

stage of Mine Closure, Even the eontiaet was tor 2 10 el paeciend i

only 02 years or so have clapsed and the mine s expected 1 vl

minerals for 5-7 years moreat the |resent level ol ssircion, 1

s sneh the |J1'Ei:|'|l.'il11L'J1l.'|t|;|:,.|n ol Ll mviieges L'lU!"pl.ll'r' Iﬂ;“. Ak bl

BT e

not be relevant, Itomay b aldo ponnted owt that the silne & an

FREmcast mune of siope :IH-:l I'I:"I"i: HLH] ]lr"“-'l'ﬁh'”u.: b e ipn £l P e

|
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siructures lile office) canteen etc and 07 weighbridges, The rest ol
ihe maehinerses f eguipments are movable. Though the aea of the
lomets mn cemoval of thesaid stractures may be required Lo be pot
lovolliaal /- rectaimed bak same shall be pnly a part of the lease
Huwenn, the permanent ':;r.n_u:tuw:s' { wveighbridges and obher
ki e hase been taken in thelr ventory andl would be aliowed
ta B resisest onty after engsuring that all dues are cleared to the

sabbsl okt o] the Suthoritkes.

Thiat sy akin be worth pointing out here that the state of Haryana
i alsoe collecting an additional amount of 10% af tise dead rent/f
vovalty tor o fund. pamely: the ‘Mines & Mineral Development,
festoration & Rehabilitation Fund 1|_|1{l_m"lllﬂle 76 of the State Rules,
2004 Ihis fund has heen created to ensure thal all mines after
il the stige ol closure are reclaimed and rebabilitated. M/s
Sunder Marketing Assoviates-have depoesited a tatal apmotnt ol nearly
e 29 érore In the said fumd ‘apd the éame i lying: widy the

(eprart gt wnder the said Fand,

That o may s be a case where for undertaking the camplete

et wtian and Fehabibligon works in respect of any mining arca

s Gl when s mine reaches the closure stage In this pegard it is
likasly that the miing D{IL;I'EI“-I.'HZ!.'-. would be undertaken by nultiphe
Coniiession holders bofore reaching the stage of closure of w mine, lo
Gl ke ][. becomes nnperabive that the m:mu-a-ln.-mm- measures for
Fost i en and roliabilitatien of o ol stee e ke ap onky upon
osie ol such mine: The vesponsibilty (or execution of such plan

bl cest with the mymeral coneession holder opersting sisci ares at




e tinnse ol its clostre. Since the contribution to the fund is also made
uy el ol the Yessees/ contractors who have operated the area
Auring the imervening period, the financial burden of restoration and
reltabilitation measures shall not’ be borne by the last contractor/
losqpi alone Hence any urusedamount deposited in"Mines & Mineral
Development; Restoration & Rebabilitation Fund' would réemain with
thie stare andawill be used at lser suage: The velated provisions of the

Siale Rales, 2012 a% contained in chapter 12 and the Netification

dbated 10 fuly, 2015 jssued to establish the ‘Mines & Mineral

Developiment, Restoration & Rehabilitation Fund' are attached ds

Avmexure B and B2

Flial b e of ahovee it i submitted that apart from seme minor
works relating to Lemporary mine closure, as per on=site conditions,
el as deneing of some of the part of the mining pit, cleacing af tie
wste matevial #e noomajar works for mine closure plan may be
pequired. Thie SKA has been directed Lo subinit their closure plan and

i vl e eprsoredd that sameshall be got execuled before 30.1 12017,

Thene Haee el ippotant issaeswhich s ceguiced to be brought to the
aotice ! kind consideration of this Hon'ble Court relates to recovery of
bl s tonvardks desad rent for e peviod of the lease betore actual
commencement of mining operations for want of envirenmental

clearanee: n this vegard following may be'considered:

Thist sis per FEA Notification dated 14.09.2000 ol the-MoEF, CE, Gol lor
wndertaking mining opeiations prior ewvironmental clearance 45

e cessarily veguires) o e oblaine:d by the project proponent

G That the state of Harvapa in Devemtber. 2003 avctioned tie minor

293




mineral mines _~;u|:jr_-_:'1' Lo Comdition that mining eperations would be
ol oo e undertaken only after e Prior  envirenmental
clearince is ahitained by the PFroject proponent as REF requirement of
Lhe ELA Botification dated 14092006 of the MaEF, CC, Gol. it Was
further stipulated that e period ol lease shall coimmence w.of the
st e prant of Enviranmental Clearance by the competent authorivy
5 e KEA Notilication daped 14.09.2006 of the MolLF, CC, Gol or after
eRpEy ol L2 wwmths from the date of issuance of Lol, whichever js

That in the cases of mines auctioned in December, 2013 {including in
e prosent case) the bids decepied were comnunicated through Lols

bssnied on 03,0120 14,

Fhat mome o8 1)y ninera| concession holders could obtain the EC

hefore 03.01.2015 e within the period of 12 months from the date of

ERCe ol Lol One of MiRing  contracrars sramted  minerg|
VCESSDNS o6 sanp termis and could ol ot e Environmental
Cleasganes within 12 rmenths from (g date ol issummes of Lol, filed i Civil
Wil Petitions ncek il 20 F5 e tore the Hon'ble Punjab and Haryana High
o shallenging  the vondition o the  auérion reliting 1o the
pRCeRment Lol the Cpettod of Wl the date of grant ol
B ammental Clearance by the tompetent authority as per LA
ftiication dated 14.09.20045 ol the MoEF, CC. Gol arafier expiry of

P2 anaonths tvam e dlale ol sEdance - of Lol, whicheyver Is earlier. It

vt alleged that tme granted oy seelking EC/ approval was Joss and it

resesiught that the periad of lease and liabilities of payment of thies

sl comimence fram the date ol Eemutencement of mining. after

-
i g :"ﬂtl-lll-h-
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| 5.1

wrant of Envicanmental Clarence / approvals,

Thot the Hon'ble High Coort i osaid case on 02.01.2015 vide it
imterim orders restralned the state government from taking any
cacreive steps “against the contractor for recovery of payment of
amount  Jor the  wp-commenced  period  prior o graat  of
Envivenmental Clearance. Subsequently many of the other similarly
sittated miperal concession holders filed stmilar cases before the

Henhale Pusjab and Haryam High Conre and obtained same orders.

Thav mineral concession holder’s cduring the pendency of the above
siunl cases alter obtaiming the EC and other approvals commenced
ntining vperations. Such mineral concession holders had not paid the
dies for un-commenced period for want of environmental clearance.
It ts worth painting that such dues could not be recovered from all
mineral concession holders irvespective ol the fact as to whether or

not they were party in the High Court.

That subsequently said CWEs got dismissed as per orders dated
ELIGZ005 of the Hon'ble High Court and Hon'ble High Court held
that the lease holders shall pay dues s per terms of grant. However,
the Honw'ble High Court stayed the operation of its own ovders dated
PLLO2015 Gl 07122005 in order to give opportunity to the
petitioners Lo fHe appeal. A copy of the order / judentent dated

19 10,201 5 s attached as Aunexure R/3,

That orders dated 19.310.2015 of the Hon'ble High Court are under
challenge before this Hon'ble Court, This Hon'ble Court on 27.11.2015
extended the stay dated 190002015, But the same was vacated on

L2200 with divection that i the petitioners deposits the amount
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within by weeks, then o case of thelr success, they will be entitled
to velund with interest. by this way the related case s pending for
Adjidication betore this Hon'itle Court in said SLPs. ln view of above
ltigation the dues for the period belore actual commencement of
g operations have not been paid by the mineral concession
holders on the plea that itigatien belore Hun'biz Apex Court Gua sueh

lability (= pending for adjudication.

Thiat s haw been stated in the initial paras tee mining operations in

case al Dadanme stope mine commeneed fion 29 L2 5, thi= SMA as

lease hedder of e Dadam mine though had depogited all dues

fomards . the monthly dead: rent /2 royalty from 29102015 1o
SLEHRZONT cunid  Rs: 04,0000.000/- a5 part  opavment  of
November 017, The balance/ part instalment amount of Rs.
MEGEEL SR pending o secaunt of dead rent towarnds Muvember,
ST woed also e recoveredf deposited beltore 30112017, Bt the
Huwth onaccount of dead cont for the se-commenced perived of lease e
b LGSO en adenunt of dead rent Tor the perivd from
WAARE O o BUIGERLS And  fderesi ol e S22 04 BT /-
Calovhated i no 000 LG0T U case e s B ol deposited by the
fessere b time], wehich towgl dcctniits (o Rs b 48, 71938 /- have not
heen patel T this regard notices have heon iattetl o the SMA v the
Assistant Mining . Engineer, Bhiveani. The:SMA in Feply o the notice
D cnibmieed: before the AME hiwani that the dues for the period
are ot payable ag the shate revoked the peemission granted to them
e 7 DG20EES wnd has 2l dechared the [ease devd 49 void ained vt

P ———
the bease dtsell gor dechaeed vald and not aliowed o complete the
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perioeh Hhiey gan not be-asked to pay dues for the un-operated period
Ll e CThe SMaon 27 102017 has akso tiledd an appeal before the
Divector Mites and Geoligy as e provisions of the Rule 109 of the

<Lt Ttulos, 2012 chiaflenging te demand obabove dues.

Pt T vicw of above it is submitted tha eoercive action lor recovery
ol thie daies Tor the: peviod prior to actual commencement ol mining
Hd et boeen taken at this stage i the fisht of separate litgation
et b Ly sy of SLE Mo 32555 al 015 pembing tor adjudication
heture s Thon'ble Coort and also that simbar dues are pending
apainst athier mineral concession holders and state 45 not taking

Coercive steps insoch cases:

That it is sulimitged tial 1the SMA had furnished sureties pf amouni
eapual Lo that of Bs2115 wrore ot the time of execution of lease. deed
fence the dues i any for satd perfod before commencement of mining
are founed o be recoverable would be liguidated from the SMA-and/
it Ui sureties offered by them as per proceture to be inltiated
as prer o, S the said surety is only for Rs. 115 crore, SMA be

direrted i give further surety ta the extent ol 85, 30 crores more,

f"; ESA L Y

DEPONENT

JERIEICATION

Vier e ot Chiabdigaeh on this 273 day ol November, 2007, 4 the above

anitil o !._-.i TR 1] F11 ] I:"'I-|'-|:-I'|'~l' 'l.l'|"'i“:|'| Il'l-l'l lh{" CLHECnrs U! L I'U:.' uhﬂ‘i‘ﬂ -a‘-h:l-“ !ﬂ“.’rﬂ

kvt e b aond correct. Mo im'h al It Is false and nothing matertal s been

Coicealed iern, This fnancinl ligurein respect Lo instaliment statedd above 15 of

dsai Brbn 27

i I: T

DEPUNENT
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pertod ey éan not be asked to pay dues lor the un-operated period
of mine. The SMA on 27 10:2017 has also filed an appeal before the
Dircctor Mines and Geology as per provistons of the Rule 109 of the

spate Hules, 2012, challenging the demand of above dues.

i

Pt i view of above it submitted that coercive action for recovery
of Uhe dues for the period prior Lo actual commencement of minkng
led not been tiken at this stage in the light of separate litigation
pending by way of SLP No. 32335 of 2015 pending for adjudication
betore this Hon'ble: Court and also that similar dues are pending
aainist other piineral concession holders and state is not taking

coereive steps in such cases.

b CPhan it is submitted that the SMA Bad furnished sureties of amount
cqual Lt that of R 15 crore at the time of execution of lease deed
henee the dies il any for sakd period before coninencement of mining
At lownd 1o be recoverable weuld be liguidated rom the SMA andf
o Trom tse sureties offered by them as per procedure to be initiated
as per kiwe Sinee the said surety is only lor Rs. 115 crore. SMA be

ilirected to give further surety 1o the extent of Ry, 30 crores more.

"ik““rﬂt =
DEPONENT
VEILIICATION

Viirilied at Chandigarh on this X5 day of November, 2017, 1, the above
aped depenent do hereby verify that the contents” of the above additional
Wit ane tene and correct, Mo part ofit'is false and sothisg material has been
costncesdund e Thie Nnascial e in vespeet to installment stated above. is-of

aoom L2120,
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DEPONENT

T EEARLIAFR I dan s

AT

il




N AL

ANNEXURE -9

'

e T " i

[l E Ml
E

e

Minutes of meeting held under the Chairmanship of Chiel Secretary
Haryana on 01,12.2017 at 0400 PM _ to review the action taken for
compliance of orders dated 11082017 of Hon'ble Supreme Conirt
passed in Special Leave to Appeal (C] No. 19166 of 2017 reparding
Dadam Stone Mine of Telisil Tosham district Bhiwani.

TheTollowing were present

sh A, Singh, A5, Principal Secretary, Mimves & Genlopy, Haryana

Sh. Sanjay joon, IAS, Director, Mines & Geology, Haryana

Sh. Ansaj Singly, 1AS, Deputy Commissioner, Bhiwani

Sh. . Sharma, State Mining Engincer, Mines & Geology, Haryana

5h. Rameshwers Mehra, Addl. ETC, Haryana

Sh. Rajev Chaudhary, joint EFC, Haryana

ShoRK Shurma, Mining Engineer, Mines & Geology, Haryana

She Bhupinder Singh, Mining oflicer, Bhivwamni

At the outset,.it was informed by the BC Bhinwvani- that operaticns of the
Dadam mine which were ter be stopped on 301 L2017, actually gol clesed on
2112017 fsell s per orders dated 22.11.2017 of the Flon'ble High Cown
passed in CWP Hp. 26094 of 2017 He furtheér informed that on 30.1 12017
the possession of the ming as well-as deployed machmery and orhe
immovable assets including the mineral (broken stone which could nat be
remaved) was taken over by the Mining Officer and other officars af the
disivict administration specially deputed for the purpose. Healso inforamel
thiat adequate: police force bas been deployed In the aren n-pssisl e
departmient in ensuring that no ilfegal mining vakes place or the memeral and
the machinery seized arve not removed from the area il al dyesare cleased
The latest report of the Depury Commissioner, Bliwani clated 30112017
along with details of mactinery eto Euwilnhlrj on file} wis congidered Gned

discussed.
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3. The action takén on each of the directions of the Hon'ble Supreme Court as
conksined in the para 23 of the orders dated 11082017 were reviewed o
detail asunder-

Para 33(i) "We permit the petitioner to contimie its neinfag aperations till 30n Novewber,
2017 in accordance with the Mining Plan, On or before that date, it shall enmsure
implementation of the mine dosure phan o e satisfaction of fhe concernesd
authorities in the State of Horpana™

In this regard, the Deputy Commissioner, Bhivwani informed that us
per reportsoof the Minisg ﬂﬂ:i-:m-, Bhiwanl the mining.in the dreh has beins
carried out within permissibie Hmiks under the approvéd Mining plan angd
M /s SMA has not excavated the mineral mare than the }mrm_rwﬁ."rh: CpLATEL b,
It isalieady on record that the mine his net reached 1o the slage ol Tnal
clissure and it b5 being auctioned again for operation for ;m'n:rther terem of 10
years: The esauction is scheduled for 6% December, 2017 at a reserve price
of ¥ 92 crores afler two previons auctions failed to elicit-a response., ‘The
Mine Closure Plan s implemented for reclamation and rehabtlitylion
measures of the land affected by the mining aperation alter the area reaches
to the stage of elosure, Thus, in the mine In question the mineral deposits
have not heen exhausted and are stll availalle for further mining.  Fhe
department is.in process of granting the mine for fresh allotment snd the
new lease-hiolder after taking all approval seould unidertake murthier miming in

e s,

Hence, as such the Jlni:tmngnmﬂuﬂ of the mine ¢losure plan at this
. . PR .
stage is not required as lﬁrruw and rules. Miner works relating o temipacary
mine clesure fuch as fencing of some of the part of the nuning pit 15-betng

done and no major works lor mine clesire was required. IUwas alse pointed

L [
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put that as per decision taken in the eartier meeting, the adviee of Al
Haryana w;m :;u_hlainﬁd on 17.10.2017. On the basis of the ?i.’!:'l‘l‘l'['j.ﬂ'rii:lﬂ}f L wias
decided to (e an 1A and bring the Kictual pesition Lo the nolice ol Foiible
Apex Conrt. However, due to afresh court malter relating 1o campensation o
& private land olwner, the matter 15 pnderconsideration of the Honble High |
Court and related facts have been placed bafore Honhle High' Court in CWE |
Mo, 26009408 2017 and action as per orders h.n this st will e taken, |
Parie 33(1) ~The petitioner will be wnder an obligation te contitnie penying the deead reat or l
royalty whichever is higher il 300 November, 2007 regardiess of whether it
ceases lis mining dperations before that date or nod”
a. Mg regards the pending dues, the Mining officer Bhiwani intornied
that payment of ¥ 600 E:l-'ure towagds dead rent for the manth ol
Nuovember, 2017 hag alréady been patd-and the remainiag amionnt ol
1 5:58 Crore [for the p_ur.idﬁ' up to 30011.2017) s e I this
regard, it was clarified that mining eperation the miine gob clused
F"" 1:'.5!;_"1-'~ 2l on 22.11.2017 itself as per orders of Hon'ble High Court. So the dead

"'.-"‘-"-:".."-;‘ﬁ":"f ,:'_.f.ﬂ v rent for. the pericd from 23112007 1o F0:L AT gy yor b

P - recoverable and also for a Tew days in this month mime was chsed by

Load tf ot the HSPCH as per directions of EPCA In another case gua Saog b
Qferntad it North India pending in NGT. The final stcounts for the current
anharn A ll:“!'f'L mianth will be settled after adjusting the same-and balanee shall be

&Jtﬁ*;g‘:;m Tl recovered.
b. The statusaf the pending dues-on account of dead veit payable

the perlod prior to cammencement of mining i for the geriad Trom
03.01.2015 to 29.10,2015, was also discussed and it was infaricd

that #ction for recovery of the same is being taken s per baw, The

30|




said amount shall be recovered from the lease-holder and his sureties
as arrears of land revenwe as per due provislons ef law. The
department has sureties of Rs. 115 crore which were maken at the
treesof execution of lease. The Mining Officer, Bliwanl was directed
ta take further activn to get the amount declared-as derears umiké
Land revenue as pen rule 113 of State Rules, 2002, It weas furthe
decided that concerned departments shall prepare details for thee
duges which were pending before 1108201 7 and the dues therestto.

e As perrepart of ETC, Haryanaan amount of T 2HE7.25.595/- 15 due
apainse M/ Sur}ttﬁi:' markering associates. Sh. Hameshwaer Mehia,
Addl, 10 Harvana-informed that e Excise o Tasation depsriniemt
Is-taking action as perifs law and rules to recover the duds refating Lo
VAT/GSTand shall inveke their surety, if needed.

d.  As regards, the-compensation to the Gram Panchayat, Dadam ivwas
Informed that all dues IL20,1 1,201 7 have been paic.

Alter delailed deliberations it was decided that all redaped departneents
shall Ensire that action as are reguired to recover the dues pending agains
thie SMA are recovered as per the respective relevant laws and. reglired
actien is takenwithout any further delay.

Pora 331} “The petitioner shall enswre-that all the dues (including wages ete) of olf
the persens (inctuding labour) emploved dn thie meivding operalions o
terms of Rule S6710) of the Rules are paid to the saiisfoction of the conceriied
aethorities fn the Sate of Hoaryan, To ensure that the émp]'njwt&: crdd ferhevins
feasual or otherwise) are not left in the furch, _the-@r_etll'uﬂrre!r'. .i’.:r vestenined Ji
alfesiating o transferving orotherwise creating any charge or encinbrance.on
the equigment and machinery and all other moveahle property i the lease aren

il 8




and connected with the mining operations. (such as frechs, exorvators gic ] so
theet there 15 na. difficidty in vecovery ofdoes™

The Deputy Commiissioner; Bhiveani Informed that matter vefatang, 1o
payment of wages to the labours and other mplovees warking in the
mine retates to Labour Commissioner, Ministry-of Labowr, Goeermuent
of Indiz, He informed thatas per latest report received from the ALT (C)
Karmal, Gol alt dues towards: the wages/Salary to the employess ang
labourers have been paid,

Para 330iv)  "Al Hie fmws applicable to the petittoner shall be steictly enforced by the
Ftate Govermmwent regardless of s appavent inflednce in-higle places. We
mmake it clear that we will iold the Chief fecretary of the State of Harveona

responsible for auy lapse b this regeard.”

Chief Secretary Harvana has been regudarly, once every forimigh
reviewing the statis since 1102017 and all the divections issued are
being complied witl. . The operations in the area has been stopped aml
vigil is ‘being maintained to ensure that noo illegal mining o
encroachinent happens In the mine area.

Para33fv] "It s mat clear whether or not the security deposit of 85 2875 vrores Tos
been vefinded to KISL ar the petitioner, If the vefaind has tor een miade, i
Is deemed to have Been forfelted to the State and s not adjustniie agains
sl deres of the petltioner.”

The Dirccror Mines & Geology bas on 7082017 ordercd (e
Ft}r[eltm'e:ggm secirinsamount of 3-28.75 Crore [ing with the depairiment as

per the directions of Hon'ble Supreme Court.

The meeting ended with note of thanks to the Chair and all present,

X

L
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ANNEXURE ~ 90

| . From
« Mining Officer,
. Depit. of Mines & Geology,

Bhiwan,
To

Babu Ram,
Techineal Expery,

Office of the Menitoring Commiittee, Tower No, 5, 4% Forest Complex,
Sector 68, SAS Nagar, Mohali

Memio N, BWN /Dadam/ %1 9

FE e

Kindly refer 10 your memg o CMC/2022/788 dated 15.03.2022 en
subject cited aboye.

In this Tegard reply of the para 2.3 that
Dadam stone Mines conduected on 14.03.2022 & 1503

Surveyor, HQ, Panchkula along with Sh. Sony, Mining
GPS machine and measuring tape for survey work to
along the mining lease boundary line of Dadam Stone
that total area of 7.5 meters barrier along the minin
out of which the encroachment area in 7.5 meters
volume of the material extracted i5 found 64,167 MT.

i 2.5 meter barrier line along mining lease bounds
Attached herewith,

Encl:- As above.

it is intimated that a survey of
2022 by Sh. 1. Narasimha, Senjor
Inspector Bhiwani, The team used
Mmeasuring 7.5 meter barrier area
Mine. During the Survey it is found
g lease boundary is 3.91 Hectares,
barrier Is 037 Hectares and the
Undisturbed balance area is leftin

[y is 3.54 Hectares, Survey Report is

‘fﬁd}w d,
Mining Officer,

Bhiwanl.

Date: | l“']]z"z‘f
for kind information:.

j - Director General, Mines and Geology Department, Panchkula
2- Deputy Commissioner, Bhiwani.
j eputy "
: Mining Officer,

ﬂlmﬂfﬂhﬂﬁﬁoﬂuﬂ,
Bhiwani,

Endstz. No. BWN /Dadam/ 2 26 - 2
A copy of above is forwarded to following

C Ui e T T

s Sl e




INSPECTION REPORT DF DADAM MINES IN RESP
ECT OF 0A No,

MATTER OF KULDEEP SINGH V/5 STATE OF HARYANA AND un:gﬁ:; e

01/2022 HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELII il

As per the direction issued by Joint Committee constituted by

4 Ih‘ H !
NGT in DA No, 0172022 as the Indian Express Newspapor dated 02.01.2022 1Iﬂ=du“::::
Killed In Haryana Mine landslide” in proceeding of visit dated 04.02.2022 and the
Monitoring Committee in OA No. 16972021 vide memo no. CMC/Z02Z/780 dated

08.,03.2022 in its mecting dated 07.03.2022.

in this regard Sh. U. Narasimha Senior Surveyor, HQ, Panchkula along
with Sh. Sonu, Mining Inspector, Bhiwani inspected on dated 14 & 15.03.2022. The team
used GPS machine and measuring tape for survey work to measuring 7.5 meter barrier
area along the mining lease boundary line of Dadam Stone Mine. The Details of
broken/encroachment area in 7.5 meter barrier is found given as under:

Pocket | Location Area (in | Quantity of
No. Hectare) Mineral Extracted
(in M.T.)
P-1 Near Boundary Pilar No. 1 0.08 20625
(110X7.5)
5625

P-2 Hetween Boundary Pilar No. 1&2 | 0.02 {30X7.5)
0.03 (40X7.5) | 3750

P-3 Between Boundary Pilar No. 16 & 17
P-4 Between Boundary Pilar No. 19 & 20 0.024 2400
(60X4,0)
0.024(32X7.5) | 6000 I

P-5 Between Boundary Pilar o, :2&29 |
P-6 Between Boundary Pilar No. 31 & 31 0.02{52X3.5) | 2730
0.01(40X3.5) | 2100

P-7 Between Boundary Pilar No 31 %32

P-8 Between Boundary Pilar Ne 32 & 1 0,06(80X7.5) | 6000

P9 Near Boundary Pilar 8o B 0.03(50X5) | 3125
0.02(30X7.5) | 3937

P-10 Between Boundary Pilar Ne. B&C L O
Boundary Pilar He. £ 4] 0.05(70X7.5) | 7875

| P-11 Between

0.37 61167

TOTAL

mining lease boundary is 3.91
aters barrier is 0.37 Hectares.
long mining lease boundary is

Total area of 7.5 meters barrier along the
Hectares, out of which the encroachment area in 75 m
Undisturbed balance area Is leftin 7.5 meter barrier line a

3.91-0.37 = 3.54 Hectares, Map Enclosed.
Submitzed for further action please.

Y gz
ning Inspector, i:;ﬁu:gnr HQ

Bhiwani

1
iy
i
:

|
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ANNEXURE-Q]

From

The Director General,

Mines and Geology, Haryana,

DHL Squara, Plot No. 9, IT Park. Sector-22, Paichkula.
Tao

Dr. Babu Ram,

(Technical Expert, Monitoring Committes Constituted by Hon'ble NGT),
Tower No. 5, 4" Floor, Forest Complex,

Sector 68, SAS Nagar.

Memo No. DMG/HY/Comp/Rakesh Dalal/Dadam/ 373
Iated Panchkula, the ;j' T oadsd

Subject; Action taken by the Department of Mining on the reply of show
cause notice submitted by M/s Govardhan Mines & Minerals vide
its letter dated 16.11.2020

Please refer to your e-mail dated 19.03.2022 on the subject noted
above,

2. At the outset, it is submitted that the Joint Committee has 3 meeting on
14.03.2022 deliberated various issues and circulated the minutes of meeting on
15.03.2022 but the copy was not sent to this office. The committee had discussed the
related issues in fts next meeting held on 19.03.2022 and after follow up with SME,
sent the e-mail along with minutes el meeting and is placed below at PUL.

3 As regard point no, 2.3 it peinted cut that fellowing issues had been recorded:

1) The Mining officer, Department of Mines & Geology. Bhiwani shall submit the
progress réport regarding 7.5 m barrier all around the boundary of the mining
lease area-amd the status of plantation done in the strip of 7.5 mralt around the
mining lease area and the volume of the material extracted itlegally by M/s
Sunder Marketing Assoclates and M /s Govardhan Mines and Minerals.

Z) The Mining Department shall submit the response of the déparument on the
reply of the show cause notice submitted by M/'s Govardhan Mines & Minerals
vide its letter dated 16.11.2020 and action taken regarding closing of deep
mining pit as per letter dated 582020 of the department. a5 mentioned in
para-MNo: 7 of order dated 18.01.2022 of Hon'ble National Green Treibunal, The
matteér may be taken with the Sh. P.E. Sharma State Mining Enginesr,
Department of Miens & Gealogy, Panchkula.

4. As regard progress report regarding 7.5 m barvier all around the boundanyof
the mining lease area and the status of plaatation done in the strlp of 7.5 m; it is
pointed out that as per terms and conditions of the EC, granted by the SEIAA on
24122020 [capy enclosed) In Favour of the M/s Govardhan Mines and Minerals
the related condition is as under:
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“The project Proponent shall develop green belt in 7.5 meters wide safety
zone all along the mine lease boundary as per the Buidelines of CPCE in
order to arrest pollution emanating from the mining eperations within the
lease.  The whole green belt shall be developed within first 05 yEars
starting from windward side of the sctive mining area. The development
of gréen belt shall be governed as per the EC granted irrespective of the
stipulations made in approved mining plan.*

5 In the light of above, the green belt all around lease boundary, the green belt
should be developed within 05 years of the lease period. In this regard, as per
information provided by the Mining Officer, Bhiwani he got the whole sides of lesse
granted in favour of M/s Goverdhan Minés and Mineral, thirough Sr. Surveyor of the
Department and has given his report to the Commiltee. The copy of report
submitted by the Mining Officer, Bhiwani s not available on records at head
office.

&, As regard the response of the department on the reply of the show cause
notice submitted by M/s Govardhan Mines & Minerals vide its letter dated
16112040, and action taken regarding closing of deep mining pit as per letter dated
2.8.2020 of the department, as mentioned in para-No. 7 of order dated 18.01.2022 of
Hon'ble National Green Tribunal. it is submitted that:

&1 An lnspecting Team of the department on 12.02.2020 during inspection
observed that the depth of a old pit in the Southern side of the lease A3 Was
about 109 meters and in the bottom no warking was found / noticed, The
sl part / side was not having any bench formation, The team nated that the
said part of lease area/ pit was being used for transportation of mineral using
existing road network of this pit,

&2 Team found partial benches in operational lease hold area of Dadam mine the
depth.of ather pit No. 8, 11 & 12 (a5 marked by the lease halder) on Northern-
Western side of the lease area was found to be around 30 meters from surface
leval,

6.3 The team moted that as per Mining Plan, the plantation was not found
satisfactory and the survival rate was réported to be viery low.

64 The team found boundary pillars as per lease map but suggested the same to
e surveyid to fix boundary pillars using Total Survey Station. .

% As show cause notice dated 26.06.2020 was issued to them directing them to
explain their position on above (copy enclosed). The Show Cause Notice dated
26.06.2020 was received back undelivered on 03.09.2020, so was - again sent on
05.10.2020 for delivery of same through Mining Officer, Bhiwani,

8. In the meantime, the then AME, Bhiwani having noted that between pillar no
13 10 19 of the lease hold area where the depth was already about 300 feet directed
them to stop any further mining in dpprehensions that water table may be touched
and also to fence the-area: He also informed them that there were benched in the past
hut same were demolished vide letter dated 05.08.2020 directed to stop mining

operations.
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9, M/s Govardhan Mines and Minerals filed a civil suit hefore the Court of
Hon'ble ADC {Sr. Div) Tosham who vide orders dated 14.08.2020 directed the Mining
Department not to interfere in mining activities as provided by lease agreement or

authorized by Government and authorities concerned. Keeping in view that actual

mining was not undertaken for further digging and was being used for other ancillary
works such as for transportation of vehicles, parking of machinery etc., the orders
dated 05.08.2020 had no impact as it was not to permit any mining which was not
permissible as per terms of grant.

10. M/s Govardhan Mines and Minerals in responss to said notice dated
26.06.2020 vide their letter dated 16.11.2020 (stated that they could receive the
notice on 26.10.2020 only) stated that the pit whose depth is stated to be 109 meters,
they are using the existing roads for transportation of mineral excavated from the
mine. As per the lease holder the position of said pit was same as was allotted to them
inauction and at the time of inspection held in Feb, 2020 their operations were only
one year old.  'With regard to partial benches on other side It was claimed that in
mining operations the formation and breaking of Benches is regular process and same
3 being ensured as per regulating authority Director General Mines safety,
Government of India for scientific mining and safety. Even about plantation they
claimed that within one year they planted more than 10000 trees not only in leased
area but also on lands purchased by firm and a special team of workers have bean
deployed exclusively to after the trees planted and they are continuously planting
trees as per conditions of EC,

11 Inthe meantime; an OA No. 132 of 2020 Rakesh Dalal v/s State got filed before
the Hon'ble NGT on similar issues in Dadam Mine. Further, in an another matter CWP
No. 15753 of 2020 filed by one Smt. Ram Ratti, before taking further action the DGMG
directed Sr. Geologist and Sr. Surveyor to inspect the 'Dadam’ Stone mine and give full
detailed report on the working of lease holder including allegations of llegal mining,
mining as per terms of grant, lecations/verification of boundary pillars ete and
submit consolidated report on all complaints. As per their report dated 03.11.2020,
the boundary pillars were found in place and the maximum depth of the mining pit (in
part earlier noticed in Feb, 2020) was 109 meters from surface level, hence was same
a5 was found in last inspection. The allegations in said CWP No. 15753 of 2020 were
negated by the team and based on same detailed written submissions were filed
before the Hon'ble High Court.

12,  Further, as stated earlier another matter was under consideration of the
Hon'ble NGT and reports were submitted by the team of officers of the Forest,
Pollution Control Board and Mining through HSPCR and then through other teams as
per orders of the Hon'ble NGT. In said reports even the report dated 03.11.2020 of the
Sr, Geologist got filed before the Hon'ble NGT in GA No 132 of 2020.

13. In the light of above, the whole issues raised under notice dated 26.06:2020
issued by the Department based on inspection dated 12 Feb; 2020 and letter dated
05.08:2020 of the then AME. Bhiwani and further report dated 03112020 came
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under legal scrutiny of the Hon'ble NGT also in OA No 132 of 2020. The Hon'ble NGT
disposed of the DA No 132 of 2020 vide orders dated 02.06.2021.

14, However, The Hon'ble NGT vide an order dated 28.07.2021 passed in OA No.
1692020 - Kuldeep Singh Versus State of Haryana sought fresh report by the
Committee headed by lustice Mr. Pritam Fal, Retd. High Court Judge and now the
matter is under consideration for filing of finai report,

15, In the light of above the issues which were raised in the show cause notice
dated 26.06.2020 issued by the department and letter dated 05.08.2020 of the Mining

Officer Bhiwani were / are still under examination, so no further action could be
taken as matter could not have been concluded.

=
Encls: As above. 7/ f Mining Engineer,
/d

for Director General, Mines and Geology,
Haryana, Panchkula
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Tel: 072,
: 2020/
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Mis Govardhan Mines & Minerl;,

House No. 51, Urbin Extate-2, i
: « Biser, H 25005
' wrm-i I.uﬂlﬂtwmmuhhuhunﬁ.u::uu:w.“‘l

e S B o e
?J/ it Khasrs Hu. 132 Min, M:.zn'_*.m 45,87 Eﬁ'ﬁ?“%'i"“ 153“'?':31? TFA
Tosham, District Bhiwani, Hrvons, mge Dadam, Temd
[  This letter i i referente 1o your appiication dsted 18082019 addressed o MS.
EiAA, Haryana rectived on 20.06.2019 and subsequent betters dated 25.07.2019, 02.11.2020 &
{1112020 seeking prior Emvironmental Tleoiuste of the ahove projext wmder the ElA
Ketifeation, 2006, The proposal has been sopraitec as per prescribed procedure in the light of
geovisians under the E1A Motfication, 200¢ on tie >asis of the mandatory documenis enclosed
ﬂﬁ@fm spplication vz, Formn-l, Pre-fercivilivy repons, copy of appeowed Mining Flan,
MY on the basis of mpproved TOR and the adeitional clarifications furnished in respense 10
ﬁ;smnm of the State Expert Appriest S antee (SEAC) conssitied by MoEF & oG
it vide thicks NotHicatior date B0DLIONR, in 5 nzcting beld on 23.022019, 25072019 &
!_.Iu.u.zmﬁ.

i msmmmmmmmmmmm"mmumm

wsocted Minor Mingral Mine, Projection capacity (ROM) 133079927 TPA ot Khasra No. 132
M, Mine Ases 48,87 Ha near Village Dadam, Tehsil Tosham, Cifstrie Bhiwani, Haryana. The
deit of the project is as under:
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Comira) . Water
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Contrg)

'—-—-_-—-——_____-

Emiwmal
Monitoring and
ment

_"'q_‘_'_'—'—r-—-_____
n‘ml‘lmhn of

Air Pollutiy

Water Pollition

Budgerary Caleulaign

'-‘_fr'uitr Sprinkling

(Maintenance of toiler Fcility

Provided o MmN site)

I Air Quality mon ioring

location (6 SR00=2ye
000 '

L

Water sampling
analysis

(3> 3000 x 2j=
30,000
Soil Sampling analysis

(6x3000%1) = 18,000
4. Moise Sampling

(6 1500x2)~ 18,000

3 T-_hh: z.
|

— T e

Cost

—

120,000

{Wenther

Manitoring
Station)

———

—— |

Recurring Gosr
(RRV % car
- e

1,00

-

.00,

B

Gireon Belt
Eevelopment

Wa_mu.ﬂd M e
for 200 days
(109 Rs/plant)
100 Rx.splam
H0 X 2725= 272,500 Rs.J-

272500 Rs./-

-

50,000~

L&?immﬁﬂ
Awareness

AWHreness campaign (o be
carried out on various
_M\'lmmﬂ iﬁ'l.l-:'i.

practical training

100000

Social Welfare

Healih check-up Camp,
Infrastructure Development in
neirby school, Education
fﬂflliul suech a _Hmk&
Uniforms

5.00,004

Taral

B.92.500

— = E———

Talahe3:
List of Machinery

Machine No's

JCBiExcavaior! |6
Serapper

Damper 12

Water Tanker 1

Light Vehicles
e s i

e b
]

1.46.000
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The SEIAA in 18 126™ meeting held on 11122000 decided 1o agree - with the r

recommendations of SEAC 1o secord Environsmient Clearancs for (ne Year under Category B,
Ha2) to his privipgy by impasing the following conditians:

A

I The PP shall comply with sand ining E ' iterri ideli

it Wit zpiiiu sand and mining Enforcemnt & Moni ing Cruidelines

2, The PP shall construct the Pucea link roads conngctied 1 the minin road st the mining
site before the stant of inining;

3. The PP shall construes the Haul rosds of widih 10 meters

4. The PP shail submi the approved Wildhife Conservation' Plan by Chief Wildlife

7. The PP ghall restrict mining within the centeal 34™ widih of the riveriividat

& ThaPp shall not ponmit any minkeg in 8 river begd up 1o a distance of five tismes af
spass of 2 bridge on upsirosm and 1en fimes the span of such-bridge on downsream
sidé | subject 1o a mininum of 280meters on the upsticam Side and 300 mekers on
the downstreamn side, 4

9. The PP shall riod excecd depih of mining in the river bed micre than 3 meters from ~

1. The PP shall not permit any mining in an acea up o width of 500 meqers from. the
achve odges of embenkmisnis in ease of River Yamuns, 250 msters in case of
Tangr, Markanda pnd Ghaggar and 100" meiers on cither dide of all other
riversrivules. ,

1 “The PP shiall develop 4.356 heclares for Gresn Ares development oufside the bease
drea of the project.

b2, Separate wet and dry bins Imiiest b provided i each unit and a wround level for
facilitating seprepation of waste: Safid Waste shall ke segiegated anto wet garbage
and ingrl materials, Wer Garhay-:-‘,haji be composted in Cirganic WaslE convertor,
Adequate arca shall be provided for solid wasie Man3gement within the premises
which will include area for Segregition, composting. The Tnen wiaste: from the
project will be sent 1o dumping site, \

13. The PP:shall mainsain the garland draing in the praject aren and carchment area for
preserving overburden and dump mining. i

14. The PP shall ke all fivcasures that while mining, heavy m‘av:i-uinfcn::s shall not be
used for exeavation/digging which may adversely impact the aguatic biota o

13, Teaffic management plan w5 submited shall be implemented i letter and spirin.
Apart, 3 detailed iraffic management and traffic decongestion plan shail be drawn up
"0 ehsure that the current fevel of serviee of the roads wilhin a 05 Kmis mﬂfﬂ&.urlhc
Projest is morinated and improved upon aftor the implementation of the projecl.
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i The

15 Th

2. The PP shal

16, The pp. 3
Ehpinomy 511-:1!! L ! ot e
g mining plan, MAME bebow 1 e

shall depth in the projeer area as per

7 ¥ fsr the i £
; P“’.‘Ipﬂm !-,I'Iﬂ { e mining, a1 the proiee! Eqﬁ“.'mh bt river

Televan : ] - obtain fecessary cf e :

meat of work. Aance/permiasion from al]

i Auppression of dust and shall useah e g o b e B e

23

o e G, 5t 5 0 s b (i
Bl bisi the femision regring

COWANERE e Bt of dar g o g withdraval. of ground wjer fiom:
e epproal fram Conr 1o Projsst and also, obtained the CTO from HSPCH aftee

24 The PP shall wdhere to the

¥

28
29,

3

3. Action plan for the public hearing

' approved mising plin and 2 :
competent authoricy. TR 1) approved closure plar by the

™ ! i g is5ues shalil be complied in lewer and spirit,
¢ Proporient will provide udeguate sanitary facility in the forom of mobile tollets to-
the: labours engaged for the project work. '
Thl:l‘mjm proponcat shatl comply all the mensures, conditions suggested in the
approved mining plan with post closise minge plan, Environmental Management Plan
(EMP) in-2 letter and spinit

_::HEJFF shill restrict mmimum ‘mining depth 3 meters above the Grownd Water

atle. -
Any change in stipulations of EC of the approved mining plan will Tead

Enviconment Clearance void-ab-initie and PP will have o seek fresh Enviconment
Clearsncs.

I L -

This Fnvironmental Clearance (EC) is subject to ordersfudgment of Hon'ble
Supreme Court of India, Hon'ble High Couwrt, Hon'ble NGT and any other Court of
Law, Common Cadgse Conditions as may be applicable. The proget would be
operated in accordance with the Orders passed By Hon'bls NGT dated 04.09.2018
{0 A. No. 173 of 2018}
The Project praponent complies with 8k the statutery requirements and judgment of
Hon'ble Supreme Court dated 2nd Auguss, 2017 in Wit Petition {Civil) Neo. 114.of
2014 in maver of Common Cause versus Union of India & Others before
commencing the mining operations,
The State Govemmient concemed shall ensure thal mining operation. shall not be
commenced (il the entire compensation levied, il any, for ilegal mwning paid By the
Project Proponcnt through their respective Depaniment of Mining & Geology in
strict compliance of Judgment of Hon'ble Supreme Court dated 2md Avpast, 1E_I-i?i' in
Wiris Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of
India-& Ors, . _
This Environmenial Clearance shall become operational enly afier receiving formel
NBWL Clearance from MoEF&CC subsoquen! fo Ihe reconimeisiations: of he
Standing Commitige of Nanonal Board fou ﬂg‘i!di_i!’c. if spplicable to the Pr?_entl.. L
This Environmenial Clearanee shall bacome operational ealy. atter peceiving fo 2
Forest Clearance (FC) under the provision of Forest Conseration Ack. 1980,

applicable to the Project.

Project Proponieni (PP} shall obtain Consent to Operdte after grant of EC and.

- Frm o " . i apd e 'ﬂ’lﬂ‘h
sffactively implement all the conditions stipulated l_i‘lturqm. The minng JcUvily
|1|:::::an£ prior o obtaining Consen 10 Establish/Consent tu Uperaie from the

sxned State Pollution Control Board/Commmitice, .
%;:FP shall adhere to the provision of the Mines AL 1‘}5:1_ s and Mineral
{Development & Regulation), A, 2015 apd rules & r:gtdat:n_m mady ligte '-L-r.kjfﬂ
PP shatl adbere 1 wirious virculars issued by Dircctorate Lreweral Mmes Salen

e
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& The p

. i ol : 2
¥ The Projpey Propnien mmispm o owls el are not e by

1L

1

14, The Project Proponent sholl inform the MoEF&CC for asy

&

E?:uﬁnhig}‘:ﬂ:“ fl-ﬁmhgr Deparmmient, Heryana and Indian Burcad of Miries from
) A o 8oy nebhiers dinar pi ESI0q], -
Toifed -mm;ﬂs,m,a[ﬂ!ﬂﬂm_ﬂn&iﬂu s
B e ggae ﬂlt”'p‘:'. M0t shatl obiain consents fram all the: eancerned tand o

T oS,
Wenupg fions; o5 o ol BIMDE Acl, 1957 o
Mubes magde there wydisr iﬁnl-::" bt T2 s i i

. W tallany the mitigdlion measires peovided in MOEFSCE
titled Emiran, 0. EAIDIITSNI0NA-1LA00 (M), dated 20th Cicsober. 2074,
Pro) em‘ﬂm oF mining atliviiios on Habitolions-lesuss elated 10 the mining
Hibiiar: STen Habitations and villages. are the part of mine lodse’ areas- or

i 4
o T'ii::::;jum a5 villages are sirrsinded by the mine bease arca”

_ shall obuin wecksssry prios permissionof the compeint
155 for dravd of requisite- quantity of sueface water and from COEWA for
“wler foe ths prajesl

A e0py oF EC letmer winl be i
. marked to concemed Panchayatiocal NGO o
Wik SUEResion [ e Sy

i . representations has been raceived while Poocessing ihia {;

State Pollution Control BoardiCommittee shall be ible for di i

; : ) display of tis EC
lemer ar i Regional o isiried  Indus(ri e fs cetor’ :
Tﬂ}ﬁi_milﬂﬁ;mt:'fﬁfmndﬁ}':: Criziriea § s Cetitre and Collector’s offices

e § Auﬂlwi-ji».h should widsly adverise shout the grant of this EC Tetter by
POAGAE the sime in a lexet pwo Bl Rowspdpers, one of which shall be in
VEmacilar language of the concemed area. The advertisement shall be done within 7
da:,-s.-nr the issie of the elearance ferer menlioning that the instant project has begn
aecorded EC and copy of the EC lobinr & availuble with the State Podlition Control

: E‘ummﬂch an:l wepr site of the Ministry of Environnient, Fosest and Climaa
Change (Www.parivesh nic in). 4 =0py. of the advestisement nny be forwanted 16

the contemed MoEF & CC Office for complinace and record,
the mining lease. T cpse there i3 any

rred thy i ; ransfer of EC as per
Provisinns of thepara |1 of E1A Motifization, 2008 45 amendsd Teons fimae totirpe,

l-mﬂmm

i,

I1.

The Project Propanent shall install s minisiien of 3 (e Grioe Anibient Air
Quality Monitoring Stations with | {0n¢) in upwind and 2 fiwe) 0 dowmivingd
direction based o long term climaologically dota aboat wind divection such that an
angle of ”‘?" 15 mmade between the Hhm{ﬂﬁﬁﬂ-g Iocatinns. 1o avonior critical
parmmeters; celevant for mining eperntions, of sir pallation viz. PM i PM; s, NOZ,
CO and 802 210 85 per the methadology mentioned i NAAQE Nomfieation No, B
2901 2T, duted 18,1].2000 covering the aspecis of transgoration and use
of heavy machinery in the impact zone. The smbiowt air quality. shall also be
monitered &l prominent places like office biilding, canleen eic-as per the site
condition 10 ascertain the exposure charactesistios at specific-places. The above data
shall be digitally displayed within 03 moathe in front of the rndic Cinte of the ming

sitg,-
Effective safeguard measints for prévention of st gencration and subsequent
suppression (like regular water sprinkHng, metalled road constrisction ete.) shall be
e ol i reas prone 19 air pollution wherein high levels of PM,q and P,y ar
cvident such as hawl road, Toading and unloading poim ured transfer points. The
Fugitive dust emissions from all sources shal] be regularly controlied by installation
of required equipmenis/mackinerics and preveniive maintennce. Use of suitable
waier-soluble chemical dus suppressing spents may be exploeed fir betier
effectiveness of dust control system. [t shall be. ensused has war pablution Jevel
confirm 10 the #iandards preseribed by the MoEF&CC Central Pothution Contral
Board.

In case. immediate mining scheme envisages interscction of ground water fable,

then Environmental Clearance shall bacsme operational only alier receiving formal
chearance from CGWA, In case, mining aperation involves intersecion of ground
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Regqr ) SWdY of the drey  Cosentinlly be bused an dusges
fr MRS, of he ﬂ - e

arul AFogEpd vy

the: mine b 20€ OF the speinigs and pegen ;
WHCT hodies and o u?mc ﬂl:mu e carried gt and resrds Hrrum :imﬂl::h}rﬁﬂmmg a
:'mftﬁ"..'“_ﬁ' The Water Table s : 1l ::man asound thi villaye, should wo1
Mg period. In ' 085 06l 10 go do
hais et CBEe of wny water i >t RO, below) the
0 Provide waier 10 ihe ui!hmm@ W in the area, the Projrt Proporien:

- i thelr sz, A P
2 . ] b 1 . PO .‘Dr Teguar
o ascenisin the impact of . op2n dug vall | g

R'nghl'l-ﬂ' ﬁml_'q of b Ed'HiHl.Hj af ﬁ:'ﬂw‘ﬂll‘ll‘; Basis: g fhe
Pellution Contral 1 -:;Tﬂ_ tmastey, COWA and State Groumdwiter ilmnmﬁu?:ﬁmé
jeet Prog

e ghall ] i ;
v QA 35 e o i e Y. o ol
m;ﬂ :‘:ﬂ well new piezometer. instablations during :h'f r'nini:: ;:ﬁ:ﬁ
The on with Central Ground Water Authority/State Ground Water Department
oy S s o e Sl s
- nﬂ ﬂ n I AT g -
“:Eﬁ“'ﬂ“?"?“ Department/State Poltution Eﬁmlm.nmm SO S
;um;fmt Propanent shall underinke regulsr mcnitoring  of natral water
! WEILT TestuircosSprings and perennial  Nallohs oxistuagTiowing (n and
around the mine lease and maimtain is reconds. The project proponcnt shalt
wikdertakie. regular monitoring of water quality upsineam and downstresm of water
bodies passing within and nearbyiadjacen to the mine lsise atd maintan s
records. Sufficient number of gullics shall be peovided o1 ApPropeiate places within
the lease for management of weier. PP shall carrvout regular monitgrng wort pH
and included the same in monitoning plan. The parimeters to be monitored shall
includes their water quality vis-d-vis sukubility for usage 25 per CPCB criterin and
flow rate. Ivshall be ensured thax no obsinuction and/or alierstion be made o witer
bedies during mining operations without justification snd price Appeoval of
MoEF&CT, The monstoring of water coursesfbodics existing in lease sfea shall be
carried out four times in o year viz, pre- monsoon (Apeil-Mev), monsoon (August),

post-monsoon {November) and winier flanuary) and the record of maniosed di

may be sent ragufarty 1o Ministry of Environment, Forest and Climate Change and
its. Regional Office, Central ‘Ground Water Autherity und Regional Director,
Centrel Ground Water Board, Siate Pollution Control Board and Central Poliution
Contral Board, Clearly shiowing the foend analy<i< on six-monthly hasis.

Quatity of pollied water genersted from minmg operations which include
Chemical Creygan Demand (COL] in mimes run-off, acid mine drainage and metal
contumination in runoff shall be' monitored along with Towl Suspended ‘Solids
{TBS), Dissolved Oxygen (DOY, pH and Total Sispended Solids (TS8L The
monilored dats #hall be uplosded on the website of the compady bs well as

displayed ot the projéct site in public domsin, on a display bourd, @ a suitable-

Iocution near the main pate of the Company. The circular No. 1-200121.2006-1A.1
(M) dated 27053000 issued by Ministry of Envisonment, Forest and Climate
Change-may also be referrad in this repard, .
Praject Proponent shall plan, develep and implement rainwater Barvesting mesures
on long torm basis o augsment pround water resources in the ercain comsuitation
with  Ceniral Ground Water Board/Siate Growndwater Department. A feport on
amount of water rechiarged needs fo be submitied o Regional Oifiee MoEF &CC
annually. )

Endmn}:;J wisle water {workshop and waste water from the mine shnula-:E be
properly collected and treated so as 1o conform fo e nohlied standasds presenbed
from time 1o time. The standards shall be preseribed through Consent o Operote
{i?TEi} jssued By concerved State Pollution Confrol Boand {SH‘F&}: Fhe workshop
effluent shall be treated after s initial prssage through Oil end grease wrap,

Thie water bafance/water puditmg shall be carried out and measure for reducing the
comsumption of water shall be taken up and r‘e.punrd_n-n the Regwnal Office of the
MoEF& CC and Stae Pollution Conteof BoardCommittes,
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ﬁ Pk 1:'6-"_1"-'1:: velocity a1 300m dislance or within the nearest habitation
' -‘-h{_:‘r'-:r & closer -shall be monitored periodically a3 per: applicable DGMS
R it
s miaien and sousd st night at project sites distaeb the vill in Vof
:ﬁ;hw nm1mmllmmminn, Consequent sleeping am:m-mm may
it ﬂ: i the villages Incated olose (o mining operations. Habitations have
Bl r;T nesx mdl mu]ms_na ngise fevels ot night. PP mus ensure that the
-“ng;::m:tfhtkv%;ht villages iz nat disturbed; by orienting the Aoodlights/masks
Tkt o dighiots '-ﬁ::rjs wiiel Keeping the noise levels well within the proscribed
The Projecy P‘:ﬂpmmh shall ke measures for control of noise levels beloaw 85 dha
i thi te;:uria envirenmail. The workers engaged in aperations of HEMM, eic. should
be provided with ear plugs’muffs. Al personnel inchsding lnhorers working in-dusty
?EF" 5;'!11" be mvrﬂ&d_v.'iﬂi- prodective respiratory devices along with
r:mng. aWaTEREss nd m:_E:-:mmmnn_m_mr and health nzpecis. The PP shall be
W responsible in case it kos been found that workers'personalelaboress are
working withoul personial proteetive equipment, '

IV. Mining Plan

1

The Project Proponent shall sdhere io the working parameiers of mining plan which
was submitted al the time of EC apprsisol wherein year-wise plan -.:ipmntbhm-;l
for total excavation i quanium of mineral, waste, tver burden, incer burden and
top m|l1_1:t¢.. Mo change in basic mining proposal fike mining techaslogy, total
excavation, mineral & waste production, lease area and scope of working (viz.
iéthod ul‘fnuung. overburden & dump managerment, OB & dump mining. mireral
transporalion mode. ultimaté depth of mining ete ) shall not be carned cut withput
prear-approval of the Minisiry of Envitonment. Forest and Clitate Change, which
entail adverse envisonmental imipacts, even if il s & pant of approvid mining plan
rvodified after groit of EC or granted by State Govi in the form 1o Shor Term
Permit (STP), Query ligense or any other nanve.

The Project Proponent shall et the Final Mine Closure Plan along with Finascial
Agwrance approved from Indian Burean of Mines/Department of Mining &
Goology  as required under the Provision of the MMDR  Aci. 1957 and
Rudes/Guidelines miade there under. A copy of approved final mine closure plan
shall be submitted witlim 2 months of the approval of the same from the competent
authority to the concerried Frpional Office of the Ministy of Enviconment, Forest
and Climate Change and SE1AA for recosd and venficalion,
“The land-wse of the ming lease area at visious stages of mining seheme ax well &
the énd-oi-life shall b¢ govemed as per the approved Mining Plan. The excavation
vis-a-vis backfilling i the mine fease area and corresponding afforcstation to be
raised inihe recizimed arca shall be governed a5 por approved mining plan PP shall
ensure the monitoring and management of rehabiliteted aneas untl the vegetEtion
becomes self-suslaining. The compliance status ahall be submitied halfoyearly to the
MoEF&CC and s concemed Repional Office,

V.  Land Reclamation

The Overburden {0.B.) generated during the niining operations shall be siacked at

‘carmarked OB dump siieds) only and it should not be kepl active for a long period

of time. The physical parameters of the OB dumps like heighi, width and-anglé of
slope shall be governed as per the approved Mining Plan as per the
guidelines/ircutars fssued by D.GM.S wird. safeiy in mining operations shati be

strictly adhered to mamdain the stability of top s0AUDB. durmps. The topsoil shall bhe

used for fand reclanation and prantation.

The reject/waste generated dusing -the miniag operations: shall be stecked a
earmarked wasle duinp sitefs) only, The physical paramesers of the wasic dumps
like height, widith and angle of siope shall be governed a5 per the approved Mining
Plan a5 per the guidelines/cireulars fssued by [MGMS wert. safely in mining

opesitions shall be sirictly sdhered to nwintain the stabality of waste dunps:

\
|

= - T ——

—
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Vi,

1R

The reclamiagion
: of way dump sies :
m g i s Progressive i e L
‘nl;umps Wk ke A oien ke !
ipecieg 0 maintin th slope siaba l‘: -"'E;':lrtllﬁc_ MANREE With suitsbde native
5 ol lacal specips PISveN erosion

o S e e S, L S T
; ﬂl{'}'ll!t'nf:nﬁcufu:ilhm,:u1mu ; e
. bhia 1 verall stubitity of dumps. Th
mﬁtﬁgﬁmﬁlffﬁd wilh !.h'l'-_t'-?-lp qftdnﬂr-"ﬂ:-ﬂﬂwi;mn [erll';hy 1::3,:::::
mlnwﬁaf ]inr.-;.flhmu“!p- ma.x-\;. oy ical areus, uss of e hextibesigea
T, :

=5 '““‘5.:::“ 3 oot 's13laj|=| d] ol slage sability stady in case Wic durhp height
; N -ors. Iheslope dability ceport shall i

Efb.ﬂnal olfize of MOEF&CC/SEIAN. Hity Fi-shall be submitted 16 concerned
teh draing, seltling tanks - and siltntion , : o

somstructed around the mine working, | porls of appropriate sice shiall b

« Manerad vards and Top SoilOHEWase
W0 prevent cun off of waiter angd "'HEN i i o Scdies

nllabRiver Pand et The: collecied wiler

Aing area. vonds, green hely dc‘uﬂ‘lﬂp:ltwn_l.lplumau'm #te. The' draingisedimentation
ﬁh““'.m' shall be de-silied regytarly, panicularly sfter monscon seuson, and
malntained properly. .

over and above peak rainfall (based on S0 years data) and maximum discharge in
the mine and its adjoining srea which shiall alsa help in providing adequate retention
tme pericd thereby allowing proper settling of sedimenta/silt materipl. The
sedimeniation plis/sumps shall be constructed at the comners of the partand drains.
The top zoil, if any, shall lemporarily be stored at carmarked sive(s) within the T e
lease only and should vot be kept unutilized for long, The plysical parameters of
the top 26il dutnps ke height, widih andd angle of slope shail be governed a5 per the
approved Mining Plan and a5 per the guidelines framed by DGMS wrt, safery in
ninlixg operations shatl be'strictly adhered (0. maintain the stability of dwnps. The
topsoil shall be used for land rechamation and plantation purpose,

VI.  Transportation

i

Mo Transporeation of the minerals shall be allowed in case of roads passing theoisgh
villages' habiiations: In"such cases, PP shall constrsct a “bypuss’ road for the
purpose of transporation of the minerals leaving an adequate pap (say ol least 200
meters) 5o that the sdverse Impact of sound gl dust slong with chances of
stcidents could be mitigated. Al costs resulting from widening ;imi-mm.gb'mfﬁng
of existing public road nelwork shall be bonse by (e PP m ¢onsultation with nadsl
State Govt, Department, Transpontation of minerals through rond movement in case
of existing village! rural rouds shall be allowed in consultation with noddal. Stase
Govt, Depaniment only after required sirengihiening such that the carying capacity
of rosds is increased 10 bandle the raltic load. The polluticn due 1o iransportation
bouid o the environment will be effectively controlled and swarer sprinkling will also
be done repularly, Vehicular emissions shall be kept under eontral and regularly
PRcaiterid. Project should obiain Pollwion. under Contral (PUC) cenificate for all
the vehicles from authorized pollution lesting ceniers.
The Main haulfage road within the mine lease should be pravided with 3 permanem
waler sprinkling arengement for disst suppression. Other roads within the mine
iease should be wetted regularly with tanker-mounted water sprinkling system, The
other arcas of dust gencration like crishing 2one. material rransfer points, materinl
yards ete. should invariably be provided with dust suppression arrangements. The
air pollution control equipments like bag filters, vacuum suction hoods. dry fopging
system et, shall be installed at Crushers, belt-conveyars and othes areas prone 1o
air poifution, The bell conveyor should be fully covered 1o avoid generation of dust
while transportation. PP shall 1ake necessary measures to-avoid genération of
fugitive dust emissions.

—lim
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v

ﬂT::muEr:‘quT! Prapasen shall develop greenbelt in 7.5m wide safety sone all along
Cinmating o o rCAEY 35 T he guidelines of CPCE in order fo o pllation
l:lwm1 g from i OPSTABGRS withdn the bonse: The whiole Green belt shall be
Eveloped within firsy 4 FEAE g fnom windwand =ide of the active minng
oot ChckIE OF greentelt shall b goveme o per the EC granted
llT'nE-p-l;'cll_w OF the stipadation made in appegved ming plan,
I“lnmwl_hnpmm_ll_ﬁl'uﬂ caryout plentstion/aMocsialion hackfilled and
Wi .Bhra of i Iﬂlnu-. arend . waler bidy. slomg -ihe eeclsides. i
i l}bgu::r;n:l;i ]ﬁmr:n[? the: sative anecics in corsuliation with the Siaie
Teuliure Depismment Rueal velopn i
Welfane Depasinient Ciram hur’r::m such |!1:: ul'lﬁ S

which are of use iy 1he lacnl people. The O helimes in Theg ro

be adbeedd, The tensig _-:E‘il'u: treds should fe gmllllth;;ﬂﬂ m;:qﬂwﬁrw
Wm FERATY provigion shall be made for prolesion and cane el s 5
o Pomoet Bropancnt shalf make necessany alternalive armangements for Bvetsek

sl by develaping grieiing land with a vicw o =OmMpensag those arcis which are
S0 _mlll-m L‘r:u: mane leans, The development of sich eazing land shall e dane

" consishaticn with the Stare: Govemiment. T this fepand, Projoct Proponent sheld
exsentially iy Iu:m__m: the directiong of the Hon'hie Supreme Count with Tegard o
Atquisilion of grazing land, The Harse troesan such grazing ground, which provide
mid-day sheber from the seorching sen, should be serupulousty guarded! protecied

delinenting sciion to be iaken for conservation of flora and faana, The Play shadl be
Approved by Chiel Wild Life Warden of i stote Govt -and implemented in
-mmuu?n with the Siate Forest and Wildiife: Beparmment. A copy. of Wildlife
Conservation Plan and its implementation statys {anrialy shall be submitied 1o the
Regional Office of the Minsiry.

VI Bublic Hearing apgd Human Health bisues

Eif.

The Projeet Propansnt chall appaint an Oceupational Healih Specialist for Hegatar
as well as Periodical medical examinstion of the warkers ergaged in the mining
activities. as per the DOMS guidelines. The records shall be maintained propariy.
P¥ shall also careyou Occupational health chieck-ups in tespect of warkers which
are having oilments like BP, dishotes, Habine smoking, ate. The check-ups shall be

wndertaken onee fnosix months and froccasary remedialf preventive messures e ﬂ

tken. A status repont on the stme may be sent to MoEF&CC Regional Office and
DGMS on hall=yearly basis.

The Prajeet Proponent st demonstrate cammiimint o Wik towards *Tero Hirm®
from their mining sctivities and varry oul Healh Risk Assesswent (HRA) for
wentification workplace hiozards and assess their potential risks o heslih and
deferimine appropriate control messes to Profect the Bealth aod wellbeing of
workiers and nearby communily. The proponent shall maimain sccirate and

stematic records of the HRA, The HRA for neighborhond has to focus on Public

E.nh'h Problenss Tike Malaria, Tuberculosis, HIV, Anaemis, Bitrrhoes in childen
under five, respiraiony infeitions due 1o bic miass cooking. The proponent shall alsg
cresle awareness and edieate the nearby community ond workers for Sanitation,
Peesonal ifygiene, Hand washing, ol 0 defecate in open. Worien Health and
Hygiene {Providing Sanitary Napkinsi, hizard of tobacco and aleohol yse. The
Proponent shall carryout base line HRA for all the cmegory of workers and
thereafler every five years.
The Proponent shall carry vl Occupational health surveillines which be a part of
HRA and include Biological Monitoring where practical and feasible. and the fesis
and invesligations relevant o (e exrasure {e.g. for Dust a X-Ray chest: For Noise
Audiomelric; for Lead Exposuze B Lead, For Welders Full Uphihaimalogic

Assescment; for Munganese Miners - complete Weurplogical Assessment by a
Certified Mewrologiss. and Manganese (M) Estimation in Blood: For Inorganic

Chromivm- Fortsightly skin' inspection: of hands and forearms by & respiaisible
person: Exeept routing tests all 1ests would he carried out i a [ ab scoredited Bl
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NAEH. R‘M nl’ Hﬂ.’!h :

Tesuliy . olR Surveillance m;

S e e
ri 25103, | ; e d of expomg

; L i ﬂ‘;‘:ﬁ!’:ﬂﬁutn Yo . Mindig, S‘ilﬁ.. Giold, Koclin, ",
obligatory. for e m t"{.‘“?ﬁ'ﬂw life of the Hﬁm-ii]u:mmm 10 the Mindng
WU storage of lhf-mm::sﬁ'inm?mm o make ”"W%Hnen'rﬁ;r the safc and
sorepted for recond purposes nnn:T:ﬂnm Illih-hr'.mlx enventional X-Roy will be

(17x14 inches ned of good digital anc). X-Ray must meel ILO criteria

s nat be & significant decline i ;
L":‘:f l::ﬂh;" ff;!’““""“;r’ between 15.5 '~2&?,?b; th Jflijnﬂlgul; ?&ﬂmﬁ
i _W-“-L e X-Ray should oot show any capacities. (c) At 1o snd of their
t‘:""":‘ﬂ- b e siould b no Diminstion in their Lung Furctions Fomed
: m&:}mn Volume i one seeond (FEV 1), Forved Vil Cagacity (FYC); and the
e "“ﬂ.""’“ ﬂﬁ.‘" are smvokers which has 1o be adjosted, and the elfect of age, (d)
1b-¢ i henring should not be affecred. As a proof an Audiogram (firss-sand last need to
Hmm (€} they should not have developed any Persistent Back Fiin, Meak
A, st the- movement of their Hip, Knee and other Joints should have somal
range of movement. (F) they shoald nat have suffered Joss of any hody part. The
record of the same should be submsitted 19 the Regional Office, MoEF&CC annually
9}'?3 with details of the relief and compensation paid to workers having above
I ICATIONS,

The Project Proponem shiall ensure that Personnel working in dusty aress shiould
wear prddective respinatory devices and they shoild plso be pravided with adequate
training and mformalion on safery and health aspecis. j

Project Proposient shall pake provision for the: howsing for workersabors o shall
construct Jabor comps. withinfouiside (company owned land) with necessary basic
infrastructere/facilities like fuel Tor cooking, mobile twiles, mebile STP, safe
drinking ~water, medical bealsh cune, créche for kids 4te. The housing may be'
provided in the fonm of mporary strustures which can be removed after the
eompiciion of ihe project related infrastruoture. The domvestic waste water should be
treated with ST in ordur 1o avoid comamindtion of underground waser

The activities proposed in Action plan preparsd for addeessing the issues mised
duriog: the Public Heanng shall ko compicied ax per the Budgesary provisions
mentiohed i the Action Plan ond within the stipulated time framw.: The Statis
Report on implementation of Action Plan shall be submiited 10 the concemed
Rogional Office of the Ministry along with Distrect Adminisiration,

ibility (CER

The project propenent shall comply with the provistons- 35 applicable, regmding
Corporate Environment Besponsibility i

Miscellancous

ii.

wia
1458

iv.

The mining lease holders shall, afler ceasing mining operations, underiake re-

grassing the mining anea and any other area which may have been disturbed due 10

their mining wstivities-and restore the tand 16 2 condition which is i for growth of

fixlder, fora, faunn ele.

The Project Proponem shall prepare digitel map (land use & land cover) of the

endire lease aren omce in five years purpose of moniloring knd we patiern and
submit o report-io concemed Regional Office of the MoEF & CC.

The Project Antlioritics should inioem 1o the Regional Office regarding date of
Fnancial closures-and final approval of the projece by the concemed authorities and
the dape of start of fand development work.

The Project Proponent shiall submit six monthly compliance reports on 1|_1.'r statas of
the implementation of the stipubited envirorimental safeguards 1o the MOEF&CC
&ite concemed Regional Office, Central Pollulion Controd Board . and  State
Pollution Centrof Board. ;

A separate *Environmentel Management Cell® with suitable quahilied manpower
should be sel-up under the control of a Seoior Executive. The Senior Execulive
shall direcily report to Head of the Organization. Adequate number of qualilied
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En?im}zml =
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repart to RO thF“&_SgE&M Mining Enginesrs shall be appoinied and sibmi 5 v
h : :

vi.
m a
OFaza: Tﬂmﬁﬂﬂmmi Offica Of the MoEF & CC meluding other authorizeq
Project Atthorities fﬂlhﬁ_nﬂf mnior compliance of the stipulsted conditions, The
i g s, should extend fyll cooperstion to the MoEF & CC officeds)
v The S5 i horized officer by fumnishing the requisite dalafinformearion,

2 SIATYANA veseriey the righi 4 i i
OF The: ; ght fo mdd pew conditions, maodify/annual
shipulated conditions amdior 16 revoke l!m'::!»:aﬁiu:e.i!’implemn:a:i:a of Tﬁ

thiz Tondy tiﬂ'ﬂ; stipid ;
ok satisfactory, pilaied by SElAA, Haryana or any other compeient authorities is

: womply with any o ;
wWithdrawal of (his cloy ny of e condition
(Proteation) Act, 1986,

Ko Al the other Slatutory elegran ' :
: . Aees such as the spprovals for storage of diesal from
;*LEREMSI Controller of Explosives, Fice de enl, Civil Aviation Depariment,
st Lonservation Act, 1980 tnd Wildlise (protectiony Aet, 1972 cic. shall be

obtdined, ag may be applicable By Proj .
- ek proponent from the :
before the start of miining operation, - ihe competent suthority

X mlllhe E;*ant af this EC is iSsued from the environmental angle only. and does nat
absolve the project propanent from the other statutory obligitions preseribed under
any other law or any mh.{‘T Instrument in force. The sole and complete responsibility,

HHens meationed above may result in
rance and atiract setion undes the provisions of Environment

S

. 20days as préscribed under section 16 of Nationat Green Tribusal Act. 00
xi, P shatll subait the replenishment study of the area within one year after the siam of
the project and shall CAITY oul mining a5 per Mining plan. It is also decided that after
the receipt of replenishment siedy of the arca, the futher decision on the
environmental clearance will betakien accardingly by the comyminee.

o gy
— p=

Chatrman,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula,

Endst, No. SEIAAHR2020/55F Dated: _ 34 /12/2020

A copy of the above is forwarded to the following:

l. Director (1A Division), MoEF & CC, Gol, Indra Paryavaran Bhavan, Zor bagh Road- J
New Delki-110003.

2. Regional office, Minisiry of Environmen, F
Bay's no. 24-25, Sector 31-A, Dakshia Marg, C

3. Chairman, Haryana State Pollution Control ;

4 Director General. Minas & Geology Departme

5, Concemed File/ Office Copy |

& lunate Chanpe. Govt of [India,
igarh-160018,

=11 mccior-6, Panchkala

varui, Chandigarh,

irman,
Stite Level Environnvent Impact
Assessment Authority, Haryana, Panchkula

By
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From
The Director General,
Mines and Geology, Haryana,
30-Bays, Sector-17, Chandigarh.
To

M /s Govardhan Mines and Minerals,
House No. 51, Urban Estate-2,
Hisar.

Memo Mo, DMG/HY/ML/Dadam/2018/ 1924
Dated Chandigarh.the a8 ¢- o &- 2c20

Subject:- Show Cause Notice in respect of mining areas of villages
Dadam, district Bhiwanl,

On the above noted subject.

Z: Whereas you [M/s Govardhan Mines and Minerals} are holding a mining
lease for extraction of stone over an area of 48.87 hectares falling in khasra nos.
132 min @ Rs. 92.12 crore per annum in village Dadam, district Bhiwani for
period of 10 years wied 22122018 . In this regard a lease deed on model Form
ML 1 appended to the Haryana Minor Mineral Concession, Stocking and
Transpurtation of Minerals, and Prevention of lllegal Mining Rules, 2012( the
State Rules.2012) have bein executed by you with the State/ Department.

3. Whereas as per lsase deed executed by you with the State Governmont
readwith Rule S6[(8) of the Haryama Minor Mineral Concession, Stocking

Trangportation of Minerals and Prevention of illegal Mining Rules, 2012 [Suate.

Rutes, 2012}, all the mineral concession holders are to erect boundary pillars
around the mining area at their own CXpEASEs 85 per thefr plan of mining and
shall at all imes maintain and keep the same in geod condition, Each of the
boundary pillars shall atso be numbered along with the GPS readings dully

marked thereon.

4. Whersas as per Rule 72 of the State Rules, 2012, the mining operations
shall be undertaken in a stientific and systematic manner Le. mining operations
consistent with the spproved ‘Mining Plan/ scheme of mining clearances
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permissions granted by the competent autherity. Any un-scientific operation or
contravention of the terms of grant or permission (excepting the conditions
relating to payment of government dues) te aperate by the mineral concession

holder shall amount to vigkation or breach of the grant.

= Whercas, a the Inspecting Team headed by the State Geologist inspected
vour mining lease area in village Dadam disirict Bhiwani  during its
inspections of varipus mining areas.of District Mahendergarh, Charkhi Badri and
Bhiweani from 12.02.2020 to 15.02.2020. The inspecting team observed/ found
the following discrepancies in your lease hald area of village Dadam Bhiwani:-

{a) The depth of old pit in the Southern side of the lease area is about
109 mieters where po bench formation was observed. In this part of
lease, no bottom working was found at the time of the visit. This
area of pit is being used for transpertation of mineral using existing
road network of this pit. The direction of advancement of mining i
rowards Northern side of the lease area,

(8] Thedepthof pitno. 8, 11 & 12 in Nerthern-Western side of the lease
area was found to be around 30 meters from surface level and the
inspecting team found only partial benches in pperational lease hold
area of Dadam mine.

[c} As per Mining Plan, the plantation was not found satisfactory. The
survival rate’is aiso very low, '

[d) The team though checked the boundary. pillars with the help of
DGPS and locatlon of the pillars was found as per lease map bar
being zigzag area of lease for mare accuracy survey work to fix
boundary pillars be dnné using Total Survey station. Accordingly
the same you shail also get the area [ boundary piltars fixed after
detalled survey using Total Survey station

B Whereas, the above it is clear that during the inspection by the Inspecting
Team discrepancies, as at (a) to (c) above you are hereby served with Show
Cause Notice to show cause within a period of 15 days as to why your mining
lgase in village Dadam may not be suspended/ prematurely terminated on
account of above said discrepancies found in the fease hold are of Dadam mine,

district Bhiwani-held by you. It is made clear that in case your reply to the notice
is not received within the period of 15 days, further action in the matter will be
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v
initiated without giving further notice. Further action as per (d) shall be taken
without any delay and shall be reported to this office and also to the office
Mining Officer, Bhiwinai for verification and reporting. (p
| by
State Mining Engineer

For Director General, Mines and Geology,
Haryana

Endst. No, DMG/HY /ML/Dadam/2018/ | q;!;ﬁﬂated: A E-ek-Juie

&cﬂpy is forwarded to the Mining Officer, Mines and Geology Department,
Bhiwani for information and further necessary action.
pﬂwt'___,.-

State Mining Engineer
For Director General, Mines and Geology.
Haryana
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ANNEXURE -
Tele No. 01664-256259 RE R;\
FEegional Office

Haryana State Pollution Control Board,
SCF-32, Opp. Community Centre, Sector-13, HSVE, Bhiwani

= oo Email-hspcbrojrigmail.com

Mo HSPCRIBHIZ022/2364 -

To

Dated: 23/ 02 /2022

Dr. Babu Ram, Technical Expert,
Maormtering Committee; HSPCEB,

Fanchkula

S0b: Minutes of the meeting of the sub Committee, constituted by the Chairman of the
gight member Joint Committee for investigations of issues regarding illegal
mining in an area of 0.8 hectares in forest area, mining done upio depth of 108
m in mining area and abandoned/ damaged distributary! minor constructed by
the department of Irrigation in compliance to order dated 20.7.2021 and
18.1.2022 of Hon'ble National Green Tribunal in OA no. 169 of 2020 in the matter
of Kuldeep Singh Vs State of Haryana & Crs on 2122022 at 11.00 AM in the
Committes Room, HSPCB, Panchkula

Ref: Kindly refer your office letter no. CMC/2022/733 dated 22.02.2022.

In thig connection, it is submitted that the said unit 8. M/s Goverdhan Mines &
Mirierals, ODadam; Bhiwani has mstalled the dust suppression sources through HEMM &
Other equipment e, wet drilling process at the time of driling, 03 nos. foggers o contral
narmful furmes-& dust, depdayed the water tanker sprinklears on haul road to control dust due
to dumpers achivity (fransporiation  and piantad trees at lease boundary for control dust
suppression Copy of phptﬁgra}:hs Arg-pnclosed herewith.

Submitted for your kind information and further necassary action please.

DAAs 2bove
Rakesh g
HagTil Rl

Kumar oo
Serlogad
Bhonsle s S

Reglonal Oificer,
%_Bhlwm Reghon
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